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 (Bhagalpur)

 Jinachandran,  Shri  M.  K.
 chery)

 Jogendra  Singh,  Sardar  (Bahraich).

 Zogendra  Sen,  Shei  (Mandi).

 Keshavrao  Marutirao

 (Telli-

 ‘J  —contd,

 Joshi,  Shri  Anand  =  Chanésa
 (Shahdol).

 Joshi,  Shrimati  Subhadra  (Ambaie).
 Joshi,  Shri  Liladhar  (Shajapur).
 Jyotishi,  Pandit  Jwala  Prasad

 (Sagar):

 ण

 Kale,  Shrimati  Anasuyabei  (Nagpur,
 Kalika  Singh,  Shri  (Azamgarh).

 Kamble,  Dr.  Devrao  Naméevras
 Pathrikar  (Nanded—Reserved—Sch.
 Castes)

 Kamble,  Shri  Bapu  Chandrasen
 (Kopargaon).

 Kanakasabai,  Shri  R.  Pillai  (Chidam-
 baram).

 Kanungo,  Shri  Nityanand  (Cuttack).

 Kar,  Shri  Prabhat  (Hooghly).

 Karmarkar,  Shri  D.  है:  (Dharwar
 North).

 Karni  Singhji,  Shri  (Bikaner).

 Kasliwal,  Shri  Nemi  Chandra
 (Kotah).

 Katti  Shri  D,  A.  (Chitodi)

 Kayal,  Shri  Paresh  Nath  (Basirhat—
 Reserved—-Sch.  Castes)

 Kedaria,  Shri  Chhaganlal  Madaribhat
 (Mandvi—Reserved—Sch.  Tribes).

 Keshar  Kumari,  Shrimati  (Raipur—
 Reserved—Sch.  Tribes).

 Keshava,  Shri  N.  (Bangalore  City).

 Keskar,  Dr.  B.  V.  (Musafirkhana).

 Khadilkar,  Shri  Raghunath  Keshav
 (Ahmednagar).

 Khadiwala,  Shri  Kanhbaiyalal  (Indore).

 Khan,  Shri  Ozman  Ali  (Kurnool).

 Khan,  Shri  Sadath  Ali  (Warangal).

 Khan,  Shri  Shahnawaz  (Meerut)

 Khedkar,  Shri  Gopslrao  SBajizao
 (Akola)

 Khimji,  Shri  Bhawanji  A.  (Kuteh).



 conta,

 Khuda  SBukeh,  Shri  WUhamued
 (Maurshidabad).

 Khawaja,  |... ल  Jemai  (Aligarh).
 Xistaiya,  Shri  Surti  (Bastar—fveattv-

 edSch,  Tribes).
 Kodiyan,  Shri  है  ्,  (Quilon—-itesetv-

 d—Sich,  Castes).
 Koratkar,  Shri  Vinayak  Reo  K.

 (Hyderabad).
 Koto,  Shri  Liisdhar  (Nowgong).
 Kottukapally,  Shri  George  Thomas

 (Modovattuphuzia).
 Kripalani,  Acharya  J.  B.  (Sitamarhi).
 Kfipaim,  Shrimati  Sucheta  (New

 Delhi).
 Krighna  Chandra,  Shri  (Jaleswar).
 Krishma,  Shri  M.  R.  (Karimnagar—

 Reserved—Sch.  Castes).
 Krishnaiah,  Shri  D.  Balarama  (Gudi-

 vada).
 Krishnamachari,  Shri  T.  T.  (Madras

 South).
 Krishnappa,  Shri  M.  ्य  (Tumkur).
 Krishna  Rao,  Shri  Mandali  Venkata

 (Masulipatnam).
 Krishnaswamy,  Dr.  A.  (Chingleput),
 Kumaran,  Shri  M.  K.  (Chirayinkil).
 Kumbhar,  Shri  Banamali  (Sambal-

 Pur—Reserved—Sch.  Castes).
 Kunhan,  Shri  P.  (Palghat—Reserved—

 Sch.  Castes).
 Kureel,  Shri  Baij  Nath  (Rae  Bareli—

 Reserved—Sch.  Castes).

 Fy

 Lachhi  Ram,  Shri  (Hamirpur—
 Reserved—Sch.  Castes).

 Lachtian  Singh,  Shri  (Nominated—
 Andaman  and  Nicobar  Islands).

 Lahin,  कता  Jitendra  Nath  (Seram-
 pore).

 mas
 Shri  Ram  Shanker al  (Domaria-

 ©  contd,  tas
 Laskar,  fihri  Niberan  Chandra

 (Cachar—Reserved—Sch.  Castes).
 Laxmi  Bai,  Shrirati  Sangam  (Vicare-

 bad).

 -”

 Mafiée  Ahmed,  Shrimati  (Jorhat).

 Maliagaonkar,  Shri  Bhausaheb  Rao-
 saheb  (Kolhapur).

 Mahanty,  Shri  Surendra  (Dhenkanal).
 Mahendra  Pratap,  Raja  (Mathura).
 Majhi,  Shri  Ram  Chandra  (Mayur-

 bhan}j—Reserved—Sch.  Tribes),
 Majithia,  Sardar  Surjit  Singh  (Tarn-

 Taran).
 Maiti,  Shri  Nikunja  Bihan  (Ghatal).
 Mallsah,  Shri  U.  Srinivasa  (Udipi).
 Malaviya,  Pandit  Govind  (Sultanpur).
 Malaviya,  Shri  Keshva  Deva  (Basti).
 Malvis,  Shri  Kanhaiyalal  Bheruly)

 (Shajapur—Reserved—Sch.  Castes)
 Malviya,  Shri  Motilal  (Khajuraho—

 Reserved—Sch.  Castes)

 Manaen,  Shri  T.  (Darjeeling)
 Manay,  Shri  Gopal  Kaluj:  (Bombay

 City  Central—Reserved—Schedul
 Castea)

 Mandal,  Shri  Jailal  (Khagaria).
 Mandsl,  Dr.  Pashupati  (Bankura—

 Reserved—Sch.  Castes),
 Maniyangadan,  Shri  Mathew  (Kotta-

 yam).

 Manjula  Debi,  Shrimati  (Goalpara).
 Masani,  Shri  NL  R.  (Ranchi—Fast).
 Masuriya  Din,  Shri  (Phulpur—

 Reserved—Sch.  Castes),

 Matera,  ‘Shri  Laxman  Mahadu  (Thana
 -—Reserved--Sch,  Tribes).

 Mathur,  Shri  Harish  Chandra  (Pall).

 Mathur,  Shri  Mathur  Das  (Nagaur).
 Matin,  Shri  s.  A.  '(Giridih).

 Mehdi,  Shri  Syed  Ahmed  (Rampar).



 ‘MM’  —contd
 Mehta,  Shri  Balwantray  ज्छनापं:

 (Gohilwad).
 Mehta,  Shri  Jaswant  Raj  (Jodhpur).
 Melkote,  Dr  G  S  (Raichur)

 Mi  .  Dr  K  8  (Badagara).
 Menon,  Shri  V  K.  Knshna  (Bombay

 City  North)
 Menon,  Shri  T  C  Narayanankutty

 (Mukandapuram).
 Minimata,  Shrimati:  Agamadas  Guru

 (Baloda  Bazar—  Reserved—Sch
 Castes)

 Mishra,  Shr:  Bhagwan  Din  (Kaisar-
 gan)

 Mushra,  डिचला  Bibhut:  (Bagaha)
 Moshra,  Shr:  Lalit  Narayan  (Saharsa).
 Mishra,  Shri  Mathura  Prasad  (Begu-

 sara)
 Mishra,  Shri  Shyam  Nandan  (Jai-

 nagar)
 Misra,  Shri  Raghubar  Dayal  (Buland-

 shahr)
 Misra,  Shn  Raja  Ram  (Faizabad).
 Mohan  Swaroop,  Kanwar  (Pulibhit).
 Mohideen,  Shri  M  Gulam  (Dindigul)
 Mohuuddin,  Shri  Ahmed  (Secundera-

 bad)
 Munisamy,  Shn  N  R  (Vellore)
 Morarka,  Shri  Radheshyam  Ram-

 kumar  (Jhunjhunu)
 More,  Shri  Jayawant  Ghanshyam

 (Sholapur)
 Mukerjee,  Shr.  Hirendra  Nath  (Cal-

 cutta—Central)
 Mullick,  Shri  Baishnav  Charan  (Ken-

 drapara—Reserved—Sch  Castes)
 Murmu,  Shri  Paika  (Raymahal—Re-

 agerved—Sch  Tribes)
 Murthy,  Shr  8  5  (Kakinada—Re-

 served—Sch,  Castes)
 Musafir,  Giam  Gurmukh  =  Singh

 (Amritsar)
 Muthukrishnan,  Shri  M  (Vellore—

 Reserved—Sch.  Castes).
 wv

 Nadar,  Shri  P  Thanulingom  (Nager-
 cou),

 Naidu,  Shri  R  Govindarajalu  (Tiru-
 vallur).

 (vf

 गए?  ~contd,

 Naidu,  Shri  ह  D.  Muthukumara-
 sami  (Cuddalore).

 Nair,  Shri  C.  Krishnan  (Outer  Delhi).
 Nair,  Shri  छू,  P.  Kuttikrishnan  (Koshi-

 kode).
 Nair,  Shri  P.  K.  Vasudevan  (Thiru-

 vella).
 Naldurgkar,  Shri  Venketrao  Shrini-

 wasrao  (Osmanabad).
 Nallakoya,  Shn  Koyilat  (Nominated—

 Laccadive,  Minicoy  and  Amindyi
 Islands).

 Nanda,  Shri  Guizarilal  (Sabarkantha).
 Nanjappan,  Shri  C  (Nilgiris).
 Naraindin,  Shri  (Shahjahanpur—Re-

 served—Sch  Castes).
 Narasimhan,  Shri  C  R  (Krishnagiri).
 Narayanasamy,  Shri  R.  (Perryaku-

 lam)
 Naskar,  Shri  Purendu  Sekhar  (Dia-

 mond  Harbour)
 Nathavani,  Shr  MNarendrabhab  P.

 (Sorath)
 Nath  Pa:,  Shri  (Rajapur)
 Nayak,  Shri  Mohan  (Ganjam—Reserv-

 ed—Sch  Castes)
 Nayar,  Dr  Sushila  (Jhans:)
 Nayar,  Shr:  V  P  (Quilon).
 Nehru,  Shr  Jawaharla)  (Phulpur).
 Nehru,  Shrimat:  Uma  (S:tapur)
 Nek  Ram,  Shr:  (Mahore—Resery ed—

 Sch  Castes)
 Nesw:,  Shr:  T  R  (Dharwar  South)

 0’

 Onkar  Lal,  Shm  (Kotah—Reserved—
 Sch  Castes)

 Oza,  Shri  Ghanshyam  Lal  (Zalawad).

 cad

 Padalu,  Shri  Kankipati  Veeranna
 (Golugonda  Reserved  —  Sch.
 Tribes).

 Padam  Dev,  Shr:  (Chamba)
 Pahadia,  Shri  Jagan  Nath  Prasad

 (Sawa:  Madhopur—Reserved—Sch.
 Castes)

 Palaniandi,  Shri  M.  (Perambaluc).



 ‘(vii)

 ह ैP—contd. i
 Palchoudhuri,  Shrimati  a  (Naba-

 awip).

 Pande,  Shri  C.  D.  (Naini  Tal).

 Pandey,  Shri  Kashi  Nath  (Hata),

 Pandey,  Shri  Sarju  (Rasra).

 Pangerkar,  Shri  Nagorao  Karojee
 (Parbhani).

 Panigrahi,  Shri  Chintamani  (Puri).

 Panna  Lal,  Shri  (Faizabad—Reserv-
 ed-—Sch.  Castes).

 Parmar,  Shri  Karsandas  Ukabhai
 (Ahmedabad  Reserved  Sch.
 Castes).

 Parmar,  Shri  Deenabandhu  (Udai-
 pur—Reserved—Sch.  Tribes).

 Parmer,  Shri  Yeshwant  Singh
 (Mahasu).

 Parulekar,  Shri  Shamrao  Vishnu
 (Thana).

 Parvathi  Krishnan,
 (Coimbatore).

 Patel,  Shrimati  Maniben  Vallabhbhai
 (Anand).

 Patel,  Shri  Nanubhai  Nichhabhai
 (Bulsar—Reserved—Sch.  Tribes).

 Patel,  Shri  Purushottamdas  R.  (Meh-
 sana).

 Patel,  Shri  Rajeshwar  (Hajipur).

 Patil,  Shri  Balasaheb  (Miraj).

 Patil,  Shri  Nana  (Satara).

 Patil,  Shri
 Bhir).

 Patil,  Shri  S.  K.  (Bombay  City  South).

 Pati),  Shri  Uttamrao  Laxman  (Dhulia).

 Patnaik,  Shri  Uma  Charan  (Ganjam).

 Pillai,  Shri  S.  C.  C.  Anthony  (Madras
 North).

 Pillai,  Shri  ह:  गु  Thanu  (Tirunelveli).

 Pocker  Sahib,  Shri  B.  (Manjeri).

 Prabhakar,  Shri  Naval  (Outer  Delhi—
 Reserved—Sch.  Castes).

 Pragi  Lal,  Chaudhari  (Sitapur—  Re-
 served—Sch.  Castes).

 Shrimati  M.

 Rakhamaji  (Dhondiba

 ह  —contd.
 Prasad,  Shri  Mahadeo  (Gerakhpur—~  .

 Reserved—Sch.  Castes).
 Prodhan,  Shri  Bijaya  Chandrasingh

 (Kalahandi—Reserved—Sch.  Tribes)
 Punnoose,  Shri  P.  T.  (Ambalapuzha).

 ह 4

 Radha  Mohan  Singh,  Shri  (Ballia).
 Radha  Raman,  Shri  (Chandni  Chowk).
 Raghubir  Sahai,  Shri  (Budaun).
 Raghunath  Singh,  Shri  (Varanasi).
 Raghunath  Singhji,  Shri  (Barmer).
 Raghuramaiah,  Shri  Kotha  (Guntur).
 Rahman,  Shri  M.  Hifzur  (Amroha).
 Rai,  Shri  Khushwaqt  (Kher).
 Raj  Bahadur,  Shri  (Bharatpur).
 Rajiah,  Shri  Devanapalli  (Nalgonda—

 Reserved—Sch.  Castes).
 Raju,  Shri  Pusapati  Vijayarama  Gaja-

 pathi  (Visakhapatnam).

 Raju,  Shri  D.  S.  (Rajahmundry).

 Rajyalaxmi,  Shrimati  Lalita  (Hazari-
 bagh).

 Ramakrishnan,  Shri  Peelamedu  Ranga-
 swamy  Naidu  (Pollachi).

 Raman,  Shri  Uddaraju  (Naraspur).

 Raman,  Shri  Pattabhi  ८.  R,  (Kumba-
 konam).

 Ramanand  Shastri,  Swami  (Bara
 Banki—Reserved—Sch.  Castes).

 Ramananda  Tirtha,  Swami  (Auranga-
 bad).

 Ramaswami,  Shri  S.  ्  (Salem).

 Ramaswamy,  Shri  K.  S.  (Gobichettl-
 palayam).

 Ramaswamy,  Shri  Puli  (Mahbub-
 nagar—Reserved—Sch.  Castes).

 Rameshwar  Rao,  Shri  J.  (Mahbub-
 nagar).

 Ram  Garib,  Shri  (Basti—Reserved—
 Sch.  Castes).

 Ram  Krishan,  Shri  (Mahendergarh).

 Rampure,  Shri  Mahadevappa  Y.
 (Gulbarga).



 ge.  "R’—contd.

 Ram  Saran,  Shri  (Moradabad).

 Ram  Subhag  Singh,  Dr.  (Sasaram).

 Ranbir  Singh,  Ch.  (Rohtak).

 Rane,  Shri  Shivram  Rango  (Buldana).

 Ranga,  Shri  N.  G.  (Tenali).

 Rangarao,  Shri  M.  Sri  (Karimnagar).

 Rao,  ShriB.  Rajagopala  (Srikakulam).

 Rao,  Shri.  Devulapalli  Venkateswar
 (Nalgonda)

 Rao,  Shri  Etikala  Madhusudan  (Mah-
 bubabad)

 Rao,  Shri  P.  Hanumanth  (Medak).

 Rao,  Shri  के,  Jagannath  (Koraput).

 Rao,  Shri  T.  8.  Vittal  (Khammam).

 Raut,  Shri  Bhola  (Champaran—Re-
 served—Sch.  Castes).

 Raut,  Shri  Rajaram  Balkrishna
 (Kolaba).

 Ray,  Shrimati  Renuka  (Malda).

 Reddy,  Shri  Chegireddy  Bali  (Marka-
 pur).

 Reddy,  Shri  K.  C.  (Kolar).

 Reddy,  Shri  R.  Lakshmi  Narasa  (Nel-
 lore)

 Reddy,  Shri  शुभ  Nagi  (Anantapur)

 Reddy,  Shri  R.  Narapa  (Ongole)
 yg

 Reddy,  Shri  Vutukuru  Rami  (Cudda-
 pah)

 Reddy,  Shri  K.  V.  Ramakrishna
 (Hindupur).

 Reddy,,,,  Shri  T.  N.  Vishwanatha
 (Rajampet)

 Roy,  Shri  Biren
 West).

 (Calcutta—South

 Roy,  Shri  Bishwanath  (Salempur).

 Rungsupg  Suisa,  Shri,  (Outer  Mani-
 pur—Reserved—-Sch.  Castes)

 Rup  Narain,  Shri  (Mirzapur—Re-
 served—Sch.  Castes).

 ‘§”

 Sadhu  Ram,  Shri  (Jullundur—He-
 served—Sch.  Castes),

 Sahodrabai,,  Shrimati
 served—Sch.  Castes).

 Sahu,  Shri  Bhagabat  (Balasore)

 Sahu,  Shri  Rameshwar  (Darbhanga—
 Reserved—Sch.  Castes)

 Saigal,  Sardar  Amar.  Singh  (Janjgir).

 Saksena,  Shri  Shibban  Lal  (Maharaj-
 ganj).

 Salunke,  Shri  Balasaheb  (Khed).

 Salam,  Shri  M.  K.  M.  Abdul  (Tiru-
 chirappalli)

 Samanta,  Shri  Satis
 (Tamluk).

 (Sagar—Re-~-

 Chandra

 Samanitsinhar,  Dr.  N.C.  (Bhubanes-
 war).

 Sambandam,  Shri  K.  R
 tinam)

 Sampath,  Shri  E.  V.  K.  (Namakkal}.

 Sanganna,  Shri  Toyaka  (Koraput—
 Reserved—Sch.  Tribes)

 (Nagapat~

 Sankarapandian,  Shri  M.  (Tenkasi).

 Sarhadi,  Shri  Ajit  Singh  (Ludhiana).

 Satis  Chandra,  Shri  (Bareilley).

 Satyabhama  Devi,  Shrimati  (Nawada).

 Satyanarayana,  Shri  Biddika  (Par-
 vathipuram—Reserved-——Sch.  Tribes}

 Seindia,  Shrimati  Vijaya  Raje  (Guna).

 Selku,  Shri  Mardi  (West  Dinajpur—
 Reserved—Sch.  Tribes).

 Sen,  Shri,  Asoka  Kumar
 North-West)

 Sen,  Shri  Phani  Gopal  (Purnea).

 Seth,  Shri  Bishanchandar  (Shahjahan-
 pur}.

 Shah,  Shrimati,  Jayaben.  Vajubhai
 (Girnar).

 Shah,  Shri  Manubhai  (Madhya  Sau-
 rashtre).

 (Ca  leutta—

 ee



 ca  ‘contd,  |

 Shsh,  Shri  Manvendra  (Tehri  Garh-
 wal).

 Shakuntala  Devi,  Shrimati  (Banka).

 Shenkariah,  Shri  M.  (Mysore).

 Sharma,  Sori  Diwan  Chand  (Gurdas-
 pur).

 Sharma,  Shri  Harish  Chandra  (Jai-
 pur).

 Sharma,  Pandit  Krishna  Chandra
 (Hapur).

 Sharma,  Shri  Radha  Charan  (Gwa-
 lior).

 Shastri  Pandit  Hirala]  (Sawai  Madho-
 pur)

 Shastri,  Shri  Lal  Bahadur  (Allaha:
 bad)

 Shivananjappa,  डि  M.  K.  (Mandya).

 Shobha  Ram,  Shri  (Alwar).

 Shukla,  Shri  Vidya  Charan  (Baloda
 Bazar).

 Siddananjappa,  Shri  H.  (Hassan).

 Siddiah,  Shri  S.  M.  (Mysore—Reserv-
 ed—Sch.  Castes).

 Singh,  Shri  Awadhesh  Kumar  (Kati-
 har).

 Singh,  Shri  Babunath  (Sarguje—Re-
 served—Sch.  Tribes).

 Singh,  Shri  Chandikeshwar  Saran
 (Sarguja).

 Singh,  Shri  Digvijaya  Narain  (Pupri).

 Singh,  Shri  Dinesh  Pratap  (Gonda).
 Singh,  Shri  Har  Prasad  (Ghazipur).

 Singh,  Shri  Kamal  Narain  (Shahdol—
 Reserved—Sch.  Tribes).

 Singh,  Skri  Kamal  (Buxar).

 Singh,  Shri  Laisram  Achaw  (Inner
 Manipur).

 Singh,  Shri  Mahendra  Nath  (Maharaj-
 man).

 Singh,  Shri  Rajendra  (Chepra).

 ॥...

 ‘S’—conta,

 Singh,  Shri  Trithuan  Narayan
 (Chandaulj).

 Sinha,  किल,  Anirudh  (Madhubani).

 Sinha,  Shri  Banaysi  Prasad  (Mon-
 ghyr).

 Sinha,  Shri  Gajendra  Prasad  (Pate-
 mau).

 Sinha,  Shri  Jhulan  (Siwan).

 Sinha,  Shri  Kailash  Pati  (Nalanda).

 Sinha,  Shri  Satyendra  Narayan.
 (Aurangabad)

 Sinha,  Shri  Sarangdhar  (Patna).

 Sinha,  Shri  Satya  Narayan  (Samasti-
 pur).

 Sinha,  Shrimati  Tarkeshwari  (Barh).
 Sinhasan  Singh,  Shri  (Gorakhpur).
 Siva,  Dr.  M.  ्  Gangadhara  (Chit-

 toor—Reserved—Sch.  Castes).

 Sivaraj,  Shri  N.  (Chingleput—Re-
 served—Sch.  Castes)

 Snatek,  Shri  Nardeo  (Aligarh—Re-
 served—Sch,  Castes)

 Sonawane,  Shri  Tayappa  (Sholapur~
 Reserved—Sch.  Castes).

 Sonule,  Shri  Harihar  Rao  (Nanded).

 Somani,  Shri  G.  D.  (Dausa).

 Soren,  Shri  Deb:  (Dumka—Reserv-
 ed—Sch.  Tribes).

 Subbaroyan,  Dr.  P.  (Tiruchengode).

 Subramanyam,  Shri  Tekur  (Bellary).
 Sugandhi,  Shri  Murigeppa  Siddappe

 (Bijapur  North).
 Sultan,  Shrimati  Maimpona  (Bhopal).
 Supakar,  Shri  Shraddhakar  (Sambal-

 pur).
 Sumat  Prasad,  Shri  (Muzaffamagar).
 Sunder  Lal,  Shri  (Sahat  है...

 served—Sch.  Castes).
 Suryanarayanamurthy,  Shri  Missuls-

 (Golugonda).
 Prasad,  Shri  (Gwalior—Reserv=-

 ed—Sch.  Castés).



 गहन,  contd.
 Swami,  Shri  ्  N.  (Chanda).

 Swaran  Singh,  Sardar  (Jullundur).

 Syed  Mahmud,  Dr.  (Gopalganj).

 ु

 Tahir,  Shri  Mohammed  (Kishanganj).

 Tantia,  Shri  Rameshwar  (Sikar).

 Tangamani,  Shri  K.  ग  K.  (Madurai).

 Tewari,  Shri  Dwarikanath  (Cachar).

 Thakore,  Shri  Motisinh  Bahadursink
 (Patan).

 Thevar,  Shn  U.  Muthuramalinga
 (Snviluputhur).

 Thiummaiah,  Shr:  Dodda  (Kolar—Re-
 served—Sch.  Castes).

 Thirumal  Rao,  Shn  M.  (Kakinada).

 Thomas,  Shri  A.  M  (Ernakulam).

 Tiwari,  Shri  Babu  Lal  (Nimar
 Khandwa).

 Tiwari,  Shri  Ram  Saha  (Khajuraho).

 Tiwary,  Pandt  Dwarka  Nath
 (Kesaria).

 Tripaths,  Shr.  Vishwambhar  Dayal
 (Unnao).

 Tula  Ram,  Shri  (Etawah—Reserved—
 Sch.  Castes).

 Tyagi,  Shri  Mahavir  (Dehra  Dun).
 Tyab)i,  Shr:  Saf  F  B  (Jalna)

 गा

 Mike,  Shri  MG.  (Mandla—Reserv-
 ed—Sch.  Tribes).

 Umrao  Singh,  Shri  (Ghosi).

 Upadhyaya,  Pandit  Munishwar  Dutt
 (Pratapgarh).

 Upadhyaya,  Shri  Shiva  Datt  (Rewa).

 (x)

 छ्

 Vajpayee,  Shri  Atal  Bihari  (Balram-
 pur).

 Vaivi,  Shri  Laxman  Vedu  (West
 Khandesh-—Reserved—Sch.  Tribes).

 Varma,  Shri  B.  B.  (Champaran).

 Varma,  Shri  Manikya  Lal  (Udaipur),  _
 Varma,  Shri  Ramsingh  Bhai  (Nimar).

 Vedakumari,  Kumari  M.  (Eluru).

 Venkatasubbaiah,  Shri  Pendekanti
 (Adoni).

 Verma,  Shri  Ramji  (Deora).

 Vijaya  Raje,  Shrimati  (Chatra).

 Vishwanath  Prasad,  Shri  (Azamgarh—
 Reserved—Sch  Castes).

 Vyas,  Shri  Ramesh  Chandre
 wara).

 Vyas,  Shri  Radhelal  (U3jan).

 (Bhil-

 ww’

 Wadiwa,  Shri  Narayan  WManiramji
 (Chindwara—Reserved—Sch.  Tri-

 bes)  7
 Warnor,  Shr:  K.  K.  (Trichur).

 Wasnmik,  Shr  Balkrishna  (Bhandara—
 Reserved—Sch  Castes).

 Wilson,  Shri  John  N  (Mirzapur).

 Wodcyar,  Shri  K  G  (Shimoga).

 ्कुण

 Yadav,
 ,

 Ram  Sewak  (Bara

 Yajnik,  Shri  Indulal  Kanaiyalal
 (Ahmedabad).



 LOK  SABHA

 The  Speaker
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 LOK  SABHA

 Friday,  9th  July,  39०57

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr  SPEAKER  tn  the  Char]

 ORAL  ANSWERS  TO  QUESTIONS
 Harnessing  of  Ravi  and  Beas

 4159,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  Government  have
 taken  any  steps  to  harness  rivers
 Rav:  and  Beas  m  the  Punjab  which
 have  irrigation  and  power  generating
 potentialities,

 (b)  at  so  the  steps  taken  so  far
 and

 (c)  which  of  these  rivers  Govern-
 ment  propose  to  harness  and  the  pro
 fess,  if  any,  so  fai  made?

 The  Minister  of  Irrigation  and  Power
 (Shri  §  K.  Patil):  (a)  and  (b)  Investi-
 gations  are  in  progress  for  the  prepata
 tion  of  project  Reports  for  storages  on
 the  Rivers  Ravi  and  Beas  These
 investigations  are  being  carried  out  by
 the  Government  of  Punjab

 (c)  Both,  proposals  for  unified  deve
 lopment  of  both  the  rivers  for  the
 maximum  development  of  irrigation
 and  power  are  m  hand

 Shri  0  C.  Sharma’  May  I  know
 when  the  Punjab  Government  took  up
 this  investigation  in  hand,  and  when
 it  3  likely  that  the  Punjab  Govern-
 ment  will  submit  its  report?

 Shri  8  K.  Patil:  I  cannot  say  when
 the  Punjab  Government  will  finish
 their  investigations,  but  the  prel:-
 muinary  surveys  have  been  made  and
 the  matter  35  in  progress  How  and

 when  ultimately  they  will  recommend
 I  cannot  very  positively  say  at  this
 stage

 Shri  D.  C.  Sharma:  May  I  know
 if  the  harnessing  of  these  rivers  also
 means  that  these  rivers  will  be  con-
 trolled  with  regard  to  flood  poteptial
 and  with  regard  to  the  amount  of
 harm  that  they  can  do  to  that  area?

 Shri  8.  K.  Patil.  That  is  also  one
 aspect  In  our  multi-projyect  schemes
 flood  piotection  is  a  necessary  aspect
 and  the  hon  Member  is  right  Any
 speed  that  we  can  bring  about  in
 these  matters  38  always  good  so  far  as
 these  aspects  are  concerned

 Shri  D  C  Sharma.  Is  it  not  a  fact,
 Sir,  that  these  flood  control  measures
 are  of  such  an  urgent  nature  that  the
 Central  Government  should  take  cer-
 tain  steps  of  an  urgent  kind  to  bring
 about  control  of  these  floods?  I  think
 the  Punjab  Government  may  not
 have  the  necessary  technical  personnel
 to  tackle  this  problem  in  an  urgent
 way  and,  therefore,  will  it  not  be
 possible  for  the  Central  Government
 to  take  ove:  this  thing?

 Mr  Speaker  Order,  order  What
 १९६  the  answer  or  the  new  hght  which
 the  hon  Member  expects  from  the
 hon  Minister  on  this  subject  The
 hon  Member  asks  whether  control  of
 these  rivers  or  flood  control  38  not  an
 important  subject  The  hon  Munster
 will  say  ‘yes  Are  we  to  spend  our
 time  on  such  supplementaries’?  I  find
 sheaves  of  questions  every  day
 unanswered  here  Hon  Members  are
 blocking  some  important  questions  by
 such  supplementaries  Hereafter  I
 will  not  allow  more  than  one  single
 supplementary  The  othe:  day  some
 Members  suggested  that  I  should
 lumit  the  time  to  ong  or  two  minutes
 for  each  question  It  38  very  difficult
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 te  do  so  I  am  requestimg  hon.  Mem-
 bers  to  see  to  it  by  themselves,  to  look
 into  the  whole  thing  and  not  be  very
 anxious  only  about  their  own  ques-
 tions

 What  I  am  suggesting  35  this  I  am
 not  able  to  get  through  more  than
 38  or  20  questions  and  a  number  of
 questions  are  elbowed  out  So  far  as
 these  questions  are  concerned,  hon
 Members  must  take  a  view  of  the
 entire  questions  that  are  brought  up
 for  the  day  Even  though  their  ques-
 tion  might  come  first  on  the  list  they
 may  ignore  it  In  favour  of  more
 important  questions  and  limit  their
 supplementaries

 As  regards  this  question,  whether
 the  Government  is  aware  that  flood
 control  is  very  :mportant,  who  denies
 it?  What  is  the  new  hight  that  is
 thrown  by  answering  that  question
 This  need  not  be  answered  We  will
 go  to  the  next  question

 Shri  Jaipal  Singh:  I  hope,  Sir,  you
 were  not  serious  when  you  said  that
 you  will  restrict  the  supplementaries
 to  one

 e
 Mr.  Speaker:  No,  no  The  hon

 Member  is  well  aware  that  one  does
 not  mean  one

 Shri  M.  L.  Dwivedi:  Sir,  the  Minis-
 ters  are  reading  out  the  rephes  to  the
 main  questions  If  the  replies  are
 supplied  to  the  Members,  the  time
 taken  by  Mhinisters  in  reading  out  the
 answers  may  be  saved  and  we  will
 be  able  to  put  more  supplementaries

 Shri  D.  C.  Sharma:  Sir,  do  I  take  it
 that  nobody  will  be  allowed  to  put
 more  than  one  supplementary?

 Mr.  Speaker:  No,  no  Let  us  go  to
 the  next  question

 सामुदाधिक  विकास  के  लिए  प्रविधिक
 कर्मचारी

 #१६०.  श्री  Ho  ला०  द्विवेदी  क्‍या

 सामुदायिक  बिकास  मन्नी  यह  बताने  को

 कृपा  करेगे  कि

 (क)  क्या  भारत  सरकार  ने  सामुदायिक
 विकास  के  बढ़ने  हुए  कार्यक्रम  को  पूरा  करने
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 कै  लिये  प्रविधिक  कर्मचारियों  की  प्रावश्यकता
 का  झंनुभांत  लगाया  है;

 (ख)  यदि  हां,  तो  सरकार  इस  झाव-
 यकता  कौ  पूरा  करने  के  लिये  क्या  उपाय
 करना  चाहती  है  भ्रथवा  कर  रहो  है  ,

 (गम)  क्‍या  सरकार  प्रदिक्षण  के  लिये
 नई  अथवा  अधिक  सुविथाये  देने  की  किसी
 योजना  पर  विचार  कर  रही  है  ,

 (घ)  यदि  हा,  तो  उस  योजना  की  रूप,,
 रेखा  क्या  है  ;  भौर

 (38)  क्‍या  सरकार  एक  ऐसा  विवरण
 सभा  पटल  पर  रखेगी  जिस  म॑  यह  दिया

 हुआ  हो  कि  इस  सम्बन्ध  में  क्‍या  क्‍या  पग
 उठाये  जा  रहे  है  ?

 सामुदायिक  विकास  मंत्री  (श्री  सु०
 कुम हे)  (क)जीहा।

 (ख्)  कुछ  मौजूदा  सस्थाओं  में  अ्रधिष
 शिक्षा  देने  के  साधन  जूटायं  जा  रहे  है  और

 कुछ  नई  सस्थाये  जरुरत  को  पूरा  करने  के
 लिये  खोली  जा  रही  हैं  ,

 (ग)  जी  हा  ।

 (घ)  स्कीमों  को  तंयार  क्या  जा

 ग्हा  है

 (ड)  सदन  की  मेज  पर  एक  विवरण
 रखा  गया  है  1  [दिखिये  परिश्षिष्ट  १,  झन
 बन्ध  सख्या  Xo)

 a  म०  ला०  द्विवेदी  सदन  की  भेज
 पर  जी  विवरण  रक्‍्खा  गया  है  उस  से  यह
 मालूम  होता  है  कि  हमे  ५चवर्षीय  योजना  के
 अन्तगंत  लंग०ग  पाच  हजार  ऐसे  व्यक्तियों
 की  आवश्यकत्ता  होगी  जिन  के  लिये  टेक-
 निकल  शिक्षा  का  कोई  प्रबन्ध  नही  किया
 गया  है  i  में  जानना  चाहता  हू  कि  इस  कमी
 को  पूरा  करने  के  लिये  क्या  किया  जा  रहा  है  |

 Shri  8.  K.  Dey:  Steps  are  being
 taken  to  expand  the  accommodation
 of  the  existing  training  centres  and
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 also  to  add  more  traiming  centres  as
 adequate  number  of  trainers  become
 available

 Shri  M.  L,  Dwivedi:  May  I  know  if
 the  hon  Munister  is  aware  of  the  fact
 that  overhead  expenditure  on  these
 personnel  in  the  various  community
 projects  s  much  more  than  the  actual
 work  being  done  and,  if  so,  may  I
 know  77  economy  75  being  devised  by
 the  Ministry  to  reduce  overhead
 expenditure  so  that  the  actual  work
 done  is  more  than  what  we  spend  on
 technical  personnel?

 Mr,  Speaker:  What  is  the  answer
 that  the  hon  Member  wants?  The
 hon  Member  ts  suggesting  to  the  Gov-
 ernment  that  they  must  reduce  over-
 head  expenditure,  effect  economy  in
 expenditure  and  improve  efficiency  in
 work

 Shri  Ranga  Let  them  say  that  they
 will  do  so

 Mr.  Speaker’  Are  they  to  say  ‘No’?

 Shri  M.  L.  Dwivedi:  Various  Minis-
 tries  have  already  devised  economy
 measures  Is  this  Ministry  also  doing
 the  same  thing?

 Mr.  Speaker:  I  am  afraid,  hon
 Members  are  going  off  the  mark

 Shri  K.  Dey’  As  far  as  we  know,
 the  staff  that  has  been  provided  in  the
 blocks  represent  the  barest  minimum
 of  technical  personnel  that  is  requir-
 ed  :f  the  scheme  is  to  be  implement-
 ed  in  the  spirit  in  which  it  was  con-
 ceived

 Mr.  Speaker:  I  do  not  know  how  we
 have  been  benefited  by  this  answer  or
 by  the  question  teps  are  being
 taken,  that  725  all

 Shri  Ranga:  They  ७7)  at  least  know
 our  temper,  that  we  do  not  agree  with
 them

 Shri  Tangamani:  In  the  statement
 which  is  laid  on  the  Table  it  is  said
 that  the  information  is  going  to  be
 collected  May  I  know  when  the
 information  will  be  collected  regard-
 ing  the  number  of  extension  officers
 who  have  already  undergone  train-
 ing?
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 Mr.  Speaker:  If  5  5  collected,  it  is
 not  ready  now

 Shri  Tangamani:  When  :s  it  likely
 to  be  ready?

 Mr.  Speaker:  I  would  request  hon.
 Members  to  consider  my  suggestion.
 It  is  not  that  I  am  suggesting  it  Yes-
 terday  Shri  Mohamed  Imam  asked
 why  I  should  not  devise  ways  by
 which  more  number  of  questions  can
 be  answered  on  the  floor  of  the  House,
 because  people  are  anxious  to  know
 what  exactly  the  views  of  the  Govern-
 ment  are  on  important  matters  He
 suggested  that  I  should  restrict  the
 time  for  each  question  to  one  or  two
 minutes  We  cannot  rigidly  restrict  it
 to  one  or  two  minutes  I  cannot  even
 restrict  the  number  of  supplementaries
 to  one  JI,  therefore,  leave  ४  to  the
 Members  themselves  to  select  i:mport-
 ant  questions  and  restrict  their  sup-
 plementaries

 Procurement  of  Steel

 {  Pandit  0.  N.  Tiwari:
 *I6)  <  Shri  9.  C.  Sharma:

 [  Shri  Shree  Narayan  Das:
 Will  the  Minister  of  Railways  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  5117  on  the  28th
 May  957  and  state

 (a)  how  far  the  Procurement  Unit
 of  the  Railway  Board  has  been  suc-
 cessful  in  obtaining  the  required  steel
 from  foreign  countries  since  the  Min-
 istry  of  Railways  took  over  the  work
 of  the  steel  procurement  from  the
 Ministry  of  Commerce  and  Industry,
 and

 (b)  whether  any  extra  expenditure
 ls  involved  in  this  arrangement?

 The  Deputy  Minster  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  The
 Ministry  of  Railways  took  over  only
 from  i-4-957  the  procurement
 through  import,  of  specified  steel
 items,  namely  track  materials  <A
 purchase  Mission  of  the  Relway
 Board  was  deputed  abroad  to  deal
 with  quotations  received  in  response
 to  a  global  enquiry  The  response  to
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 the  enquiry  and  the  progress  made  by
 the  purchase  Mission  in  their  negotia-
 tions  are  reported  to  be  satisfactory.

 The  Ministry  of  Steel,  Mines  &  Fuel
 continues  to  be  responsible  for  items
 of  steel,  other  than  imported  track
 materials.

 (b)  The  total  cost  of  the  Mission  35
 estimated  to  be  Rs.  8i,000  and  the
 expenditure  on  the  procurement  Unit
 set  up  in  the  Board’s  Office  is  roughly
 Rs  9,000  per  month

 Pandit  D.  N.  Tiwary:  What  was  the
 difficulty  in  the  Commerce  and  Indus-
 try  Ministry  that  this  procurement
 was  taken  over?  What  was  the
 reason  for  that?

 Shri  Shahnawar  Khan:  The  reason
 was,  they  could  not  procure  speedily
 enough  the  requisite  amount  of  steel
 required  by  the  Railways  In  the
 year  ‘1956-57,  they  were  able  to  meet
 oaly  50  per  cent  of  the  requirement
 of  the  Railways  A  situation  arose  in
 which  if  these  delay,  continued,  the
 very  success  of  the  Second  Five  Yea
 Plan  wonld  have  been  in  jeopardy  In
 these  circumstances,  the  Railways
 were  asked  to  take  over  the  procure-
 ment  of  track  materials  and  steel  for
 the  use  of  the  Railways  It  is  in  these
 circumstances  that  “we  have  accepted
 this

 Dr.  Ram  Subhag  Singh:  The  hon
 Deputy  Minister  said  just  now  that
 the  Muustry  which  used  to  import
 steel  could  not  do  so  speedily  May  I
 ask  from  the  Ministry  which  used  to
 import  steel  what  was  the  difficulty
 for  them  in  purchasing  speedily?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  May  I
 say,  the  Railways  require  a  large
 quantity  of  steel  an@  it  was  hoped
 that  direct  negotiations  would  lead  to
 quicker  procurement.  They  proposed
 it  aud  we  agreed  to  it

 Mr.  Speaker:  What  they  want  to
 know  As,  if  each  department  proposes
 to  purchase  straightaway,  what  is  the
 need  for  this  purchasing  department
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 Shri  Morarji  Desai:  There  are  so
 many  demands  from  other  depart-
 ments  that  require  to  be  purchased
 for  those  departments,

 Mr.  Speaker:  If  the  Railways  can
 purchase  themselves,  why  not  others
 use  the  same  channel?

 Shri  Morarji  Desai:  They  pur-
 chase  nearly  half  of  the  total  require-
 ments.  In  that  case,  they  can  do  it
 without  a  third  agency

 Shri  Feroze  Gandhi:  Since  Thomas
 quahty  steel  is  available  in  good
 quantity  and  it  is  also  cheaper,  may  I
 know  if  the  Railways  have  now
 decided  to  accept  this  quality  for
 their  use?

 Shri  Shahnawaz  Khan:  Yes,  for  cer-
 tain  purposes

 Shri  Jaipal  Singh:  Are  we  to  under-
 stand  that  the  Purchase  Commission
 which  I  hope  is  working  efficiently,
 has  also  fallen  short  of  the  require-
 ments  of  the  Railways  and  30  they
 have  to  have  a  separate  purchasing
 commission?

 Shri  Shahnawaz  Khan:  I  am  aot
 aware  of  any  Purchase  Commission
 that  the  hon  Member  is  referring  to

 Mr.  Speaker:  India  Supply  Mission,
 Washington

 Shri  द  P.  Nayar.  We  are  aware;  he
 is  not

 Shri  B.  S.  Murthy:  The  hon  Deputy
 Minister  said  that  a  Railway  Purchase
 Mission  has  gone  abroad  May  I  know
 whether  this  Mission  is  going  to  pur-
 chase  or  negotiate  or  take  the  advice
 of  other  Purchase  Missions  in  exis-
 tence  in  other  countries?

 Shri  Shahnawaz  Khan:
 notice

 Shri  Feroze  Gandhi:  The  Member
 for  Staff  of  the  Railway  Board  headed
 a  mission  to  Europe  for  the  purchase
 of  steel

 ShrI  Shahnawaz  Khan:  Yes

 Shri  G.  P.  Sinha:  What  amount  of
 steel  was  available  in  1956-57  through
 the  efforts  of  this  Purchase  Mission?

 I  want
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 Shri  Shaknawas  Klan:  The  pur-
 chase  was  not  undertaken  in  ‘1956-57.

 Pandit  D.  N.  Tiwary:  In  the  case  of
 other  materials,  the  Commerce  and
 Industry  Ministry  उड  still  purchasing
 for  the  Railways  May  I  know
 whether  the  purchase  of  special  steel
 was  not  proper  to  be  left  there?

 Shri  Shahnawaz  Khan:  I  could  not
 follow  the  question

 Pandit  D.  N.  Tiwary:  The  hon
 Deputy  Munister  said  just  now  that
 the  other  matenals  for  the  Railways,
 the  Commerce  and  Industry  Munistry
 is  still  purchasing  Are  we  to  under-
 stand  that  all  the  steel  meant  for  the
 Railways  is  purchased  by  the  Rail-
 ways  or  there  is  still  some  steel  which
 is  purchased  by  the  Commerce  and
 Industry  Mhnistry?

 Mr.  Speaker:  The  question  5
 whether  this  arrangement  that  the
 Railways  have  made  to  purchase  all
 its  steel  applies  to  other  requirements
 also  or  only  a  few  items  specially
 needed

 Shri  Morarji  Desai.  It  applies  to
 iron  and  steel  Now,  it  is  no  longer
 a  question  of  the  Commerce  and
 Industry  Mimstry  because  the  Iron
 and  Steet  Controller  Is  under  the
 Steel  Ministry  That  is  different

 Some  Hon  Members  rose—
 Mr.  Speaker:  Next  question  Hon

 Members  are  aware  that  half  an  hour
 can  be  allowed  for  any  important
 subject

 Indigenous  Systems  of  Medicine

 a.  {  Shri  Keshava

 “162,

 ॥।

 Shrimati  Tarkeshwari

 Shri  Ss  C.  Samanta
 Will  the  Mhunister  of  Health  be

 Pleased  to  state

 (a)  whether  a  Committee  presided
 over  by  one  Mr  Dave  has  submitted
 any  report  regarding  the  ways  and
 means  of  development  of  the  indigen-
 ous  systems  of  medicine  and  research;
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 (b)  xf  so,  whether  Government  have
 arrived  at  any  decision  in  respect  of
 the  recommendations  of  the  Commit-
 tee;  and

 (९)  ७  not,  the  reasons  therefor?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes

 (b)  and  (c)  The  recommendations
 of  the  Dave  Committee  are  still  under
 ‘consideration  in  consultation  with
 State  Governments,  and  no  decision
 has  been  taken  so  far

 Shri  Keshava:  May  we  know  if  the
 Government  38  contemplating  to  estab-
 lsh  an  Ayurvedic  University  at  Jam-
 nagar  and  ३35  m  consultation  with  the
 Bombay  Government?

 Shri  Karmarkar:  There  is  already
 a  Research  Institute  at  Jamnagar
 being  conducted  efficiently  and  ade-
 quately  financed  by  the  Government
 of  India  I  am  not  yet  aware  2f  it  38
 to  be  constituted  mto  a  University  I
 should  like  to  have  notice

 श्री  Fo  ao  far  इस  कमेटी
 की  सिफारिशों  के  अलावा  क्‍या  मंत्री  महोदय
 ने  कोई  दूसरी  योजना  बनाई  है  जिस  में
 इन  देवाओओ  का  ज्यादा  प्रचार  और  उच्नत्ति
 हो  सक॑

 श्री  करमरबर  कमेटी  ने  जा  परपार्ट
 दी  है  उस  पर  अभी  विचार  हो  रहा  है  ।  उस
 के  बाद  हम  लोग  यह  तय  करेगे  कि  क्‍या
 करना  है  और  क्‍या  नहीं  करना  है  |

 Shri  V.  P.  Nayar:  I  want  to  know
 whether  these  recommendations  in-
 clude  any  recommendation  for  a  spe-
 ual  study  of  the  use  and  quantity  of
 alkaloids  and  active  principles  in
 drugs  as  we  find  in  traditional  Ayur-
 vedic  prescriptions”

 Shri  Karmarkar:  The  recommenda-
 dons  cover  all  the  aspects  of  Ayur-
 veda  including  the  one  that  my  hon
 friend  has  mentioned

 थीं  जांगड  भारतीय  सरकार  अभी

 तक  देशी  पद्धति  की  दवाओं  को  मान्यता
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 प्रदान  नही  करती  रही  है  क्‍या  में  जान
 सकता  हूं  कि  विभिन्न  राज्यों  के  झायवेंद
 कालिजो  से  जो  विद्यार्थी  पास  हो  कर  मिकलते

 हैँ  उन  को  नौकरी  देने  का  केन्द्रीय  सरकार
 के  पास  कौन  सा  साधन  है  भौर  क्‍या  केन्द्रीय
 सरकार  ने  उन  को  अपने  यहा  केन्द्रीय  नौकरी
 मे  रखा  है  ?

 आओ  करभम  रकर  यह  विषय  खास  तौर
 से  राज्य  सरकारों  के  क्षत्र  मे  श्ाता  है  t  मुझे
 मालूम  है  कि  राज्य  सरकारे  भ्पने  यहा  के

 झायुवें.दक  भ्रस्पतालो  में  इन  को  नियुक्त
 करती  है  ।

 Grand  Trunk  Express
 #163,  Shri  T.  B.  Vittal  Rao:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  to
 replace  the  air-conditioned  coach  in
 the  Grand  Trunk  Express  between
 New  Delh.  and  Madras  by  a  third
 class  bogie  in  view  of  the  De  Luxe
 train;  and

 (9)  77  so,  the  date  from  which  this
 will  be  made  effective?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No

 (b)  Does  not  arise

 Shri  T.  B.  Vittal  Rao:  May  I  know
 if  the  full  capacity  of  the  air-condi-
 tioned  coaches  both  in  the  GT
 Express  and  De-Luxe  trains  is  fully
 utilised?

 Shri  Shahnawaz  Khan:  It  is  _  not
 fully  utilised

 Shri  T.  B.  Vittal  Rao:  In  view  of
 the  fact  हे

 Mr.  Speaker:  The  hon  Member  may
 argue  it  out  in  the  Railway  Budget

 Shri  B.  S.  Murthy:  We  want  to
 know  whether  the  Government  35
 going  to  consider  the  question
 whether  at  least  on  those  days  when
 the  De-Luxe  train  runs,  the  air-condi-
 tioned  coach  in  the  G.T  Express  could
 be  detached
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 Shri  Shahnawas  Khan:  That  is  the
 arrangement  that  we  have  made.  On
 days  when  air-conditioned  accom-
 modation  is  available,  in  the  De-Luxe
 janata  train,  we  do  not  put  in  an  air-
 conditioned  coach  in  the  G.T.  Express.
 Instead,  we  put  in  a  third  class  coach.

 Sugar  Factories

 Shri  Punnoose:
 Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 Shri  Vasudevan  Nair:
 *164,

 (a)  the  number  of  new  sugar  fac-
 tories  proposed  to  be  started  during
 the  Second  Five  Year  Plan;

 (b)  the  location  of  these  factories;
 and

 (c)  whether  there  are  any  proposals
 for  starting  sugar  factories  in  Kerala?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 and  (b)  50  new  sugar  factories  have
 been  licensed  for  establishment  dur-
 ing  the  Second  Five  Year  Plan  A
 Statement  showing  the  names  and
 locations  of  these  factories  is  placed
 on  the  Table  of  Lok  Sabha  [See
 Appendix  I,  annexure  No  52]

 (c)  No

 Shri  Basumatari:  May  I  know
 whether  there  35  any  proposal  to  start
 a  sugar  factory  in  the  State  of  Assam
 and  if  so,  the  progress  thereof?

 Shri  A.  M.  Thomas:  For  Assam,
 there  is  a  proposal  to  start  one  in  the
 co-operative  sector

 Shri  Vasudevan  Nair:  I  would  hke
 to  know  whether  licences  issued  for
 co-operative  sugar  mills  are  also
 included  in  this  list

 Shri  A.  M.  Thomas:  In  fact,  out  of
 the  50  licences  that  we  have  issued,
 37  are  for  co-operative  societies.

 Shri  Vasudevan  Nair:  If  there  is  a
 fresh  application  for  licence,  will  Gov-
 ernment  consider  it  favourably?
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 Shei  A.  M.  Thomas:  If  there  is  any
 revocation  of  any  licence  already
 granted,  we  would  certainly  consider
 grant  of  licence  to  co-operative  socie-
 tues

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  whether  it  has  come  to  the
 notice  of  the  Government  that  the  co-
 operative  societies  through  which  it
 was  the  policy  of  the  Government  to
 open  sugar  factories  have  ordered
 machinery  m  foreign  markets  and
 their  licences  have  now  been  can-
 celled?  May  I  know  how  many  such
 cases  are  now  before  the  Govern-
 ment?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  Out  of  the  24
 co-operative  sugar  factories,  where
 cases  were  under  consideration  some-
 time  ago,  2  sugar  factories  have
 entered  into  some  sort  of  contract  for
 the  import  of  machinery’  I  believe
 those  contracts  are  going  to  be
 honoured;  but  of  the  remaining  42
 factories  none  have  entered  into  any
 contract  and  it  725  difficult  to  say
 whether  they  will  be  allowed  to
 wmport  machinery  in  the  near  future
 on  account  of  the  difficult  foreign
 exchange  position

 Shri  Dasappa*  May  I  know  whether
 these  co-operative  societies  which  have
 been  granted  hcences  have  been  mak-
 ing  satisfactory  progress  in  so  far  as
 the  collection  of  shares  is  concerned?

 Shri  A  P.  Jain.  Yes,  most  of  them
 Shri  T.  B.  Vittal  Rao:  Are  these  50

 units  to  be  brand  new  or  do  they
 include  some  of  the  factories  that  are
 to  be  shifted  from  Bihar  and  UP  to
 the  South?

 Shri  A.  M.  Thomas.  There  s  no  such
 proposal

 Mr.  Speaker:  What  is  the  answer?
 Shri  A.  ह  Jain:  These  licences  are

 for  putting  up  new  factones

 पंडित  gro  aro  तिवारी  क्‍या  गवनंमट
 को  ज्ञात  है  कि  बिहार  गवर्नमेंट  ने  दो  को-
 झापरेटिव  कगर  फंक्टरीज़  की  माग  की  थी
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 झौर  वहा  के  शोफ़  मिनिस्टर  ने  नेशनल
 डेवेलपमेट  कौंसिल  मे  भी  यह  माग  दोहराई
 थी  ?  यदि  हां,  तो  क्‍या  वह  माग  मजूर  की

 गई  या  नहीं  ?

 शी  अ०  No  जेन  एक  मन्जूर  की  गई
 है  और  दूसरी  का  न  किसी  ने  पैसा  इकट्ठा
 किया  और  न  ही  काम  किया  ।

 Shri  Viswanatha  Reddy:  Just  now
 the  hon  Minister  said  that  out  of  the
 24  factories,  2  have  entered  into  some
 sort  of  contract  for  the  import  of
 machinery  and  these  will  be  honoured.
 What  about  the  rest  of  the  sugar  fac-
 tories  which  have  not  yet  entered  into
 contracts?

 Ari  A.  P.  Jain:  The  position  ts  that
 the  foreign  exchange  position  of  the
 Government  of  India  s  very  tight,  and
 if  there  78  no  foreign  exchange  avaiul-
 able,  well,  machinery  cannot  be  im-
 ported

 Shri  Bibhuti  Mishra  rose—

 Mr.  Speaker:  Hon  Members  who
 have  tabled  questions  must  rise  one
 after  the  other  If  they  do  not  rise
 in  their  seats  and  wait  till  the  end,  I
 cannot  go  on  allowing  them  an  oppor-
 tunity

 sh  बिभति  मिभ  प्रध्यक्ष  महोदय,
 मे  कई  बार  आप  की  झाई  को  कंच  करने
 के  लिये  खडा  हुछा,  लेकिन  मुझे  इस  का
 सौभाग्य  प्राप्त  नहीं  हुआ  ।

 म॑  जानना  चाहता  ह  कि  जा  पचास
 'फक्टरीज़  लगाई  जा  रही  है,  उन  के  स्थान
 के  सम्बन्ध  मे  निर्णय  केन्द्रीय  सरकार  करती  है
 या  प्रान्तीय  सरकार  ।

 श्यो  अ०  Sto  जन  इडस्ट्रीज़  डेवेलपर्मेट

 एड  रेगुलेशन  एक्ट  के  नीचे  एक  कमेटी  बनी

 हुई  है  1  वह  इस  बात  की  जाच  पडताल
 करती  है  कि  कौन  सा  स्थान  उपयुक्त  है
 झौर  उसी  के  भुताबिक  फिर  प्रमल  होता  .

 है
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 X-Ray  Units  for  Railways
 +

 o265
 Shri  Warrior:

 au  Shri  Kunhan:

 Will  the  Mhanister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Railways  have  placed  orders  for  a
 large  number  of  X-Ray  Units;

 (b)  if  so,  their  number  and  the  pro-
 bable  requirements  during  the  current
 year  and  the  next  year;  and

 {e)  whether  these  X-Ray  Units  are
 Proposed  to  be  imported  or  locally
 manufactured?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  Total  Number  3l
 During  1957-58  5
 During  1958-59  6

 (c)  Proposed  to  be  imported  since
 locally  manufactured  good  quality
 X-Ray  machines  are  not  available  in
 the  country

 Shri  Warrior:  What  will  the  amount
 of  foreign  exchange  be  involved  in
 this  transaction?

 Shri  Shahnawaz  Khan:  I  am  sorry
 to  say  I  do  not  have  the  figures  with
 me  just  now  I  could  give  him  later
 on

 Shri  A.  C.  Guha:  Is  it  not  true  that
 at  least  one  factory  in  India  has  been
 manufacturing  fairly  good  X-Ray
 units?  In  view  of  the  present  foreign
 exchange  position,  why  have  all  the
 orders  been  placed  with  foreign  firms,
 and  why  has  Government  not  thought
 it  proper  to  utilise  the  local  product?

 Shri  Shahnawaz  Khan:  We  want  to
 get  the  best  type  of  X-Ray  machines
 The  hon  Member  knows  we  cannot
 take  any  chances  with  machines  like
 this

 Shri  A.  C.  Guha:  Is  it  not  true  that
 it  has  been  brought  to  the  notice  of
 the  Railway  Ministry  that  there  is  an
 Indian  manufacturer,  that  the  units
 manufactured  by  that  company  were
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 examiried  by  Government  experts  and
 found  to  be  fairly  good,  and  that  their
 units  have  been  in  use  in  a  number  of
 hospitals?

 Shri  Shahnawaz  Khag:  We  will  cer-
 tainly  look  mto  it.  If  they  are  good,
 we  will  place  orders  with  them  when
 we  require  more

 Shri  Ranga:  What  is  the  practice  of
 Government’ when  they  want  to  place
 these  orders?  Is  there  any  Cabinet
 sub-committee  or  anything  like  it  to
 screen  these  orders  in  order  to  see
 whether  they  could  not  be  obtained  in
 this  country  efficiently  and  properly?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  I  can  only  say  there  is  no
 Cabinet  Committee  to  consider  this
 Naturally,  Government’s  policy  बढ  to
 obtain  goods  in  India,  even  if  they
 are  more  costly,  provided  they  are
 good  enough  for  the  purpose,  but
 obviously  a  Cabinet  Committee  cannot
 consider  every  purchase

 Shri  A.  ९.  Guha:  Is  it  not  a  fact
 that  the  cost  of  the  Indian  machine  ts
 fairly  less  than  that  of  the  imported
 one,  and  js  it  not  true  that  a  number
 of  hospitals  im  India  have  been  using
 this  Indian  manufactured  X-Ray
 unit?

 Shri  Shahnawaz  Khan:  I  require
 notice  for  that  I  am  unable  to  say

 Shri  Thirumala  Rao:  Are  the
 machines  manufactured  by  the  Indian
 concern  certified  by  the  Indian
 Standards  Institution  as  fit  to  be  taken
 by  our  hospitals?

 Shri  A.  C.  Guha:  I  hope  the  Gov-
 ctnment  will  look  into  the  matter
 and  see  that  the  Indian  manufac-
 turing  unit  is  properly  utilised  m  the
 service  of  the  nation

 Shri  Jawaharlal  Nehru:  Certainly
 Mr.  Speaker:  That  7५  the  object  of

 the  question
 The  Minister  of  Commerce  and  In-

 dustry  (Shri  Morarji  Desai):  We  have
 ceased  importing  these  things.  So,
 there  will  be  no  question  of  the  Rail-
 way  Ministry  buying
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 Shri  Tyagi:  May  I  inform  the
 House  that  there  is  a  screening  ¢com-
 mittee  already  which  looks  into  these
 cases?

 Price  of  Sugar

 +
 *166  {  Shri  H.  0.  Mathur.

 Shri  Assar:

 Will  the  Minister  of  Pood  and  Agri-
 culture  be  pleased  to  state

 (a)  the  price  of  sugar  @)  in  whole-
 sale  market  and  (a)  in  retail  market
 before  the  announcement  *  of  fresh
 excise  duty,

 (b)  what  are  the  present  rates,  and

 (e)  the  steps  taken  or  proposed  to
 be  taken  to  keep  the  prices  at  a
 reasonable  level?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A  M.  Thomas):  (a)
 to  (c)  <A  statement  containing  the
 required  information  is  laid  on  the
 Table  of  Lok  Sabha  {[fSee  Appendix
 I,  annexure  No  52]

 Shri  H.  C.  Mathur.  It  as  obvious
 from  the  statement  that  there  has
 been  a  general  rise  of  Rs  6  per
 maund  May  I  know  if  the  Govern-
 ment  considers  it  to  be  justified,  or
 are  they  taking  any  steps  to.  bring
 down  the  prices  and  if  so  to  what
 level?

 Shri  A  M.  Thomas  We  have  heen
 taking  steps  There  has  been  some
 increase,  not  exactly  to  the  extent  of
 the  increase  in  the  excise  duty  The
 Government  are  taking  steps  The
 Reserve  Bank  has  now  tightened  up
 its  restrictions  in  the  matter  of
 advances  A  circular  has  been  issued
 on  June  29,  957  to  all  Scheduled  and
 the  three  State-associated  banks
 requiring  them  to  raise  the  margin
 against  sugar  by  0  per  cent  subject
 to  a  minimum  of  35  per  cent

 Shri  H  0.  Mathur.  My  question  has
 not  been  fully  answered

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  है,  Jain).  This  apparent
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 rise  of  Rs  6  per  maund  mcludes-
 Rs  4-2-0  per  maund  on  account  of
 excise  duty

 Shri  Bishwanath  Roy:  In  view  of
 rise  in  price  the  rate  of  sugar,  may  ह
 know  whether  Government  would
 reduce  the  quantity  of  sugar  to  be
 exported?

 Shri  A.  P.  Jain:  Government  want
 to  encourage  as  much  export  as  they
 possibly  can,  consistent  with  the
 maintenance  of  internal  supplies

 Shri  Heda:  Apart  from  the  rise  due
 to  this  excise  duty,  may  I  know
 whether  Government  have  noticed
 that  even  m  a  city  hke  Hyderabad
 which  78  situated  within  the  surplus
 area,  there  35  normally  in  a  penod  of
 two  to  three  months  a  good  rise  im
 the  prices,  and  if  so,  what  steps  are
 they  taking  to  curb  this  uncalled  for
 Tise  In  prices?

 Shri  A.  P.  Jain:  In  fact,  Hyderabad
 is  not  a  surplus  area  The  whole  of
 South  is  a  deficit  area  and  it  receives
 about  one  lakh  tons  of  sugar  from  the
 North  There  was  some.  difficulty
 about  movement,  that  difficulty  s  now
 being  overcome  We  are  constantly
 watching  the  price  movement  and  we
 propose  to  regulate  it  by  adjusting  our
 releases  Apart  from  that,  as  my
 colleague  the  Deputy  Minister  has
 Stated,  the  Reserve  Bank  has  applied
 curb  on  advances  against  sugar  owned
 by  the  traders

 Shri  Mohiuddin:  The  hon  Miunister
 has  stated  that  the  Reserve  Bank  has
 asked  that  the  margin  should  be
 Increased  Is  it  a  fact  that  about  40
 per  cent  of  the  production  of  sugar
 is  at  the  disposal  of  the  Government
 and  this  sugar  stock  is  not  being
 released”

 Shri  A.  P.  Jain:  The  entire  sugar  is.
 at  the  disposal  of  the  Goverament.
 It  is  only  after  Government  issues  B
 release  order  that  sugar  can  be  sold
 in  the  market  And  we  regulate  the
 releases  59  such  a  manner  that  a
 regular  supply  is  guaranteed  all  over
 the  year
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 Shri  A.  M.  Thomas:  I  may  also  add
 that  a  special  release  of  the  order  of
 164  lakhs  of  tons  has  been  made  on

 the  29th  of  May,  over  and  above  the
 ordinary  release.

 An  Hon.  Member:  In  Hyderabad.

 हिन्यी  टेलोप्रिन्टर

 ह  डा०  रास  सुभग  सिह
 १६  हि  नवल  प्रभाकर

 क्या  परिवहन  तथा  सचार  मत्री  यह
 बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  सरकार  का  हिन्दी  के  समा-
 आर  पत्रो  को  हिन्दी  मे  समाचार  भेजने  के
 लिये  हिन्दी  टेलीप्रिटरो  के  प्रयोग  को  प्रोत्साहन
 देने  के  लिये  कोई  कार्यवाही  करने  का  विचार
 है  ,  और

 (ख)  यदि  नही,  तो  इस  के  क्या  कारण
 है?

 परियहन  तथा  संचार  मंत्रालय  सें  राज्य-
 मंत्री  (श्री  राज  बहावुर)  :  (क)  जी  हा  ।

 (ख)  यह  प्रश्न  नहीं  उठता  ।

 डा०  राम  सुभग  दिह:  अप्रेज़ी  टेली-
 कप्रटर  की  तुलना  में  हिन्दी  टेलीप्रिटर  की
 गति  करीब  आधी  के  बराबर  है  ।  मे  जानना
 चाहता  हु  कि  क्‍या  जो  रेट  है  उस  को  भी
 आधा  कर  दिया  जायगा  ?

 श्री  राज  बहाद्र  रेट  जो  है  वह  तो
 शब्दों  की  गिनती  के  ऊपर  निर्जास्ति  किया
 जाता  है  शरीर  म॑  समअता  हू  कि  स्पोड  के
 ऊपर  वह  निर्वारित  नहीं  किया  जाता  है  ।

 श्री  Ho  ला०  द्विवेदी  क्‍या  मत्री  महोदय
 को  मालूम  है  कि  हिन्दी  टेलीप्रिट्स  की
 व्यवस्था  न  होने  के  कारण  जो  देश  में  हिन्दी
 के  दैनिक  पत्र  हूँ  उन  को  अंप्रेजी  के  टेली-
 प्रिटस  से  प्राप्त  समाचारों  का  श्नुवाद  करना
 चड़ता  है  भौर  इस  कारण  से  जो  समाचार
 है  वे  उतने  सही  भर  जल्दी  नही  पहुंच  पाते
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 जितनी  जल्द  उन्हें  पहुंचना  चाहिये  ।  ऐसी
 सुरत  में  क्या  हिन्दी  के  2  लिप्रिटर्स  की  सुविधायें
 शीघ्र  बढ़ाने  का  प्रयत्न  किया  जायगा  ?

 श्री  राज  बहादुर  :  ययाशीघ्र  इस
 की  व्यवस्था  की  जाती  है।  माननीय  सदस्य
 को  ज्ञात  होगा  कि  हैदराबाद  में  पहले  पहल
 हम  ते  एक  गग्रेज़ो  टेलोपिटर  को  कनवर्ट  कर
 के  हिन्दी  में  इस्तेमाल  किया  था  ।  तब  से
 इस  बात  की  कोशिश  हो  रही  है  कि  ऐसा
 टेलीप्रिटर  बन  जाय  जिस  में  हिन्दी  के  सारे
 भ्रक्षर  और  श्रक  समा  सके  और  उस  के
 लिये  एक्सप्रेरिमेंट्स  हो  रहे  हूँ  ।  साथ  ही
 एजुकेशन  मिनिस्टरी  द्वारा  की-बोर्ड  भी  तय

 होना  है  ।

 घान  मंत्री  तथा  वेदेंशिक  कार्य  मंत्री

 (श्री  जवाहरल,ल  नेहरू)  आगे  या  पछे

 अनुवाद  तो  करना  हो  पडेगा  ।

 डा०  राम  सुभग  सिह  इस  टलिप्रिटर
 में  तो  इसी  तरह  से  मैसेजिस  दिय  जाते  हैं  1

 National  Formulary  Committee

 + és +  168  J  Shri  V.  P.  Nayar
 ‘|  Shri  Easwara  Iyer

 Will  the  Mhzuster  of  Health  be
 pleased  to  state

 (a)  whether  the  National  Formu-
 lary  Committee  constituted  by  Gov-
 ernment  of  India  have  completed  its
 work,  and

 (b)  whether  the  list  proposed  will
 include  only  the  drugs  and  formula
 tions  used  in  Allopathy?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  The  work  has  not
 yet  been  completed

 (b)  Yes

 Shri  द  P.  Nayar:  May  I  know  when
 we  can  expect  the  publication  of  the
 Indian  formulary?

 Shri  Karmarkar:  We  are  expecting
 the  conclusion  of  the  labours  of  the
 committee  within  about  four  months
 from  now
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 Shri  द  ?  Nayar:  May  I  know
 whether  there  were  any  special
 reasons  why  Government  thought  :t
 @esirable  or  necessary  only  to  have
 hsts  of  the  formulations  in  Allopathy,
 leaving  Ayurveda  and  other  indi-
 genous  systems  alone?

 Shri  Karmarkar:  In  the  first
 mstance  we  took  up  Allopathy,
 because  there  we  found  that  there
 were  a  number  of  patent  and  other
 drugs  which  were  being  imported  into
 India  unnecessarily  Therefore,  the
 National  Formulary  Committee  was
 entrusted  with  the  work  of  preparing
 a  national  formulary  containing  ‘the
 list  of  certain  essential  combinations
 which  only  should  be  allowed  to  be
 imported  or  manufactured  in  the
 country

 Shri  झ  P.  Nayar:  The  Minister  has
 stated  that  some  drugs  of  foreign
 origin  are  being  imported  unneces-
 sarily  Do  we  take  it  that  Govern-
 ment  will  wait,  for  the  ban  on  such
 drugs,  until  the  lists  are  published,  or
 whether  in  view  of  the  fact  that  they
 have  been  found  to  be  unnecessary,
 steps  will  be  taken  now  itself  to
 prohibit  their  imports?

 Shri  Karmarkar.  That  is  ia  hne
 with  the  complaint  which  my  hon
 friend  made  the  other  day  in  the
 course  of  the  debate  on  influenza  Cer-
 tain  people  are  unnecessarily  interest-
 ed  in  them  by  advertisements  and  the
 like,  and  so  we  have  thought  of  going
 into  the  question  as  to  which  would
 be  the  exsential  medicines  which
 would  either  have  to  be  impoited  or
 to  be  manufactured  in  the  countrv,  so
 that  the  normal  customer,  as  my
 hon  friend  always  desires  should  not
 be  deluded  mto  something  which  is
 not  desirable

 Transport  Facilities  for  despatch  of
 Manganese  Ore

 #169,  Shri  D  V.  Rao:  Wil]  the  Min-
 ister  of  Railways  be  pleased  to  state

 ६8)  whether  manganese  mine  own-
 ers  and  workers’  unions  have  sent
 representations  requesting  for  provi-
 sion  of  transport  facilities  for  despatch
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 of  manganese  ore  accumulated  at  rail-
 way  sidings,  and

 (b)  the  action  taken  by  Govern-
 ment?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  As  a  result  of  representations
 received  from  the  Mine  owners  and
 workers  from  Gerividi  and  Chipuru-
 pall  areas,  arrangements  for  move-
 ment  of  traffic  in  manganese  ore  from
 these  areas  to  Vizagapatam  port  have
 already  been  made  to  the  maximum
 extent  feasible  consistent  with  the
 existing  rail  as  well  as  port  capacity

 Shri  D.  ्,  Rao:  May  I  know  tne
 pit-head  stock  at  the  beginning  of
 June,  1957,  and  how  much  of  it  was
 transported  since  then,  that  is,  from
 the  beginning  of  last  month?

 hri  Shahnawaz  Khan:  The  quota
 for  export  of  manganese  ore  from
 Visakhapatnam  s  fixed  at  50  wagons
 per  month,  and  that  full  quota  has
 been  exported

 Shrimatl  Tarkeshwari  Sinha:  May  I
 know  the  quantity  that  was  lying
 accumulated  at  the  sidings  of  the  rail-
 ways  during  ‘1956-57,  and  also  near
 the  mines’  May  I  also  know  how
 much  of  that  stock  has  been  removed,
 and  how  much  35  _  still  lying
 accumulated?

 hri  Shahnawaz  Khan:  I  am  _  not
 aware  of  the  stocks  lying  accumulated
 at  the  mines

 hrimati  Tarkeshwar:  Sinha:  What
 about  the  stock  in  the  railway  sidings?

 Shri  Shahnawaz  Khan:  I  have  not
 got  that  information  with  me

 Shri  T  B.  Vittal  Rao’  May  I  know
 whether  representations  have  been
 submitted  by  the  workers’  unions  to
 Government  saying  that  the  munes
 are  being  closed,  because  the  pit-head
 stocks  are  very  heavy,  and  the  rail-
 ways  are  unable  to  transport  them?

 Shri  Shahnawaz  Khan:  As  I  have
 stated  already,  a  representation  was
 received  from  woikers  of  Garividi
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 in  Waltair  district  The  output  from
 the  mines  is  approximately  20  wagons
 a  day,  and  we  had  been  moving
 enough  wagons  from  that  area,  to
 avoid  causing  any  hardship

 Shri  Joachim  Alva:  Has  the  Railway
 Board  received  a  large  number  of
 complaints  from  the  Londa_  area
 ground  Belgaum  and  North  Kanara,
 in  regard  to  the  Londa  coal  which  is
 known  to  be  one  of  the  best  qualities
 of  coal?

 Shri  Shahnawaz  Khan:  That  is  an
 entirely  different  question  I  shall
 require  notice

 Shri  Ranga:  Have  Government
 received  any  representation  in  regard
 to  the  large-scale  unemployment  that
 is  caused  at  the  Garividi  manganese
 muanes  because  of  these  difficulties?

 Shri  Shahnawaz  Khan:  I  would  like
 to  submit  that  the  hon  Member  ४५
 fully  aware  of  the  pressure  on  hne
 capacity  particularly  on  that  section
 I  am  afraid  we  cannot  do  anything
 more  than  that  The  obvious  solution
 hes  in  the  development  of  road  traffic
 and  in  moving  the  manganese  ore  by
 road  The  utmost  that  we  can  do  3५
 to  move  about  30  wagons  per  day,
 and  we  are  doing  that

 Assam  Rail  Link
 4

 (  Shri  Raghunath  Singh:
 *170.  <  Shri  Heda:

 lL  Shrimati  Ha  Palchoudhuri:

 Will  the  Minister  of  Railways  be
 pleased  to  state  what  special  measures
 are  being  taken  to  protect  Assam
 Rail  Link  from  the  ravages  of  the
 monsoon?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  Ever  since
 the  construction  of  the  Assam  Rail
 Link,  large-scale  protection  works
 have  been  planned  and  carried  out  on
 the  link  route  Wherever  floods  and
 breaches  indicated  weak  bridges  or
 formation,  remedial  measures  were
 adopted  to  strengthen  them  The
 Assam  Rail  Link  Stabilisation  Com-
 mittee  has  submitted  its  report  and
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 have  indicated  what  further  measures
 are  required  to  strengthen  the  link.
 The  Report  is  under  consideration.
 Steps  have  been  taken  by  posting  the
 necessary  staff  to  maintain  this  link
 during  the  coming  monsoon  and  to
 formulate  detailed  schemes  for
 strengthening  the  route  keeping  in
 view  the  Committee’s  suggestions

 Shrimati  Ila  Palchoudhuri:  May  I
 know  whether  the  report  that  has  been
 submitted  will  be  placed  on  the  Table
 of  the  House  soon,  and  how  soon  the
 recommendations  contained  _  therein
 will  be  implemented,  and  also  whether
 the  course  of  the  lne  which  33  very
 unsuitable  is  proposed  to  be  changed
 to  a  different  terrain?

 Shri  Shahnawaz  Khan:  As  4  have
 already  submuittéd,  the  report  is  under
 consideration,  and  I  see  no  objection
 to  the  report  being  placed  on  the
 Table  of  the  House,  after  it  has  been
 considered  by  the  railways

 Dr.  Ram  Subhag  Singh:  What  about
 the  latter  part  of  the  question?

 Shri  Raghunath  Singh:  What  about
 the  change  0३  the  course  of  the  line?

 Mr.  Speaker:  If  three  or  four  ques-
 tions  are  clubbed  together,  it  will  not
 be  possible  for  the  Minister  to  remem-
 ber  everyone  of  them

 Shri  Shahnawaz  Khan:  May  I  reply
 to  that  question?  The  committee  by  a
 majority  of  four  to  two  have  recom-
 mended  an  ailteitnative  route  One  of
 the  recommendations  is  that  the  pre-
 sent  link  should  be  maintained  ad
 stabilised  It  is  also  recommended
 that  another  alternate  route  further
 south  should  be  constructed

 hri  Heda:  Is  it  not  a  fact  that  prac-
 tically  the  story  is  repeated  every
 year,  even  though  every  year  we  are
 told  that  steps  are  taken  to  see  that
 ordinary  floods  do  not  cause  any
 breaches?  Every  year  the  first  mon-
 soons  cause  the  breaches

 Shri  Shahnawaz  Khan:  I  recently
 returned  from  a  tour  of  those  areas
 It  is  true  that  floods  do  cause
 breaches,  but  I  may  submit  that  ft  ie
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 a  very  very  difficult  area  and  our
 engineers  are  doing  a  very  fine  job  of
 work  in  trying  to  control  the  rivers
 In  many  places,  they  have  done  very
 successful  and  remarkable  work

 eft  रघुनाथ  सिह  में  जानता  चाहता
 ह्  कि  जो  प्रल्टर्नेंट  स्ट  सर्जस्टे  की  गई  है
 उस  में  भौर  जो  मौजूदा  रूट  है,  उस  के  माइलेज
 में  क्‍या  फर्क  होगा  ?

 श्री  हाहसबाज  खां  जो  इस  की  तफमील
 है  वह  भ्रभी  बको  श्ाउट  नही  की  गई  है,  लेकिन
 साथ  वाला  जो  नया  रूट  है,  वह  गालिबन
 थोडा  कम  होगा  ।

 Shri  Barman:  In  view  of  the  fact
 that  the  Committee  has  given  a  defi-
 nite  upmmon  ‘hat  ४५  ४४  noi  posmibe  to
 ensure  absolute  stability  of  the  pre-
 sent  route,  and  the  majonmty  have
 suggested  an  alternate  southerly  route,
 may  I  know  whether,  in  consideration
 of  the  difficulties  that  the  eastern
 region  is  experiencing,  Government
 are  coming  to  a  final  decision  to  obvi-
 ate  the  difficulties  as  early  as  possible?
 How  long  are  Government  going  to
 brood  over  this  matter?

 Shri  Shahnawaz  Khan:  The  difficul-
 ties  experienced  by  the  eastern  region
 are  well  known,  and  Government
 fully  sympathise  with  them  But  I
 may  submit  construction  of  fairly
 long  lines  stretching  over  hundreds  of
 miles  cannot  be  done  very  quickly,
 especially  when  we  are  short  of  funds
 We  do  not  have  the  means  I  might
 add  that  this  route  would  involve
 construction  of  at  least  three  or  four
 Major  bridges

 Shri  A  C.  Guha:  May  I  know  the
 total  expenditure  incurred  during
 these  years  for  repair  of  damages,  and
 also  the  approximate  estimate  of  cost
 of  the  new  alignment’

 Shri  Shahnawaz  Khan.  This  year
 the  expenditure  has  not  been  very
 great

 Shri  A.  C.  Guha:  The  total  expen-
 diture  incurred  during  all  these  years
 for  repairs
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 Shri  Shahnawas  Khan:  I  do  not
 have  the  figures

 hri  Barman:  Last  time,  when  the
 lank  was  constructed,  the  public  were
 not  consulted  and  the  opimon  of
 those  who  consulted  was  not  accepted
 because  70  was  thought  that  experts
 knew  better  May  I  ask  whether  this
 time  before  deciding  upon  the  new
 alignment  of  the  southerly  route,  Gov-
 ernment  will  consult  local  public
 opinion?

 Shri  Shahnawaz  Khan:  The  con-
 struction  of  railway  lines  and  bridges
 is  a  very  technical  job  We  will  cer-
 tainly  welcome  public  co-operation  to
 the  extent  we  need  it

 Railway  Workshop,  Jodhpur

 9972.  Shri  M.  D.  Mathur;  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  the  strength  of  labour  employ-
 ed  in  Jodhpur  Railway  Workshop,
 year-wise,  from  95]  to  957  so  far;

 (b)  whether  Government  have  any
 scheme  to  extend  this  workshop,  and

 (c)  at  so,  how  much  additional
 labour  it  will  absorb”

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a,

 Year  Serength  of  labour
 (as  on)  employed
 -4-95l  1,975,
 1-4-1952  1,980
 1-4-1953  2,030
 ‘1-4-1954  2,100
 1-4-1955  2,190
 1-4-1956  2,460
 1-4-1957,  2,780

 (b)  No

 (c)  Does  not  arise

 spri  M.  D.  Mathur:  In  view  of  the
 fact  that  there  is  a  shortage  of  every-
 thing  m  the  railways,  why  should  not
 the  Jodhpur  Railway  Workshop  be  ex-
 panded  to  meet  the  demands  of  the
 metre  gauge  railways”
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 Shri  Shahnawas  Khan:  We  are  ex-
 panding  the  Bikaner  Workshop  which
 is  quite  close,  and  that  will  serve  our
 purpose  without  resorting  to  expan-
 sion  of  the  Jodhpur  Workshop.

 Shri  H.  C.  Mathur:  Is  it  not  a  fact
 that  the  Bikaner  Workshop  is  intend-
 ed  only  for  wagon  construction,  while
 the  Jodhpur  Workshop  is  specialised
 for  carriage  construction?

 e
 Shri  Shahnawaz  Khan:  Both  of  them

 are  serving  the  purpose,  and  there  is
 no  need  for  expansion  of  the  Jodhpur
 Workshop

 Shri  A.  C.  Guha:  Is  there  any  pro-
 posal  to  nationalise  these  light  rail-
 ways?

 ry

 रखने  अध्टाचार  जांच  समिति  को  रिपोर्ट

 *Qoe  al  wer  दर्शात  क्या  रखने
 मंत्री  २८  मई  १६५७  के  ताराकित  प्रश्न
 संख्या  ५२०  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेगे  कि

 (क)  रेलते  भ्रष्टाचार  जाच  समिति
 की  शेष  सिकफारिशो  पर  इस  बोच  क्‍या  निर्णय
 किया  गया  है  ,  और

 (ख)  उस  समिति  की  जो  सिकारिशे
 पहले  स्वीकार  कर  ली  गई  थी  उन्हें  क्रिया-
 न्वित  करन  को  दिशा  में  शब  तक  क्या  प्रगति

 हुई  है  ?

 रेलवे  उपमंत्री  थी  दाहनवाज  खां)
 (क)  इन  पर  झभी  विचार  किया  जा  रह।
 है

 (व)  इस  सिलसेले  मे  क्‍या  प्रगति

 (Progress)  हुई  है,  इस  का  ठीक-टीक
 अन्दाजा  लगाना  मुश्किल  है  ।

 शो  भक्त  दहन  कया  गवनंमंट  के
 ध्यान  म॑  यह  बात  आई  है  कि  इस  समिति
 के  प्रतिवेदन  के  बाद  भी,  यानी  पिछुल  दो
 वर्षों  के  भप्रन्दर,  रेले  में  अ्रष्टाच।र  की  मात्रा
 में  कमी  नहो  हुई  है,  बल्कि  वृद्धि  हुई  है  ?
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 क्या  गवर्नमेंट  इस  की  रोक  थाम  के  लिये
 किसी  बड़  उपाय  का  झवलग्यन  करना

 चाहती  है  ?

 Shri  8.  N.  Dwivedy:  Another  com-
 mittee  will  be  appointed  !

 sh  झाहनवाज  ह ६  में  इस  बात  से  तो
 इत्तफाक  नही  करता  हु  कि  भ्रष्टाचार  में
 ज्यादती  हुई  है  |  'बहर  हाल  जहा-जहां
 अष्टाचार  के  केसेज  गवर्नेमेट  को  नज़र  में
 आते  ई,  उन  में  बडी  मजबूती  के  साथ  बर्ताव
 किया  जाता  है  1

 श्री  भक्त  दर्शन  :  समिति  में  अपनी
 सिफारिश  संख्या  ७६  में  यह  सुझाव  दिया  था
 कि  ब  तक  अधिकारियो  को  जो  दड़  देने
 को  प्रया  है  वह  बहुत  ही  शिथिल  है,  शौर
 ईन  शाब्दों  का  प्रयोग  किया  गया  था

 “The  punishment  must  be  swift  and
 deterrent”  मै  जानना  चाहता  ह्‌  कि  इन  दो

 वर्षों  मे  कितत  भ्रधिकारियों  पन  मकदमे  चलाये
 गये  और  कितनों  को  सजा  दी  गई  ?

 श्री  शाहनवाज्‌  ह  इस  के  कडे
 इस  वक्‍त  मेरे  पास  मौजूद  नदी  है  |  अगर
 आनगेबल  मेम्बर  चाहते  हैँ  तो  में  उन  को
 बाद  में  दे  सकता  हू  |

 श्री  म०  सा०  द्विवेदी  म॑  मत्री  जी  से
 जानना  चाहता  हु  कि  इस  रेल  करप्णन
 इन्कायरी  कमेंट  रियोर्ट  को  बाये  हुए
 कितेन  महीने  हो  चुके  ह  और  अभी  इस  पर
 विचार  कर  के  इस  को  कार्यान्वित  करने  es

 की  दिशा  मे  प्रगति  करन  में  कितने  दिन
 और  लगेगे  ?

 श्री  शाहनवाज  ों  ऐसी  बात  नहीं
 है  कि  जो  रेल  करप्शन  इन्क्वायरी  रिपोर्ट
 है  वह  जभी  भरी  हुई  है  और  उस  पर  विचार
 नही  हो  रहा  है  1  जो  उस  की  ज्यादातर
 सिफ़ारिशात  थी  उन  की  बहुत  बडो  ग्रवसरिय>
 को  मंजूर  कर  के  उन  पर  झमल  जा)  है
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 Pratap:  The  sys-
 wnt  t  is  wrong.  I  think
 they  should  be  taught  morals.  Is
 there  any  plan  to  teach  them  morals?

 (ghrt  Ferese  Gandhi:  Is  it  a  fact  that
 a  ticket  collector  once  offered  to  take
 the  hon.  Minister  without  a  ticket?  If
 so,  may  I  know  what  punishment  was
 accorded  to  that  ticket  collector?

 (No  answer  was  given.)

 Shri  Feroze  Gandhi:  He  is  not
 answering.

 Mr.  Speaker:
 himself?

 Shri  Feroze  Gandhi:  Yes  )

 Was  it  the  Minster

 Mr.  Speaker:  Next  question

 Reserve  Stock  of  Food-grains
 +

 (  Shri  H.  C.  Mathur:
 Pandit  M.  B.  Bhargava:

 #175,  4  Shrimati  Tarkeshwari  Sinha:
 Shri  Narayanankutty  Menon

 [  Shri  I.  Eacharan:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  total  stock  of  foodgrains  in
 reserve  with  the  Central  and  State
 Governments  on  the  5th  May,  ‘1987;

 (b)  the  value  of  the  imports  of
 rice,  wheat  and  other  foodgrains  from
 foreign  countries  in  India  since  l5th
 May,  ‘1957;  and

 (c)  the  reserve  stock  position  in  rice,
 wheat  and  others  at  present?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 §23  thousand  tons

 (b)  22  crores  for  the-period  5th
 May  to  30th  June,  1987.

 (c)  On  6-7-57  Government  had  in
 stock  37.3  thousand  tons  Rice;
 27°  thousand  tons  wheat;  and
 6.7  thousand  tons  of  other
 foodgrains.
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 Shrimati  Tarkeshwari  Sinha:  What.
 is  the  import  programme  of  the  Go-
 vernment  for  957  and  1958,  and  how
 much  of  that  is  to  be  met  by  the
 negotiated  American  wheat  joan?

 Shri  A.  M.  Thomas:  We  have  net
 got  any  definite  targets  now  for  the
 purpose  of  import.  All  the  same,  as
 far  as  the  commitments  already  en-
 tered  into  are  concerned,  they  cover
 the  years  957—60  For  example,  our
 agreement  with  Burma  for  import  of
 2  million  tons  of  rice  38  as  follows:
 1956:  3  lakh  tons,  1957:  5  lakh  tons,
 1958:  5  lakh  tons,  1959:  3.5  lakh  tons
 and  1960:  35  lakh  tons

 Regarding  our  agreement  entered
 into  with  the  US.A.  in  August  956
 under  PL  480,  there  also  we  have
 agreed  to  take  wheat  worth  $200  mil-
 lion  and  rice  wheat  $26:4  million  in
 addition  to  funds  for  carriage  of  half
 these  quantities  will  be  in  US.  flag

 vessels

 Shrimati  Tarkeshwari  Sinha:  The
 hon  Minister,  some  time  back,  made  a
 statement  that  they  are  negotiating
 for  some  wheat  loan  from  America.
 I  want  to  know  what  is  the  position
 with  regard  to  that  and  how  much  do
 we  expect  to  import  under  this  agree-
 ment  if  it  35  at  all  successful

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  Some  talks
 are  going  on  But  it  is  rather  diffi-
 cult  to  say  what  we  will  be  able  to
 get  and  in  what  period  it  will  be  im-
 ported  unless  the  talks  are  completed.

 hri  Mohiuddin:  May  I  know  what
 arrangements  have  been  made  by  the
 Government  of  India  to  see  that  the
 quahty  of  wheat  imported  corresponds
 to  the  specification  that  has  been  agre-
 ed  and  whether  the  tests  for  qualty
 will  be  made  at  the  exporting  point
 to  see  that  useless  and  weevil  and
 moth-eaten  wheat  is  not  imported  in-
 to  the  country’

 Shri  A.  P.  Jain:  The  India  Supply
 Mission  take  good  care  that  good
 quality  wheat  is  supplred,  which  con-
 forms  to  specifications.  It  38  totally
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 ‘wrong  if  the  hon.  Member  implies
 that  we  get  weevil  and  moth-eaten

 -~wheat

 Mr,  Speaker:  The  hon  Member
 -only  wants  to  know  whether  there  is
 -any  agency  to  check  :t

 Shri  A.  ्,  Jain:  Yes

 Shrimati  Tarkeshwari  Sinha.  What
 ‘is  the  stock  that  Government  propose

 to  get  during  957  and  958  and  to
 meet  our  requirements  and  how  many
 warehouses  Government  propose  to
 start  this  year?

 Shri  A.  P.  Jain.  The  total  quantity
 -~wheat  agreed  to  be  imported  under
 the  PL  480  agreement  already  entered
 into  is  proposed  to  be  imported  by
 ‘the  end  of  the  present  financial  year
 ‘Government  have  got  enough  of  store-
 houses  Maybe  if  we  need  more,  we
 sha}l  make  arrangements  for  that

 Community  Development  work  in
 Bombay

 *176,  Shri  Assar.  Will  the  Minister
 of  Community  Development  be  pleas-
 ed  to  stae

 (a)  whether  the  entire  amount
 allocated  by  the  Central  Government
 for  Community  Development  work
 in  Bombay  State  in  1956-57,  has  been
 utiuhsed  by  the  State  Government
 and

 (9)  if  not  the  reasons  thereof?

 The  Minister  of  Community  Deve-
 fopment  (Shri  S  छू,  Dey):  (a)  Yes,
 except  that  loan  funds  to  the  extent
 of  about  Rs  26  lakhs  could  not  be
 utuhsed  out  of  the  amount  allocated
 to  the  reorganised  Bombay  State

 ‘The  loan  expenditure  booked  by  the
 Branch  Offices  of  the  Accountant
 General,  Bombay  at  Rajkot  and  Nag-
 pur  being  not  available  has  not  been
 ‘taken  into  account

 (9)  The  saving  in  the  loan  funds  is
 mainly  due  to  reorganisation  of  the
 State  and  lack  of  adequate  public
 participation

 Shri  Raghubir  Sahai:  May  I  know
 whether  it  is  true  or  not  that  there  38

 a
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 a  great  anxiety  on  the  part  of  the
 Community  Development  persénnel  to
 spend  all  the  sums  that  are  placed  at
 their  disposal  and  to  show  physical
 achievements  of  all  sorts  without  lay-
 ing  any  stress  on  the  change  of  out-
 look  of  the  people  and  on  building
 them  up  as  men?

 Shri  8,  K.  Dey:  The  situation  is  not
 universal  although  there  is  a  tenden-
 cy  in  this  direction  Attempts  are
 always  made  to  correct  this  tendency.

 Railway  Amenities

 4177,  Shri  Bibhuti  Mishra:  Wuil
 the  Munister  of  Railways  be  pleased
 to  state

 (a)  whether  Government  contem-
 plate  to  bring  at  par  metre  gauge
 railway  with  broad  gauge  in  respect
 of  amenities  facilities  and  in_  other
 respects,  and

 (0)  if  so,  the  shape  of  the  scheme?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No  dis-
 crimination  3७  made  in  regard  to  the
 standard  of  amenities  provided  for
 Railway  Users  on  the  Broad  Gauge
 and  Metre  Gauge  sections

 (b)  Does  not  arise

 श्  बिभूति  मिथ  सदन  के  जिन  सदस्थो
 ने  ब्राड  गेज  श्रौर  मोटर  गेज  दोनो  पर  सफर
 किया  होगा  उन  को  दोनो  का  अन्तर  मालूम
 हुआ  होगा  ।  मै  जानना  चाहता  हू  कि  मत्री
 जी  इस  सचाई  को  मानते  है  या  नही  ?

 शी  शाहनवाज  ह  इस  सच्चाई  को
 तो  मैं  मानता  हूं  ।  में  ख्द  भ्रभी  तार थे  ईस्टर्न
 रेलवे  पर  जा  कर  देख  भ्राया  हु  ।  बात  यह

 है  कि  जिस  वक्त  हम  ने  इस  रेलब्रे  को  लिया
 उस  वक्‍त  इस  रेलवे  पर  एमेनिटोज़  का
 स्टड  बहुत  घटिया  दर्जे  का  था  ।  हम  कोशिश
 कर  रहे  है  कि  इस  को  जल्दी  ऊपर  उठाथा
 जाय  ।  मौजूदा  वक्‍त  में  हम  कोई  डि;
 मिनेशन  नही  कर  रहे  है  ।
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 Shri  C.  D.  Pande:  May  I  know  if
 Governmertt  is  aware  of  the  fact  that
 even  on  the  broad  gauge,  un  the  Delhi
 station  proper,  the  caterers  refuse  tc
 serve  meals  in  the  compartment  and
 many  Members  have  been  put  to  m-
 eonvenience  becatise  meals  are  not

 served?

 Shri  Shahnawaz  Khan:  I  am  sorry  I
 am  not  aware  of  this  If  the  ho.
 Member  would  let  me  know  any
 details  of  this,  I  will  have  it  looked
 into

 शो  खदाउबप  राय  क्या  में  जान
 सकता  हु  कि  मीटर  गेज  में  जो  पानी  पिलाने
 वाले  रखें  गये  है  बे  स्टेशन  मास्टरों  के  घरो
 परे  काम  जिया  फरते  है श्नोर  स्टेशन  पर  नही
 रहने  है  ?

 Shri  Hem  Barua  May  I  know  if  the
 facilhties  of  sleepmg  arrangements
 granted  to  the  passengers  on  the
 broad  gauge  lnes  are  also  granted  to
 the  passengers  on  the  NE  Railway?

 Shr  Shahnawaz  Khan  Yes,  Sir

 Wooden  Sleepers  for  Railways
 *179  Shri  Bishwanath  Roy  Will

 the  Minister  of  Railways  be  pleased
 to  state  whether  it  is  a  fact  that  Gov-
 ernment  have  deccided  to  import
 wooden  sleepers  for  the  Indian  Rall
 ways?

 The  Deputy  Munster  of  Railways
 (Shri  Shahnawaz  Khan)  The  propo-
 sal  is  under  consideration

 Shri  Bishwanath  Roy  Mav  I  know
 whether  the  wood  avaiable  m  the
 Andamans  and  in  India  3s  not  fit  for
 this  purpose”

 Shri  Shahnawaz  Khan  The  wood
 that  is  available  is  very  insufficient
 for  our  requirements  Our  require-
 ments  are  something  lke  7  lakhs
 sleepers  a  year  and  the  wood  avail-
 able  locally  is  about  22  lakhs

 Shri  Ranga  Including  the  Anda-
 mans?
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 Shri  Shahnawaz  Khan:  Yes

 Shri  P  Ramaswamy:  May  I  know
 whether  it  is  a  fact  that  the  Govern-
 ment  of  Andhra  Pradesh  offered  to
 supply  the  necessary  wooden  sleepers
 cut  into  size  when  the  Railway  Munis-
 ter  was  on  tour  to  Hvderabad?

 Shri  Shahnawaz  Khan.  We  are  try-
 ing  to  step  up  the  procurement  of
 sleepers  locally  The  main  difficulty
 has  been  one  of  price  The  State  Gov-
 ernments  are  asking  a  higher  price
 We  are  trying  as  much  we  can  to  pro-
 cure  sleepers  locally

 Shri  B  S  Murthy  How  does  the
 rate  offered  by  the  Andhra  Govern-
 ment  compare  with  the  imported
 price?

 Shri  Shahnawaz  Khan  The  general
 price  of  local  sleepers  is  between
 Rs  9  to  Rs  2]  per  sleeper  for  the
 broad  gauge  The  imported  price  is  a
 httle  higher

 Shri  Punnoose  How  does  it  compare
 with  the  imported  one?

 Mr  Speaker  He  has  said  that  the
 impoited  price  3s  higher

 The  Mnnister  of  Railways  (Shri
 Jagyvan  Ram)  The  position  is  this
 We  are  short  of  sleepers  and  I  have
 taken  up  the  matter  with  the  State
 Governments  personally  and  I  have
 had  di-cussions  with  the  Chief  Minis
 tei,  on  this  point  I  have  been  promis
 ed  all  co  operation  from  then  =  side
 But  the  position  of  timber  4  our
 country  75  that  in  spite  of  the  hest
 effort,  of  the  State  Governments  and
 Conservator  of  Forests  there  is  no
 chance  of  the  :equirements  of  the
 Railways  being  completely  met  from
 internal  resources

 Raja  Mahendra  Pratap  Can  we  not
 use  iron  sleepers?

 Mr  Speaker  It  is  something  hke
 saying  There  is  no  cake  eat  the  cake

 Shri  Dasappa  Is  it  not  a  fact  that
 the  Andamans  Government  was  pre-
 pared  to  supply  wooden  slicepers  to
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 them  but  the  Government  of  India
 and  the  Railway  Board  would  not
 purchase  the  same  on  the  ground  that
 the  prices  were  high,  and  the  Anda-
 man  Government  shipped  a  lot  of  tim-
 ber  or  used  to  ship  a  lot  of  tim-
 ber  to  foreign  countries?

 Shri  Jagjivan  Ram  No,  Sir  Very
 recently,  we  have  sent  an  officer  to  the
 Andamans  and  we  have  explored  the
 possibility  of  the  maximum  _  supply
 from  the  Andamans  We  are  going  to
 get  a  few  lakhs  from  therc

 Shri  Ranga  Now  there  were  tvo
 answers  given  by  the  hon  Mumister  of
 Railways  and  the  hon  Deputy  Minis-
 ter  Arising  out  of  the  answer  given
 by  the  Deputy  Munster  are  we  to
 understand  that  although  the  pice  of
 imported  sleepers  is  higher  than  the
 price  at  which  we  can  obtain  them
 from  our  State  Governments  the  Gov
 ernment  have  piefeired  to  import
 these  things  and  cxpend  then  foreign
 exchange?

 Shri  Jagyivan  Ram  No  Siu  that  AS
 not  the  position  The  position  as  I
 have  explumed  is  this  After  cxploit
 ing  all  the  available  ripe  timber  at
 present  in  the  country  the  require
 ments  of  the  Railways  will  not  be
 completely  met  Even  though  the
 price  of  imported  slecper  as  highes
 than  the  indigenous  sicepers  we  have
 in  the  circumstance  to  impoit  them
 even  at  a  higher  price

 Shri  Ranga  May  we  have  an  assur
 ance  that  the  Government  arr  not
 turning  down  any  offc:  made  by  the
 State  Governments  to  supply  sleepers
 simply  because  the  price  which  some
 of  the  State  Governments  demand  i5
 higher  than  the  piice  at  which  they
 can  obtain  it  from  other  States  in  ow)
 country?

 Shri  Jagjivan  Ram  We  are  prcepar
 ed  to  accept  every  sleeper  available  in
 the  country  we  will  not  refuse  a
 single  one
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 Railway  Accident  at  Chata  Station

 +
 (  Shri  Raghunath  Singh:

 Shri  P.  C.  Bose:
 #190.  14  Shri  D.  V.  Rao:

 Shri  R  J.  Rao:
 [  Shri  Vajpayee:

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whethe:  there  was  a  Railway
 accident  at  Chata  Station  on  the  Cen-
 tral  Railway  on  the  22nd  June,  957
 involving  heavy  casualties  and

 (b)  af  so  the  details  thereof”

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan)  (a)  and  (b)
 On  22nd  June  957  at  about  4-30
 houis  No  3  Down  Pathankot  Express
 on  its  way  from  Mathura  to  Delhi,
 while  approiching  Chata  _  station,
 entered  the  Up  Main  line  and  collid-
 c4  head  on  with  No  W  20  Up  Goods
 triin  which  was  coming  on  the  same
 Up  Main  he  in  the  opposite  direction
 Three  peisons  reccenved  =  grievous
 tngurics  and  44  :¢cc!ved  minor  or  til-
 vial  injuries

 Shri  Raghunath  Singh  Was  there
 any  enquiry  and  if  so  what  wis  the
 result  of  the  «cnquuirv’

 Shr  Shahnawaz  Khan  An  cnquny
 wis  held  by  the  Government  Inspec-
 to.  of  Railways

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Light  Railways

 *77])  Shri  Jhutan  Sinha
 Minister  of  Railw  avs
 state

 Will  the
 be  pleased  to

 (a)  the  names  of  the  hght  iaiulways
 in  the  countiy  and  the  route  mileage,
 capital  investment  and  rough  =  esti-
 matc  of  their  recurring  expenditure
 per  annum

 tb)  whether  the  public  inconveni-
 ९१९६  on  and  discontent  with  the  work-
 ing  of  these  Railways  have  come  to
 the  knowledge  of  Government,  and
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 (e)  the  proposal  with  regard  to  the
 future  of  these  Railways?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  A  state-
 ment  giving  the  information  is  placed
 on  the  Table  of  Lok  Sabha.  [See
 Appendix  I,  annexure  No.  53.]

 (b)  Certain  complaints  which  have
 been  voiced  in  regard  to  some  of  these
 Railways  have  come  to  the  notice  of
 the  Government.

 (c)  Government  exercises  whatever
 infiuence  it  can,  even  where  no  direct
 government  control  is  permissible,  in
 the  matter  of  improved  working  of
 these  Railways  for  as  long  as  possible,
 until  they  can  be  replaced  by  ade-

 quate  road  transport  or  by  railway
 lines  of  wider  gauge.  For  the  time
 being,  the  limited  resources  available
 for  the  Second  Five  Year  Plan  are
 conserved  for  the  creation  of  new
 assets  in  preference  to  being  spent  on

 acquiring  and  rehabilitating  existing
 assets,  particularly  when  a  number  of
 these  assets  are  old  and  obsolete.

 Howrah-Kharagpur  Section  of
 S.  ्  Railway

 #173,  Shri  8.  C.  Samanta:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  56  on  the  l5th  May,  4957
 and  state:

 (a)  what  preliminary  steps  have
 been  taken  to  start  work  for  ‘the
 electrification  of  Howrah-Kharagpur

 Section  of  the  S.E.  Railway;

 (b)  whether  it  is  a  fact  that  all
 sorts  of  improvement  works  of  the
 stations  between  Howrah  and  Kharag-
 pur  have  been  stopped  for  the  pre-
 sent;

 (०)  whether  detailed  plans  and
 estimates  of  cost  have  been  prepared;
 and

 (da)  if  so,  when  orders  for  foreign
 machineries  and  materials  have  been

 placed  and  when  they,  are  expected
 to  be  receiver?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Propo-
 sals  for  carrying  out  Civil  Engineer-
 ing  Works  such  as  respacing  of  track,
 extension  of  culverts,  removal  of
 infringements  to  running  dimensions
 of  bridges  and  structures,  remodelling
 of  the  yards  etc.,  are  under  examina-
 tion  of  the  Railway  Board.

 (b)  Only  those  works  that  are  like-
 ly  to  be  affected  by  electrification  of
 the  section  are  being  kept  pending. ह

 (c)  Detailed  plans  and  estimates  are
 under  preparation.

 (ad)  Does  not  arise  in  view  of  the
 reply  to  part  (c).

 Postal  Certificates

 7181.  Shri  Bahadur  Singh:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  any  scheme  has  been
 initiated  for  the  payment  of  Postal
 Certificates  through  village  postmen
 at  the  door  of  the  rural  investors;

 (b)  the  number  and  the  amount
 distributed  through  the  scheme  since
 it  was  started;  and

 (c)  the  amount  of  commission  real-
 ised  from  this  scheme  up-to-date?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes  from
 26th  April,  1957.  The  scheme  covers
 Postal  Certificates  up  to  a  value  not
 exceeding  Rs.  200.

 (b)  and  (c).  The  information  is  not
 readily  available  and  is  being  collect-
 ed.

 2
 Rural  Indebtedness  in  Tripura

 182.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Foed  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  survey  has  been
 made  about  the  indebtedness  of  the
 rural  people  of  Tripura;

 (b)  whether  it  is  a  fact  that  the
 rural  indebtedness  is  high  both  in  per-
 centage  as  well  as  per  head;  and
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 (ce)  the  steps  Government  propose
 to  take  in  the  matter?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  A  survey
 has  been  made  under  the  supervision
 of  the  Reserve  Bank  of  India

 (b)  No,  Sir  The  percentage  of
 indebtedness  as  well  as  average  debt
 per  family  728  lower  than  most  of  the
 other  districts  where  the  survey  was
 conducted

 (ce)  Tripura  Admunistration  have
 already  advanced  Rs  3  lakhs  to  the
 tribals  in  specified  areas  It  is  pro-
 posed  to  strengthen  and  develop  co-
 operative  credit  structure  and  also
 undertake  legislation  by  extending  the
 Bombay  Money  Lenders  Act  to
 Tripura  in  order  to  reduce  rural  2n-
 debtedness  in  Tripura
 Electrification  of  Bangalore-Mysore

 Line
 #183,  Shri  Shankariah:  Will  the

 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  Government  are  aware
 that  the  Mysore  State  had  proposed
 and  sanctioned  to  put  up  an  electric
 lme  with  broad  gauge  between
 Bangalore  and  Mysore  just  prior  to
 the  integration  of  the  State,

 (b)  ४  so  what  action  has  been
 taken,  and

 (०)  whether  this  scheme  will  be
 meluded  in  the  Second  Five  Year
 Plan?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan).  (a)  and  (b)
 A  survey  for  electrification  of  Banga-
 lore-Mysore  Section  was  carried  out
 by  the  Mysore  Government  prior  to
 the  integration  of  Mysore  State  Rail-
 way  but  they  themselves  on  the
 results  of  the  report  had  dropped  the
 scheme.

 (c)  No,  Sir

 Imported  Railway  Engines

 184,  Shrimati  Ma
 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  some
 metre  gauge  railway  engines  reported
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 to  have  been  imported  from  Japan
 and  West  Germany  have  been  lying
 in  an  exposed  condition  near  the
 Kidderpore  Docks  in  Calcutta  for
 the  last  four-five  months;

 (9)  37  so,  the  reasons  for  their  non-
 removal  from  the  dock  so  far,  and

 (c)  the  number  of  Japanese  and
 German  engines  amongst  them?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  the
 engines  are  generally  stored  in  the
 open  and  no  covered  accommodation
 iS  necessary

 (b)  The  engines  were  received  in  a
 bunch  after  the  re-openmg  of  Suez
 Canal  and  because  of  limited  unload-
 ing  capacity  at  the  port,  and  shortage
 of  requisite  railway  wagons  for  des-
 patch,  the  clearance  has  been  slow

 (c)  So  far,  l0  Japanese  engines  and
 60  West  German  engines  have  been
 received,  out  of  which  only  2l  engines
 are  at  the  docks  awaiting  clearance

 Construction  of  Chamrajnagar-
 Satyamangalam  Railway

 *185  Shri  Mohamed  Imam:  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No  54]  on  the  28th  Novem-
 ber,  956  regaiding  constiuction  of  a
 tailway  line  betwcen  Chamiajnagar
 and  Satyamangilam  and  state  whethet
 Government  propose  to  include  this
 work  under  the  Second  Five  Year
 Plan?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  It  has  not
 been  possible  to  include  this  line  m
 the  list  of  new  constructions  for  the
 Second  Five  Year  Plan  period

 River  Boards  Act,  956

 *186.  Shri  0.  C.  Sharma:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  any  of  the  River
 Boards  as  envisaged  पर  the  River
 Boards  Act,  956  has  started  working;
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 (b)  if  so,  the  name  of  such  project
 and  the  State  concerned;  and

 (c)  the  experience  of  its  working?

 The  Minister  of  Irrigation  and
 Power  (Shri  8,  K.  Patti):  (a)  No,  Sir

 (b)  and  (c).  Do  not  arise.

 राष्ट्रीय  राज-पथ

 कै १घ७.  भरी  Ho  ला०  दिवेदोी  क्या

 परिवहन  तथा  संचार  मंत्री  यह  बताने  की
 कृपा  करेगे  कि

 (क)  कानपुर  से  स|गर  तक  के  राज-
 फ्य  के  मार्ग  को  बदलते  से  पूर्व  उस  की  कुल
 लम्बाई  कितने  मील  थी  झोर  शब  कितने
 मील  है

 (ख)  क्या  पहले  वाला  मार्ग  भी  राष्ट्रीय
 राज  पथ  माना  ज।  रहा  है  ,  ओर

 (गे)  याद  नहीं,  तो  इस  के  क्या  कारण

 ह
 ?

 परिवहन  तथा  संचार  सत्रालय  में  राज्य-
 संत्रो  (श्री  राज  बहादुर)  (क)  कानपुर
 से  सागर  लक  का  राष्ट्रीय  राजमार्ग  नहीं
 बदला  गया  है  |  इस  की  लम्बाई  २६४
 मील  है  ।

 (ख)  श्लोर  (ग).  सवाल  ही  पैदा  नहीं
 होते  ।

 Go  Slow  Strike  by  Telegraphists
 Pandit  D.  N.  Tiwary:

 7188,  <  Dr.  Ram  Subhag  Singh:
 Shri  S.  द  Ramaswani:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 telegraphists,  even  after  formally
 withdrawing  their  “Go  Slow  Strike”
 on  the  20th  May,  1957,  were  actually
 going  slow  in  their  work  with  the
 result  that  urgent  telegrams  reached
 destinations  3  or  4  days  late;  and
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 (b)  the  total  loss  to  Government
 during  the  formal  strike  period  and
 after?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  the
 movement  had  been  continued  after

 "200  May,  957  in  ten  offices:  Bombay,
 Calcutta,  Madras,  Agra,  Lucknow,
 Allahabad,  Varanasi,  Nagpur,  Patna
 and  Muzaffarpur

 (b)  The  financial  loss  to  the  Govern-
 ment  cannot  be  assessed  at  present.

 Death  of  Monkeys  at  Purana  Qila
 Area

 #189,  Shri  Keshava:
 Shri  H.  C.  Mathur:

 Will  the  Muniste:  of  Health  be
 pleased  to  state  the  result  of  the
 complaint  made  under’  Section  290
 IPC  to  trace  the  culprits  relating
 to  the  death  of  truck  loads  of  young
 monkeys  in  the  Purana  Quila  area  in
 New  Delhi  on  the  evening  of  the
 20th  March,  9577

 The  Minister  of  Health  (Shri  Kar-
 markar):  As  a  result  of  preliminary
 investigations  six  persons  belonging
 to  a  local  firm  dealing  in  the  export
 of  Monkeys  have  been  prosecuted  for
 offences  punishable  under  section  290
 of  IPC  and  7  of  the  Prevention  of
 Cruelty  to  Animals  Act

 The  case  is  still  pending  m  Court

 Hyderabad  Railway  Bridges  Experts
 Committee  Report

 *i90.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  743  on  the  3lst  May,
 1957  and  state

 (a)  whether  the  Railway  Board
 have  since  completed  the  examina-
 tion  of  the  Report  of  the  Experts
 Committee  appointed  to  examine  the
 railway  bridges  in  Secunderabad
 Division,  Central  Railway,

 (b)  what  are  the  main  recom-
 mendations  of  the  Committee;  and
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 (c)  at  what  stage  is  the  implemen-
 tation  of  those  recommendations?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  The  re-
 port  is  still  under  examination

 (b)  The  mam  recommendations  are
 contained  in  the  Report,  copies  of
 which  have  been  placed  in  the  Library
 of  Lok  Sabha

 (c)  Pending  examination  of  the
 Report,  the  Central  Railway  Admuinis-
 tration  has  been  asked  to  take  advant-
 age  of  the  Report  and  take  action  on

 uch  of  the  recommendations  as  are
 readily  acceptable

 '

 Departmental  Catering  on  Railways

 yg,  J  Shri  H.  C.  Mathur: .  Shri  9.  दि  Rao

 Wil  the  Mimster  of  Railways  0९
 pleased  to  state

 (a)  whether  it  is  a  fact  that
 Departmental  catering  has  resulted  in
 loss  to  the  Railway  administration, and

 (b)  7  so,  the  extent  of  Joss  meu
 red  so  far  and  what  accounts  for  it?

 The  Deputy  Minster  of  Railways (Shri  Shahnawaz  Khan):  (a)  The  pio-
 visional  figures  for  ‘1956-57,  which  are
 available  indicate  that  there  has  been
 Joss  on  departmental  catering  on  the
 Southern,  South  Eastern,  Eastern  and
 Northern  Railways,  and  piofit  on  the
 other  Railways

 (b)  The  accounts  have  not  been
 audited  and  finalized  but  the  estimat-
 ed  loss  on  all  Railways  taken  together
 during  ‘1956-57,  375  about  2  lakhs

 The  main  reasons  for  the  loss  are
 sale  of  better  quality  of  edibles  com-
 pared  to  catering  by  contractors,  main-
 tenance  of  better  service  and  incidence
 of  higher  over-head  and  establishment
 charges  on  account  of  payment  to  the
 staff  of  Central  Pay  Commission  scales
 of  pay,  gratuity  and  contribution  to
 provident  fund  and  application  of  hbe-
 ral  leave  rules
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 Requisitioniug  Foodgrains  Stocks

 (Dr,  Ram  Sobhag  Singh:
 Shri  Keshava:
 Shri  H.  C.  Mathur:
 Shri  Supakar:
 Shri  R.  J.  Rao:

 |  Shri  Bibhuti  Mishra:
 Pandit  D.  N.  Tiwary:

 [  Shri  Sinhasan  Singh:

 #192,

 Will  the  Mhnister  of  Food  and
 Agriculture  be  pleased  to  state

 (a)  whether  any  State  Govern
 ments  have  used  the  power  confer-
 red  upon  them  by  the  recent  notifi-
 cation  of  the  Union  Government
 empowering  the  State  Governments
 to  require  any  stockYst  to  sell  his
 stocks  at  the  average  prices  of  the
 past  three  months

 (b)  2f  ७०,  how  many  State  Govern-
 ments  have  used  that  power  and

 (e)  with  what  result?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jam)  (a)  Not,  so
 far

 (b)  and  (c)  Do  not  arise

 Afforestation  mm  Rajasthan

 4193,  Shri  M  9  Mathur  Will  the
 Minister  of  Lood  and  Agriculture  be
 pleased  to  state

 (a)  the  progress  of  the  scheme  of
 afforestation  caiied  out  by  the  Gov-
 ernment  of  India  to  stop  the  growth
 of  desert  in  Rajasthan,

 (b)  the  cost  of  such  scheme,  and

 (९)  how  much  has  been  spent  so
 far  for  the  purpose?

 The  Minister  of  Food  and  Agricul- ture  (Shri  A.  ह  Jain):  (a)  to  (c)  A
 statement  is  placed  on  the  Table  of
 Lok  Sabha  [See  Appendix  i,  an-
 nexure  No  54]
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 Research  on  Fisheries

 2194,  Shri  §.  rom  Samanta:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  fundamental]  research
 on  fisheries  is  being  carried  out  in
 India;

 (b)  ४  so,  how  many  research  Sta-
 tions  are  there  in  India  with  their
 locations;

 (c)  how  many  of  them  belong  to
 State  Governments;  and

 (a)  whether  there  is  any  co-ordina-
 tion  amongst  these  research  bodies?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Researches
 undertaken  at  the  Central  and  State
 Fishezies  Research  Stations  are  pri-
 marily  of  an  applied  nature  but  cer-
 tain  fundamental  aspects  of  work
 essential  for  developing  applied  fields
 are  taken  up  at  these  Institutes

 (b)  Sixteen;  Central  Government
 Stations  at  Mandapam  and  Calcutta;
 State  Institutions  one  each  at  Batala,
 Lucknow,  Cuttack,  Balugaon,  Tutico-
 rin,  Bhawanisagar,  Kozhikode,  Thiru-
 valla,  Ernakulam,  Mysore,  Bombay,
 Port  Blair  and  two  in  Calcutta.  Both
 the  Cential  Stations  and  the  State
 Institutions  have  Sub-Stations

 (c)  Fourteen  excluding  Sub-Sta-
 thons.

 (d)  Yes,
 पटसन

 +१६५  शो  विभति  मिश्र  9  क्या

 खद्य  तथा  धि  मंत्री  यह  बनाने  की  कृपा
 करेगे  ।क

 (क)  क्या  यह  सच  है  कि  अत्+बरक

 गर्मी  और  वर्या  के  न  होने  के  कारण  पटसन

 का  बीज  बिहार,  बंगाल  बीर  7डीसा  के

 जिलो  में  कम  जमा  है  »  श्र

 ख]  यादें  हा,  तो  इस  के  परिणाम-

 स्वरूप  पंट्सन  की  कितने  प्रतभतत  फसल

 भारी  गई  ?
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 .  wie  और  कृषि  मंत्री  भीं  wo  प्र०

 जन)  :  (क)  भ्रोर  (ख),  राज्य  सरकारों  से
 जानकारी  मगाई  गई  है  भोर  प्राप्त  होने  पर
 लोक-सभा  की  देबल  पर  रख  दो  जायगी।

 Central  Tourist  Advisory  Committee

 Shri  D.  C.  Sharma:
 |  Shri  Bhakt  Darshan:

 7196,  <  Shri  Raghunath  Singh:
 Shri  Ram  Krishan:

 |  Shei  Ansar  Harvani:

 Wu]  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  Central  Tourist
 Trathe  Advisory  Committee  met  at
 Simla  m  the  fourth  week  of  June,
 ‘1957,  and

 (b)  if  so,  the  decisions  taken  and  the
 details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sir.

 (b)  A  statement  briefly  describing
 the  recommendations  and  decisions
 made  at  the  meeting  of  the  Central
 Tourist  Trathe  Advisory  Committee  is
 placed  on  the  Table  of  Lok  Sabha.
 [See  Appendix  I,  annexure  No.  55]

 Telegrams

 *197,  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  tele-
 grams  are  received  and  sent  in  any
 Indian  regional  language,  if  the  same
 is  written  m  Devanagar:  script;

 (9)  if  so.  how  many  such  telegrams
 have  been  received  during  1956-57;

 (c)  whether  telegrams  m  regional
 languages  written  in  Romana  Serrpt  are
 also  received  and  despatched,  and
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 (da)  whether  Telegraph  Masters  of
 non-Hind  speaking  areas  have  been
 given  special  facilities  to  have  train-
 ing  in  Hindi  Morse  in  Hind)  training
 centres  so  far  opened?

 The  Minister  of  State  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Raj  Bahadur)  (a)  Yes

 (b)  474I

 (c)  Yes

 (d)  Yes  Steps  are  taken  to  make  up
 the  deficiency  if  any  in  the  workable
 knowledge  of  Hindi

 Vegetable  Quls

 4  Shri  V  P  Nayar  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  io  the  reply  given  to
 Unstarred  Question  No  296  on  the
 28th  May,  957  and  state

 (a)  whether  the  information  fur
 nished  regarding  the  different  kinds
 of  oils  consumed  by  the  Vanaspathi
 Manufacturing  Industry  has  bcen
 given  in  the  repoits  of  the  Industiy
 and

 (b)  the  specific  reasons  for  the
 decrease  in  export  earnings  on  vege
 table  oils  in  956  57  25  compared  to
 955  56”

 The  Minister  of  Food  and  Agricul
 ture  (Shri  A  P  Jam)  (a)  Yes  Sir
 in  the  Indian  Oilseeds  Journal—pub-
 hshed  by  tre  Indiin  Central  Oulseeds
 Committee

 (b)  The  maim  reason  for  the  dccrease
 in  eaport  earnings  on  vegetable  oil  in
 1956-57  was  the  banon  the  export  of
 groundnut  rape  and  mustard  and
 sesame  oils  imposed  duiing  that  year
 As  against  !  29898  tons  of  these  oils
 exported  during  2985  56,  only  2279
 tons  were  exported  during  956  57
 Export  of  Linseed  On  also  fell  from
 80967  tons  in  1985-56  to  29,037  tons
 in  the  first  0  months  of  1956-57
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 Crop  Estimates
 15,  Shri  द  ह  Nayar.  wut!  the

 Minister  of  Feod  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  2987  on  the
 28th  May,  957  and  state  whether  it  is
 on  the  basis  of  the  results  of  trials
 conducted  by  the  use  of  chemical  fer-
 tilizers  that  the  crop  estimates  are
 determ:ned?

 The  Minster  of  Food  and  Agricul-
 ture  (Shri  A  P  Jain)  Yes,  Sir

 Wagons,  Locomotives  and  Coaches
 ne  Shri  Ram  Krishan  Will  the

 Minister  of  Railways  be  pleased  to
 State  the  total  “umber  of  railway
 wagons  locomotives  and  coaches  recei-
 ved  so  far  during  the  year  1957-58
 fiom  foreign  countrics  country-wise,
 and  price-wise?

 The  Deputy  Minister  of  Railways
 (Shri'  Shahnawaz  Khan)  A  statement
 is  laid  on  the  Table  [See  Appendix
 I,  annexure  No  56]

 Bhakra  Nangal  Dam

 wT  Shri  D  C  Sharma  Whill_  the
 Minisier  of  Irrigation  and  Power  be
 pleased  to  state  the  total  acreage  of
 land  submerged  by  the  Bhakra  Nangal
 Dam?

 The  Minister  of  Irrigation  and  Power
 (Shri  S  K  Patil)  43.749  acres

 DTS  Bus  Shelters

 8  Shri  D  C  Sharma  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state

 (a)  the  numbe:  of  bus  shelters  cons-
 tructed  by  the  Delhi:  Transport  Ser-
 vice  So  far

 (b)  the  number  of  bus  shelters  pro-
 posed  to  be  constructed  m  1957-58,  and

 (c)  the  amount  to  be  spent  thereon?
 The  Minister  of  State  in  the  Minis-

 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur)  (a)  89

 (b)  37
 (ce)  Rs  30,000  approa:mately



 4247  Written  Answers

 Foreign  Tourists  in  Kashmir

 il9.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  number  of  foreign  tourists
 who  visited  Kashmir  during  957  50
 far,  and

 (b)  the  facilities  that  were  provided
 to  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  28i0  in  the
 first  half  of  957

 (b)  (:)  The  procedure  for  issuing
 Kashmir  Entry  Permits  to  bonafide
 foreign  tourists  has  been  simplified

 ४)  informative  Yourist  Ilterature  on
 Kashmir  has  been  produced  and  dis-
 tributed

 (iu)  Concessional  air  and  railway
 fares  have  been  offered  Through  Air-
 cum-rail  and  rail-cum-air  tickets
 were  introduced

 (iv)  A  new  Tourist  Reception  Centre
 and  retiring  rooms  have  been  construc-
 ted  at  Srinagar
 Electrification  of  Gurdaspur  District,

 Punjab
 120.  Shri  D.  C  Sharma:  Wi!l  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Government  of
 India  have  given  a  loan  to  the
 Punjab  Goverament  for  clectrifica-
 tion  in  the  district  of  Guiduspur,

 .

 (b)  if  so,  when  this  grant  was
 given,

 (c)  whether  electrification  work  has
 started  there,  and

 (d)  the  progress  made  upto  the  end
 of  July,  9577

 The  Minister  of  Irrigation  and
 Power  (Shri  S.  K.  Patil):  (a)  Yes,  Sir

 (9)  The  loan  (not  grant)  was  riven
 in  January,  1958.
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 (c)  The  work  is  already  in  pro-
 gress.

 (d)  Information  regarding  the  pro-
 gress’  made  till  the  end  of  July,  ‘1957,
 js  Not  available  The  progress  till  the
 end  of  March,  1957,  i2  indicated  below:

 qd)  H.  पूग  Line  erected  304  miles

 (2)  LT  ‘Distribution  line
 erected  208  mules

 (3)  Grid  Sub-stations  energised  3
 (4)  Distribution  Sub-Stations

 energised  178
 (5)  Towns  and  Villages  elee-

 tuified  23l

 Official  Railway  Delegations

 J  Shri  Vasudevan  Nair: del,
 ‘[  Shri  Punnoose:

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  the  number  of  official  delega-
 tens  sent  abroad  by  the  Railway
 Beard  during  the  year  956  and  so
 far  in  1957,

 (b)  the  purpose  for  which  each
 delegation  went  and  the  names  and
 number  of  persons  included  in  each
 of  them,  and

 (<)  the  expenditure  incurred  by
 egch  delegation  during  the  period?

 The  Deputy  Minister  of  Railways
 qghri  Shahnawaz  Khan):  (a)  1956:  8
 957  6

 (b)  and  (c)  A  Statement  33  laid  on
 the  Table  [See  Appcndix  I,  annsxure
 no  57]

 Office  of  Director  General  of  Shipping
 122,  Shri  H.C.  Mathur:  Will  the

 Minster  of  Transport  and  Communi-
 cations  Le  pleased  to  state

 (a)  whether  Government  propose  to
 sbift  the  office  of  Director  General  of
 gripping  from  Bombay  to  Dethi,  and

 (9)  77  so,  the  reasons  therefor?
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 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Commanications
 (Shri  Raj  Bahadur):  (a)  No.

 (b)  Does  not  arise.  न

 Railway  Publications

 1238,  Shri  D.  च्  Rao:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 publications,—Indian  Railway  Esta-
 blshment  Code,  Vol  I,  Accounts
 Code,  Indian  Railway  Servants’  Hours
 of  Employment  Rules  1951,  etc  ,—are
 not  available  in  the  market  generally;

 (b)  whether  the  Publications  are
 out  of  print;  and

 (c)  .f  so,  when  Government  propose
 to  bring  new  editions  of  these  books’

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  a.id  (b)
 The  publications  mentioned  (except
 Accounts  Code  Part  If)  aie  not  avail-
 able;  other  publications,  eg,  Indian
 Railway  Genera!  Code  Vo!  I  &  JI,  etc,
 are  available

 (०)  The  woik  of  reprinting  some  of
 the  Codes  &  of  bringing  out  revised
 editions  of  others  is  in  hand

 Night  Train  Services

 124,  Shri  Raghunath  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state  whether  it  i,  a  fact  that  on  six
 sections  of  the  Central  Railway  in  the
 Secundrabad  Division.  might  tram
 services  have  been  discontinued?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  Yes  Night
 running  of  passenger  traras  on  the  fol-
 lowing  six  séctions  hes  been  curtailed
 or  elhmunated  by  suitable  adjustment  of
 timings:—

 (l)  Vikarabad-Purl  Vaijnath.

 (2)  Dornakal-Bhadrachellam  Road
 and  Singarem  Collierics

 (3)  Secunderabad-Dronachellam

 (4)  Purna-Hingoh
 (5)  Parbhani-Purli  Vaijnath.
 (6)  Nizamabad-Bodhan.
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 This  has  been  done  after  givirg  due
 roiice  to  the  publ  and  without  any
 rednciion  in  the  number  of  passenger
 trains  डगर  होगी  each  of  the  above  sec-
 fhons

 पूर्व  रेलवे  पर  याड़ो  का  पटरो  से  उतर  जाना

 १२५  श्री  रघुनाथ  सिह  क्या  रेलदे

 मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  १०  जून,
 १६५७  को  ष्र्  रेलवे  के  डायमण्ड  हारबर

 सेक्शन  में  एक  स्थानीय  गाड़ी  के  पाच  डिब्बे
 पटरी  से  उतर  गये  थे  ,  और

 (ख)  हताहतो  की  सख्या  क्‍या  है  ओर

 दुर्घटना  के  वारण  क्‍या  थे  ?

 रेलवे  खपमंत्रो  (श्री  शाहनवाज  खां)  :

 (क)  झोर  (ख)  REL EKG  की  शाम  को

 (न  कि  १०-६-५७  को  जसा  कि  सवाल  में

 हा  गया  है)  बरीब  3  बजकर  १०  मिनट

 पर  जब  न०  एस-२०६  टाउन  लोकल

 सवार  गाड़ी  पूर्व  रेलवे  के कलकता-दायमड

 हाबंर  सेक्शन  के  बरुईयुर  स्टेशन  में  दासिल

 ट्र  रही  थी  उस  के  इंजन  से  ताभरे  शोर

 सानये  नम्बर  के  बीच  के  पाच  दिल्व  पटरी
 से  उतर  गये  ।  दा  झ्रांद  यों  का  जा
 बिना  टिकट  गाड़ी  में  सफर  कर  रहे  थे
 मामल।  चोट  अाई

 gaa  के  कारण  की  जांच  की  जा
 रहा  है  t

 Derailment  on  Northern  Railway

 126.  Shri  Raghunath  Singh:  Will  the
 Minister:  of  Railways  be  pleased  to
 state  whether  it  is  a  fact  that  ten
 wagons  of  a  goods  train  were  derailed
 near  Fatehpur  Railway  Station  on  the
 Notther.  Railway  on  the  afternoon  of
 the  6th  June,  957°

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  At  about
 12-00  hours  on  6th  June,  957  while
 No  305  up  Goods  train  was  entering
 Fatehpur  station,  on  the  Allahabad
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 Kanpur  Section,  of  the  Northern  Rail-
 way,  30  wagons  on  the  train  (3rd  _  to
 20th  and  the  l38th  &  i4th  from  the
 engine)  derailed  over  pomts  No.  98,
 which  had  been  damaged  by  the  pull
 rod  of  a  wagon  on  the  train.

 Ground-nut  cake

 ‘427.  Shri  Bali  Reddy:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  production  of
 ground-nut  cake  in  India  State-wise
 during  the  years  955  and  1956?

 The  Minister  of  food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  Precise  infor-
 mation  about  the  production  of
 ground-nut  cake  in  the  country  35  not
 available  According  to  ad-hoc  esti-
 mates,  the  all-India  production  of
 ground-nut  cake  during  the  years
 1955-56  and  ‘1956-57,  .5  estimated  at
 about  ‘1,292,000  and  4  390,000  tons  res-
 pectivety  Swate-wise  data  are  not
 available

 Working  of  the  Ministry
 128,  Shri  D.  C.  Sharma:  Will  the

 Minisie.  vl  Transport  and  Communi-
 cations  be  plcascd  to  refer  to  the  reply
 given  to  Unstaried  Question  No  900
 on  the  ioth  Decemter  1936,  and  state

 (a)  whether:  any  fuithe:  improve-
 ment  has  been  effected  m  the  working
 of  the  Miatstry  and  its  Attached  and
 Suboidinate  Offices  since  the  Vigilance
 Office:  was  appointed,  and

 (b)  the  numbe:  of  officeis  since
 dealt  with  for  corruption  and  other
 irregularities’

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes

 (b)  A  tatement  is  laid  on  the  Table
 of  Lok  Sabha  [See  Appendix  I,  an-
 nexure  No  58]

 New  Line  between  Sukinda  Mines  and
 Paradip  Port

 ‘129.  Shri  P.  छू,  Deo:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  Government  propose  to
 construct  a  railway  line  between
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 Sukinda  Mines  and  Paradip  Port  in
 Orissa;  and

 (b)  if  so,  when  the  line  will  be
 completed?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Bhavnagar-Tarapur  Railway
 130.  Shri  M.  M.  Gandhi:  Will  the

 Muster  of  Railways  be  pleased  to
 state:

 (a)  whether  the  trafhe  survey  of
 the  proposed  Bhavnagar-Tarapur  Rail-
 way  line  has  been  completed,

 (b)  if  20,  whether  the  report  there-
 of  has  been  ,ubmitted  to  the  Govern-
 ment,

 (c)  whether  Government  propose
 to  lay  a  copy  of  the  report  on  the
 Table  of  the  Sabha,  and

 d)  whether  the  construction  of  the
 line  will  not  be  taken  up  during  the
 Second  Five  Year  Plan?

 The  Deputy  Minister  of  Railways
 (Shri  shahnawaz  Khan):  (a)  No.
 (b)  and  (c)  Do  not  arise.

 (d)  The  construction  of  this  line  is
 not  meluded  in  the  842  miles  of  new
 lines  appioved  by  the  Planning  Com-
 mission  for  construction  during  the
 Second  Five  Year  Plan  period

 Nergundi-Khurda  Road  Railway  Line
 131,  Shri  Mahanty:  Will  the  Mhnis-

 ter  of  Railways  be  pleased  to  state:

 {a)  whether  Government  propose  to
 double  track  the  Nergundi-Khurda
 Road  Section  in  the  South  Eastern
 Railway,  and

 (b)  if  so,  when  the  work  is  likely
 to  be  taken  up?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  It  is  pro-
 posed  to  double  only  the  portion  bet-
 ween  Retang  and  Khurda  Road  of  the
 Nergundi-Khurda  Road  Section.



 -4253  Written  Answers

 (b)  The  work  is  included  in  the
 (1957-58  Programme  and  will  be  taken
 in  hand  after  the  estimates  are  pre-
 pared,  examined  and  sanctioned.

 New  Railway  Line  tn  Kerala
 132.  Shri  Narayanankutty  Menon:

 Will  the  Minister  of  Railways  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  _re-
 ceived  any  representation  from  the
 Kerala  Government  for  survey  of  a
 railway  line  from  Kuttippuram  to
 Cranganore  in  the  Kerala  State,  and

 (b)  whether  Government  have  taken
 any  decision  on  that?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  Sir

 (b)  It  has  not  been  possible  to  in-
 clude  this  proposal  im  the  Second
 Five  Year  Plan

 Grain  shop  Staff  absorbed  as  Ticket
 Collectors

 133,  Shri  Hasda;  Will  the  Munuste:
 of  Railways  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No  364  on  the  28th  May,  1957,  and
 state.

 (a)  the  basis  on  which  the  ex-grain
 shop  staff  absorbed  as  Ticket  Collec-
 tors  were  promoted  as  Travelling
 Ticket  Examiners;  and

 (b)  whether  those  promoted  Travel-
 hng  Ticket  Examiners  have  supersed-
 ed  the  other  Ticket  Collectors  appoint-

 -ed  through  the  Railway  Service  Com-
 mission?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b)
 All  promotions  were  made  strictly  on
 the  basis  of  sentority  and  there  has
 been  no  supersession

 प्‌र्योंसर  रेलवे  पर  प्लेटफार्म

 १३१४  श्री  विभूति  सिधा  क्‍या  र्लवे
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  सरकार ने  पूर्वोत्तर  रेलवे  के
 बगटा,  खरपोलर  मैंरोगज,  रामनगर,
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 नरकटिया  हिज,  साठी,  सिकटा  शर  मरणदबा
 स्टेशनों  के  प्लेटफार्मो  को  ऊचा  करने  की
 कोई  योजना  बनाई  है  ,

 (ख)  यदि  हा,  तो  ये  प्लेटफार्म  कब
 ऊचे  किये  जायेगे  ,  भीर

 (ग)  उन  का  क्रम  कया  है  ?

 रेलवे  उपमंत्रों  (भी  शाहनबाज  ह है  :

 (क)  जी  नहीं  ।  शायद  माननीय  सदस्य  का
 मतलब  बगटा,  रामनगर  के  बजाय  बगहा
 भोर  हरिनगर  से  है  ।

 (=)  श्रौर  (ग)  सबाल  नहीं  उठता  |

 Imphal  Telegraph  Office

 135.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state.

 (a)  the  total  amount  collected  dur-
 ing  the  vear  1955-56  and  ‘1956-57  on
 account  of  late  tee  charges  for  tele-
 giams  despatched  from  Imphal  Tele-
 giaph  Office

 (b)  whether  it  5  a  fact  that  a  large
 "umber  of  telegrams  have  been  book-
 ed  aftcr  normal  working  hours  =  3e,
 after  6  pm  in  the  Imphal  Telegraph
 Office,  and

 (c)  af  so,  whether  Government  pro-
 pose  extension  of  working  hours  upto
 9pm?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Rs  422  were
 collected  during  1955-56  while  Rs.  62
 were  collected  during  1956-57

 (b)  No  such  cases  have  been  brought
 to  the  notice  of  the  P  &  T  Directorate
 so  far

 (c)  Does  not  arise

 Rice  and  Paddy  in  Manipur

 136.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
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 pleased  to  lay  a  statement  showing:
 (a)  the  purchasing  price  of  rice  and

 paddy  at  Imphal  and.whether  the
 producers  can  get.the  minimum  econo-
 mic  price  for  their  produce  under  the
 State  Tyading  Scheme  in  Manipur;

 (b)  the  total  amount  of  rice  and
 paddy  purchased  during  the  years
 1955-56  and  (1956-57  and  the  quantity
 of  rice  and  paddy  sold  by  auction  for
 export  by  the  private  individual  and
 the  rate  at  which  it  was  sold;

 (c)  the  total  quantity  of  rice  and
 paddy  supplied  by  the  Manipur  Admi-
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 nistration  to  Government  departments:
 and  other  State  Governments;  and

 (d)  the  exportable  surplus  of  rice
 and  paddy  purchased  and  exported:
 from  Manipur  during  1955-56  and:
 1956-57?

 The  Minister  of  Food  and  Agricul--
 ture  (Shri  A.  P.,  Jain):  (a)  The  pre-
 sent  Government  purchase  prices  07
 rice  and  paddy  at  Imphal  are  Rs.  I0-
 and  Rs.  6.12  N.P.  per  maund  respec--
 tively  including  the  cost  of  gunnies-.
 These  prices  are  considered  reasonable:
 in  the  area.

 Paddy
 (In  ’000  Mds.}

 Nil.
 70.3

 Average  rate  of  sale

 Rs.  I0/-  to  Rs.  12/8]

 Rs.  ‘13/5/-  to  Rs.  18/4/~

 (b)  न

 (i)  Purchase  Rice

 हि  (In  १000  Mids.)
 1955-56  9365,
 1956-57  T4I.4

 (ii)  Sale  through  auction  for  export  by  private  individua's.

 Yeer  Quantity
 (7000  Mads.)

 1955-56  Rice  58.5
 Paddy  Nil.

 हि  1956-57  Rice  720.7
 Paddy  24.7  Rs.  6/9/-  to  Rs.  I2/4/-

 (ce)  Quantity  supplied  te  Govern  ment  Departments  and  other  State
 Governments,

 Year  Quantity
 ¥955-56  Nil.
 1956-57  Rice  40,900  mds.

 9,000,  55

 25430  mds.
 Paddy  I2,92  mds.

 274  9

 (d)  Quantities
 replies  to  parts  (b)  and  (c).

 Rice  Smuggling

 137.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  how  many  cases  of  rice  smugg!-
 ing  on  the  Imphal-Dimapur  Road  have
 been  detected  by  the  Manipur  Police
 from  January,  956  to  3ist  May,  1957;
 and

 To  whom  issued

 :  Assam  Government.
 Central  Government.
 (Deputy  Director  of  Food,  Gauhati}.
 Government  Departments  in  Manipur.
 Assam  Government.
 Government  Departments  in  Manipur.

 of  rice  and  paddy  purchased  and  exported  are  given  in
 *

 (b)  how  many  of  those  involved  in
 these  tases  were  arrested  and  convic-
 ted?

 The  Minister  of  Food  and  Agricui-
 ture  (Shri  A.  P.  Jaiz):  (a)  i48  cases
 were  detected.

 (b)  58  persons  involved  in  these
 eases  were  arrested  ‘and  39  persons:.
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 were  convicted.  Cases  against  ii4
 persons  are  still  pending  in  Court.

 Railway  Wagons
 138,  Shri  Sadhan  Gupta:  Wl)  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  numerous  railway
 wagons  bringing  पा  rice  to  Calcutta
 were  left  unloaded  during  the  last
 week  of  May,  957  and  first  two  weeks
 of  June  by  the  consignees  concerneu;

 (b)  if  so,  the  number  of  such  wagun.
 left  so  unloaded  a)  upto  seven  days
 (i)  for  more  than  seven  days  and  up-

 to  two  weeks  and  (nu)  for  more  than
 two  weeks;  and

 (c)  the  reasons  therefor”

 The  Deputy  Mimster|  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (9)  Out  of  936  wagons  re  cived  end
 detained  bevond  the  usual  fiee  time
 934  were  detained  tiom  one  to  seven
 days,  2  wagons  foi  nore  than  seven
 days  and  upto  two  weeks  and  no
 wagon  beyond  two  ween

 (c)  The  reasons  for  which  the  con-
 signees  delayed  taking  delivery  of  the
 consignments  are  not  known  with  any
 definiteness

 C.T.S.  Ltd.,  Tripura
 139,  Shri  Dasaratha  Deb:  Wl]  the

 Minister  of  Transport  and  Commum
 cations  be  pleased  to  state

 (a)  how  much  loan  has  heen  ad-
 ‘vanced  to  the  Co-opelative  Transport
 Society  Timited  of  Anartala  (popu-
 larly  known  as  CTS  Linnt.d)  by  the
 State  Co-operative  Bank,  Tripura  so
 far;

 (b)  whether  2t  is  a  fact  ‘hat  CIS
 Utd  has  been  advanced  loan  by  Re-
 Nef  and  Rehabilitation  Depaitmeit
 also,  and

 (c)  if  so,  the  total  amount  of  027
 advanced  by  Rehef  and  Rehabilitation
 Departments?
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 The  Minister  of  State  in  fhe  Mints-
 try  of  Transport  and  Communications
 (Shri  Baj  Bahadur):  (a)  None.

 (b)  and  (c)  A  Ioan  of  Rs.  One  Lakh
 has  been  sanctioned  to  the  Society  by
 the  Rehabilitation  Finance  Adminis-
 tration,  but  the  amount  has  not  yet
 been  paid

 Railway  Works  during  the  Second
 Plan

 140.  Shri  Narayanankutty  Menon:
 Will  the  Minister  of  Railways  be
 pleased  to  state  what  new  works  are
 pioposed  in  the  stations  between
 Cochin  Harbour  Terminus  and
 Shoranur  and  also  on  the  line  during
 the  Second  Five  Year  Plan?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  A  statement
 giving  the  requiied  information  1५  laid
 on  the  Table  [See  Appendix  I,  an-
 nexure  No  59]

 Propagation  of  Community  Develop-
 ment  Work

 WH.  Shri  0.  C.  Sharma.
 Minister  of  Commuaity
 be  pleased  fo  state

 Will  the
 Development

 (a)  whethcr  any  steps  ate  being
 takcn  to  create  inteicst  in  universities,
 colleges  and  institutions  of  higher
 learning  in  connection  with  community
 development  work  and

 (np)  if  50  their  natuic?

 The  Minster  of  Community  Deve-
 looment  (Shri  S,  K.  Dey):  (a)  and
 (b)  The  Universities,  colleges  and
 othe:  institutions  are  being  associated
 with  the  woiking  of  some  Develop-
 ment  Blocks  in  the  form  of  represen-
 tation  on  Block  Advisory  Commit-
 tces  Free  literature  is  also  supplied
 to  the  Universities  to  keep  them  in
 touch  with  development  work  In
 addition,  this  Mimistry  grants  appren-
 ticeships  to  selected  University  stud-
 ents  and  teachers  in  village  develop-
 ment  work.  In  1956,  approximately
 00  apprenticeships  were  given.  The
 scheme  35  being  continued  in  957  and
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 2000  apprenticeships  have  been  allot-
 ted  to  various  Universities  in  the
 country.  Besides,  the  Universities
 and  colleges  are  associated  by  organi-
 sation  of  A.C.C/NC.C./students’
 camps  and  camps  organised  by
 Bharat  Sevak  Samaj

 Condemned  Wagons  used  for  Accom-
 modation

 JS  Shri  H.  N.  Mukerjee: 442
 4  Shri  Jhulan  Sinha:

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  what  has  been  the  number  of
 condemned  wagons  used  for  accommo-
 dation  purposes  by  railway  emplovces
 in  the  different  Zones  in  952  53,  953-
 54  ‘1954-55,  1955-56  ind  3956  57,  and

 (b)  when  they  are  to  be  completely
 replaced  by  better  living  space?

 The  Deputy  Minister  of  Raiiwavs
 (Shri  Shahnawaz  Khan):  (a)  ard  (0)
 A  stalemeni  giving  the  required  infor
 mation  is  laid  on  the  Table  [See
 Appendix  I,  annexure  No  60]
 Complete  icplacement  of  condemned
 wagons  used  as  dwellings  has  alieady
 been  made  on  some  of  the  iailwavs
 The  rest  of  the  railways  are  also
 taking  similar  action  on  a  progsamme
 basis

 Railway  Quarters

 143.  Shr:  ड्,  N.  Mukerjee:  Wl]  the
 Minister  of  Railways  be  pleascd  to
 state  the  number  of  quarters  built  for
 different  categories  of  :ailway  em-
 ployees  since  the  Mitra  Committee
 Made  its  recommendations”

 The  Deputy  Minister  of  Railways
 «Shri  Shahnawaz  Khan):  The  hon
 Member  75  presumably  asking  for  in-
 formation  regarding  the  number  ol
 new  quarters  built  for  Class  HY  and
 Class  IV  railway  employees  Approxi-
 mately  26,000  and  42,000  numbers  of
 quarters  have  been  built  for  Class  III
 and  Class  IV  railway  empolyees  _res-
 Pectively,  since  the  date  ‘he  Miutra
 Committee  made  its  recommendation

 i9  JULY  3957
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 Shuttle  Trains  between  Karad  and
 Poona

 i44.  Shri  Jadhav:  Will  the  Munster
 of  Railways  be  pleased  to  state.

 (a)  whether  Government  propose
 to  run  shuttle  trains  from  Karad  to
 Poona  on  the  Southern  Railway,  and

 (b)  77  so,  from  when?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 There  is  no  proposal  to  run  _  shuttle
 trains  between  Karad  and  Poona

 Quite  apart  from  shortage  of  coach-
 ing  stock  and  locomotives,  no  spare
 line-capacity  is  at  present  available  on
 the  Poona-Mira)  section  foi  the  mtro-
 duction  of  additiona?  trains

 Rayadrug-Bellary  Link

 i43.  Shri  Shankarsah:  Will  the  Min-
 istu:  of  Railways  be  pleased  to  state.

 (a)  whethe:  there  ls  any  proposal
 to  link  up  Ravadrug  Railway  Station
 with  Chittaldrug  on  the  one  side  and
 Bellary  wa  Molakarduru  on  the
 other  and

 th)  what  ws  the  length  of  each  hne
 and  the  cstimated  cot  for  connect-
 ing?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No,  Sir
 It  as  vat  included  in  the  Second  Five
 Year  Plan

 (७)  It  is  not  possible  to  furnish  the
 requisite  information  till  such  =  time
 8५  a  survey  has  been  carried  out

 इन्दौर  को  विमान  सेवा

 १४६  थ्रो  खदीदाला  कया  परिवहन
 तथ।  संचार  मत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्‍या  सरकार  इन्दौर  को  विमान
 सेवा  पुन  चालू  करने  के  लिये  कोई  कदम
 उठा  रही  है  और

 (ख)  क्‍या  यह  सच  है  कि  यदि  इन्दौर
 से  गुजरने  वाले  विमानों  का  समय  ठीक  त्तरह

 से  बदल  दिया  जाये  तो  वहा  से  विमान  से

 यात्रा  करने  वालो  की  सख्या  बढ  जायेगी  ”
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 बद्र  nie

 गंधी
 परिहन  तथा  संचार  अंभालय  में  राज्य-

 मंत्री  (नी  हुमायू  कबोर)  (क)  भौर
 (@)  इंडियन  एयरलाइन्स  कारपोरेशन  ने

 इस  मसले  पर  कई  बार  गहराई  से  विचार
 किया  है  शौर  उस  की  राय  यह  है  कि  प्रभी
 इन्दौर  का  यात्तायात  इतना  नहीं  कि  विमान-
 सेवा  को  पुन.  चालू  किया  जाय,  प्रौर  न  समय
 को  अनुसूची  में  परिवर्तन  करने  के  बाद  भी
 ऐसा  कर  सकने  की  सभावना  है  फिर  भी
 राज्य  सरकार  से  कहा  गया  है  कि  वह  इस
 बात  की  जाच  करे  कि  क्‍या  वह  इन्दौर  को
 भोपाल  से  मिलाने  के  लिये  एक  सहायक
 सेवा  चला  सकती  है  ।

 रेलवे  में  अनूसूचित  जातियों  के  उस्मोश्वारों
 का  चुनाव

 १४७  श्री  रत  नारायण  क्या  रेलवे
 मत्री  यह  बताने  की  कृपा  करेंगे  कि  रेलवे
 सेवा  को  विभिन्न  श्रेणयों  म  नियुक्ति  के
 लिये  रेलवे  सेवा  आयोग  इलाहाबाद  द्वारा
 १६५६-५७  में  अनुसूचित  जाति  और  पिछड़े
 वर्गों  के  कितने  उम्मीदवार  चुने  गये  ?

 रेलवे  उपमभत्री  (श्रो  शाहतवाज  खां)
 रेल  मेवा  आयोग.  (Railway
 Service  Commission)  #37
 अनुसूचित  जाति  ओर  आदिम  जाति  क
 अम्म दवारो  और  एग्ला-इडियनों  के  कड
 रखते  हैँ  जिनके  लिए  सविबान  (Consti-
 tution)  में  विशेष  व्यवस्था  की  गयी  है।
 इसलिए,  पिछड़  वर्गा  क  उम्मीदवारी  +
 झात  डे  नहों  रखे  जात  ।  साथ  नत्थी  बयान  में
 यह  बताया  गया  है  वि  १६५६-५७  मेंसल
 सेवा  श्रयोग,  इलाहाबाद  न  उत्तर  और  पूर्वो-
 कप  रलो  क  लिए  अलग-अलग  कोटि  (Cate-
 BOTY)  के  भप्रनुसुचित  जाति  के  क्तिन
 'उम्म दबार  चुनें  ।  [देखिये  परिक्षिष्ट  १,
 अनुबंध  संख्या  ६१]

 ह  and  T.  Extra-Departmental  Staff

 18,  Shri  Tangamani:  Will  the
 Minister  of  Transport  and  Cemmuni-
 cations  be  pleased  to  state:

 (a)  whether  Government  propose
 to  recognise  the  extra-departmental
 staff  of  the  Posts  and  Telegraphs  as
 the  l0th  Unit  of  the  National  Fede-
 ration  of  the  Posts  and  Telegraphs.
 employees,

 (b)  the  number  of  Extra-depart-
 mental  staff  in  the  country,  and

 (c)  when  Government  propose  to
 revise  their  wage  scales  and  working
 conditions?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  The
 Extra  Departmental  employees  who
 are  not  employees  of  State  Govern-
 ments,  Local  Bodies  etc  have  been
 allowed  to  be  members  of  other
 P  &  T  Unions  The  question  of
 recognition  of  a  separate  union  of
 Extra  Departmental  Agents  of  the

 P  &  T  Department  as  such  bristles
 with  several  difficulties  and  inherent
 contradictions,  and  it  has  not  yet
 been  possible  to  overcome  these

 (b)  Information  regarding  the
 number  of  Extra-departmental  staff
 as  on  30-6-57  s  being  collected  and
 will  be  placed  on  the  Table  of  the
 Sabha  as  eaily  as  possible

 (c)  The  question  pertaining  to  the
 revision  of  certain  service  conditions
 of  Extia  Depaitmental  Agents  25
 being  examined

 MOTIONS  FOR  ADJOURNMENT

 STRIKE  NOTICE  BY  CiIviL  AVIATION
 DrpaRTMENi  EMpLOYEES  UNION

 Mz.  Speaker:  I  have  received  notice
 of  tuo  adjournment  motions  The
 first  is  from  Shri  Sadhan  Gupta  and
 it  relates  to  “The  strike  notice  given
 on  behalf  of  the  employces  of  the
 Civil  Aviation  Department  by  the



 4283  Motions  for  Adjournment  9  JULY  ‘1957  Motions  far  Adyournment  4264

 Civil  Aviation  Department  Emplvo-
 yees  Union  on  account  of  the  failure
 of  the  Government  to  redress  the
 grievances  of  the  employees  concern-
 ed”

 Department  after  department  of
 the  Government  of  India  is  asking  for
 additional  wages  and  we  are  having
 an  adjournment  motion  on  every
 such  demand  प्रा  anticipation  Is  there
 going  to  be  no  end?  Are  we  now
 substituting  the  Government  by  Par-
 liaament?  The  Cabinet  78  a  high-
 powered  Committee  of  Parliament
 and  it  is  entitled  to  negotiate  Are
 we  to  give  them  directions  even  be-
 fore  there  are  negotiations  and
 hamper  that  work?  What  is  the  ob-
 ject  of  these  adjournment  motions?

 Shri  Sadhan  Gupta  (Calcutta-
 East)  May  I  point  out  that  the  strike
 notice  has  already  come  in  They
 have  given  notice  that  they  are  going
 on  strike  It  is  not  a  threatened
 strike  or  a  decision  to  strike  The
 notice  has  already  been  given  The
 department  is  an  important  depart
 ment

 Mr.  Speaker.  Has  notice  been  given
 to  the  Government  or  to  us?

 Shri  Sadhan  Gupta  To  the  Gov-
 ernment

 Mr  Speaker.  Therefore,  the  Gov-
 ernment  must  take  action

 Shri  Sadhan  Gupta  Government
 must  take  action  But  the  point  is
 that  action  has  been  pending  and  the
 strike  notice  has  been  accentuated  by
 the  refusal  of  the  Government  to
 consider  the  grievances  over  a
 number  of  years  Certain  assurances
 were  given  in  1947,  for  instance,  re-
 garding  promotions  of  radio  opera-
 tors  and  radio  technicians  and_  they
 have  not  been  implemented  The
 promotions  or  avenues  of  promotions
 are  very  small,  yet  the  applications
 are  not  being  forwarded  to  other
 departments

 Mr.  Speaker:  They  have  got  these
 grievances  So,  should  I  give  my
 consent  to  the  adjournment  motion

 and  go  into  those  details  and
 demands,  etc  There  are  these
 demands  Therefore,  they  have  given
 the  strike  notice  What  has  this
 House  to  do?  Are  we  to  say  that  you
 must  accept  these  demands  and  80
 or—here  are  demands  Nos  2,3  and
 4  and  so  on—irrespective  of  the
 Government's  opinion  thereon  and
 censure  the  Government  individually
 and  over  all  the  demands  which  were
 not  accepted?  I  am  not  able  to  follow
 how  we  can  sit  in  judgment  If  strike
 after  strike  goes  on,  the  Govern-
 ment  will  go  out  and  you  will  take
 charge  It  is  for  the  Government  to
 prevent  the  strike  and  take  every
 possible  step  Are  we  _  to  hamper
 and  embarass  during  the  course  of
 its  negotiations  and  say  that  merely
 because  there  is  a  demand,  you  must
 admit  it  and  implement  it,  whatever
 might  be  the  position

 Shri  Sadhan  Gupta’  For  ten  years,
 these  demands  have  been  there

 Mr  Speaker.  Let  it  be  ten  years
 or  hundred  years  Once  again,  for  a
 second  term  also,  the  Government
 has  been  voted  It  is  therefore  not
 ten  years  (Interruptions  )  I  am
 not  going  to  allow  this  adjournment
 motion  There  are  certain  demands,
 there  are  also  employees  The  de-
 mands  are  not  met  and  there  is  a
 natice  of  strike  If  there  is  a  huge
 strike  and  it  is  going  on,  then  let  us
 see  Not  that  steps  ought  not  to  be
 taken  in  advance  (Interruptions  )
 Who  has  to  take  steps  to  prevent  it?
 It  35  for  the  Government  to  do  so  and
 we  cannot  discuss  it  here  m  advance
 and  say  that  it  must  accept  this  and
 that  and  tie  down  the  hands  of  Gov-
 ernment  I  refuse  to  give  my  con-
 sent

 Shri  Sadhan  Gupta  On  a  point  of
 clarification,  7  bas  been  there  for  ten
 years

 Mr.  Speaker:  There  is  no  clarifi-
 cation  and  I  have  given  my  ruling  so
 far  as  this  ३3५  concerned
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 Leren-Stare  SALES  TAX
 Mr.  Speaker:  Shri  8  M.  Banerjee

 has  given  notice  of  another  adjourn-
 ment  motion  to.discuss  the  seriou
 situation  created  in  the  country  in
 general  and  U.P  in  particular  arising
 out  of  the  imposition  of  inter-State
 sales  tax,  un-uniform  rates  of  sales
 tax,  ete  There  are  certain  questions
 a3  to  how  far  the  incidence  of  this
 tax  is  right  and  also  the  multi-pur-
 pose  tax,  etc  Shall  we  have  an  ad-
 journment  motion  on  this?  Then,
 there  38,  he  says,  a  serious  situation
 in  UP  Well.  The  UP  Govern-
 ment  will  take  care  of  it  (Inter-
 ruptions.)  Order,  order  I  do  not  give
 my  consent  We  go  to  the  next  item
 of  business

 POINT  OF  INFORMATION

 Shri  Tangamani  (Madurai):  May  I
 make  a  submission?  Yesterday,  the
 hon  Miunister  for  Transport  and
 Communications  laid  a_  statement
 on  the  Table  about  the  post  and  tele-
 graphs  department  You  were  pleas-
 ed  to  point  out  that  if  there  are  any
 clarifications,  short  notice  questions
 woul]  be  allowed  I  have  _  tabled
 certain  short  notice  questions,  two
 questions  have  not  been  answered

 Mr.  Speaker:  I  am  unable  to  decide
 offhand  If  they  have  not  been
 allowed  and  the  pofnts  have  not  been
 answered,  he  may  write  to  me  and  I
 shall  consider

 °

 Shri  Tangamani:  After  the  answer
 was  given  I  have  again  fiven  two
 short  notice  questi§ns  Would  =  they
 be  admitted?

 Mr.  Speaker:  I  shall  look  into  it
 The  hon  Members  must  give  me  time
 for  a  day  or  two  to  look  into  these
 matters

 PAPERS  LAID  ON  THE  TABLE

 Report  or  Taniry  COMMISSION,  ETC.

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  Sir,  I

 beg  to  lay  on  the  Table  a  copy  of
 each  of  the  following  papers,  under
 sub-section  (2)  of  Section  46  of  the
 Tarif?  Commission  Act,  ‘1951:

 qd)  Report  (1957)  of  the  Tariff
 Commission  on  the  revision  of
 the  retention  prices  of  steel  pro-
 duced  by  Tata  Iron  and  _  Steel
 Co  Ltd,  and  Indian  Iron  and
 Steel  Co,  Ltd,

 (2)  Government  Resolution
 No  SC  (A)-2(77)  55,  dated  the
 lst  July,  957

 (3)  Statement  under  proviso  to
 Section  16(2)  of  the  Tanff  Com-
 mission  Act,  1951,  explaining  the
 reasons  why  the  documents  _  re-
 ferred  to  at  (1)  and  (2)  above
 could  not  ho  lad  within  the
 reriod  prescribed  under  the  said
 section

 [Placed  wn  Library  See  No  S-2|57]
 INDIAN  MepicaL  Counci,  RULES

 The  Minister  of  Health  (Shri  Kar-
 markar):  Sir,  I  beg  to  lay  on  the
 Table,  under  sub-section  (2)  of  Scc-
 tion  32  of  the  Indian  Medical  Coun-
 cil  Act,  1956,  a  copy  of  the  Indian
 Medical  Counc:i)  Rules,  1957,  pub-
 ‘ished  in  the  Notification  No  SRO
 1319,  dated  the  27th  April,  957.

 [Placed  1.  Library  See  No,  S-22{57]

 Report  of  Tartrr  COMMISSION,  ETC

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  Sir,  I  beg  to  lay  on
 the  Table  a  copy  of  each  of  the  fol-
 lowing  papers,  under  sub-section  (2)
 of  Section  6  of  the  Tariff  Commuis-
 sion  Act,  ‘1951:

 (l)  Report  (1957)  of  the  Tariff
 Commission  on  the  contrauance
 of  protection  to  the  Bicycle
 Industry

 (2)  Government  Resolution  No
 7()-TP  and  57  dated  the  8th
 July  957

 [Placed  in  Library.  See  No.  S-323|87}
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 AMENDMENTS  TO  COMPANIES  (CENTRAL
 GOVERNMENT'S)  GENERAL  RULES  AND

 Forms

 The  Deputy  Minister  of  Finance
 (Shri  GB,  BR.  Bhagat):  Sir,  I  beg  to  lay
 on  the  Table,  under  sub-section  (3)
 of  Section  642  of  fhe  Companies  Act;
 i956,  a  copy  of  the  Notification  No.

 -$.R.0,  205  dated  the,  29th  June,  957
 making  certain  further  amendment  to
 the  Companies  (Central
 ment’s)  General  Rules
 1956.

 and  Forms,
 coal

 [Placed  in  Library.  See  No.  S-24/57]

 DIRECTIONS  ISSUED  BY  THE  SPEAKER
 UNDER  THE  RULES  OF  PROCEDURE

 Sardar  Hukam  Singh  (Bhatinda):
 Sir,  I  beg  to  lay  on  the’  Table  a  copy
 each  of  Directions  Nos.  96A  and  l08A
 issued  by  the  Speaker  under  the
 Rules  of  Procedure  and  Conduct  of
 Business  in  “Lok  Sabha.

 [Placed  in  Library.  See  No.  S-25|57]

 BUSINESS  OF  THE  HOUSE

 Shri  Warior  (Trichur):  In  view  of,
 the  fact  that  resolution  on  the
 appointment  of  a  Second  Pay  Com-
 fission  is  coming  up  for  discussion
 today  and-it  has  been  allotted  only
 24  hours,  may  I  make  a_  submission?
 I  was  riot  able  to  attend  the  meeting
 because  I  did  not  get  notice.

 Mr.  Speaker:  The  hon.  Member
 may  say  that  when  we  come  to  that.

 Shri  Warior:  An  extension  of  time
 may  be  granted  because  the  House  is
 very  much  interested  in  that.  When
 the  Resolution  was  considered  by  the
 Commit’ee  at  3-30  p.m,  I  got  notice
 that  it  was  only  at  4-00  p.m:

 Mr.  Speaker:  The  hon.  Member
 must  have  waited  until.  we  came  to
 that.  When  we  take  up  the  private
 Members’  business;  he  may  make
 that  submission.  é

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satyanarayan  Sinha):
 Sir,  with  your  permission,  I  beg  to
 announce  that  the  Demands  for

 Govern-

 Grants  in  the  General  Budget  of
 1957-58  will  be  taken  up  for  discus-
 sion  and  voting  in  the  following
 order:—

 Ministry  of  External  Affairs;
 Department  of  Atomic  Energy;
 Ministries  of  Defence,  Education
 and  Scientific  Research,  Health,.
 Community  Development,  Food
 and  Agriculture,  Irrigation  and
 Power,  Law,  Communications  and
 Transport,  Information  and
 Broadcasting,  Rehabilitation  and
 Minority  Affairs,  Steel,  Mines
 and  Fuel,  Works,  Housing  ‘and
 Supply,  Home  Affairs,  Labour
 and  Employment,  Commerce  and
 Industry  and  Finance.

 The  allocation  of  time  for  the  dis-
 cussion  and  voting  of  Demands  for  the
 various  Ministries  will  be  announced
 shortly.

 I  beg  to  announce  also  the  pro-
 gramme  of  Government  business  for
 the  week  commencing  Monday,  July
 22.

 After  the  conclusion  of  the  voting
 of  Demands  for  Railways,  the  Navy
 Bill  will  be  brought  forward  on
 Monday  with  a  motion  for  its
 reference  to  a  Joint  Committee..
 Thereafter,  discussion  ,  of  Demands’
 for  Grants  in  the  General  Budget  ‘will
 commence  on  Tuesday,  July  23  with
 those  in  respect  of  the  Ministry  of
 External  Affairs,  follwed  by  Demands
 in  respect  of  the  Department  of
 Atomic  Energy  and  the  Ministries  of
 Defence,  Education  and  Scientific  Re-
 search,  Health  and  Community  Deve-
 lopment.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 Among  the  Ministries  he  has  men-
 tioned  there  is  no  reference  to  Plan-
 ning.

 Sardar  Hukam  Singh  (Bhatinda):
 It  has.  been  taken  notice  of  and  an
 amendment  to  that  effect  will  be
 made,

 ®



 4269
 oo  4p  JOLY  2987

 ELECTION  TO  COMMITTEE

 Detur  DrveropMENT  (PRovisiONAL)
 AUTHORITY

 The  Minister  of  Health  (Shri  Kar-
 markar):  Sir,  I  beg  to  move

 ‘That  in  pursuance  of  clause
 (g)  of  sub-section  (2)  of  Sec
 tion  3  of  the  Delhi  (Control  of
 Buildings  Operations)  Act,  1955,
 the  members  of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker  may  direct,  two
 members  from  among  themselves
 to  serve  as  members  of  the  Delhi
 Development  (Provisional)  Autho-
 rity.”
 Mr.  Speaker:  The  Question  is:

 “That  in  pursuance  of  clause
 (g)  of  sub-section  (2)  of  Sec-
 tion  3  of  the  Defhij  (Control  of
 Buildings  Operations)  Act,  ‘1955,
 the  members  of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker  may  direct,  two
 members  from  among  themselves
 to  serve  as  members  of  the  Delhi
 Development  (Provisional)  Au‘ho-
 rity.”

 The  motion  was  adopted,

 *DEMANDS  FOR  GRANTS—
 RAILWAYS~—Contd.

 Mr.  Speaker:  The  House  will  now
 proceed  with  further  discussion  of  the
 Demands  for  Grants—Railways.  ix
 hours  were  allotted  for  Demand  No.
 l}  the  House  has  already  taken  six
 hours  and  two  minutes.  The  hon.
 Railway  Minister.

 The  Minister  of  Railways  (Shri
 fagjivan  Ram):  Sir,  quite  a  number
 of  Members  have  spoken  on  this
 Demand  and  several  useful  sugges-
 tions  have  been  made.  If,  I  were  to
 mention  the  various  points  covered,
 they  would  come  under  the  following
 categories:  Railway  Board,  the  ques-
 tion  of  unions  and  Federation,  staff
 matters,  passenger  Amenities,  over-
 erowding,  planning  and  development,

 for  Grants—
 Raihoaye  an

 Shri  Tyagi  (Dehra  Dun):  And
 averaging  the  fares.

 Shri  Jagjivan  Bam:  870  -  certain
 other  minor  ‘matters  of  local  import-
 ance

 Sir,  I  will  start  with  the  Railway
 Board.  My  hon.  frfénd  Shri  Vittal
 Rao  and  some  other  hon.  Members
 referred  to  the  question  of  the  ex-
 pansion  of  the  Railway  Board.  Per-
 haps,  Mr.  Vittal  Rao’s  was  the  most
 objective  criticism.  He  asked  whe-
 ther  before  strengthening  the  Rail-
 way  Board  the  question  of  work  load
 was  examined.  It  was  done.  We
 should  not  forget  that  the  work  of
 the  Railways  have  tremendously  in-
 creased.  The  mileage  may  be  more
 or  less  the  same,  as  When  Pakistan
 was  part  of  India.  There  might  not
 have  been  appreciable  increase  in  the
 mileage  of  the  railways,  except  that
 a  few  State  Railways  which  were  not
 the  direct  responsibility  of  the
 Railway  Board  at  that  time  have
 since  been  taken  over  by  the  Gov-
 ernment  of  India.  That  has  to  some
 extent  increased  the  mileage  of  the
 railways.  But  that  I  am  not  urging
 as  a  justification  for  strengthening  the
 Railway  Board.  If  you  look  to  the
 volume  of  traffic  that  has  been  gene-
 rated  since  then  and  the  responsibi-
 lity  that  has  devolved  upon  the  Rail-
 way  Board  as  a  consequence  of  that,
 it  will  ‘be  appreciated  that  the
 strengthening  of  the  Railway  Board
 was  necessary  and  it  has  been  done.

 There  were  four  Members  in  1989;
 in  947  it  was  increased  to  five  and
 that  number  continues.  Five  Addi-
 tional  Members  were  added  +o  it  in
 956  and  they  are  continuing,  We
 have  increased  the  strength  and  the
 level  of  Directors  and  Joint  Directors
 as  well.  This  was  necessitated  by  the
 volume  of  traffic  and  also  earnings.
 Apart  from  the  figures  of  1939,  if  we
 take  the  figures  of  1951-52,  and
 compare  them  with  the  figures  of
 ‘1957-58,  the  earnings  have  gone  up
 from  Rs.  29]  to  Rs.  378.  There  has
 been  a  corresponding  increase  in  the
 working  expenses  also.  The  number
 of  the  staff  has  also  increased,

 *Moved  with  the  recommendation  of  the  President.
 ‘
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 Shri  Bimal  Ghose  (Barrackpore).
 What  about  increase  of  retes  and
 fares”

 Shri  Jagjivan  Ram:  There  has  been
 increase  in  rates  and  fares  also  I
 was  not  saying  that  the  earnings  have
 been  increased  simply  by  the  appount-
 ment  of  the  members  of  the  staff  My
 hon  friend  will  appreiciate  that  af
 earning  increases,  it  means  that  larger
 volume  of  traffic,  either  goods  or  pas-
 senger,  has  been  carried  and  if  larger
 volume  of  traffic  has  been  carried,  it
 means  that  there  should  be  persons  to
 look  after  that  efficiently  Apart  from
 that  I  can  say  from  my  own  personal
 experience  that  the  number  of  letters
 and  representations  that  I  receive  to
 which  I  try  to  give  answer  within  a
 reasonable  period  of  time,  average
 about  250  to  300  every  day  Some  of
 them  have  to  be  dealt  with  by  the
 Board,  either  by  the  Additional  Mem-
 bers,  or  »n  some  cases  by  the  Mem-
 bers  themeselves  where  it  involves
 broader  questions  of  policy,  or  by  the
 Directors  and  Joint  Durectors  So,
 there  was  necessity  for  strengthening
 the  Railway  Board

 Even  fe  Estimates  Commuttee  which
 went  into  this  question  recommended
 that  the  Railway  Board  should  be
 strengthened  We  should  not  forget
 that  there  has  been  increase  in  the
 responsibility  of  the  Railway  Board
 consequent  upon  planning,—the  First
 Five  Year  Plan,  the  Second  Five  Year
 Plan,  and  now  we  will  have  to  under-
 taken  in  the  near  future  the  prepara-
 tion  of  the  third  Plan  All  _  these
 things  add  to  the  work  of  the  Rail-
 way  Board  and  so  it  was  necessary
 to  strengthen  the  Railway  Board
 When  it  was  decided  to  strengthen
 the  Railway  Board  It  was  done  so
 after  taking  into  consideration  the
 imcrease  in  work  load  We  have  m
 the  Railway  Board  an  organisation
 for  planning  My  hon  friend  Shn
 Bimal  Ghose  enquired  whether  some-
 thing  like  planning  was  done  in  ‘the
 Railway  Board  I  want  to  inform  him
 that  there  is  a  Planning  Organisation
 in  the  Railway  Board  itself  He  raised
 a  further  question  as  to  how  it  was
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 done  I  may  tell  him  that  the  overall
 planning  38  ,  0002  by  the  Planning
 Commission  They  take  the  require-
 ments  of  the  country  as  a  whole  and
 they  plan,  but  we  have  to  do  the
 detailed  planning  The  overall  plan-
 ning  us  done  by  the  Planning  Commus-
 sion,  but  the  detailed  planning  has  to
 be  done  by  the  Railway  Board  and
 the  individual  railway  admmustrations
 It  is  a  constant  and  continual  process

 He  raised  the  question  of  produc-
 tion  of  locomotives  and  the  number
 of  wagons  that  are  being  purchased
 during  the  second  Plan  period  and
 enqired  whether  we  have  the  capacity
 and  the  lines  to  use  them  For  this
 very  purpose  a  constant  and  conti-
 nual  process  of  planning  3s  required
 and  we  have  got  that  organisation  m
 the  Railway  Board  We  had  planned
 to  have  200  average  size  locomotives
 being  made  in  the  Chittaranjan  equal
 to  68  WG’s  per  annum  against  the
 previous  target  of  300  average  size
 locomotives  which  was  programmed
 m  January,  955  Thuis  has  since  been
 altered  in  view  of  the  need  for  greater
 electrification  and  dieselisation  con-
 sequent  on  the  steel  target,  finalsed
 at  5  million  tons,  during  the  Second
 Pian,  being  raised  to  35  million  tons
 Ultimately  it  would  have  meant  that
 we  may  for  a  short  time  need  a  few
 more  steam  locomotives  But  the
 equipment  necessary  to  produce  the
 target  of  300  average  size  locomotives
 would  have  meant  infructuous  ex-
 penditure  With  the  increased  steel
 target  it  would  have  been  more  eco-
 nomical  to  start  with  diesel  and  sub-
 seguently  to  run  on  electrical  trac-
 tion

 bri  Bimal  Ghose:  In  May,  956  it
 was  given  out  that  there  would  be
 300  diesel-engined  locomotives  produc-
 ed  in  Chittaranjan  Before  that  elec-
 trification  had  already  started  When
 was  it  found  out  that  for  electrifica-
 tion  and  dieselisation  that  plan  had  to
 be  modified?  Why  was  it  not  thoughf
 of  when  electrification  was  strated,
 which  was  before  May  1956?

 Shri  Jagjivan  Ram:  I  do  not  think
 there  has  been  any  delay  m  this
 matter  There  has  been  no  delay  The
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 {Shn  Jagjivan  Ram)
 question  was  taken  up  and  we  have
 decided  that  we  cannot  manufacture
 diesel  engines  or  electrical  traction
 locomotives  in  the  initial  stages.  As
 soon  as  we  decided  about  electrifica-
 tion  and  we  four  d  that  electrification
 and  dieselisation  on  a  larger  scale  was
 posible,  we  altcred  the  programme  of
 Chittaranjan  locomotives  I  do  not
 think  there  has  been  any  delay

 Ihe  hon  Member  also  raised  the
 question  of  large  number  of  wagons
 and  whether  there  will  be  capacity  on
 the  railways  to  accommodate  that
 mucn  number  of  wagons

 h.:  Bimal  Ghose:  In  the  Third
 Plan

 Shri  Jagjivan  Ram:  About  the  Thid
 Plan  it  is  too  premature  foc  me  to
 give  any  definite  estimates

 Shri  Bimal  Ghose:  That  is  the  trou-
 ble

 Shri  Jagjivan  Ram:  As  |  have  said,
 we  have  not  as  yet  started  planning
 for  the  Third  Plan  Though  it  cannot
 be  either  an  approaimate  or  accurate
 judging,  we  can  very  well  imagine
 what  will  be  roughly  the  traffic  that
 will  possibly  be  generated  during  the
 Third  Plan

 Cd
 I  will  request  my  friend  to  look  into

 the  statistics  and  see  how  many  of
 the  existing  wagons  are  over-aged  and
 how  many  require  replacements  Of
 these  one  lakh  wagons  produced  dur-
 ing  the  Second  Five  Year  Plan  not  all
 would  be  added  to  the  existing  hold-
 ings  of  wagons  on  the  Railways  As
 a  matter  of  fact,  there  are  nealy
 24,000  wagons  which  requiie  to  be  re-
 placed  on  account  of  the  fact  that
 they  are  over-aged  and  will  have  to
 be  thiown  out  of  actual  service  We
 are  left  with  a  balance  of  nearly  82,000
 wagons  and  for  that  enough  traffic  s
 to  be  generated.

 I  do  not  want  to  take  the  time  of
 the  House,  but  by  the  Second  Five
 Year  Plan  itself  we  roughly  know  that
 the  additional  traffic  which  the  Rail-
 ways  will  be  called  upon  to  carry  will

 Railpays  4274

 be  36  million  tons  for  the  steel  facto-
 ries,  20  million  tons  of  coal,  §  million
 tons  of  cement  and  7.8  mullion  tons
 of  muiscelianeous  goods.  So,  roughly
 we  know  what  traffic  is  sure  to  be
 generated  by  the  industries  or  the
 projects  that  we  are  going  to  under-
 take  during  the  course  of  the  Second
 Five  Year  Plan,  or  which  are  likely’
 to  be  completed  during  the  course  of
 the  Second  Five  Year  Plan.  When
 we  think  of  generating  additional
 capacity  on  the  Railways,  it  is  not
 that  we  have  no  picture  before  us
 As  a  matte:  of  fact,  as  I  informed  the
 House  duru.g  the  general  discussion
 on  tne  Budget,  the  capacity  that  will
 be  created  with  the  money  that  has
 been  allotted  to  us  will  not  be  enough
 to  copt  with  the  demand  of  the  coun-
 try,  either  of  goods  traffic  or  of  pas-
 senger  traffic

 This  leads  me  to  the  question  of
 overcrowding  on  the  railways  It  is
 correct  thut  ६  have  on  more  than  one
 vucds.on  said  that  there  33  .o  chance
 of  over-crowding  on  the  railways
 being  reduced  to  any  appreciable
 degree  As  a  matter  of  fact,  I  also
 suid  that  there  is  every  likelihood  of
 the  ovei-crowding  being  accentuated
 at  tne  end  of  the  Second  Five  Year
 Plan.

 i  have  reasons  for  that  I  do  not
 want  to  keep  the  country  in  the  dark
 I  do  not  want  to  make  promises,  which
 [  feel  tne  Government  will  not  be  in
 a  position  to  fulfil,  What  is  the  posi-
 tion  today?  We  have  not  got  suffici-
 ent  track  capacity  We  are  utilising
 the  tiack  cupacity  to  the  fullest  It  35
 nut  only  the  shoitage  of  coaches  that
 stands  in  our  way  The  real  problem
 is  tne  track  capacity,  and  unless  we
 increase  that  we  will  not  be  in  a  posi-
 tion  to  offer  substantial  relief  to  over-
 crowding.

 llaving  said  so,  I  am  thinking  of
 certain  measures,  which  in  certain
 wuarters  may  be  regarded  as  even  un-
 popular  measuies,  to  relieve  over-
 crowding  to  some  extent.  We  have
 already  decided  that  air-conditionea
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 eoaches-will  not  be  manufactured  ‘any
 further.  There  will  be  no  addition  to
 air-conditioned  coaches.

 Shri  Gpray  (Poona):  How  does  that
 help  to  remove  over-crowding?

 Shri  Jagjivan  Ram:  I  am  coming  to
 thet.  If  additional  coaches  are  manu-
 factured  they  will  be  put  on  the  Rail-
 ways.  To  that  extent  the  capacity  of
 the  trains  to  carry  passengers  in  larger
 numbers  will  be  reduced.

 I  am  taking  a  further  step  in  this
 direction.  We  are  examining  on  what
 Railways  these  air-conditioned  coaches
 are  not  being  fully  utilised‘  Then  we
 will-decide  what  are  the  air-condition-
 ed  coaches  which  should  be  cut  down
 in  order  to  add  additional  bogies  for
 third-class  passengers.

 Another  thing  is  with  regard  to
 dining  cars.  We  have  dining  cars
 attached  to  several  trains  on  several
 Railways.  It  is  some  sort  of  a  passen-
 ger  amenity.  I  am  examining  on  what
 trains  we  can  conveniently  cut  down
 these  dining  cars.  As  I  have  said,  this
 may  he  considered  as  an  unpopular
 measure.

 Shri  M.  R.  Masani
 Progress  backwards.

 (Ranchi-East):

 Shri  Jagjivan  Ram:  But  this  will
 release  something  like  300  to  29  seats
 and  to  that  extent  it  will  relieve  over-
 crowding.

 [  am  further  thinking  whether  we
 can  have  additional  coaches  attached
 to  the  trains  even  if  their  speed  is
 reduced  to  some  extent.

 These  are  the  measures  that  I  am
 examining  in  order  to  relieve  over-
 crowding  to  some  extent.  But,  as  J
 have  said,  even  after  effecting  all
 these  measures  I  do  not  think  there
 will  be  any  appreciable  decrease  in
 over-crowding.

 Another  thing  that  we  are  doing  is
 this.  We  are  constantly  watching  the
 incidence  of  over-crowding  tin  par‘i-
 culat  sections  and  divisions.  Where
 we  find  that  the  incidence  of  over-
 crowding  is  accentuated  in  particular
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 sections  in  comparison  to  other  sec-
 tions,  we  are  trying  to  reduce  over-
 crowding.  That  would  give  some  re-
 lief  in  those  sections.  As  I  have  said,
 I  do  pot  see  how  I  can  promise  that
 there  will  be  any  appreciable  relief  in
 over-crowding  when  we  know  that  the
 implementation  of  the  Second  Plan
 itself  is  going  to  generate  more  traffic,
 both  goods  and  passengers.  We  have
 planned  for  a  certain  percentage  of
 increase.  We  know  that  the  increase
 is  going  to  much  more  than  what  we
 have  provided  for.  At  present,  it  is
 not  a  question  only  of  securing  addi-
 tional  money  from  the  Planning  Com-
 mission  for  the  Railways.  It  is  a
 question  of  materials  also.  The  posi-
 tion  of  materials  is  rather  very  acute.
 We  are  short  of  iron  and  steel.  As
 the  House  has  learnt  in  the  Question
 Hour,  we  are  short  of  timber  as  well.
 We  are  short  of  wooden  sleepers.  We
 are  short  of  many  critical  materials.

 Some  Members  suggested  that  the
 funds  provided  for  amenities  may  be
 diverted  towards  the  creation  of  addi-
 tional  mileage.  That  isa  very  tempt-
 ing  suggestion.  As  a  matter  of  fact,  at
 one  stage,  I  was  tempted  myself  to
 this  idea  that  we  can  divert  some  of
 the  funds  meant  for  passenger  ameni-
 ties  for  the  construction  of  additional
 mileage  or  the  creation  of  additional
 track  capacity.  But  the  shortage  of
 materials  stand  in  the  way.  Even
 today,  if  we  have  some  funds,  we
 have  not  the  necessary  materials  to
 construct  additional  lines  or  create
 additional  track  capacity.  We  have
 been  trying  our  best  to  secure  materi-
 als.  As  a  matter  of  fact,  we  have  sent
 a  Steel  procuring  Mission  to  Europe.
 Their  visit  to  Europe  has  been  of
 some  help  to  us.

 Connected  with  that  is  the  question
 of  passenger  amenities.  When  there  is
 over-crowding  there  are  certain  con-
 comitant  difficulties  which  the  passen-
 gers  will  have  to  face  either  in  the
 trains  or  in  the  platforms  or  in  the
 waiting  halls.  These  are  concomitant
 difficulties.  We  are  trying  to  provide
 amenities  as  far  as  we  can,  in  the  cit-
 cumstances  of  shortage  of  raw  materi-
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 als  which  are  also  necessary  for  pro-
 viding  additional  amenities  to  the
 passengers.

 Complaints  have  been  made  about
 some  sheds  or  passenger  halls  not
 having  been  repaired  or  maintained  as
 they  should  be  maintained,  or  some
 defects  in  the  lights  or  fans  or  water
 tap  in  the  trains.  I  am  not  defend-
 ing  these  things.  As  a  matter  of  fact,
 I  say  there  is  no  defence  for  them.
 Why  should  they  not  be  properly
 maintained?  It  indicates  that  there  is
 somewhere  some  laxity  among  the
 staff  which  is  meant  for  maintaining
 these  things.  The  Railway  Board
 has  been  constantly  bringing  these
 matters  to  the  notice  of  the  Railway
 administrations.  We  are  going  to  see
 what  further  measures  we  can  take  to
 ensure  that  all  these  defects  are  not
 allowed,  to  the  discomfiture  of  the
 railway  passengers.

 I  have  decided  that  we  will  form
 joint  committees  with  railwaymen  so
 that  we  can  have  their  full  co-opera-
 tion  in  the  efficient  running  of  the
 Railways.  'These  committees  will  be
 at  all  levels,  even  in  the  biggest
 stations.  I  am  thinking  whether  we
 cannot  have  a  small  committee  con-
 sisting  of  the  officers  directly  concern-
 ed  and  the  staff  directly  concerned,
 five  or  six  persons,  who  will  see  to  it
 that,  not  only  in  theory,  but  in  actual
 practice,  every  train  is  examined
 before  it  leaves  the  station  where  it
 originates,  and  everything  is  as  7  it
 should  be  according  to  standard.  I
 want  to  take  the  co-operation  of  the
 staff  in  all  matters.  I  want  to  create
 conditions  by  which  they  will  feel  that
 they  are  also  responsible  for  the  run-
 ning  of  the  Railways,  they  are  also
 responsible  to  see  that  the  amenities
 which  are  meant  for  passengers  are
 kept  in  a  condition  in  which  no  pas-
 senger  will  have  any  scope  or  reason
 to  complain.  That  I  feel  can  be  done
 only  if  the  staff  councils  are  also  made
 responsible  and  they  feel  that  they
 have  a  share  in  the  responsibility.  I
 propose  to  constitute  such  committees
 at  all  levels.  When  I  say,  at  all  levels,
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 I  do  not  mean  at  the  General  Manager
 level  or  the  Divisional  Superintendent
 level,  but  even  at  the  stations,  work-
 shops,  running  shed,  sick  lines,  levels.
 We  will  have  all  these  committees
 where  the  workers  can  be  enthused  to
 feel  that  they  are  also  responsible  for
 the  running  of  railways  and  they  have
 a  share  in  it.

 This  leads  me  to  the  question  of
 the  Union  and  the  Federations.
 Some  of  the  Members  have  made
 some  criticism  with  no  justification
 against  the  Government  and  the
 Railway  Board  for  not  recognising
 certain  Unions  or  for  discriminating
 between  Union  and  Union.  I  said
 there  was  no  justification  for  that
 criticism.  I  have  made  no  discrimina-
 tion  between  Union  and  Union.  I
 have  never  cared  to  know  whether  a
 Union  is  sympathetic  to  a  particular
 political  persuation  or  not.

 Shri  8.  N.  Dwivedy  (Kendrapara):
 Why  then  are  the  present  negotia-
 tions  carried  on  with  the  other  Fede-
 ration.

 Shri  Jagjivan  Ram:  If  my  hon.
 friend  will  have  a  little  patience,  he
 will  get  an  answer  to  that.  I  would
 advise  my,  friend  to  devote  some  time
 to  acquaint  himself  with  the  history
 of  the  Unions  and  Federations.

 Shri  8S.  N.  Dwivedy:  I  know  it  very
 fully.

 Shri  Jagjivan  Ram:  If  he  has  any
 appreciation  of  the  developments  of
 the  Railwaymen’s  Federation,  I  think
 he  will  himself  find  an  answer  to  the
 question  that  he  has  put.

 I  have  not  discriminated  between
 a  Union  and  Union.  If  those  who
 have  criticised  the  Government  or  the
 Railway  Board  on  that  score  will
 examine  the  credentials  of  the  unions
 that  have  been  recognised  when  I
 took  over  charge  of  this  Ministry,  they
 will  themselves  admit  that  there  is
 no  scope  for  such  a  criticism.  I  have
 given  recognition  to  Unions  which  are
 not  affiliated  to  the  Federation,  which
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 aid  not  owe  allegiance  to  the  Federa-
 tion.  In  the  face  of  that,  to  blame  the
 Railway  Monstry  or  the  Ralway
 Board  of  discrimination  us  unjustified
 and  without  any  basis.  .

 Now,  I  come  to  the  question  of  the
 Federations  In  the  first  place,  I
 beheve  that  there  should  not  be
 multiplication  of  Umons  in  the  same
 trade  or  industry  That  weakens  the
 ranks  of  the  workers

 Shri  S.  ्,  Dwivedy:  There  is  no
 disagreement  on  that  point

 Shri  Jagjivan  Ram:  That  is  never
 conducive  to  the  strength  and  wel-
 fare  of  the  employees  If  anybody
 nleads  for  recognition  of  more  than
 one  union  in  a  particular  industry,  I
 doubt  his  motive  for  the  welfare  of
 workers  The  history  of  the  Railway
 men's  Federation  is,  there  was  one
 Federation  Then,  another  Federa-
 came  into  being  Both  of  them  nego-
 trated  In  the  first  instance,  there
 was  only  one  federation  Both  of
 them  negotiated  for  a  complete
 merger  and  as  a  matter  of  fact  on
 certain  railwafs  the  unions  amalga-
 mated  and  one  union  was  formed
 The  federations  also  merged  and  one
 federation  was  formed  For  some
 time  they  carried  on  as  one  federa-
 tion  After  that  questions  not  much
 related  to  the  benefit  or  the  welfare
 of  the  railway  employees  probably
 arose  and  they  were  at  loggerheads
 The  Railway  Minister  and  the  then
 labour  Minster  tried  to  intervene  and
 see  that  the  amalgamated  federation
 functioned  efficiently  Certain  terms
 and  conditions  were  agreed  upon  bet-
 ween  the  two  leaders  When  I  took
 over,  I  met  both  of  them  because  I
 honestly  and  sincerely  beheve  that  m
 the  interests  of  railwaymen  _  there
 should  be  only  one  federation  It!
 tried  to  behave  like  an  ordinaiy  em-
 Ployer,  I  should  perhaps  give  recog- nition  to  the  other  federation  without any  delay  or  hesitation  because  that will  be  in  certain  respects  to  my
 advantage  but,  I  do  not  want  to  play the  two  federations  against  each
 other  I  do  not  propose  to  weaken
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 the  ranks  of  the  raxlways  That  3
 why  I  have  been  heatant  in  giving
 recognition  to  the  federation  which  is
 known  as  Guruswamy’s  federation.

 Shri  8,  N.  Dwivedy:  All  India  Rail-
 waymen’s  Federation

 Shri  Sadhan  Gupta  (Calcutta-East).
 Why  not  to  the  other?

 Shri  Jagjivan  Ram:  The  other  35
 recognised  already  I  have  been  try-
 ing  to  see  whether  the  two  will  come
 nearer  and  function  as  one  federation
 as  they  did  for  some  time  I  inay
 tell  the  House  that  quite  a  large  num-
 ber  of  railwaymen  are  dissatisfied,
 exasperated,  due  to  these  internecine
 quarrels  among  the  two  federations
 and  perhaps  it  will  be  no  news  to  the
 House  if  I  say  that  a  vast  number  of
 railwaymen  are  members  of  neither
 of  the  two  federations  The  majority of  the  men,  on  account  of  these  quar- rels  among  the  various  unions,  have
 decided  not  to  join  either  this  union
 or  that  On  the  figures  that  the
 federations  themselves  clam,  the
 membership  of  the  federations  con-
 bmed  is  less  than  50  per  cent  of  the
 total  number  of  employees  on  the
 railways,  and  therefore  I  say  that  the
 majority  of  the  railwaymen,  being disgusted  with  these  quarrels  among the  various  unions,  have  decided  not to  enrol  themselves  88  members either  of  this  or  that  union,  because
 they  feel  this  quarrel  is  not  m  the interests  of  railwaymen,  and  this quarre]  has  not  been  motivated  to Safeguard  the  genuine  trade  union rights  and  interests  of  the  railway- men,  but  by  considerations  extrane- ous  to  them  I  do  not  want  to  be  a
 party  to  the  division  of  the  ranks  of the  ralwaymen,  and  that  is  why  I am  very  reluctant  to  be  imstrumenta- lin  recognising  two  federations  and thereby  weakening  the  ranks  of  the
 railwaymen  I  am  stu]  trying  to  see whether  they  will  come  together  and implement  the  conditions  oP  their agreement,  and  it  was  only  d the  course  of  this  mon‘h  that  I
 received  intimation  from  Shri  Guru-
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 swami  asking  whether  I  will  extend
 his  pass  as  it  was  expiring  by  the
 end  of  June  so  that  he  might  go  and
 see  Shri  Vasavada  and’  discuss  things,
 and.  he  was  to  meet  Shri  Vasavada  on,
 the  5th  July.  I  have  no  information
 as  to.  what  transpired  at  that.  meeting.

 Shri  S.  N..Dwivedy:  I  may  tell  the
 hon;  Minister  that  I  have  got  a  tele-
 gram  from  Shfi  Guruswami  telling
 me  that  on  the  5th  July  Shri  Vasa-
 vada  informed  him  that  negotiations
 had  broken  down  and  that  he  did
 not  want  to  continue  the  talks.

 Shri  Jagjivan  Ram:  As  I  said,  I
 have  no  information  as  to  what  trans-

 pired,  but  the  information  that  I  have

 got  I  am  giving  to  the  House.

 In  the  last  week  of  June  I  received
 a  telegram.  from  Shri  Guruswami  that
 as  his  railway  pass  was  expiring  by
 the  end  of  June  and  as  he  was  to

 go  to  meet  Shri  Vasavada  at  Ahmeda-
 bad  on  5th  July  he  wowld  like  me  to
 extend  the  pass.  And  the  pass  was
 extended.  Now,  when  we  see  that
 efforts  are  being  made  on  both  sides
 for  rapprochement  and  for  the  func-
 tioning  of  a  united  federation,  to
 blame  me  for  not  recognising  the
 other  federation  is  not  justified  and
 fair  efforts  are  still  being  made  I
 say.  He  was  to  meet  on  the  5th.
 I  have  not  heard  anything  from  either
 side  as  to  whether  they  met,  or  what
 transpired  at  that  meeting.  I  have  no
 ‘information.  I  have  not  heard  any-
 thing  from  Shri  Guruswami.

 Shri  Goray:  Why  not  withdraw  the
 recognition  of  both  the  unions  so  that
 they  would  be  compelled  to  come
 together.

 Shri  Jagjivan  Ram:  This  is  the
 position  at  present.  Because  I  do  not
 want  to  be  a  party  to  the  creation  of
 fhis  division  on  the  railways......

 Shri  Ss.  N.  Dwivedy:  By  recognising
 one,  you  are  encouraging  the  division.
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 Shri  Jagjivan  Ram:  My  dear  friend,
 I  have  not  recognised.  The  recogni-
 tion  continues.  Recognition  was  there
 when  both  the  groups  were  in  one

 “union.

 Then  about  the  strength  of  the
 two  parties,  some  friends  raised  that

 question  and  said  that  he  was  more
 representative,  he  had  a  larger  mem-

 bership.  Well,  we  have  at  no  stage
 verified  the  strength.  We  have  taken
 them  as  gentlemen  on  their  word.
 Each  was  saying:  “I  have  so  many
 members  in  my  federation”.  And  my
 friend  should  be  aware  whether  the
 strength  of  Shri  Guruswami’s,  federa-
 tion  has  decreased  or  increased  after
 the  decision  of  the  two  unions  on  «he
 Southern  Railway  to  amalgamate  into
 one.  Obviously,  the  strength  of  Shri
 Guruswami  has  decreased.

 Shri  Tangamani  (Madurai):  That
 decision  is  questioned  before  the  High
 Court.  That  decision  was  imposed
 and  is  being  challenged  before  the
 High  Court  today.

 f
 Shri  Jagjivan  Ram:  Which  decision?

 Shri  Tangamani:  The  decision  to
 amalgamate.

 Shri  Ranga  (Tenali):  You  do  not
 want  amalgamation?

 Shri  Jagjivan  Ram:  The  _  unions
 have  decided  to  amalgamate.  Whether
 it  is  by  a  decision  of  the  High  Court
 or  by  a  decision  of  the  unions,  it  is
 immaterial.  What  I  was  saying  was
 that  after  the  amalgamation  of  the
 two  unions  on  the  Southern  Railway,
 the  membership  claimed  by  Shri
 Guruswami  will  suffer  a  decrease.
 That  is  obvious.  But  I  am  not  going
 into  that  question.  H  I  at  any  stage

 “find  that  it  is  necessary  to  verify  the
 relative  strength  of  the  two  unions,
 that  may  be  done.  As  I  said,  I  have
 taken  them  on  their  own  word,  and
 on  the  basis  of  the  membership
 claimed  by  the  two  federations  I  say
 more  than  50  per  cent  of  the  railway-~
 men  are  members  of  no  union,
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 Shri  s.  N.  Dwivedy:  That  is  the
 pésition  everywhere,  in  other  organi-
 sed  industries  also.

 Shri  Jagjivan  Ram:  That  being  the
 position,  I  may  repeat  what  I  said  on
 the  occasion  of  the  general  discussion
 of  the  Railway  Budget,  namely  that  I
 do  not  discriminate  between  unions
 and  unions  on  the  ground  of  the  al-
 legiance  which  they  may  be  owing  to
 one  leader  or  to  another  leader  of
 different  political  persuations.  That
 is  ummaterial  for  me,  so  long  as  they
 function  as  trade  unions  for  trade
 union  purposes  and  for  securing  ad-
 ditional  facilities  and  improved  work-
 ing  conditions  for  the  railwaymen
 As  I  have  said  |  recognised  some
 unions  which  were  existing.  We  have
 been  blamed  that  this  recognised
 federation  was  formed  at  the  instance
 of  Government  and  that  we  recognise
 only  unions  which  are  amenable  to
 Congress  and  the  INTUC

 That  is  far  from  the  truth.  While
 that  has  been  my  policy,  I  want  to
 make  4  clear  tha  I  do  no’  propose
 to  recognise  the  splinter  groups  among
 the  railwaymen.  That  will  be  disas-
 trous  for  them.

 The  tendency  that  has  been  noticed
 aun  the  recent  past  35  the  formation  of
 large  number  of  sectional  unions,  and
 unions  categorywise  among  the  ,rall-
 waymen  I  regard  this  as  a  painful
 development  among  the  railwaymen
 That  will  disintegrate  their  ranks,  and
 weaken  them,  and  perhaps  there  will
 be  nothing  lke  an  organisation  left.

 So,  I  would  appeal  to  all  those
 labour  leaders  and  trade  unions  that
 belicve  in  unity  in  the  ranks  of  wor-
 kers  not  to  try  to  have  sectional  unions
 and  unions  categorywise  amongst  the
 railwaymen  because  that  will  weaken
 them  I  have  told  such  unions  and
 the  railwaymen  also  that  I  will  not
 give  any  recognition  to  any  such  sec-
 tional  unions.  As  a  matter  of  fact,
 I  shall  not  countenance  this  develop-
 ment,  because  I  regard  that  as  suicidal
 for  the  railwaymen.

 Shri  Frank  Anthony  had  also  raised
 this  question  that  for  some  people  it
 was  dificult  to  make  any  representa-
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 tions.  It  may  be  so,  but  at  the  same
 time,  we  shall  have  to  consider  whe-
 ther  the  organisation  of  the  railway-
 men  should  be  strong  one,  or  whe-
 ther  there  should  be  splinter  groups,
 and  weak  organisations,  and  small
 organisations.

 Whereas  the  employees  are  free  to
 represent  their  grievances,  whereas  I
 entertain  representations  even  from
 individuals  and  examine  them  and
 send  them  replies  at  times,  it  80
 happens  that  in  the  case  of  any  parti-
 cular  employees,  approaches  are  made
 from  so  many  quarters  that  sometimes
 it  causes  annoyance.  About  the  same
 man,  at  least  30  Members  of  Parlia-
 ment  go  on  wnting  after  every  week;
 perhaps,  all  the  Members  do  not  know
 who  has  already  written  Inthe
 course  of  these  five  or  six  days,  I
 have  received  at  least  a  dozen  ह...
 sentations  or  letters  or  even  more
 from  more  than  a  dozen  Members  of
 Parhament  about  a  particular  emplo-
 yee.

 Shri  Ranga:  That  is  why  you  are
 provided  with  personal  assistants  and
 private  secretaries.

 Shri  Jagjivan  Ram:  That  is  not  my
 grievance.  My  grievance  is,  my  dear
 friend,  that  you  do  not  know  the  posi-
 tion.

 Shri  Ranga:  But  you  should  not  be
 disgusted.

 Shri  Jagjivan  Ram:  You  do  not
 know  the  position  You  do  not  know
 that  the  fellow  that  has  approached
 you  has  already  approached’  eleven
 other  Members  of  Parlhament

 Shri  Ranga:  What  does  it  matter  if
 so  many  Members  write  that  an  in-
 justice  has  to  be  righted?  Why  should
 you  get  disgusted?

 Shri  Jagjivan  Ram:  Perhaps,  if  you
 look  into  it,  you  will  see  whether  3६
 is  mnjustice  or  not  You  do  not  care
 to  read  the  representation  but  merely
 sign  it  and  send  it  on  to  me  (Inter-
 ruptions)

 I  have  had  instances  bke  that.  What
 l  was  going  to  say  was  that  it  in-
 creases  the  work  of  the  Members  of
 Parliament.  If  the  employee  were
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 honest  and  he  said  T  have  already  got
 this  matter  represented  to  the  Minister
 by  Professor  Range’,  then  perhaps
 Pandit  Thakur  Das  Bhargava  wilil
 think  twice  before  he  sends  it  to  me,
 because  it  has  already  been  brought
 to  my  notice  But  the  employee  does
 not  bring  to  his  notice  that  he  has
 already  approached  eleven  Members
 of  Parhament,  and  they  have  separate-
 ly  sent  it  to  the  Minister  or  to  the
 Railway  Board

 That  means  that  I  have  to  go  into
 that  matters  tweleve  times  instead  of
 once

 Shri  B.  S.  Murthy  (Kakinada-Re-
 served-Sch  Castes)  Perhaps,  the  em-
 ployee  thinks  that  so  many  Members’
 supporting  him  will  give  him  8
 greater  weight,  so  that  the  Mnznister
 may  be  influenced  earlier  than  other-
 wise  would  be  the  case

 Shri  Jagjivan  Ram:  That  was  what
 I  was  going  to  say  I  was  going  to
 make  it  clear  that  once  I  have  seen
 a  representation  sent  by  one  Member
 of  Parliament,  when  it  comes  to  me
 agam  within  the  next  three  or  four
 days,  I  srmply  look  at  the  name  of  the
 employee,  and  I  know  what  the  re-
 presentation  as.  I  do  not  go  through
 the  whole  thing  All  that  35  waste  of
 tume  of  the  member  of  Parliament

 Shri  Mohiuddin  (Secunderabad)
 May  I  know  whether  the  railway
 rules  also  jay  down  that  no  employee
 of  the  railway  should  get  recommen-
 dations  from  the  Members  of  Parla-
 ment  for  his  grievances,  and  that  if
 he  does  so,  disciplinary  action  will  be
 taken  against  him?

 Shri  Jagjivan  Ram  I  am  not  rais-
 ing  the  question  of  rules  or  regula-
 tions  I  was  talking  about  matters
 of  convenience  I  am  not  raising  that
 legal  question  as  to  whether  I  should
 take  disciplinary  action  against  that
 employee,  perhaps,  I  shall  not  suggest
 anything  like  that

 So,  we  have  channels  of  representa-
 tions,  and  I  am  prepared,  as  I  have
 said  on  more  than  one  occasion,  that

 ed  do  go  into  individual  representa-
 tions  also,  whether  they  come  to  me
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 through  proper  charinels  or  not,  be-
 cause  wherever  an  employee  feels
 aggrieved,  :f  there  is  substance  in  his
 grievance,  it  should  be  looked  into,
 and  it  should  be  redressed,  whether  it
 comes  through  proper  channel  or  not
 That  is  my  stand  on  that  point

 Shri  8,  Murthy:  That  is  what  we
 want

 I  now  come  to  the  question  of  deve-
 lopment  works  Quite  a  large  num-
 ber  of  Members  spoke  about  difficul-
 ties  sn  regard  to  their  own  areas  or
 other  areas  which  were  backward
 from  the

 ral
 lway  pomt  of  view  I

 myself  feel  that  there  is  need  for  the
 construction  of  railways  m  many  areas
 m  this  country

 hri  8  S.  Murthy:  That  is  very
 generous  of  you

 Shri  Jagjivan  Ram.  I  was  just  doing
 some  mental  arithmetic  We  have
 got  35,000  miles  of  railways,  and  we
 have  got  36  crores  of  people  So,  it
 works  out  roughly  to  one  mile  per  ten
 thousand  of  population  Thus  there  35
 much  scope  for  development  of  the
 railways  There  are  areas  where  for
 mules  and  miles,  you  have  no  railways
 There  are  areas  where  a  person  will
 have  to  travel  forty  miles  or  so  be-
 fore  he  can  reach  the  railway  station

 Shri  Achar  (Mangalore)  85  mules
 in  some  places

 Shri  Jagjivan  Ram.  And  there  are
 places  where  a  man  has  to  travel  five
 or  six  or  even  ten  miles  before  he  can
 reach  a  road,  not  to  talk  of  reaching
 a  railway  station  That  is  the  state
 of  development  of  our  country,  and
 there  723  scope  for  any  amount  of
 development

 There  are  many  places  where  there
 is  very  great  urgency  for  the  opening
 up  of  railway  lines,  whether  it  be  the
 State  of  Andhra  after  its  expansioa
 and  growth  in  size,  or  whether  it  is
 new  Madhya  Pradesh

 An  hon.  Member:  Mysore  also
 Shri  Jagjivan  Ram:  I  am  talking  of

 all  States  which  have  become  inflated
 in  recent  fimes  There  is  necessity  for
 greater  Means  of  communication,  and
 more  railway  facilities  in  those  States
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 Then,  there  are  States  which,  due
 So  historical  reasons,  were  neglected
 in  the  matter  of  development  of  rail-
 ways,  like  Assam  and  Orissa.  There
 are  rich  places  with  plenty  of  re-
 sources  mineral  and  forest  like  Assam
 and  Orissa.  There  is  necessity
 for  the  development  of  railways  in
 those  areas.  Then,  take  Kashmir  for
 example.  They  have  nothing  like  the
 railways.  There  is  need  for  the  con-
 struction  of  adequate  mileage.  Then
 the  cases  of  individual  railways  were
 also  pleaded,  whether  it  was  by  Mr.
 Vittal  Rao  or  Shrimati  Parvathi
 Krishnan  or  Shri  Thakur  Das  Bhar-
 gava,  who  pleaded  the  cause  of
 Hariana.

 Shri  B.  S.  Murthy:  I  wanted  not  a
 new  jine,  but  the  restoration  of  an
 old  line.

 43  hrs.
 Shri  Jagjivan  Ram:  When  I  say

 additional  railways,  it  covers  the  res-
 toration  of  the  dismantled  railways
 and  the  doubling  of  the  track,  be-
 cause  the  money  or  material  required,
 whether  it  is  doubling,  restqration  of
 a  dismantled  line  or  the  construction
 of  new  lines,  is  more  or  less  the  same.
 The  only  question  is  whether  the
 money  provided  in  the  second  Five
 Year  Plan  permits  me  to  undertake
 all  these  railways.

 Shri  Ranga:  Is  there  not  that  possi-
 bility  of  having  to  spend  less  on  light
 railways,  a  little  more  on  metre  gauge
 and  very  much  more  on  broad  gauge?
 Yet  these  lines  are  not  being  consider-
 ed  and  some  of  them  are  even  dis-
 mantled.

 Shri  Jagjivan  Ram:  Certain  lines
 were  dismantled;  {  have  not  got  the
 full  details.  Quite  a  large  number  of
 them  have  been  restored  and  only
 those  which  were  considered  not  eco-
 nomic  have  not  been  restored.  As  I
 said  during  the  general  discussion,  I
 am  myself  anxious,  if  we  can  secure
 additional  allotments  from  the  Plan-
 ning  Commission  and  get  the  neces-
 sary  material  required  for  the  cons-
 truction  of  new  railways.  I  will  try
 to  take  up  some  of  these  railways.  I
 know  there  is  necessity  for  that.  I
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 was  recently  in  Hyderabad  and  siso
 in  Orissa.  I  met  all  the  Ministers  of
 the  Cabinet  of  the  Andhra  Govern-
 ment  and  the  Orissa  Government,  I
 know  how  anxious  they  are  for  the
 construction  of  certain  lines,  for  the
 provision  of  certain  fast  trains  or
 linking  of  certain  areas  in  their  States
 with  other  areas.  I  had  a  conference
 with  the  Chief  Ministers  of  all  the
 States  and  I  know  how  anxious  they
 were.  Whether  it  is  the  case  of  Kerala
 or  Madhya  Pradesh,  all  the  Chief  Min-
 isters  are  anxious  for  the  construction
 of  new  railways  in  their  territories
 and  rightly  so,  so  that  certain  indus-
 tries  may  be  developed  and  certain
 natural  resources  may  be  exploited.

 I.  am  trying  to  cut  down  certain
 expenditure  and  save  some  money.  As
 the  House  is  aware,  I  have  stopped
 the  construction  of  prestige  buildings.
 I  have  stopped  the  use  of  iron  and
 steel  and  also  cement  in  any  appreci-
 able  quantity  for  the  construction  of
 platforms  and  waiting  ‘halls,  thereby
 trying  to  save  some  money  and  mate-
 rial,  If  I  find  that  I  have  saved  some
 money,  I  will  see  that  some  additional
 mileage  in  addition  to  what  has  been
 provided  in  the  Second  Five  Year
 Plan  is  also  undertaken.  (Interrup-
 tion).  Wherever  it  has  been  possible
 to  stop  the  construction,  I  have
 stopped  it.  I  have  stopped  the  cons-
 truction  of  buildings  even  if  they  had
 come  up  to  the  plinth.  But  where  it
 has  gone  beyond  that,  it  is  a  little
 difficult  to  stop  it;  it  will  be  a  loss.
 We  have  called  for  a  detailed  list  of
 all  the  construction  programmes
 which  were  likely  to  be  undertaken
 by  the  different  railways  administra-
 tions.  We  have  issued  general  orders
 to  them.  So,  we  are  taking  all  these
 measures  to  save  money,  so  that  we
 can  think  of  creating  additional  mile-
 age  over  and  above  the  832  miles
 provided  in  the  Second  Five  Year
 Plan.

 Shri  S.  V.  Ramaswamy  (Salem):  I
 asked  about  dismantled  railways.

 Shri  Jagjivan  Ram:  I  have  said  that
 the  question  of  dismantled  railways  is
 being  examined  in  great  detail.  Quite
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 a  large  number  of  them  have  already
 been  restored,  certain  more  lines  are
 to  be  restored  and  some  of  them  are
 to  be  discarded  altogether

 Shri  8,  8.  Murthy:  Sometimes  a  bad
 name  is  given  before  hanging  the  dog
 Similarly  some  of  the  dismantled  lines
 which  are  not  wanted  may  be  said  to
 de  uneconomic  I  want  that  this  ques-
 tion  should  be  reviewed  and  revised

 Shri  Jagjivan  Ram:  I  will  take  up
 the  question  of  some  of  the  dismantled
 railways  As  a  matter  of  fact,  their
 number  35  very  small  I  will  get  them
 ®xamined

 Dr.  P.  Subbarayan  (Tiruchengode)
 There  35  the  line  from  Morapur  to
 Husur

 Shri  5.  ९.  Ramaswamy.  It  i5  partly
 tc3toration  of  the  old  line  and  partly
 ‘inking  up  Salem  and  Bangalore  That
 line  has  been  approved  by  the  Railway
 Board,  but  I  do  not  know  why  priority
 is  not  given

 Shri  C.  R.  Narasimhan  (Krishna-
 80)  The  hne  that  both  the  Members
 are  asking  lines  in  my  constituency
 It  amounts  to  00  miles

 Shri  Jagjivan  Ram:  This  is  a  line
 in  which  many  personalhties  are  in
 terested  do  not  know,  Sir,  what  is
 your  reaction

 Mr.  Speaker.  Between  the  two
 Andhra  seems  to  be  coming

 Dr.  P  Subbarayan-  The  Speaker  as
 nterested  because  he  wants  Husur  for
 Andhra

 Shri  Jagjivan  Ram:  So,  this  is  one
 line  m  which  many  personalities  are
 interested  Thit  hhne  has  all  my
 sympathy

 Shri  Achar:  What  about  west  coast?

 Shri  Jagjivan  Ram:  I  know  my
 friend  means  the  line  joining  Bombay
 and  Mangalore  In  that  also  many
 2ersonalities  are  interested  and  I  feel
 that  there  us  necessity  for  that  hne

 Shri  M.  D.  Mathur  (Nagaur):  What
 about  under-developed  areas?

 i9  JULY  ३97  Railoigs  4n90

 @hri  Sadhan  Gupta:  It  is  all  a  ques-
 tion  of  miterest  of  personalities.

 Shri  Jagjivan  Ram:  Everything  78
 examined  on  merits  There  are  many
 areas  which  require  to  be  developed
 in  spite  of  personalities  on  account  of
 cLconumc  developments  Some  areas
 are  buckward  because  they  have  not
 cconomicully  developed,  their  economy
 aid  nut  develop,  because  there  were
 no  lines  and  no  means  of  communica-
 tion  [f  you  provide  them  with
 meat,  of  communication  and  trans-
 portation,  the  rc.ources  there  will
 develop,  whether  it  is  mineral,  agri-
 cultural  or  forest  Whether  it  78
 Haran:  of  Punjab  or  some  areas  in
 Hayasthan  or  Madhya  Bharat,  in  every
 State  you  find  certain  areas  which
 have  not  been  developed  So,  it  be-
 com  ४९४४  dificult  to  remember  the
 names  of  thc  individual  lines’  As  I
 said  lam  trying  to  secure  some  more
 rHotment  from  the  Planning  Commuis-
 sion  Th  difficulty  ey  this  namely,
 that  the  prices  have  gone  up  so  much
 ‘hat  when  we  plan  for  Rs  1,100  crores
 the  smplementation  of  this  itself  is
 ‘ong  to  cost  us  not  less  than  Rs  200

 «rore,»  more
 *

 If  in  addition  to  that,  I  am  able  to
 secure  some  more  allotment  and  I  am

 lso  in  a  position  to  secure  the  neces-
 saly  material  for  the  construction  of
 railway  line  I  may  assure  the  House
 that  I  am  anxious  to  see  if  I  can  add
 even  50  miles  to  the  mileage  already
 providcd  in  the  Second  Five  Year
 Plan  and  im  that  case  I  will  regard  it
 as  an  improvement

 Shri  T  B  Vittal  Rao:  Per  year?

 Shri  Ranga:  No,  for  all  the  five
 years

 Shr:  Jagiivan  Ram:  As  regards  staff
 matters,  certain  thmgs  were  raised  by
 my  hon  fmend,  Shr  Frank  Anthony,
 and  others  Shn  T  B  Vittal  Rao
 raised  the  question  of  the  discrimina-
 tion  in  certain  respects  between  class
 {II  and  class  IV  I  may  tell  the
 House  that  I  have  already  asked  the
 Railway  Board  to  do  away  with  all
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 Juscriminatien  between  classes  ITI  and
 [V,  whether  it  i8  respect  of  leave,
 officiating  allowances,  medical  facili-
 ties,  PTO,  educational  facilities  etc
 wherever  there  is  any  discrimination
 as  between  class  III  and  IV,  that
 should  be  done  away  with  I  think
 im  many  respects,  we  have  already
 issued  orders  to  that  effect

 Dr.  P.  Subbarayan:  What  about  the
 World  Bank  loan?  It  is  of  great  in-
 t  rest  to  the  House

 Shri  Jagyvan  Ram:  I  am  coming  to
 that

 I  am  myself  convinced  that  what-
 ever  amenities  I  cam  provide  for  the
 cmployeecs  m  the  railways  will  be  to
 the  benefit  of  the  railways  themselves
 if  I  can  «dd  to  the  betterment  of  the
 condition  of  railwaymen,  perhaps  no-
 bod)  will  te  happier  than  myself

 I  am  not  trying  to  answer  all  the
 points  that  have  been  raised  by  my
 hon  friend,  Shri  Frank  Anthony,  or
 other  hon  Members  What  |  will  say
 is  that  I  wail  get  all  these  points  exa-
 mined  and  try  to  take  quick  decisions
 in  all  those  matters  Many  of  them
 apveal  to  me  quite  reasonable  But
 before  committing  myself,  I  want  to
 get  them  examined  and  pass  neces-
 sary  orders

 Just  now  an  hon  Member  enquired
 about  the  World  Bank  loan  Though
 the  question  has  not  been  raised  dur-
 ing  the  debate,  it  is  an  important
 matter  But  I  doubt  very  much  whe-
 tner  I  will  be  able  to  give  any  infor-
 mation  additional  to  what  has  already
 appeired  in  the  press

 We  sent  a  team  of  officers  to  nego-
 tiate  a  loan  from  the  World  Bank
 Before  that,  the  Bank  sent  some  per-
 sons  here  to  see  the  :ailways  in  India
 Perhaps  it  was  with  a  view  to  see
 whether  they  could  recommend  a  loan
 for  the  Indian  railways  After  their
 return,  we  sent  a  team  of  officers  of
 the  Finance  and  Railway  Munistries
 to  negotiate  a  loan  with  the  Bank,  and
 I  am  glad  to  inform  the  House  that
 they  have  been  able  to  secure  a  loan
 of  $90  millon
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 What  I  have  heard  from  the  officers
 is  that  there  is  a  possibility  of  getting
 some  loans  in  future  years  also—dur-
 ing  the  Second  Plan  period.  Though
 the  present  loan  of  $90  million  does
 not  mest  our  requirement  to  the  full—
 we  had  eapected  something  more—  in
 the  situation  of  foreign  exchange  diffi-
 culty  we  are  placed  in,  this  will  ease
 the  position  to  some  extent,  because  on
 the  railways  we  require  a  higher  per-
 centage  of  exchange  in  comparison  to
 the  total  amount  that  we  spend  on
 the  railways  The  element  of  foreign
 exchange  75  quite  appreciable  im  rail-
 vay  requirements,  and  if  we  do  not
 succeed  im  securing  a  loan  of  a  size-
 able  quantity,  perhaps  our  plan  will
 he  adversely  affected  So  this  loan
 that  we  have  been  able  to  secure
 from  the  World  Bank  will  ease  our
 situation  and  we  will  be  in  a  position
 to  implement  our  programme  for  the
 present  year  without  curtailing  it  in
 any  direction  So  it  has  been  a  great
 rehef

 My  hon  friend,  Shri  Yajnik—he  is
 not  here—raised  the  question  of  plat-
 forms,  sheds  etc  Others  also  referred
 to  them  I  have  no  hesitation  in  ad-
 mitting  that  in  many  places,  the  con-
 dition  of  these  sheds  and  waiting
 rooms  is  deplorable  We  will  see
 what  we  can  do  to  improve  them

 Then  he  drew  a  graphic  picture  of
 the  condition  of  the  employees  in  a
 particular  shed  in  Ahmedabad  He
 said  that  the  water  cooler,  which  was
 provided  for  the  workers,  was  taken
 away  bv  the  clerical  staff  Now  here
 iS  a  question  between  two  categories
 of  railway  employees

 Shri  T.  B.  Vittal  Rao:  Why  provide
 only  one  water  cooler?

 Shri  Jagjivan  Ram:  Then  again  in
 the  mudka  which  was  there,  was  no
 water  Fortunatcly,  he  admitted  that
 the  Raitway  Administration  provided
 a  waterman  tnere  Perhaps  the  water-
 man  was  not  of  the  rank  of  an  ad-
 min.>trator,  but  was  of  the  rank  of
 the  workers  He  thought  perhaps  that
 water  was  not  required  during  the
 months  of  May  and  June  for  the
 workers  there  So  he  kept  the  mudka
 empty
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 These  are  things  for  which  anybody

 should  feel  sorry  I  will  see  to  it  that
 such  lapses  do  not  occur  There  is
 no  justification  for  such  things  We
 are  trying  to  provide  water  cooler
 wherever  we  have  our  employees  in
 appreciable  numbers

 After  all,  arrangements  for  drink-
 ing  water,  urmals  and  things  like
 that  should  be  provided  at  any  cost
 These  are  basic  amenities,  for  the
 non-provision  of  which  theré  shéuld
 be  no  excuse  We  will  see  that  at  all
 our  workplaces  arrangements  for
 wholesome  drinking  water,  for  urinals,
 even  for  tiffin  and  for  a  little  rest
 during  the  break  hours,  are  provided

 I  think  I  have  covered  all  the  :m-
 portant  points

 Shri  Radhelai  Vyas  (Ujjain)  One
 important  point  remains  wnanhs-
 wered  There  is  a  general  complaint
 that  the  goods  and  parcels  that  are
 despatched  are  not  sent  in  time  They
 are  generally  carried  over  and  they
 take  months  together  to  cover  a  dis-
 tance  of  even  25  or  50  miles  More-
 over,  at  most  of  the  places  there  are
 no  parcel  rooms,  goods  sheds  or  goods
 siding  resulting  in  pilferage  and  theft
 of  goods  entailing  huge  losses  not  only
 to  the  consumers  and  parties  concern-
 ed,  but  to  the  railways  also  who  have
 to  pay  compensation  Nothing  has
 been  said  about  that  I  wish  the  hon
 Minister  would  throw  some  light  on
 it

 Shri  Jagjivan  Ram:  There  are  cases
 of  over-carmage  and  misdespatches,
 ‘but  I  do  not  admit  that  is  on  a  large
 scale  There  are  cases  where
 sometimes  wagons  are  carried  to  a
 destination  for  which  they  are  not
 meant  and  cases  where  parcels  are
 carried  to  a  destination  for  which
 they  are  not  meant  I  do  not,  how-
 ever,  admit  that  these  things  are
 widespread  In  some  cases  this  may
 happen  With  regard  to  certain
 instances  mentioned  by  Shri  Radhelal
 ‘Vyas,  as  I  have  said,  I  will  get  all
 these  individual  cases  examined  and
 see  why  such  lapses  have  taken
 place  I  have  one  imstance  of  one
 of  the  hon  Members  of  this  House
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 She  comes  from  Madhya  Pradesh.
 She  put  her  luggage  in  the  lug-
 gage  van.  She  reached  Delh,  but
 rt  was  found  that  her  luggage  did  not
 arrive  in  Delhi  I  got  a  letter  from
 her  The  next  day  I  enquired  into  the
 matter,  and  I  found  that  at  a_  certain
 place  the  luggage  was  put  ए  the  parcel
 van  instead  of  the  luggage  van

 Shri  Feroze  Gandhi  (Rai  Barel:)
 Were  the  conten*s  safe?

 Shri  Jagjivan  Ram:  Everything  was
 safe  But  when  there  38  the  human
 element,  at  ६9728  these  mustakes  are
 likely  to  happen  But  whenever  such
 things  are  brought  to  our  notice  we
 go  into  those  matters  and  try  to  rectify
 them  But  with  all  the  care  and  vigi-
 lance  at  times  individual  cases  of  a
 parcel  having  been  carried  beyond
 its  destination  or  a  wagon  having
 been  carried  beyond  its  destination
 may  happen  At  times  passengers
 are  ca  ried  beyond,  their  destination
 <An  Hon  Member  They  voluntarily
 travel!)  As  I  said,  I  will  look  into
 all  these  individual  cases  and  try  to
 see  that  there  is  no  scope  for  such
 complaints  in  the  future

 Shri  ्  B  Vittal  Rao:  Will  we  get
 a  reply  after  the  examination  is  over?

 Shri  Jagjivan  Ram:  Perhaps  indivi-
 dual  reply  may  not  be  necessary  to
 the  Members  7  we  decide  to  imple-
 ment  those  things,  Members  will  know
 that  these  things  have  been  .imple-
 mented

 Mr  Speaker  So  far  as  the  general
 points  are  concerned,  there  will  be  8
 press  conference,  so  far  as  individual
 cases  are  concerned,  there  will  be
 replies

 Shrimati  Parvathi  Krishnan
 (Coxmbatore)  The  hon  Minister  has
 not  touched  on  the  question  of  Raul-
 way  Servants’  Conduct  Rules  He
 has  covered  most  of  the  points  but  the
 he  seems  to  have  left  that  one

 Shri  Jagjivan  Ram:  The  matter  re-
 lating  to  the  Railway  Servants  Con-
 duct  Rules  was  discussed  I  have  not
 mentioned  that  because  I  have  nothing
 to  add  to  what  I  stated  in  my  reply
 to  the  general  discussion  on  the  rail-
 way  budget  But  the  question  was
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 raised  by  some  friend  that  hundreds
 of  railway  ह... है  have  been  pen-
 alised  by  the  President's  special
 power.  And  I  intervened  and  said
 let  him  send  me  8  ड,  I
 think  there  have  been  a  few  cases,
 but  to  say  that  there  are  hundreds  of
 them  is  not  correct  And  he  made
 bold  to  say  that  ४  he  sends  a  list  of
 less  than  hundred  employees  he  will
 withdraw  this.  I  am  waiting  for  that
 list  and  I  will  formally  write  to  him

 Mr,  Speaker:  We  are  at  Demand
 No,  |  A  number  of  cut  motions  re-
 late  to  matters  of  policy,  others  seem
 to  touch  on  economy,  and  some  others
 refer  to  individual  grievances  If  the
 Opposition  or  any  Members  of  the
 House  wants  any  particular  motion  to
 be  put  to  the  vote  of  the  House
 separately  I  shall  do  so  Otherwise
 I  will  put  all  of  them  together

 Shri  T  B.  Vittal  Rao:  We  want  to
 press  for  division  on  three  cut  motions
 The  first  is  cut  motion  No.  478  re-
 garding  overcrowding  ins  trains
 Here,  :f  you  permit  a  slight  modifica-
 tion,  it  may  be  put  in  the  modified
 from  The  cut  motion  35  worded  as
 “Overcrowding  in  the  trains  on
 Southern  Railway”  The  words  “on
 Southern  Railway”  may  be  omitted

 Mr  Speaker:  You  mean  “Over-
 crowding  in  the  trains”  in  general?

 Shri  T  B,  Vittal  Rao:  Yes,  7  you
 permit

 Mr  Speaker:  Oh,  yes
 Shri  T  B  Vittal  Rao:  The  second  is

 cut  motion  No,  82  moved  by  Shn
 B  C  Ghose  relating  to  Planning  re-
 garding  expansion  of  Railways  And
 the  third  35  cut  motion  No.  84  moved
 by  Shrimati  Parvath:  Krishnan  re-
 garding  the  use  of  the  President's
 Specia]  Powers  under  article  $3l  of  the
 Constitution  in  the  case  of  Railway
 Employees

 Mr.  Speaker:  Article  3il  relates  to
 punishments,  35  it?

 Shrimati  Parvathi  Krishnan
 (Coimbatore):  Summary  dismissals.

 Mr.  Speaker:  Will  they  be  satisfied
 if  I  put  these  cut  motions  now?
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 Shri  T.  B.  Vittal  Rae:  Ali  the  Mem-
 bers  have  gone  for  lunch.  The  other
 cut  motions  may  be  put  now.

 Mr.  Speaker:  Very  well.  I  will
 now  put  all  the  cut  motions  to  De-
 mand  No.  |  other  than  cut  motions
 Nos,  115,  82  and  184,

 All  the  cut  motions  were  put  and
 negatived.

 Mr  Speaker:  Cut  motions  Nos.  118, i82  and  184  will  stand  over  till  3
 o’clock,  that  is  after  hon.  Members
 have  come  back  from  lunch

 The  House  will  now  take  up  discus-
 sion  of  the  Demands  for  Grants  Nos.  2
 to  20  in  respect  of  Railways  for  which
 nearly  4  hours  and  45  minutes  are
 now  available

 Hon  Members  may  hand  over  at
 the  Table  within  fifteen  minutes  the
 numbers  of  the  selected  cut  motions
 which  they  propose  to  move.  I  shall
 treat  them  as  moved  if  the  Members
 in  whose  names  those  cut  motions
 stand  are  present  ॥  the  House  and  the
 motions  are  otherwise  in  order.

 I  find  from  the  lst  of  Memberg  who
 have  spoken  yesterday  that  there  has
 been  no  representation  so  far  either
 for  Rajasthan  or  Assam  So  I  would
 hke  to  call  those  two  representatives
 first  and  then  allow  other  Members  to
 speak

 hri  Radba  Raman
 Chowk)  And  Delhi.

 (Chandni

 Mr.  Speaker:  Delhi  38  merged.  And
 it  is  the  headquarters  of  the  Railway
 Board

 Shri  Radha  Raman;  It  is  most  im-
 portant,  Sir.

 Shri  T.  8  Vittal  Rao:  May  I  know
 how  this  four  hours  and  forty-five
 minutes  has  been  arrived  at,  because
 it  ig  six  hours  for  the  first  set  of
 demands  and  six  hours  for  the
 second  set  of  demands.  Is  the  time
 taken  by  the  Minister  also  included  in
 this?

 Mr,  Speaker:  Yes,  the  Minster  is
 also  a  Member  of  the  House.
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 Shri  T.  8,  Vittel  Rao:  That  is  gene-
 rally  omitted

 Demann  No  2~Miscetzanzous  Ex-
 PENDITURE

 Mr,  Speaker:  Motion  moved

 “That  a  sum  not  exceeding
 Rs  98,709,000  be  granted  to  the
 President  to  complete,  the  sum
 necessary  to  defray  the  charges
 which  wil]  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1958,  in  respect
 of  ‘Miscellaneous  Expenditure'”

 Demand  No  8—PaYMENTS  TO  WORKED
 LINES  AND  OTHERS

 Mr,  Speaker:  Motion  moved.

 “That  a  sum  not  exceeding
 Rs  25,23,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  m  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1958,  in  respect
 of  ‘Payments  to  worked  lines  and
 Others’

 Demanp  No  4—WorRKING  EXxPENsEs—
 ADMINISTRATION

 Mr,  Speaker:  Motion  moved

 “That  a  sum  not  exceeding
 Rs  17,91,51,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3151  day  of  March,  1958,  in  respect
 of  ‘Working  Expenses—Admunis-
 tration’”

 Demanp  No  5—Worxinac  EXPENSES
 Reparms  &  MAINTENANCE

 Mr,  Speaker.  Motion  moved

 “That  a  sum  not  exceeding
 Rs  54,78,65,000  be  granted  to  the
 Presdent  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  ‘1958,  70  respect
 of  ‘  Workmg  Expenses—Repairs
 and  Maantenance’”
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 Demawp  No.  6—Wonnmnc  Exrawsm-—
 Geenaring  Srarr

 Mr,  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs  34,64,52,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  wi)  come  in  course  of  pays
 ment  during  the  year  ending  the
 3lst  day  of  March,  1958,  in  respect
 of  ‘Working  Expenses—Operating
 Staff”

 Demann  No  7—Woarxina  Exrexsa—
 Oprration  (Fur)

 Mr,  Speaker:  Motion  moved

 “That  a  sum  not  exceeding
 Rs  30,03,64,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1958,  in  respect
 of  ‘Working  Expenses—Operation
 (Fuel)’”

 DemaNp  No  8—WorxkiInG  ExPensrs—
 OPERATION  OTHER  THEN  STAFF  AND

 Fux.

 Mr,  Speaker  Motion  moved

 “That  a  sum  not  exceeding
 Rs  9,81,37,000  be  granted  to  the
 President  to  com  Fete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1958,  in  respect
 of  ‘Working  Expenses—Operation
 other  than  Staff  and  Fuel’” a

 Demanp  No  9—WorkING  EXPENSES—
 MISCELLANEOUS  ExpEeNsEs

 Mr,  Speaker  Motion  moved

 “That  a  sum  not  exceeding
 Rs  14,18,02,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  m  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1958,  in  respect
 of  ‘Working  Expenses—Miscellane-
 ous  Expenses’”
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 Damas  No.  0—Wosnma  Exemus—
 Lasoun  Wxiraae

 Mr,  Speaker:  Motion  moved.

 “That  a  sum  not  exceeding
 Rs.  4,18,63,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  wil]  come  in  course  of  pay-
 ment  duting  the  year  ending  the
 3lst  day  of  March,  ‘1058,  in  respect
 of  ‘Working  Expenses—Labour
 Welfare’”

 Dremanp  No  l—Worxinc  Exprnsrs—
 APPROPRIATION  TO  DEPRECIATION

 Reserve  Funp

 Mr,  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  26,25,00,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3is¢  day  of  March,  ‘1958,  in  respect
 of  ‘Working  Expenses—Appro-
 priation  to  Depreciation  Reserve
 Fund’  ”

 Demand  No  2—DIvEND  PAYABLE
 ,  To  GENERAL  REVENUES

 Mr.  Speaker:  Motion  moved

 “That  a  sum  not  exceeding
 Rs  43,78,73,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  ‘1958,  77  respect
 of  ‘Dividend  payable  to  General
 Revenues’  ”

 Demanp  No.  13-00  Linz  Worxs
 (Revenvuz)—Lazsoun  WELFARE

 Mr,  Speaker:  Motion  moved:
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 “That  a  sum  not  exceeding  Rs.

 £0,28,000  be  granted
 ito  the  President

 comp.  uum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  3lst  day  of  March,  1958,  in  res-
 pect  of  ‘Open  Line  Works  (Revenue)
 —Labour  Welfare’.

 DemanpD  No.  4—Oren  Linz  Wores
 (Revenur)—OtTHer  THAN  Lapour

 ‘WELFARE

 Mr,  Speaker:  Motion  moved:

 “That  a  sum  not
 8,23,73,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  3lst  day  of  March,  ‘1958,  in  res-
 pect  of  ‘Open  Line  Works  (Revenue)
 -—Other  than  Labour  Welfare’”

 DeMAND  No.  5—CoNSTRUCTION  oF
 New  Linzss

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding  Rs
 9,47,38,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 m  course  of  payment  during  the  year
 ending  3ist  day  of  March,  10958,  in  res-
 pect  of  ‘Construction  of  New  Lines’”

 “"Demanp  No  7—OPEN  Ling
 ADDITIONS

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 /2,16,78,25,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of

 March,
 ‘1958,

 in  respect  of  ‘Open  Line  Works—Ad-
 ditions’  LA

 Drmanp  No  7—Oprzn  Lins  Worxs—
 REPLACEMENTS

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 37,67,04,000  be  granted  to  the  Preal-
 dent  to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
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 [Mr.  Speaker]
 ‘in  course  of  payment  during  the  year

 ending  the  3lst  day  of  March,  1958,
 m  respect  of  ‘Open  Line  Works—Re-

 placements’
 Demand  No.  8—Orrn  Ling  Wores—

 DEVELOPMENT,  Fonp
 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 18,88,23,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary  to
 defray  the  charges  which  wil]  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1958,
 in  respect  of  ‘Open  Line  Works—
 Development  Fund’”

 Demanp  No.  20—APPROPRIATION  TO
 Deverorment  Funp

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 30,83,11,000  be  granted  to  the  Presi-
 dent  to  completed  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  3lst  day  of  March,  ‘1958,  in  res-
 pect  of  ‘Appropriation  to  Develop-
 ment  Fund’”.

 Shri  8.  द  Ramaswami:  May  we
 know  whether  we  can  cover  the  entire
 field  because  the  whole  thing  is  lump-
 ed  together  under  Demands  Nos  2  to
 20?  Practically  we  will  have  to  cover
 the  whole  thing

 Mr.  Speaker:  Oh,  yes
 Shri  Barman  (Cooch  Behar—Re-

 served—Sch.  Castes):  In  the  list  of
 those  to  be  called,  will  you  kindly
 include  West  Bengal  also,  because  the
 northern  portion  of  West  Bengal  is
 cut  off  from  the  rest,  and  I  want  to
 say  a  few  words  with  respect  to  the
 needs  of  that  area.

 Mr.  Speaker:  I  have  noticed  that
 there  has  not  been  a  single  Member
 either  from  Assam  or  Rajasthan.  If
 they  stand  I  will  call  them  first.  The
 others  I  shall  call  next

 Shri  Mohiuddin:  If  they  have  not
 come  forward  to  speak,  I  do  not  think
 any  preference  need  be  given  to  them.
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 Myr,  Speaker:  One  lady  Member  from
 Assam  came  to  me  and  said  she  wanted
 to  speak  on  Demands  Nos.  |  to  20.

 Shrimati  Parvathi  Krishnan:  If  I
 may  point  out,  the  hon.  Member  from
 Tripura  may  also  be  given  a  chance
 because  it  was  not  represented.

 An  Hon.  Member:  What  38  the  time-
 hmit  for  speeches?

 Mr.  Speaker:  Fifteen  minutes  each.

 Shrimati  Mafida  Ahmed  (Jorhat):
 Mr.  Speaker  Sir,  the  Indian  Railways
 play  an  important  and  vital  role  not
 only  in  the  developing  economy  of  the
 country  but  also  m  the  day-to  day
 life  of  the  nation

 While  I  do  not  claim  to  know  much
 about  the  general  admunustration  of
 the  Indian  Railways,  yet  I  do  know
 something  about  the  working  of  the
 railways  m  Assam  So,  I  take  this
 opportunity  to  draw  the  attention  of
 this  House  to  the  very  unsatisfactory
 state  of  affairs  in  railway  travel  in
 my  own  State

 The  railway  in  Assam  is  a  section
 of  the  North  Eastern  Railway  It
 may  be  recalled  that  the  Assam  sec-
 tion  was  originally  laid  by  a  British
 Company  to  meet  the  needs  of  the
 British  tea  planters  and  the  British
 administration.  It  had  then  hmited
 objective  and  burden  But,  since  in-
 dependence,  many  new  events  have
 taken  place  in  Assam  such  as_  the
 establishment  of  NEFA,  the  onrush  of
 people  from  other  sister  States  in
 search  of  business,  oi]  prospecting,
 movement  of  refugees,  transport  of
 foodgrains  etc  In  the  absence  of  any
 improvement  in  the  Assam  section,
 railway  transport  has  suffered  ineffi-
 ciency  More  so  because,  the  railway
 has  come  to  assume  these  inevitable
 burdens  and  loads  On  the  top  of  this,
 the  use  of  this  single  track  railway  by
 hundreds  of  military  personnel  has
 further  aggravated  the  situation.  The
 result  is  that  railway  travel  in  Assam
 has  become  a  hazardous  affairs.  I
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 hope  the  Hon.  Railway  Minister  would
 qzamine  this  aspect  in  its  proper  per-
 spective.

 The  curtailment  of  train  services
 owing  to  hostile  Naga  activities  bet-
 ween  Pandu  and  Tinsukia  from  3  to  2
 is  causing  great  inconveniences  to  the
 travelling  public.  May  I  therefore
 suggest  to  attach  additional  coaches  to
 these  two  services  to  reduce  over-
 crowding,  which  ४  a  deplorable  sight
 in  that  part  of  the  country.

 The  cost  of  hving  in*Assam  is  com-
 paratively  higher  than  in  other  States
 of  Indya.  My  Hon’ble  predecessor,
 Shri  Debeswar  Sarmah,  now  the  Fin-
 ance  Minister  of  Assam,  drew  the  at-
 tention  of  the  Railway  Ministry  on  the
 floor  of  this  House  on  the  6th  March,
 ‘1956,  to  the  allotment  of  wagons  to
 Assam.  I  may  not  be  wrong  if  I  en-
 dorse  his  views  that  the  soaring  prices
 of  foodstuffs  in  Assam  are  mainly  due
 to  the  :nadequate  and  unsatisfactory
 movement  of  wagons  I  am  _  confi-
 dent,  that  the  Railway  Ministry  and
 the  Railway  Board  will  take  up  the
 matter  expeditiously  If  the  reported
 measure  of  the  Railway  Munistry  to
 protect  the  Assam  rail  link  from  the
 ravages  of  floods,  after  examining  the
 recommendations  made  by  the  experts
 to  stabilise  the  lnk,  would  be  a  step
 an  the  right  direction  And,  as  a  pre-
 luminary  step,  to  safeguard  it,  this
 year,  the  appointment  of  a  semor
 Engineer  is  heartening  to  us.  Because,
 this  stretch  of  railway  was  construct-
 ed  after  partition  to  provide  the  all
 weather  surface  only  link  between
 Assam  and  the  rest  of  the  country

 To  speak  a  few  words  on  the  ques-
 tron  of  improvement  of  communica-
 tion  and  passenger  amenities,  I  would
 say,  Assam  is  sadly  deprived  of  them.
 The  railway  travellers  in  this  region
 are  strucked  by  the  age  and  decay
 of  the  bogies.  It  is  indeed  a  pity  that
 all  discarded  bogies  are  sent  there
 from  other  sections  of  the  North
 Eastern  Railway.  In  fact,  the  Assam
 public  have  never  known  ‘passenger

 ,amenities.  In_,.my  constituency,  an
 important  station  like  Jorhat  town
 station,  there  is  hardly  any  waiting
 room  for  either  gents  or  for  ladies.  I
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 may  mention  another  railway  station
 of  commercial  importance  in  my  con-
 stituency  Baruabamungaon,  which  is
 nearest  to  the  proposed  Assam  sugar
 mill.  There  xs  no  provision  even  of
 a  single  shed  to  protect  the  passengers
 from  sun  and  rain.  I  believe  the
 Railway  Ministry  will  give  due  con-
 sideration  to  this  matter.

 Besides,  it  35  common  knowledge  to
 what  extent  Assam’s  railway  commu-
 nication  has  lagged  behind  because  of
 the  lack  of‘a  bridge  over  the  Brahma-
 putra.  All  talk  of  improvement  and
 development  in  Assam  is  useless  until
 this  bridge  35  built  Allow  me  to  say
 with  all  the  emphasis  that  this  can  no
 longer  be  postponed

 We  are  told  about  the  transport  bot-
 tleneck  when  the  question  of  the  oil
 refinery  or  any  other  such  major  in-
 dutsry  arises.  If  Assam’s  development
 is  solely  dependent  on  the  improve-
 ment  of  railway  communication,  then,
 may  I  ask  why  no  provision  has  been
 made  in  the  Second  Five  Year  Plan?
 After  all,  let  me  say,  Assam’s  pros-
 pernty  33  India’s  prosperity.  We  are
 thankful  for  the  decision  of  the  Gov-
 ernment  to  establish  a  separate  rail-
 way  zone  for  Assam  We  are  eager
 to  see  it  functioning  as  early  as  pos-
 sible.  We  are  also  thankful  that  the
 Deputy  Minister  for  Railways  was
 pleased  to  visit  our  area  and  has  got
 a  comprehensive  idea  of  its  urgent
 necessities

 Sir,  Assam’s  pecuhar  railway  prob-
 lems  are  to  be  isolated  and  dealt  with
 accordingly.  A  larger  initiative  is  to
 be  conceded  to  the  Assam  zone.

 Lastly,  I  am  thankful  to  you,  Sir,
 for  allowing  me  to  speak  these  few
 words  in  this  hon  House  !  conclude.

 Shri  M.  D.  Mathur:  Mr.  Speaker,
 Sir,  Rajasthan  has  been  very  under-
 developed  so  far  as  railway  commu-
 nication  is  concerned  And,  we  have
 been  agitating  with  the  Railway  है...
 istry  by  correspondence  and  deputa-
 tions  that  the  under-developed  areas,



 new  lines,  has  been  completely  neg-
 lected  in  the  First  Five  Year  Plan  as
 well  as  in  the  Second  Five  Year  Plan,
 on  the  ground  that  the  area  is  under-
 developed  and  no  industry  is  going  to
 come  forward.  On  such  grounds  we
 are  not  given  any  preference  and,  so,
 the  under-developed  area  remains

 ing  new  lines,  consideration  should  be
 given  to  the  under-developed  areas.

 For  example,  there  was  a  proposal
 to  construct  a  rail  link  from  Pokaran
 to  Jaisalmer,  a  part  of  the  country
 where  life  is  very  difficult.  But,  since
 the  Government  of  India  has  accepted
 a  scheme  of  the  Rajasthan  canal
 and  in  view  of  the  exploration
 that  Government  are  making  for  pet-
 roleum  and  iron,  the  area  is  going  to
 develop  from  960  to  1965.  It  is
 high  time  the  Government  of  India,
 particularly  the  Railway  Ministry,
 gives  thought  to  the  construction  of
 the  rail  link  from  Pokaran  to  Jai-
 salmer,  a  distance  of  70  miles.

 Not  only  this;  but  the  various  pro-
 jects  which  were  surveyed  at  the  time
 of  the  States  before  integration,  those
 projects  have  been  dropped.  For  ex-
 ample,  a  project  was  surveyed,  com-
 mercially  as  well  as  technically,  bet-
 ween  Merta  City  and  Ajmer.
 That  has  been  dropped  by  the  Railway
 Ministry.  People  feel  that  even  after
 the  advent  of  freedom,  there  has  been
 absolutely  no  development  of  the  rail-
 ‘way  communications  in  that  part  of
 the  country.  Millions  of  people  there
 have  not  seen  a  railway  engine.  It  is
 @  desert  part  and  it  is  very  difficult
 for  the  people  to  come  75  miles  on  the

 it  ३8  necessary  that  this
 be  developed  and  the  Ministry  should
 give  preference  to  it.

 In  the  past,  Rajasthan  was  poor  so
 far  as  personnel  and  minerals  were
 concerned.  Now,  we  have  found  a
 number  of  minerals  and  so  railway
 communications  are  all  the  more
 necessary  so  that  they  can  be  carried
 to  other  parts  of  the  country,  parti-
 cularly  to  ports.  About  a  year  ago,
 the  then  Railway  Minister  ordered
 certain  areas  to  be  surveyed  for  new
 lines.  After  the  new  Railway  Minister
 has  come  in,  those  surveys  were  not
 proceeded  with.  When  Shri  Lal
 Bahadur  Shastri  was  there,  he  himself
 said  that  these  areas  would  be
 surveyed.  But  with  a  change  in
 the  personnel  of  the  Minustry,  the
 policy  has  also  been  changed.  It
 should  not  be  so  The  surveys  which
 were  ordered  should  be  carried  out.
 That  area  is  mostly  populated  by  the
 Bhils  and  other  Scheduled  Castes.

 I  submit  that  in  the  formation  of
 railway  zones,  Rajasthan  has  been
 Placed  in  two  zones—Northern  and
 Western.  Sometimes,  the  manage-
 ments  do  not  see  eye  to  eye.  The
 railway  time-table  is  not  well  adjusted
 and  people  have  to  wait  for  hours  to
 catch  connecting  trains.  We  have
 been  pressing  very  hard  that  the  rail-
 way  administration  of  Rajasthan
 should  be  under  one  zone—the  metre-
 gauge  zone  in  which  the  Northern  and
 Western  zones—from  Abu  Road  to
 Alwar  coming  up  to  Delhi—should  be
 merged.  It  is  a  very  big  strip  and  I
 think  a  separate  and  independent  zone
 should  be  formed.

 It  has  been  said  that  amenities  in
 the  metre-guage  railways  had  been
 neglected  compared  to  broad-gauge.
 Those  railways  which  are  at  the  head-
 quarters  definitely  get  more  attention.
 For  instance,  the  headguarters  of  the
 Western  Zone  are  in  Ybay  and  that
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 of  the  Northern  Zone,  at  Delhi.  The
 axeas  round  about  these  places  have
 developed  much  more  while  the  areas
 forming  distant  patches,  particularly
 the  desert  part  of  Rajesthan,  do  not
 get  so  much  attention.  The  adminis-
 tration  should  look  into  the  matter
 and  give  more  amenities  to  the  people
 travelling  in  the  metre-gauge  trains
 in  Rajasthan.  We  see  new  bogies  and
 new  wagons  being  attached  to  broad-
 gauge  trains  every  day.  But,  we  find
 that  old  and  dilpidated—bogies  which
 could  be  declared  sick  or  useless—are
 still  attached  even  as  first  class  com-
 partments.  The  plight  of  the  third
 class  passenger  could  be  imagined.

 There  was  a  breach  of  a  line  recent-
 ly  near  Jodhpur  and  a  train  was  de-
 layed  for  the  whole  night.  It  was
 raining  and  the  people  who  were  sit-
 ting  in  the  railway  compartments  were
 feeling  as  if  there  was  no  roof  above.
 A  number  of  people  fell  sick  for  be-
 ing  in  that  condition  for  about  24
 hours.  That  is  the  condition  of  the
 metre-guage  section  and  people  feel
 that  discrimination  is  going  on  com-
 pared  to  the  amenities  available  to  the
 broad  gauge  sections.

 The  officers  of  the  Railway  Admi-
 nistration  rarely  visit  that  part.  Es-
 pecially  in  summer,  it  is  very  hot.
 They  do  not  get  ice  cold  water.  Water
 arrangements  are  not  there  in  most  of
 the  stations.  Usually,  we  find  that
 the  water  of  the  wells  which  are  ad-
 jacent  to  the  railway  station  could  not
 be  drunk.  So,  water  has  to  be  brought
 by  train.  Sometimes  trains  do  not  ar-
 rive  with  water  wagons.  All  these
 things  happen.  My  submission  is  this.
 After  all,  the  people  of  Rajasthan  pay
 the  same  railway  fare  as  others.  Then,
 why  are  they  neglected?  Is  it  be-
 cause  it  is  &  State  which  had  been
 suffering  under  the  fuedal  rule  for  a
 number  of  years?  They  suffered
 for  over  600  years  under  the
 feudal  rule.  We  are  now  having  a
 Gemocratic  set  up  and  if  things  do  not
 improve,  they  will  lose  faith  in  demo-
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 cracy  itself,  So,  even  from  the  poli-
 tical  point  of  view,  in  fact,  from  every
 point  of  view,  it  is  necessary  that  the
 Railway  Administration  should  give
 priority  to  such  matters  in  Rajasthan
 rather  than  neglect  it  as  an  under-
 developed  area.

 Nobody  is  going  to  raise  a  hue  and
 cry  on  behalf  of  Rajasthan.  The  hon.
 Speaker  said:  ‘Nobody  has  spoken
 from  Rajasthan’.  We  feel  ashamed.
 There  is  not  one  problem.  There  are
 hundreds  of  problems  over  whith  we
 can  speak.  We  are  very  much  under-
 developed  and  so  I  would  request  the
 hon,  Deputy  Minister  to  take  special
 care  and  have  a  soft  corner  for  Rajas-
 than,  It  is  the  western  part  of  our
 country.  The  eastern  and  wastern
 part  of  our  country  should  be  weil-
 Protected  and  they  must  be  given  all
 amenities  so  that  people  may  have
 faith  in  democracy.  Otherwise,  the
 people  outside  will  try  to  exploit  the
 situation.

 I  had  tabled  a  question  this  morn-
 ing  about  the  Jodhpur  workshop,  The
 Deputy  Minister  has  said  that  there  is
 no  scope  and  that  the  Government
 has  no  desire  to  expand  the  workshop.
 Employment  opportunities  are  very
 limited  in  that  part  and  it  is  not  an
 industrialised  region.  The  only  in-
 dustry  or  the  agency  for  employment
 is  the  Government  and  the  Railways
 Lahour  in  abundance  is  available.  If
 the  workshop  is  expanded—it  is  one
 of  the  good  workshops  technically  also
 and  engineers  also  tell,  that  it  is  a
 g00d  workshop—there  can  be  more
 employment  opportunities;  there  are
 already  over  2,000  workers  employed
 In  the  war  time,  bomb  shells  were
 Prepared  in  that  workshop.  Cannot
 that  workshop  be  used  now  for  pre-
 Paring,  not  bomb  shells,  but  at  least
 engines  or  something  of  that  sort.  We
 hear  quite  often  that  we  are  short  of
 this  and  that.  Then,  why  not  expand
 the  capacity  of  the  workshops  at  Jodh-
 pur,  Bikaner  and  Ajmer—the  three
 important  workshops  there.  You  will
 80lve  the  problem  of  unemployment:
 you  will  also  give  an  incentive  to  the
 People  there.  Instead  of  rejecting  our
 SUggestions  and  saying  that  we  cannot
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 {Shri  M.  D.  Mathur}
 develop  and  that  it  will  not  serve  any
 purpose,  I  would  request  the  hon.
 Deputy  Minister  who  is  present  in  the
 House  to  give  due  consideration  to  the
 expansion  of  the  railway  workshops
 in  the  interest  of  the  Railway  Admi-
 nistration  itself  and  also  to  allay  the
 feeling  in  the  minds  of  the  people  that
 they  had  been  neglected  so  far  by  the
 Reilway  Admunustration

 I  would,  in  the  end  submit  that  the
 Pianning  Commussion  may  divide  the
 country  into  two  parts—developed  and
 undeveloped  The  personality  cult
 also  comes  in  There  are  people  com-
 ing  from  UP  and  Bengal  and  all
 those  important  parts  of  the  country
 X  do  not  say  that  they  should  not  be
 developed  Yet,  the  personalities  are
 there,  the  Ministers  are  there,  the
 leaders  are  there

 An  Hon.  Member:
 second  to  none

 Rajasthan  s

 Shri  M.  D.  Mathur:  They  get  things
 dene  and  they  have  more  influence  on
 the  administration  After  all,  there
 are  under-developed  areas  like  Assam
 and  Rajasthan  A  percentage  should
 be  fixed  for  the  developed  and  under-
 developed  areas  and  the  new  railway
 lanes  and  other  amenities  should  be
 made  available  to  the  under-develop-
 ed  areas  We  have  handed  over  to
 you  the  huge  buildings  in  Jodhpur
 and  other  places  ‘You  are  the  cus-
 todian  of  that  valuable  property  At
 least  for  that  consideration  let
 something  be  done  for  us  That  part
 of  the  country  should  be  looked  into
 Today  industries  are  developing
 everywhere  The  best  marble  mm  our
 country  is  available  in  Jodhpur  and
 areas  round  about  It  is  from  the
 marble  of  that  area  that  your  Ta)
 Maha)  and  the  Victoria)  Memorial
 have  been  constructed  But  —_  the
 dealers  do  not  get  wagons  to  send
 marble  from  Mekrana.  Yellow
 stone  is  available  in  abundance  In
 fect  that  is  the  man  industry  of  that
 part  of  the  country.  But  we  have  no
 wagons  and  a  lot  of  stone  is  lying  at
 the  station.  That  is  why  I  suggest
 that  for  the  development  of  the
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 marble  industry,  the  manganese  in-
 dustty  and  the  mice  industry  of
 Rajasthan  more  wagons  should  be
 made  available

 Shri  Barman:  Mr  Speaker,  Sir,  in
 the  midst  of  demands  from  all  parts
 of  the  country  and  the  various  grie-
 vances  that  have  been  put  forward  I
 find  a  little  difficulty  in  impressing
 upon  the  hon  Minister  the  special
 case  of  the  Assam  hnk  I  may  in
 this  connection  tell  the  House  that
 though  the  name  is  Assam  link,  it  is
 really  a  railway  lne  that  traverses
 my  part  of  the  country,  that  33  West
 Bengal  I  do  not  wish  to  go  into  past
 history,  because  after  a  lapse  of  some
 eight  or  nine  years  the  admunistration
 had  been  pleased  to  set  up  a  com-
 mittee  and  that  committee  has  re-
 cently  submitted  its  report  Still  I
 want  to  impress  on  the  hon  Munster
 the  difficulties  experienced  by  the  re-
 gion  and  the  urgent  necessity  of
 having  a  second  link  in  that  part  of
 that  country

 As  has  been  stated  by  the  hon
 Minister  in  reply  to  a  question  put  by
 my  hon  friend  Shri  S  K  Banerjee,
 the  committee  as  unanimously  of
 the  opinion  that  the  terrain  is  such
 that  it  is  not  possible  to  ensure
 absolute  stability  of  the  present  route
 When  that  line  was  about  to  be  con-
 structed,  we  from  that  part  of  the
 country  objected  to  authurities  about
 the  alignment  that  was  going  to  be
 accepted  But  our  opinion  was  re-
 jected,  because  it  was  said  that  lay-
 men  cannot  give  a  valid  opinion  in
 those  matters,  and  that  it  was  a
 technicran’s  job  In  the  course  of  the
 Question  Hour  to-day  I  put  a  question
 to  the  hon  Deputy  Minister  whether
 before  coming  to  a  decision  on  the
 2nd  Alignment  the  public  would  be
 consulted  He  replied  reiterating  the
 earher  view  that  this  is  a  highly
 technical  job

 I  do  confess  that  we  laymen  cannot
 give  any  opinion  about  how  a  bridge
 should  be  constructed.  But  certainly
 we  know  the  conditions  of  the  country
 and  the  behaviour  of  the  rivers.  That
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 was  the  point  of  view  that  we  placed
 in  the  beginning  when  the  =  railway
 link  was  going  to  be  constructed  and
 it  is  the  experts’  opinion  that  has
 proved  to  be  wrong  and  defective
 and  it  i8  the  general  public’s  opinion
 that  has  proved  correct,  with  the
 result  that  ultzmately  the  Stabilisation
 Committee  also  has  come  to  the  con-
 clusion  that  the  existing  link  cannot
 be  a  sure  line  of  communication

 “The  Deputy  Minister  in  the  course
 of  his  reply  gave  one  of  the  reasons
 why  there  is  delay  in  accepting  the
 majority  recommendation  of  the  Com-
 mittee  He  said  that  apart  from  the
 question  of  finance,  there  are  three
 difficult  rivers  to  be  crossed  and  there
 would  be  difficulty  of  construction  I
 think  some  six  months  back,  :t  may  be
 a  httle  more,  the  Railway  Board
 issued  a  questionnaire,  of  which  they
 sent  a  copy  to  me  also  I  then  made
 a  suggestion  and  that  suggestion  had
 also  the  support  of  the  people  there
 that  while  fixing  the  next  alignment,
 it  should  run  through  a  certain  terri-
 tory  I  do  not  mean  to  say  that  my
 suggestion  should  be  accepted,  but  if
 the  public  opinion  is  accepted  and
 implemented,  one  of  the  big  rivers
 would  be  totally  eliminated  In  De-
 mand  No  2  there  is  an  amount  pro-
 vided  for  surveying  the  difficult  rivers
 Tosha  and  Jaldhara  If  our  sug-
 gestion  is  accepted  the  bridging  of
 Tosha  can  be  eliminated,  not  only
 that  several  other  rivers  would  be
 eliminated  You  need  have  only  one
 major  bridge  at  Jaladhara  near  the
 sub-divisional  town  of  Mathabhanga

 I  have  an  alternative  route  to  sug-
 gest  There  ४७  already  a  link  Below
 that  is  the  national  highway  No  33
 If  the  new  alignment  be  a  little  south-
 ernly  than  the  existing  No  3i
 national  highway,  the  State  of  Cooch
 Bihar  which  in  the  year  950  was
 merged  with  the  Indian  union  will
 be  served,  and  a  vast  agricultural
 area  will  be  benefited  Therefore
 while  taking  a  decision  on  the  report
 of  the  enquiry  committee,  they  may
 @ve  due  consideration  to  expert
 teehnical  advice,  they  shall  also  take
 the  view  of  the  common  people  into
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 consideration,  because  they  are  likely
 to  know  the  terrain  better  than  new-
 comers  from  any  other  place

 Since  the  year  950  when  this  hnk
 was  constructed  my  part  of  the
 country  has  been  suffering  many
 hardships  as  a  result  of  the  floods
 The  eastern  part  of  my  distnct  is
 completely  cut  off  during  the  rains
 Every  year,  except  perhaps  the  last,
 there  had  been  fioods  and  crores  of
 rupees  have  been  spent  in  repairing
 the  bridges

 My  submission  is  that  the  Railways
 have  taken  almost  ten  years,  since  the
 partition  of  the  country  when  we  were
 absolutely  cut  off  by  the  creation  of
 Pakistan,  to  come  to  the  same  decision
 which  we  advocated  at  that  time,  that
 that  link  cannot  be  a  sure  link  and  7६
 cannot  stand  in  the  face  of  heavy
 floods  coming  down  from  _  the
 Himalayas  I  would  earnestly  appeal
 to  the  Railway  Admunistration,  now
 that  they  have  got  the  opinion  of
 their  own  committee,  not  to  further
 delay  the  matter  It  may  be  that  in
 other  matters  because  of  paucity  of
 finance,  because  the  Railway  demand
 of  Rs  400  crores  has  been  reduced
 to  Rs  00  crores  for  the  Second  Plan
 certain  amenities  will  take  some  time
 to  be  provided  But,  so  far  as  that
 part  of  the  country  is  concerned,
 which  75  cut  off  during  the  rains  due
 to  breaches  here  and  there,  the  matter
 should  not  be  delayed  on  the  ground
 of  finance  We  have  suffered  so  long since  the  partition  of  the  country  Let
 us  not  suffer  any  more  That  3  all
 my  submission,  Sir,  through  you  to  the
 Railway  Administration
 l4  hrs.

 Shrimati  Ma  Palchoudhuri
 (Nabadwip)  Mr  Speaker,  Sir,  the
 Railways  form  the  biggest  Govern-
 ment  enterprise  Their  potential  for
 employment  is  also  the  greatest,  and
 their  variety  of  services  is  also.  the
 greatest.  Our  Indian  Railways  com-
 pare  with  the  world  railways  any-
 where,  and  we  have  had  very  good
 Ministers  and  Deputy  Ministers

 There  are  certain  things  which  I
 would  like  to  bring  to  their  notice



 4553  Demands  for  Grante—

 {Shrimati  Na  Palchoudhuri  }
 The  first  point  is  about  the  extreme
 shortage  of  wagons  that  we  experience
 today.  It  cannot  be  gainsaid  by  the
 Ministry.  Even  Shri  K.  B.  Mathur,
 Member  of  ‘Transportation,  Railway
 Board,  has  admitted  that  our  wagon
 shortage  would  be  something  due  to
 which  we  will  not  be  able  to  cope  with
 the  38  million  tons  of  freight  which
 has  to  be  transported.  According  to
 the  Plan,  if  it  goes  as  it  should,  it
 will  be  near  about  45  million  tons
 that  will  have  to  be  transported.  I
 do  not  think  we  have  wagons  to  do
 that.  Therefore,  I  would  ask  the
 Ministry,  when  there  is  such  a  short-
 age  of  wagons,  why  do  we  take  on  the
 onus  of  supporting  Nepal’s  Five  Year
 Plan  and  give  wagons  to  Nepal  when
 our  own  shortage  is  so  great?  Should
 we  not  look  to  our  own  needs?

 Wherever  there  is  wagon  shortage,
 it  is  @  direct  cause  for  corruption.
 There  are  commodities  that  must  get
 Wagons,  particularly  where  there  is
 wagons  shortage.  Take  the  case  of
 the  tea  districts.  If  you  go  to  Siliguri
 you  will  find  piles  of  tea  chests  lying
 there  and  there  are  no  wagons  for
 them  until  a  little  unfair  means  is  re-
 sorted  to.  I  know  it  is  very  difficult
 to  prove  these  things,  but  these  things
 de  happen  and  the  Ministry  knows  it,
 The  public  is  aware  that  it  is  doing 8  wrong  thing,  but  when  commodities
 have  to  reach  a  market  at  the  saleable
 time  and  when  auctions  are  taking place,  whether  it  is  tea  business  or
 any  other  business,  people  will  resort
 to  unfair  means  to  get  wagons  allotted

 rt
 them.  The  only  thing  to  prevent this  is  to  increase  the  number  of

 wagons,  and  not  go  out  to  help  others
 when  our  priorities  are  so  great.

 Then,  we  lose  a  lot  of  foodstuff  in
 transit.  Nearly  30  per  cent.  of  fresh
 fruits,  vegetables  and  many  other
 commodities  are  wasted,  because  they
 get  spoiled'in  transit.  Fresh  fruits
 and  vegetables  are  roughly  handled  in
 transit  and  in  many  instances  they
 do  not  reach  their  destinations,  I
 would  ask  the  hon.  Minister,  when
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 we  have  gone  in  for  so  much  im-
 provement  on  the  Railways,  should  we
 not  consider  having  some  sort  of  re-
 frigeration  or  cold-storage  transport
 for  fruits  and  vegetables?

 Shri  C.  D.  Pande  (Naini  Tal):  Fish
 algo.

 hrimati  Ta  Palchoudhari:  Yes,
 because  that  does  constitute  a  large
 part  of  our  diet.  In  the  present  food
 crisis,  if  all  this  wastage  could  be
 avoided  we  might  tide  over  the  crisis
 t  a  great  extent.

 Today,  the  hon.  Minister  in  his  reply
 said,  that  there  may  be  claims  that
 were  paid  by  the  Railways  but  they
 were  not  so  bad.  If  you  look  into  this
 little  book  that  has  been  circulated  to
 us  you  will  find  that  the  claims  for
 losses  and  damages  paid  by  the  Rail-
 ways  is  Rs.  2,56,48,304  as  against  the
 previous  year’s  figures  of
 Rs.  2,55,45,000

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  The  hon.
 Member  75  imagining  things.  There
 was  no  question  about  claims  today.

 Shrimati  Mla  Palchoudhuri:  The
 Minister  did  say  about  claims  in  his
 reply.  It  is  loss  of  revenue.  It  has
 to  be  paid  by  the  Railways.

 With  regard  to  catering,  Sir,  I
 would  like  to  bring  to  your  notice  the
 difficulty  that  is  felt  by  passengers.
 Sometimes  the  food  offered  is  not
 palatable  and  not  according  to  the
 tastes  of  pessengers.  If  Annapurna
 could  get  some  more  of  the  catering
 that  is  given  to  contractors,  I  think
 everybody  would  feel  better.
 Annapurna  does  cater  in  certain  cases.
 If  they  could  be  asked  to  do  more
 catering  I  think  the  public  would  find
 it  very  much  more  convenient,  be-
 cause  I  think  Annapurna  is  one  of  our
 best  public  catering  departments.  It
 works  very  well  and  the  very  name
 suggests  that  it  will  satisfy  the  public.

 Shri  Shahnawas  Khan:  Our  ex-
 perience  at  Ghaziabad  isa  little
 different.
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 Ghrimati  Dla  Palchoudhuri:  If  you
 will  give  a  chance,  I  think  it  will  live
 up  to  its  name

 Under  Demand  No  5  you  find  men-
 tion  of  electrification  of  various  lines,
 but  there  is  no  mention  as  to  when
 the  Sealdah  Section,  which  has  been
 given  a  token  grant  of  Rs  2,50,000  or
 so,  will  be  taken  up  There  is  no
 extension  up  to  Ranaghat  or
 Krishnanagar  mentioned  The  Sealdah
 section  of  the  Eastern  Railway  has
 been  left  absolutely  unattended  The
 Sealdah  section  has  the  greatest  num-
 ber  of  passenger  traffic  It  is  one  of
 the  busiest  sections  in  the  country
 auf  not  in  the  world  It  caters  to
 border  districts

 You  must  give  some  sort  of  priority
 and  see  that  the  hght  suburban  rail-
 ways  are  also  looked  after  by  the  Ra:l-
 way  Ministry  Do  you  know  that  on
 the  Krishnagar  and  Nabadwip  Ghat
 line  there  are  engines  that  are  28  years
 old  and  they  very  often  fail?

 Shri  Shahnawaz  Khan:  There  are
 engines  aged  70  years,  28  years  38
 very  young

 Shrimati  Dla  Palchoudhuri:  A  28
 year  old  light  railway  engine  must
 be  in  a  very  bad  state  It  often
 breaks  down  and  I  have  had  ex-
 perience  of  it  myself

 Then  I  come  to  hghting  arrange-
 ments  at  railway  stations  There  is
 electricity  right  up  to  Sarupganj
 Ghat,  yet  the  hghting  arrangements
 at  the  stations  in  between  are
 abnormally  bad  Thieves  loot  the
 passengers  It  38  positively  dangerous
 to  go  by  the  last  train  which  goes  at
 22  hours  If  the  hon  Minister  will
 kindly  see  that  the  stations  are  pro-
 vided  with  proper  hghting  arrange-
 ments,  I  think  much  trouble  could  be
 avoided

 There  is  no  place  provided  for
 women  at  the  stations  I  think  that
 covers  the  whole  category;  I  won't
 mention  ‘women’,  there  is  no  waiting
 room  of  any  kind  at  the  small  sta-
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 tions.  That  is  a  matter  which  de-
 serves  to  be  looked  into.

 16.09  hrs.

 (Mr  Derrury-Spraxer  in  the  Chair}.

 Nabadwip  Dham  itself  38  a  very
 important  staéion,  because  lakhs  and
 lakhs  of  pilgrims  go  there  at  all  times
 of  the  year  for  various  festivals.  The
 arrangements  for  food  and  drinking
 water  at  this  statuon  are  really
 deplorable  There  38  not  enough
 space  I  would  ask  the  Deputy  Minis-
 ter,  ४  the  Minister  himself  cannot  find
 time,  to  go  there  and  see  the  things
 for  himself  I  would  like  him  to  see
 whether  the  ladies  waiting  room  there
 ls  adequate  It  is  not

 A  long  time  back  there  was  talk  of  a
 survey  for  a  railway  line  up  to
 Karimpur  This  38  absolutely  a  bor-
 der  town  That  proposal  is  lying  in
 the  files  of  the  Ministry  for  many
 years  Ido  not  know  why  that  is  not
 pursued  Even  m  the  tame  of  my  hon.
 predecessor,  the  late  Lakshmkant
 Maitra,  this  thing  was  taken  up  and
 there  was  talk  of  a  railway  hne  up
 to  Karimpur  The  Minster  said  that
 if  the  Planning  Commussion  will  give
 some  more  money  he  will  look  into
 these  things  according  to  priority.  I
 hope  this  will  be  one  of  them,  be-
 cause  a  border  district  must  have  as
 many  modes  of  transport  as  possible;
 not  only  road  transport,  but  railway
 transport  also

 Again,  I  appeal  for  the  students’
 train  from  Krishnagar  to  Shantipur.
 Road  transport  cannot  cope  with  that
 They  are  not  given  monthly  tckets
 Colleges  cannot  accommodate  the
 students  Education  suffers  In
 every  country,  there  are  students
 trains,  special  trains  that  cater  for
 students  I  would  request  the  Mims-
 ter  to  consider  if  it  would  be  possible
 to  run  shuttle  trains  for  the  students
 from  Krishnagar  to  Shantipur  The
 public  will  be  greatly  benefited  by
 this  line  I  say  this,  not  only  be-
 cause  it  is  my  constituency  It  is  also
 a  border  district  and  it  needs  parti-
 cular  attention,  and  quick  _  electri-~
 fication
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 {Shrimati:  Ua  Palchoudhur  }
 I  also  suppert  my  friend  Shri

 Barman  when  he  says  that  when  we
 attend  the  various  committees,  it
 never  seems  to  them  that  the  general
 public  has  an  expert  opinion.  I  agree
 that  they  have  no  expert  opinion.
 But,  they  are  in  direct  contact  with
 the  wants  of  the  people  When  we
 sit  on  these  commuttees,  for  time  table
 or  catering,  etc.,  I  hope  our  suggestions
 will  receive  due  consideration  and  not
 just  be  taken  and  thrown  into  the
 waste  paper  basket  or  not  considered
 as  very  often  happens

 I  have  no  other  particular  points  to
 bring  to  your  notice  except  to  state
 again  that  more  wagons’  should  be
 provided,  and  that  electrification
 should  be  carried  on  right  up  to
 Ranaghat  and  Krishnagar  as  quickly
 as  possible  so  that  the  daily  passen-
 gers  may  be  benefited  They  form
 the  largest  number  of  people  that
 come  to  Calcutta  daily.  If  they  can
 only  go  back  quickly  by  _  electric
 trains,  their  health  wll  be  safe,  their
 work  will  be  easy.  Really  then  we
 shall  be  working  with  a  transport
 mind  and  not  look  at  small  things,
 but  look  at  the  general  welfare  of  al)
 concerned

 Shri  Dasaratha  Deb  (Tripura):  Sir,
 my  problem  :s  quite  different  from
 that  of  others  In  the  case  of  those
 hon  Members,  they  have  already  their
 railway  lines  and  their  demand  is  ex-
 tension  of  these  facilities  to  other
 areas,  But,  in  our  Statefhere  is  no
 railway  hnk,  not  a  single  railway  line
 From  the  first  session  of  Parliament,
 we  have  been  expressing  our  desire
 and  communicating  to  you  the  desire
 of  the  people  of  Tripura  that  Tripura
 should  at  least  have  a  railway  line
 m  our  territories  When  the  First
 Five  Year  Plan  was  framed,  there  was
 some  provision  made  for  establishing
 a  tink  vic  Assam.  During  the  working
 of  the  First  Plan  itself,  it  was  post-
 poned.  Now  we  have  completed  our
 First  Plan.  We  have  begun  the  work-
 ing  of  the  Second  Plan.  Even  in  this
 Second  Five  Year  Plan,  that  pro-
 vision  is  not  there.  The  Government
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 of  India  are  planning  toe  take  up  some
 development  works  in  our  State.
 Without  establishing  a  railway  link,
 how  can  the  Government  of  India
 execute  those  works  and  how  can
 Tmpura  prosper?  In  our  State,  due
 to  the  ‘absence  of  the  rail  link,  our
 dafficulties  are  growing  more  and  more
 every  year.  You  know  it  is  a  border
 area  surrounded  by  Pakistan  on  three
 sides  There  38  one  small]  narrow  link
 with  Assam.  There  is  ७  national  high-
 way  But,  that  road  is  not  an  all
 weather  road  Only  in  summer  that
 3080  can  be  used.  During  the  winter,
 it  is  very  difficult  to  drive  even  a
 yeep  on  that  road

 For  the  last  three  or  four  years,
 Tripura  has  suffered  from  food  short-
 age  Even  this  year,  the  Central  Gov-
 ernment  has  sanctioned  20,000  tons  for
 the  Tripura  State.  That  rice  has  not
 reached  Tripura  in  time  Some  six  or
 seven  days  ago,  I  met  the  Chief  Com-
 missioner  of  Tripura  and  the  district
 magistrate  I  had  a  talk  with  them
 on  this  The  people  in  that  State  are
 suffering  Even  at  present  in  the
 rural  areas,  rice  is  being  sold  at  the
 iate  of  Rs  26  or  36  or  38  per  maund
 The  minimum  is  Rs.  25  per  maund.
 The  rice  sanctioned  by  the  Govern-
 ment  of  India  did  not  reach  in  time
 because  of  the  communication  diffi-
 culties  The  Pakistan  Government
 could  not  supply  a  sufficrent  number
 of  wagons  to  carry  our  rice  If  this
 transport  problem  is  neglected,  if  we
 are  hot  given  a  rai]  link,  our  pro-
 blem  could  not  be  solved.  We  are
 going  to  suffer  more  and  more.  Even
 the  other  essential  goods,  we  have  to
 import  from  India  For  that,  we  have
 tu  depend  on  air  lift  which  s  very
 costly  The  price  index  in  Tripura  is
 so  high  and  the  poor  people  are  not
 able  to  bear  the  expenses.  In  Tripura, we  have  some  raw  materials,  jute,
 pineapples,  bamboo  and  other  things. We  have  to  export  them  to  other
 States,  But,  we  are  not  able  to  ex-
 port  due  to  communication  diffi-
 culties  If  a  rail  link  is  not  establish-
 ed,  our  miseries  will  increase,  and
 people  will  not  be  satisfied.  On  be-
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 half  of  the  people  of  Tripura  I  urge
 upon  the  Railway  Minister  to  go  into
 the  question  and  take  it  up  inthe
 Second  Five  Year  Plan  itself

 A  number  of  people  in  Tripura
 have  already  formed  a  railway  com-
 mittee,—congressmen,  non-congress-
 men  and  people  representing  all
 political  parties—and  that  committee
 has  submitted  a  memo  to  the  Gov-
 ernment  of  India  five  years  ago  From
 that  time  repeatedly,  they  are  remind-
 ing  the  Central  Government  to  take
 up  the  problem  In  that  memoran-
 dum,  we  have  sufficrently  set  out  the
 need  for  3  railway,  how  that  pro
 blem  should  be  tackled  and  solved
 Even  now,  we  have  not  received  any
 favourable  reply  from  the  Govern-
 ment  Every  time  we  express  our
 desire  and  make  a  demand  m  this
 House,  we  are  told  that  funds  are
 short,  and  for  establishing  a  rail  link
 for  a  backward  area  hke  Tripura,  they will  have  to  incur  heavy  expenses On  the  plea  of  heavy  expenses, Tripura  should  not  be  deprived  of  a
 rail  link  and  Tripura  should  not  be
 deprived  of  improvements  in  the
 Second  Plan

 Even  now,  there  are  certain  national
 highway  road  works  ‘The  Central
 Government  has  already  taken  up  the
 work  and  some  work  is  nearing  com-
 pletion  Even  im  the  national  high- ways,  there  are  certain  rivers  Bridges could  not  be  constructed  over  these hill  rivers  because  bridge  construction
 materials  could  not  be  brought  into
 Tripura  on  account  of  communication difficulties  All  these  problems  are there  Considering  all  these  pro- blems,  I  again  request  the  Ministry of  Railways  to  consider  our  case  very
 sympathetically  and  impress  upon  the
 Planning  Commission  the  necessity  of
 taking  up  this  work  even  during  the
 working  of  the  Second  Plan  J]  sub- mit  that  this  railway  ine  in  the Tripura  State  should  be  undertaken

 at  राधा  रमरा  उपाध्यक्ष  महोदय,
 बहुत  सी  बाते  मेरे  साथियों  ने  रेलो  क॑  सम्बन्ध
 में  कही  है  झौर  उनका  कुछ  उत्तर  भ्रभी-भ्रमी
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 माननीय  मत्री  जी  ने  दिया भी  है।  लेकिल

 कुछ  ऐसी  बातें  है  जिनका  जिक्र  मैं  करना

 चाहता  हु  और  चाहता  हू  कि  माननीय  मंत्री
 जी  उन  पर  भो  विचार  करे

 कुछ  वर्ष  हुए  रेलवे  बोर्ड  ने  भारतवर्ष
 की  रेलो  को  कुछ  हिस्सों  में  बाटा  था  जिसको

 रिग्रुपिग  का  नाम  दिया  गया  था।  इस  र्म
 पिग.  से  यह  भ्राशा  की  गई  थी  कि  जो  रेलो  का
 इतिजाम  हैं,  उसमे  कुछ  सुधार  होगा  लेकिन
 4  यह  देखता  हू  कि  इससे  कर्मचारियों  में  ही
 नही  बल्कि  प्राय  सभी  लोगो  में  भ्रसन्तोष

 अधिक  बढ़ा  है  । भौर फिर  यह  भी  हैं  कि
 जब  सरकार ने  रिग्रुपिग  किया  तो  उसः  वक्‍त

 यह  फैसला  किया  कि  सारे  भारतवर्ष  की  रेलों
 को  पाच  ग्रुप्स  में  बाटा  जाएगा,  लेकिन  फिर
 उसके  बाद  उसको  छ  म्प्स  में  बाटा,
 और  छ  म्प्स  हुए।  अब  में  देखता  हू  कि
 इस  बात  का  विचार  किया  जा  रहा  है  कि  छ
 के  बजाए  सात  ग्रुप  कर  दिए  जाए  ।  मैं
 इस  चीज  के  विरोध  में  कुछ  नही  कहना  चाहता,
 लेकिन  यह  जरूर  चाहता  हू  कि  इन  रिम्रुपिग्स
 से  भारतवर्ष  में  जो  सबसे  बडी  दिक्कत  पैदा

 हुई  हैं  वह  यह  कि  बहुत  सारे  सीनियर  ौर

 जूनियर  प्राफिसर्स  है,  जिनकी  एक  श्रृंखला
 बधी  हुई  थी,  जिनकी  एक  लडी  थी,  उन
 तमाम  कमंचारियों  में  एक  किस्म  की  निराशा
 झर  एक  किस्म  का  असन्तोष  सा  प्रकट  होता
 हैं  ।  उसको  निकालने  की  कोई  तदबीर  या
 तरीका  हमारे  रेल  मत्रालय  को  प्रख्त्यार
 करना  चाहिए  t  मैं  तो  समझता  g  कि  यह
 रिग्रुपषिग  का  ही  सवाल  नही  है,  हमारे  देश
 के  झन्दर  रेलवे  मत्रालय  कई  बार  ऐसे  फैसले
 करता  है  जिन  पर  वह  कायम  नही  रहता,
 उनको  जल्दी-जल्द।  बदलता  हैं  ।  मसलन्‌
 रिग्रुपषिग  के  सिलसिले  में  यह,हुआ  कि
 जब  ग्रुस  बनाए  गए  थे,  तो  जो
 डिवीजन्स  के  कार्यालय  थे,  उनको  एक
 तरह  से  समाप्त  कर  दिया  गया  था,  लेकिन
 देखा  गया  है  कि  श्रव  उनको  फिर  चालू
 किया  जा  रहा  है  |  सी  प्रकार  के  कई
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 भी  राणा  रमण]

 फैसले  पिछले  वों  में  रेलबे  मंत्रालय ने  किसे

 हैं  भौर  उन्हें थोड़े  ही  दिस  बाद  बदला  है  ।

 इससे  मैं  समझता  हूं  कि  बड़ी  कठिनाई  होती  है  ।
 जब  हम  किसी  मामले  पर  विचार  करें  तो

 हमारा  फैसला  काफो  निर्णायात्मक  होना
 याहिए  शौर  उसके  ऊपर  हमको  कायम  भी

 रहना  चाहिए  ताकि  उसका  झाम  लोगों  पर
 झौर  जनता  पर  झसर  पड़  सके  ।

 दूसरे  मैं  यह  देखता  हूं  कि  हमारे  देश

 के  प्रन्दर जो  रेलवे  कर्मचारी  है,  उनमें एक  खास
 किस्म  का  फके  भी  है  1  फर्क  इस  लिहाज  से  कि

 कुछ  कर्मचारी  ऐसे  है  जिनकी  तनस्‍्वाहें बहुत
 ऊंची  हैं  और  कुछ  ऐसे  हूँ  जिनकी  तनख्वाहें
 बहुत कम  है।  उनके  दर्म्यात में  बहुत  मन्तर
 है,  जो  प्रन्तर  उनके  बीच  रहा है,  वह  उनको

 हमेक्षा  झखरता  रहता  है  t  मै  चाहता हू
 कि  इस  झन्तर  को  जितनी  जल्दी  कम  किया  जा
 सके,  उसतनी  जल्दी  कम  किया  जाए।  क्योकि

 जब  हम  यह  चाहते  है  हमार  देश  में  एक  सोशल
 बेलफंपर  स्टेट  हो,  एक  ऐसा  राज्य  हो  जिसमें
 सब  लोगों  को  पूरा  आराम  मिल  सके,  और
 उनके  झन्दर  समानता  हो  भौर  इस  बात  का

 एहसास  हो  कि  वह  अपने  मुल्क  के  लिए  काम
 कश  रहे  है।  मैं  देखता  हूं  कि  जो  वेजेज  के
 अन्दर  डिस्पैरिटी  है  वह  कभी  उनमें  ज्यादा
 काम  करने  की  द्च्छा  पैदा  नहीं  कर  सकती  ।

 श्राप  देखिए  कि  दिल्ली  में  जो  बड़ा
 स्टेशन  है  उसके  सामने  दहा  के  कमंचारियों
 की  )  तीन  कालोनीज  है।  प्रगर  आप  वहा
 जाएं  तो  शाप  देखेंगे  कि  जो  लाइन  मैन  हैं,
 प्रायर  मैत  है,  या  छोटे  छोटे  कर्म वारी  है  उन
 की  प्रवस्था  इतनी  शोचनीय  भौर  घृताजनक
 है  कि  उस  को  देख  कर  दिल  में  बड़ा  दुख
 होता  है।  हम  देखने  है  कि  करोड़ों  रुपए

 मुल्क  को  रेलवेज  के  लिए  खर्च  होता  है,
 लेकिन  इन  छोटे  छोटे  ,कमंचारियों  की
 तरफ  जितना  ध्यान  दिया  जाना

 साहिए,  उतना  नहीं  दिया  जाता  ।  जब
 कमी  हम  कोई  प्रोग्राम  बनाते  है  तो  उसमे
 ऊपर  की  ओेणी  के  लोगो  पर  अधिक  घन  खं

 Retneawe  4323

 किया  जाता  है,  तवी  श्रेगी  के  लोगों  पर  उतना
 भहीं  किया  जाता  ।  इसी  सिलसिले  में  मैं  यह  पर्ज
 करना  चाहत  हूं  कि  हमारे  यहां  ऐसे  बहुत  से
 झफसर  है  ज्ञो  जब  सफर  करते  है  तो  उन  के

 लिए  बड़े  झाराम  के  लैनून्स  लगाए  जाते  है,
 एप्चर  कंडिशन्ड  कोचेज  लगाई  जाती  हैं,
 में  समझता  हुं  कि  हमारा  देश  गरीब  है  भौर

 यहां  के  लोगों  को  शाम  तौर  से  बड़ी  तकलीफ
 में  श्रपनी  जिन्दगी  गुजारनी  होती  है।  जब

 हम  यह  चाहते  है  कि  नीचे  के  वर्ग  के  लोग
 ऊपर  पढें  उन  के  भन्दर  अपने  ऊपर  भरोसा

 झाए,  वह  लोग  अपने  अन्दर  कुछ  ज्यादा

 उत्साह  पैदा  कर  सके,  तो  हमारे  लिए  रह  बहुत
 आवश्यक  है  कि  हम  इस  अन्तर  को  कम  करें
 और  ऐवीं  चीज़ों  को  जो  उन्हें  भारामतलब
 बनाती  है,  उन्हें  कम  करें।  मैं  यह  कहना
 चाहता  हू  कि  जो  लोग  पहले  से  भ्रपने  देश  में
 इस  तरह  रहते  थे,  उनके  आराम  में  कोई
 फर्क  नज़र  नहीं  आता  शौर  जो  लोग  मेहनत
 करते  है,  मशक्कत  करते  है,  तकलीफ  उठ  ते

 है,  भ्रपनें  शरीर  की  पूरी  शक्ति  को  देश  के
 कामों में  लगाते  है,  उनकी  तकलीफ  कायम  है,

 उन  के  लिए  भ्राराम  नही  है,  उन  की  कठिनाइया
 ज्यादा  हैं।  जो  कुछ  हम  उन  के  लिए  कर

 रहे  है  वह  काफी  नही  है,  सन्‍्तोषजनक  नही  है।
 में  समझता  हूं  कि  जो  लोग  प्छिडे  जमाने  में
 काफी  भाराम  में  रहे  है  हम  उस  को  तबज्जह्‌
 नीचे  के  लोगो  के  त्याग,  तपस्या  और  तकलीफों
 की  तरफ  दिलाए।  इस  से  लोगों  के  ऊपर
 ौर  हमारे  देश  के  कर्मचारियों  के  ऊपर  बड़ा
 भ्रच्छा  श्सर  पड़ेगा  और  बड़ा  स्वस्थ  वाता-
 वरण  बनेगा  |

 हमारे  कई  मित्रों  ने  यहा  जिक्र  किया  कि

 हिन्दुस्तान  की'  रेलगाड़ियों  में  बड़ी  भोवर-
 ऋ्राउडिंग  होती  है।  इस  की  वजह  से  छोटे
 दर्ज  के  यात्रियों  को  बहुत  तकलीफ  होती  है।
 इस  सम्बन्ध  में  मै  यही  कहना  चाहता  हूं  कि

 हमारे  रेलवे  मंत्रालय  की  तरफ  से  ऐसे  बहुत
 सारे  नियम  बनाए  गए  हैं  कि  जो  लोग  विदाउट
 टिकट  ट्रैवल  करते  हैं,  या  टिकट  गहीं  रखते
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 हैं  उन  पर  जुर्माना  किया  जाय,  पर  इस  वस्फ

 कम  ध्यान  दिया  जाता  है  कि  हजारों  की  तादाद

 में  जो  रेलबे  के  कर्मचारी  सफर  करते  हैं  बह
 झनभाषराइज्ड होते  हैं।  वह  खुद  सफर  करते

 हैं  भौर  साथ  में  भपते  परिवार  को  भी

 साथ  रखते  हैं।  इस  कारण  भी  प्रोवर-
 ऋ्राउडिंग  होती  है।  इस  तरफ  भी  हमें
 तवज्जहू  देनी  चाहिए।  जहा  हम  विदाउद
 टिकट  ट्रैबल  करने  वाले  आादमियों  को  सजा

 देत ेहै  वहां  हमें  ऐसे  कर्म  चारियों  को  भी  पकड़ना
 चाहिए  जो  कि  सफर  करने  के  मुस्तहक  नहीं
 है,  लेकिन  सफर  करते  है  ।  वह  इस  वास्ते
 बिना  टिकट  सफर  करते  है  कि  वह  समझते

 है  कि  रेल  गाड़ी  उन  के  धर  की  जायदाद  है
 प्रौर  जहा  च्े  तनब्वाहू  मिलती  है  वह
 इजाजत  मुफ्त  चलने  की  भी  उन  को

 होनी  चाहिए।  मे  देख्वास्त  कखरूंग/  कि  रेलवे
 मंत्रालय  को  इस  भोर  भी  ध्यान  देना  चाहिए।

 इतना  कहने  के  बाद  में  ह. | 6  दो  चार
 बाते  दिल्‍ली  के  बारे  में  मत्री  महोदय  के  सम्मुख
 रखना  चाहूगा  कई  बार  मेने  इस  बात
 का  जिक्र  किया  है  शौर  पहले भी  यह  चीज  सदन
 के  सम्मुख  रक्खी  जा  चुकी  है।  हमारे
 रेलथे  मंत्रालय  ने  इस  बात  को  कबूल  भी  किया
 था  कि  दिल्ली  के  धन्दर  जनसख्या  काफ़ो
 तेजो  से  बढ़गी  जा  रही  है।  उस  की  जन॑-
 संख्या  इस  वक्‍त  करीब  २१  लाख  के  है।
 यहां  पर  ट्रास्पोर्ट  का  ओ  बन्दोबस्त  है  वह  बहुत
 नाकाफ़ो  है।  बसें  वगैरह  जो  चलती  है
 वह  बहुत  नाकाफ़ो  है।  इस  की  वजह  से
 काफ़ो  तकलीफ  रहती  है  शौर  यहा  पर  जो
 हमारा  पुनर्वास  मंत्रालय  है  उस  ने कई  कालोनीज
 दूर  दूर  पर  बसा  दी  है,  जैसे  कि  तेहाड़ है,
 कालका जी  है,  मालबीय  नगर  है,  लाजपत
 नगर  है।  कई  कालोनीज  तो  ऐसी  है  जहा
 पर  बढ़ी  बड़ी  तादाद  में  लोग  रहते  है,  पचास
 पचास  हजार  झौर  एक  एक  लाख  तक  लोग
 रहते  हैं।  पटेल  नगर  झादि  ऐसी  ही  जगहें
 है।  इन  दूर  दराज  जगहों  पर  पहुंचने  के
 लिए  कोई  सुविभायें  नहीं  है।  बस  है  भी  तो
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 लोगों  को  एक  एक  भौर  दो  दो  चटा
 सड़क  पर  खड़े  रहना  पढ़ता  है।
 शुरू  में  यह  कहा  गया  था  कि  दिल्ली  शहर
 के  चारों  तरफ  एक  इलेक्ट्रिक  ट्रेन  जारी  की
 जायेगी  जो  इत  कालोनिज  को  मिला  देगी
 भौर  जगह  जगह  उसके  स्टेशन  होंगे।  लेकिन
 जब  यह  तजवीज  सामने  श्ायी  तो  कुछ  दिक्कतों
 की  वजह  से  उसको  छोड़  दिया  गया  !  फिर
 कहा  गया  कि  रिंग  रोड  के  चारों  तरफ  एक
 सरकुलर  रेलवे  बनायी  जायेगी  भौर  उसके
 बारे  में  हमको  करोड़  करोब  भराश्वासन  तक
 मिला  कि  यह  सरकुलर  रेलवे  दिल्ली  के  भारों
 झर  फैनेगी  ।  लेकिन  भ्रभी  तक  उसकी  तरफ
 कोई  तवज्ज्ह  नहीं  दी  गयी  है  |  कुछ  इलाका
 ऐसा  है  कि  जिसमें  हमने  केवल  लोकल  ट्रेन्स
 चलायी  है  भौर  उनसे  लोगों  को  काफ़'  फायदा

 पहुंचा  है।  लेकिन  में  समझता  हूं  कि  सिर्फ
 इतेना  करना  नाकाफ़ी  है।  श्रभी  सिर्फ  पुरानो
 दिल्‍ली  को  विनयनगर  से  कनेक्ट  किया  गया

 है।  लेकिन  विनय  नगर  से  झागे  भी  कालोर्न/ज
 हैं  जैसे  नई  दिल्ली  केटोनमेंट,  तिहाड़,भाजादपुर,
 झादि  है।  में  चाहता  हुं  कि सरकुलर  रेल  का
 जो  प्रोग्राम  है  उसको  जल्दी  पूरा  किया  जाये  1
 उसकी  बहुत  जरूरत  है  -  उसके  बगर  यहां  की
 जनता  को  बहुत  मुदिकले  होती  है  भौर  उन

 मुद्िकिलों  का  निवारण  करना  हमारे  रेलवे
 मत्रालय  का  बत्तेव्य  है।  इस  तज़वीज  को
 पहले  भी  हमारे  सामने  रखा  गया  था  भौर
 इस  बारे  में  हमको  झाइवासन  भी  दिया  जा

 चुका  है  कि  एक  सरकुलर  रेलवे  दिल्‍ली  छहर  के
 चारों  तरफ  बनायी  जायेगी  परन्तु  भ्रमी  तक

 ऐसा  हुमा  नहीं  है  t

 किसी  जमाने  में  दिल्ली  दो  ढाई  लाख
 झादमियों  के  लिये  बनाई  गयी  थी  पौर  उस  समय
 किसी  ने  यह  नहीं  सोचा  कि  दस,  बीस  या  तीस
 साल  के  भ्रन्दर  यहां  की  आबादी  बीस  या
 पण्चोस  साख  हो  जायेगी  ।  यह  जनतंख्या

 बढ़ती  ही  जा  रही  है।  यहा  पर  हूर  साल  करीब

 एक  लाख  भ्रादमी  बढ़  जाते  हैं।  यहां  पर  बहुत

 सो  सड़कें  घोड़ी  की  गयी  हैं  मौर  भी  बहुत सा
 निर्माण  कार्य  हो  रहा  है  जिस  को  देखकर  खुशी
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 [st  राधा  रमण]

 होती  है  भौर  उससे  यहा  की  जनता  को  झाराम  उनकी  तकलीफ  दूर  हो  जाये ।  मैं  मंत्री

 भी  मिलता  है।  लेकिन  एक  कठिनाई  में  महसूस
 करता  हू  और  वह  यह  कि  यहा  पर  जो  चारो
 तरफ  सड़के  बनी  है  उनके  बहुत  से  रेलवे
 ऋसिंग  है  जिनकी  वजह  से  लोगों  को  बहुत
 दिनकत  होती  है।  मे  फिशनगन्ज  के  रेलवे
 क्रासिग  की  तरफ  मंत्री  महोदय  की  खास  तौर
 से  तवज्जह  दिलना  चाहता  हू  ।  वहा  पर  लोगों

 को  कभी  कमी  भ्राध  भ्राघघटे  रुके  रहना  पडता  हैं
 अगर  गाडियो  के  बाने जाते  की  वजह  से  ऐसा
 होता  तब  भी  एक  बात  थी,  मगर  यह  इस  वजह
 से  होता  है  कि  इलिन  झटिग  करता  है  भौर
 बारबार  इधर  उधर  भ्राता  जाता  है|  में

 चाहता  ह  कि  इस  तरफ  रलवे  मत्री  ध्यान  दें।
 इस  पर  बहुत  लब्बा  चौड़ा  खर्चा  नहीं  होने
 वाला  है।  इसके  लिये  कुछ  रुपया  निकाल  दिया
 जाये  ताकि  यहा  पर  भ्रडर  ब्रिज  या  ओवर
 ब्रिज  बन  सके  और  लोगो  की  यह  तकलीफ

 दूर  ही  जाय  ।

 इस  सिलसिले  में  में  एक  बात  और  प्र
 करना  चाहता  हु  जिसके  बारे  में  कुछ  श्ररसा

 हुआ  काश्मीरी  दरवाजे  और  चादनी  चौक  क

 बहुत  से  लोगो  ने  रिप्रेजेंटेशन  भी  किया  था।

 वहा  एक  पुल  है  जो  कि  कोडिया  पुलस
 काश्मीरी  दरवाजे  जाने  के  लिए  बनवाया  गया

 है।  पचासों  वर्ष  से  वहा  पर  एक  लोकों  झेड

 है  जहा  हमेशा  इजिन  खडे  रहते  है।  जो
 गाडिया  जाती  है  उनमें  लगाये  जाते  है  भौर
 जो  गाडिया  ञ्राती  है  उनसे  निकल  कर  यहा
 श्राकर  खडे  होते  हैँ।  ऐसा  कोई  वक्‍त  नही

 होता  कि  इन  इजिनो  का  च्भा  उस  पुल  पर
 श्राने  जाने  वाले  व्यक्तियो  को  तकलीफ  न  देता

 हो।  कुछ  लोग  नाक  से  रूमाल  लगा  लेत

 है  पर  ज्यादातर  लोग  चुवा  खाते  हुए  जाते  हैं

 हमने  इस  बारे  में  कई  बार  तवज्जह  दिलाई

 है  ।  प्रगर  इस  लोको  शेड  को  किसी  दूसरी
 जगह  ले  जाया  जाये  तो  इस  पुल  पर  से  आने

 जानें  वालो  को  बहुत  झाराम  हो  जाये  भौर

 महोदय  की  इस  तरफ  तवज्जह  दिलाना  चाहता

 ह

 एक  बात  में  बेंड्स  के  बारे  में  भी  कहना

 चाहता हु  -  इन  लोगो  ने  रेलवे  मंत्रालय  को

 रिप्प्रेजेटेशन  भी  दिया  है।  मे  लोग  चाहते
 है  ठेकेदार  क॑  जरिये  या  मालय  को  डिपार्टे-
 मेटल  तरीके  से  काम  करने  के  बजाय  इनको
 कोआपरंटिव  सोसाइटी  बनाकर  काम  करने
 का  मौका  दिया  जाये  ।  हमारे  मुल्क  में  को-

 झापरेटिव  सोसाइटीज  के  बारे  से  बहुत  कुछ
 कहा  जा  रहा  है  शर  उसको  प्रोत्साहन  देने  की

 बात  भी  की  जाती  है  लेबिन  बहुत  सी

 जगहो  पर  जहा  ऐसा  आसानी  स  किया  जा
 सकता  है  वहा  ऐसा  नहीं  किया  जाता  है  ।

 में  मत्री  महोदय  में  दरस्वास्त  करूगा  कि  वह
 इस  तरफ  कुछ  तबज्जह  दे  ताकि  दिल्‍ली  में  यह
 काम  हो  सके  |  चेडर्स  को  यह  सहुलियत
 दी  जानी  चाहिए  Y  अगर  एसा  किया  गया  तो

 बहुत  अच्छा  होगा

 एक  चीज  झौर  मैने  देखी  है  वह  यह  कि  दिन

 क  खास  खास  वक्‍त  दिल्‍ली  के  मुसाफिर  खानो

 में  बडी  भीड  हो  जाती  है  सुबह  १०  बजे  तक

 झौर  शाम  को  पा  श्रौर  ६  बजे  के  करीब
 आने  जाने  वालो  की  इतनी  भीड  होती  है.  कि

 उसका  भ्रन्दाजा  लगाना  मश्किल  है।  इन  लोगों

 को  टिकट  लेने  में  बहुत  दिक्कत  होत॑।  है  क्योकि

 इस  काम  के  लिए  बाबू  लोगो  को  सख्या  बहुत
 सीमित  है  और  जब  भीड  होती  है  तो  याजियो
 को  टिकट  के  लिए  बहुत  देर  तक  खडा  रहना
 पडता  है  और  इस  श्रवसर  पर  बहुतो  की  जेबे

 भी  कट  जाती  हैं।  भौर  बहुत  से  लोगो  को

 समय  में  टिकट  नहीं  मिल  पाता  शौर  उनको

 मायूस  होना  पडता  है  ।  मेँ  भर्ज  करता  हू  कि

 कम  से  कम  पीक  भवर्स  में  कुछ  विंडोज  शौर
 बढ़ा  दी  जाया  करें  भौर  कुछ  बाबूप्रो  का  भौर

 इन्तिजाम  कर  दिया  जाये  तो  लोगो  की  यह
 दिक्कत  बहुत  कुछ  टूर  हो  सकती  है  ।  हमारे
 तयज्जह  दिलाने  पर  एक  दो  विडो  बढ़ायी
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 गये  है  लेकिन  वह  साकाफों  है।  में  प्रापकी
 मात  रेलवे  मंत्रालय  की  शौर  रेलवे  मंत्री

 महोदय  की  तवज्जह  इस  तरफ  दिलाना  चाहता

 हु। भ्रगर  दो  चार  विंडोज  और  बढ़ा  )
 जायें  तो  यात्रियों  की  तकलीफ  कम  ही  जाये  ।

 में  भौर  ज्यादा  नही  कहना  चाहता  पर
 में  भ्राशा  करता हूं  कि  जो  कुछ  मैने  कहा  है
 उस  पर  मंत्री  महोदय  तवज्जह  देगे  श्रौर  जो
 कदम  इस  सिलसिले  में  उठाये  जा  सकेएे  वे
 उठाये  जायेंगे।

 hri  Naldurgker  (Osmanabad):  I
 rise  to  support  the  Demands  for
 Grants  of  the  Railways.

 In  India,  railway  communications
 are  very  poor  and  low  as  compared
 with  some  of  the  advanced  countries
 of  the  world  For  every  ten  thousand
 of  population,  we  have  six  miles  of
 railway  line,  and  for  every  ten
 thousand  square  miles,  we  have  about
 eighteen  mules  of  railway  line  The
 proportion  in  the  advanced  countries
 is  about  twenty  to  twenty-five  times
 more  for  the  same  population  and  the
 same  area_  So,  it  becomes  the  duty  of
 the  Railway  Ministry  to  do  its  level
 best  to  meet  the  growing  needs  of  the
 population  of  the  country  by  provid-
 ming  more  coaches,  more  locomotives
 and  more  wagons  and  more  facilities

 I  had  a  chance  to  read  the  report
 of  the  Railway  Administration  After
 reading  that  report  I  was  convinced
 that  the  Railway  department  has  no
 doubt  made  a  considerable  and  com-
 mendable  progress  during  the  First
 Five  Year  Plan  and  during  the  first
 year  of  the  Second  Five-year  Plan
 TI  will  now  narrate  some  of  the  um-
 portant  features  of  that  progress.

 Our  Indian  Railways  have  carried
 nearly  35,50,000  passengers  daily  dur-
 ing  the  year  1955-56,  This  means  that
 one  per  cent.  of  the  India’s  total  popu-
 lation  and  8  to  9  per  cent.  of  the
 population  of  England  and  France.  I
 think  this  is  one  of  the  great  achieve-
 ments  we  have  had  so  far.  Another
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 point  is  this.  For  each  hour,  about
 1,48,000  passengers  boarded  the  train.
 During  the  year  the  passengers  have
 travelled  1,07,000,000  miles.  Our  pas-
 senger  trains  have  traversed  a  total
 mileage  of  3,16,000.  This  means  six
 and  a  half  times  round  the  earth  at
 Equator.  Ths  is  an_  excellent
 achievement  that  has  been  made
 by  the  Indian  Railways  and  not
 made  by  any  other  Railways.
 Again,  all  the  goods  trains  have
 travelled  2,26,000  miles.  They  carry
 +3,15,000  tons  daily  from  one  place  to
 the  other  Rs  71,00,000,  were  spent
 on  each  working  day  on  various  ser-
 vices  including  staff.  In  the  year  ‘1957,
 the  largest  railway  marshalling  yard
 at  Moghal  Sarai  has  been  set  up  and
 it  has  made  a_  record  in  the  move-
 ment  of  wagons

 According  to  the  report  it  is  evident
 at  Moghal  Sarai  for  every  20  seconds
 there  75  a  movement  of  one  wagon.
 These  are  some  of  the  matters  which
 I  would  like  to  mention.  There  may
 be  some  inefficiency  and  defect  here
 and  there  but  we  should  not  be  obli-
 vious  of  some  of  the  achievements
 which  have  been  made  so  far

 Before  concluding,  I  wish  to  draw
 the  attention  of  the  Railway  Minister
 to  another  matter  The  Marathwada
 area  has  been  a  neglected  area.  It
 was  previously  a  part  of  the  Hydera-
 bad  State  and  now  it  is  merged  in
 Bombay  State.  Certain  representa-
 tions  were  made  to  the  then  Railway
 Minister  for  opening  a  lne  from
 Paral  to  Jaina’  I  think  these  repre-
 sentations  were  made  by  Swami
 Ramananda  Tirtha  and  others  but  we
 find  that  m  spite  of  the  promises  that
 have  been  given  so  far,  this  line  has
 not  been  taken  up  in  the  Second
 Five-year  Plan.  I  expect  that  our
 present  Minister  will  be  adherent  to
 the  promises  given  by  his  predecessor.

 There  is  a  narrow  gauge  Railway
 Line  from  Latur  to  Miraj  which  was
 previously  called  the  Barsi  light  rail-
 way.  Now  tt  is  called  as  Central  Rail-
 way  It  is  a  narrow  gauge  railway
 line.  From  Kurdwadi  to  Mira}  it  is
 going  to  be  converted  into  broad
 gauge.  There  has  to  be  conversion  of
 the  narrow  gauge  line  into  broad
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 gauge  line  from  Kurdwadi  to  Latur
 va  Osmanabad  and  Ter.  In  order  to
 avoid  expenditure  I  suggest  that  at
 the  time  of  diversion  it  will  be  better
 if  the  diversion  will  be  via  Osmana-
 bad  and  Ter  because  it  will  touch
 some  important  commercial  towns.
 This  will  not  only  accelerate  progress
 in  that  region,  but,  it  will  bring  in
 substantial  addition  to  the  revenues
 of  the  Railways,  With  these  words  I
 eonclude

 oh  बाजरेवी  (बलरामपुर)  उपाध्यक्ष,
 महोदय,  रेलवे  मत्री  महोदय  ने,  क्लास  ३
 झौर  क्लास  ४  के  कर्मचारियों  में  जो  भेद-भाव

 है,  उस  को  दूर  करबे  की  जो  घोषणा  की  है,
 में  उस  का  स्वागत  करता  हु,  लेकिन  मै  उप  मत्री

 महोदय  से  जानना  चाहता  हु  कि  क्‍या  यह

 सुविधा  आ्टिजन  स्टाफ  के  कर्मचारियों  पर
 भी  लागू  होगी  ।  जो  कर्मचारी  रेलव  शैड
 और  वरकंशाप  में  काम  कर  रहे  हैं  श्रौर  जिन
 की  स्थिति  ख  राब  है,  उन  के  विषय  म  भी
 रेलवे  मत्रालय  और  रेलवे  बोर्ड  को  विचार
 करना  चाहिये।  मुझ  खेद  है  कि  मर्तरी  महोदय
 ने,  रेलवे  के  जो  भ्रन्य  कमंचारी  वर्ग  है,  उन
 की  भागो  के  बारे  में  कुछ  भी  नही  कहा  है  ।
 कमर्शियल  क्लर्कों  क।  तनख्वाह  बहुत  कम  है,
 लेकिन  १०  फरवर्र।,  १६५७  को  रेलवे  मत्री
 ने  जो  घोषणा  की  रथ,  जिसे  न्यू  डील  के  नाम  से

 पुकारा  जाता  है,  उस  में  कमशियल  कलर कों
 को  इसलिये  अधिक  सुविवायें  नही  दी  गई  थी

 उन्हें  तरक्की  के  लिये  इन्स्पैक्ट्रेट  पोस्ट्स
 मिलेगं।,  लेकिन  सचाई  यह  है  कि  वे  जगहे
 कामशियल  कलकों स  से  नहीं  भरी  जाती
 और  वे  घाटे  में  रहते  हैं  ।

 मैं  रेलवे  मर  महोदय  का  ध्यान  अस्सिटेट
 स्टेशन  मास्टर्ज  शौर  स्टेशन  मास्टर्ज  क।  ओर
 भी  खीचना  चाहता  ह  ।  उनका  पद  बडा

 महत्वपूर्ण  है  और  उन  की  जिम्मेदारी  भी
 बड़े  है।  वे  सब  का  नियवग  करते  है,  निरी-
 क्षण  करत ेहै  -  लेकिन  १०  फरवरी  को  जो
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 घोषणा  की  गई,  उस  का  झसिस्टेट  स्टेशन
 मास्टरो  श्रौर  स्टेशन  मास्टरों  को  शायद
 कोई  लाभ  नही  हुमा  ।  एक  रेलवे  कमंचारी
 दस  महँ।ने  को  द्वेनिंग  के  बाद  सिगनलर

 होता  है  श्रौर  ६०  रुपये  महना  तनख्वाह
 पाता  है  ।  चार  साल  तक  सिगनलर  के  रूप  में
 काम  करने  के  बाद  वह  असिस्टेंट  स्टेशन
 मास्टर  बनता  है  भौर  इन  चार  सालो  में
 उस  को  तनख्वाह  ७६  रुपये  महूँना  हो  जाती

 है।  रेलवे  मत्री  महोदय  ने  १०  फरवर।  की
 घोषगा  में  असिस्‍टेंट  स्टेशन  मास्टरों  को
 जो  सुविधा  दी  है,  वह  यहूं,  है  कि  ७६  रुपये
 के  बजाय  अब  उन्हें  ८०  रुपये  महू  पना  मिला
 करेगे  ।  चार  रुपये  महँ।ना  की  सुविधा  श्ाज
 के  समय  मे,  जब  कि  चो  की  महगाई  और
 टैक्स  बढ  रहे  हैँ,  सन्‍्तोषजनक  नही  मानी  जा
 सकती  ।  यही  बात  स्टेशन  मास्टरों  के  बारे  में

 है  एक  भ्रसिस्टेट  स्टेशन  मास्टर  पद्ह  साल
 नौकरी  करने  के  बाद  स्टेशन  मास्टर  बनता

 है  और  जो  उन  के  वतन  के  स्तर  है,  उन  के

 झनुसार  उन  की  तनख्वाह  ११४  रुपये  महीना
 हो  जाती  है  रेल  मत्री  महोदय  ने  जो  सुविधाये
 दी  हैं  १६६०  तक  जो  स्टेशन  मास्टर  स्टियर

 होने  वाले  है.  उन  को  प्राप्त  नही  होगी  और

 इस  दृष्टि  से  उसे  इमिडियेट  रिलीफ  नही  माना
 जा  सकता  |  स्पप्ट  है  कि  अनिस्टेट  स्टेशन
 मास्टरों  और  स्टेशन  मास्टरो  में  अपनी
 स्थिति  के  बारे  मे  भ्रसन्‍्तोष  है  ।  यह  असन्तोष

 उन्हों  ने  प्रकट  भी  किया  है  1  १  जुलाई,
 १६५६  को  चन्हो  ने  माग  दिवस  मनाया  था  |

 १  फरवरी  १६९४७  को  उन्होने  वेतन  सत्याग्रह
 किया  था  और  २  प्रतिशत  स्टेशन  मास्टरो
 शौर  भ्रसिस्टेट  स्टेशन  मास्टरो  ने  अपनी

 तनख्वाह  नही  लौ।  यह  कदम  उन्होंने
 रेलते  मत्रालय  या  रेलवे  बोड  पर  दबाव
 डालने  के  लिए  नहीं  उठाये  ।  वे  चाहते  है
 कि  उनकी  मागो  पर  सहानुभूति  के  साथ
 विचार  किया  जाए  1  लेकिन  स्थिति  यह  है
 कि  रेलवे  मत्रालय  उनसे  बात  तक  करने  के
 लिए  तैयार  नही  है।  मुझे  आाइचये  है  कि  यह
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 कैसा  लोकतंत्र  है  जिस  में  कर्मचारियों  के
 संगठन  से  बात  करने  से  भी  इन्कार  किया
 जाता  है  t  उस  एसोसियेशन  को  भ्रभी  तक
 मान्यता  प्रदान  नहीं  की  गई  है,  लेकिन  यह  एक
 भ्रलग  सवाल  है  ।  किन्तु  आप  उनसे  बात
 करे,  उनकी  कठिनाई  को  समझे  और  आपकी
 लो  कठिनाई  है,  वह  उनको  समझाप्रे  ।  यदि

 झापने  ऐस!  किया  तो  में  समझता  हू  कि  कोई
 न  कोई  रास्ता  अवदय  निकल  झाएगा  ।
 लेकिन  जब  बातचीत  के  सब  दरवाजें  बन्द  कर
 दिए  जायेंगे  तो  उनके  साम  इसके  सिवा
 कोई  चारा  नहीं  रहेगा  कि  वे  कोई  गम्भीर
 कदम  उठाये  ।  में  नहीं  चाहता  कि  ये  लोग

 ऐसा  कोई  कदम  उठाये  t  छेकिन  यह  केवल

 उन्ही  के  ऊपर  निर्भर  नहीं  करता  ।  अगर
 रेल  बोर्ड  और  मवालय  उनको  मजबूत
 करना  चाहते  दे  एक  गम्भीर  कदम  उठाने
 के  लिए  तो  उनके  सामने  इसके  सिवा  कोई
 चारा  नहीं  रहेगा  कि  वे  कोई  ऐसा  कदम  उठाये
 जिस  से  न  केवल  हमारी  विकास  योजनाग्रों  को
 बाधा  पहुचे  किन्तु  सम्पूर्ण  राष्ट्र  का  जं।वन
 अस्त  व्यस्त  हो  जाए  t  में  आशा  करता  हू
 हंसी  स्थिति  उत्पन्न  नहीं  होगी  और  कोई
 रास्ता  निकान  लिया  जाएगा  |

 अभी  कुछ  देर  हुई  रेल  मत्री  महोदय  न

 यूनियनों  को  मान्यताग्रे  देने  के  बारे  म  कुछ
 कहा  है,  में  उससे  अ्रपनी  श्रसहमति  प्रकट
 करना  चाहता  हु  ।  उनका  यह  दावा  कि
 रेलवे  बोर्ड  या  रलव  मत्रालय  दामंचारियों  के
 सगठतो  में  दखल  नहीं  देता,  मुझे  केबल
 शाब्श्कि  मालम  होता  है  ।  उत्तरी  रेलवे

 मजदूर  यूनियन  वा  झगड़ा  मेरे  सामने  है  ।
 कोई  दो  साल  से  वह  झगड़ा  चल  रहा  है  t
 जिन  क॑  हाथो  श्राज  उत्तरी  रेलवे  मजदूर
 यूनियन  है  व  मजदूरों  |  अपना  विश्वास  खो

 चुके  हैँ  श्रार  अगर  बे  प्रपने  पदो  पर  टिके  हूँ
 तो  केवल  इस  लिए  कि  रेलवे  बोर्ड  उनका
 समर्थन  करता  है  भर  उनको  उनके  पदो
 बर  बनाये  रखने  मे  सहायक  होना  चाहता  है  1
 स्थिति  यह  है  कि  उत्तरी  रेलवे  के  मजदूरों  में

 Railways  4332

 व्यापक  असन्तोष  है  और  यह  भ्रसन्तोष

 प्रकट  भी  हुआ  है  t  उत्तरी  रेलवे  के  जनरल
 मेतेजर  जहा  कही  भी  जाते  हैं  उनके  विशद्
 प्रदर्शन  किए  जाते  है  ।  में  नहीं  समझता  कि
 इस  स्थिति  को  ज्यादा  दिन  -तक  कंसे
 चलाया  जा  सकता  है  t  झ्रगर  भ्राप  नई  यूनियनों
 को  मान्यता  नही  देना  चाहते  तो  जो  यृनियने
 अपन  मैम्बरों  का  विषवास  खो  चुकी  है  उनसे.
 मान्यता  प्राप्त  कर  लीजिये  t  यदि  उनकी
 मान्यता  बनाये  रखने  का  केवल  एक  ही  उद्देश्य
 हं  कि  वे  सत्तारुढ  दल  द्वारा  समर्थित  है  तो  मेँ
 कहूगा  कि  र्लो  में  गान्ति  स्थापित  करन  की
 कासना  कभी  भी  सफत  नहीं  होगी,  सघर्ष
 होगा  और  उसे  टाला  नहीं  जा  सकता  है  ।
 इस  सम्बन्ध  में  में  यह  भी  नि  दन  करना
 चाहता  हू  कि  सभी  रेल  कमंचारियों  का  एक
 ही  संगठन  बने,  यह  सब  की  इच्छा  है  बौर
 उनमें  फूट  न  हो,  यह  सभी  चाहते  है,  कम  से
 कम  मैं  ता  चाहता  हू  ।  छेकिन  फूट  पैदा  करने
 बालि  तत्व  केवल  वि  तेबी  इलो  में  ही  हैं,  एसा
 मैं  नही  मानता  ।  ये  तत्व  मत्तारूड  पक्ष  मे  भी  है।
 जब  दलगत  आर  स्वार्थों  भावनाय  पैदा  हो
 जात॑  हैँ  ता  एकता  के  सारी  बात  धरी
 रह  जात॑।  हैं,  उसको  आचरण  में  नहीं  लाया
 जाता  है  ।  मैं  निवेदन  करना  चाहता  हू  कि
 उत्तरी  रेलवे  मजदूर  यूनियन  के  बारे  में  रेलवे
 बोर्ड  का  विचार  करना  चाहिए  t  जनरल
 मेवेजर  महोदय  के  विरुद्ध  प्रदर्शन  हुए  और  वह
 दिन  में  रा  न  करें,  रात  थे  दौरा  कर,  जहा
 कही  जाये  काले  झडो  से  उनका  स्वागत  क्या
 जाए  यह  स्थिति  श्रच्छ।  नद्दी  और  न  यह
 किसी  का  अच्छी  लग  सऊती  है।  ने  सफलता
 मे  काम  करे,  सके  लिए  यह  ्रावदयक  हे
 कि  अधिवारियों  और  वमंवा्यो  में  परस्पर
 स्नह  बौर  सहवोग  हा  t  रेल  कर्मचारियों  को
 जगजीवन  राम  ज॑  से  बड़ी  बड़,  आशाय  थी  t
 मगर  में  बड  विनम्र  शब्दों  मे  कहना  चाहता  हू
 कि  ये  श्ाशाये  थार्डी  सी  धुमिल  हां  गई  हैं
 raft  भी  समय  है  ।  परिस्थिति  बिगडी  नही  है,
 उसको  सुधारा  जा  सकता  है  |  इस  सम्बन्ध
 में  मुझे  भर  भ्रधिक  नही  कहना  है  t
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 [भी  वाजपंयी]  हि

 एक  बात  जो  रेलवे  प्रशासन  में  पिछले  है  कि  कुछ  गम्भीर  रस्थोद्धाटन  होंगे  भौर
 कुछ  दिनो  से  दिलाई  दे  रही  है  वह  है  केन्द्रीय-  झाश्यचर्य  की  बात  यह  है  कि  जो  मजदूरों
 करण  की  प्रवृत्ति  ।  जो  नए  डिविजन  बनाएं
 जा  रहे  हैं  उनके  हैडक्वाटर्स  ऐसी  जगहों  पर
 रखे  जा  रहे  है  जहा  पहले  से  कई  कार्यालय
 विद्यमान  है  ।  बादोकुई  में  जो  हैडक्वार्टर
 था  उसे  जयपुर

 ~
 तथा  गोडा  में  जो  था  उसे

 लखनऊ  मे  लाया  जा  रहा  है।  मैं  नही  समझता

 यह  केन्द्रीयकरण  प्रशासन  की  क्षमता  को  या
 रेल  कर्मचारियों  को  सुविधा  को  बढाने  में

 सहायक  सिद्ध  हो  सकता  है  t  हमें  प्रशासन  में
 क्षमता  को  बनाए  रबते  हुए  जिसे  भ्राप्रेशनल
 एफिशेंसी  कहा  जाता  है,  उसको  बनाए
 रखते  हुए  विकेद्रीयकरण  कायम  रखना
 चाहिए  ।  इस  ष्टि  से  रेल”  मत्रालय  इस

 +  इस  बारे  में  विचार  करे  यह  मेरा  नि  दन  है  ।

 लो  में  जा  चोरिश  होती  हैं  उनके
 बारे  में  ६... ह  यह  स्विंदन  करना  है  कि  एक
 प्रोटैक्शन  फोर्स  बनाई  गई  है  शोर  उस  पर
 जो  श्रापत्तिया  की  गई  है  बे  तो  इस  सदन  में
 झा  चुकी  है  ।  भ्रगर  हम  चोरियों  को  रोकना

 चाहते  है  तो  हमें  इस  बात  का  ध्यान  रखना

 चाहिए  कि  ऐसे  लोगो  के  हाथो  में  राष्ट्रीय
 सम्पत्ति,  जो  रेवो  की  सम्पति  हे  का  सरक्षण
 न  सौंपा  जाए  जो  उसकी  रक्षा  करने  में  समर्थ
 सिद्ध  नहीं  होते  1

 रेलवे  बैगस  की  भी  समस्या  है  निजा-

 मुहीन  रेलबे  बोर्ड  के  नाक  के  नीचे  है।  बड़ा
 ट्राजिट  यहा  होता  है  ।  मैने  वहा  देखा  है  कि
 कैवल  लेबर  की  कमी  के  कारण  गाड़िया
 लद॒ती  नही  है  प्रौर  वैगन  पड़  रहते  है  ।  अगर
 लेबर  की  कमी  है,  मजदूरों  की  कमी  है,  तो
 इसके  लिए  ठंकेदार  जिम्मेदार  है,  उनको
 दंडित  किया  जाना  चाहिये  t  में  रेल”  मत्री

 महोदय  से  निवेदन  करूंगा  कि  अगर  वह
 पिछले  दो  महीनो  के  आकड़े  मंगा  कर  देखेंगे
 कि  कितबे  वैगन  बेकार  पड़े  रहे  और  उस  से
 रेलों  को  कितनी  क्षति  हुई  तो  मुझे  ऐसा  लगता

 की  कमी  है,  लेबर  शार्टज  है,  उसे  रेल  कमें-
 आरियो  की  कमी  कह  कर  टाल  दिया  जाता  है  t

 रेल  कर्मचारी  भ्रधिक  काम  करने  को
 तैयार  है  और  प्रथम  पच  वर्षीय  योजना  को
 सफल  बनाने  के  लिए  रेल  कर्मचारियों  बे  पूरा
 सहयोग  दिया  है  ।  किन्तु  जो  निहित  स्वार्थ  है
 व  रेलो  में  कुछ  ऐसे  अ्रविकारियों  झौर  कर्म-
 चारियो  के  साथ  गठबन्धन  करते  हैं  जिन  की
 ईमानदारी  सदिग्ध  है  और  उसका  परिणाम

 यह  होता  है  कि  कठिनाई  पैदा  होती  है।  इस
 कठिनाई  का  निराकरण  करने  के  लिए  जितने
 भी  इस  प्रकार  के  केन्द्र  हैँ  उन  पर  कडी  दृष्टि
 रखी  जानी  चाहिये  शौर  जो  भी  सुझाव
 कर्मेचारियों  की  ओर से  प्राप्त  होते  है,  जो  स्वय
 काम  में  लगे  है  श्लौर  उस  काम  की  स्थिति

 सुधारना  चाहते  है,  उनके  सुझावों  पर  गम्भी  रता-
 पुवंक  विचार  किया  जाना  चाहिए  ।

 मुझे  और  भ्रविक  कुछ  निवेदन  नदी  करना
 है,  धन्यवाद  |

 4  hrs.
 Shri  Mohiuddin:  Mr.  Deputy-

 Speaker,  Sir,  I  fully  sympathise  with
 the  Minister  of  Railways  in  regard  to
 the  difficulties  that  he  has  to  face  mn
 meeting  the  demands  put  forth  from
 every  section  of  the  House  The  plan
 of  the  Railways  for  the  Second  Five
 Year  Plan  has  been  reduced  and  the
 problems  of  increasing  number  of  pas-
 sengers  and  increasing  quantity  of
 goods  that  are  to  be  transported  have
 to  be  faced.  I  could  see  that  the
 Ministry  has  to  face  very  great  diffi-
 culties.

 In  this  connection,  I  would  men-
 tion  one  point,  and  that  is  that  though
 the  plan  has  been  reduced  to  45  per
 cent  of  increased  capacity  for  pas-
 sengers  and  a  much  smaller  amount
 of  mcreased  capacity  for  goods,  the
 resources  that  the  railways  have  at
 the  present  moment  are  very  meagre.
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 Mr.  Seputy-Speaker:  The  hon
 Member  might  contmue  later  We
 have  to  take  up  voting  on  cut  motions
 and  Demand  No  i  I  have  to  inform
 hon  Members  that  the  President  has
 approved  of  the  introduction  through
 an  Addendum  in  Demand  No  16—
 Railways  “Open  Line  Works—Addi-
 tzons”  of  the  Railway  Demands  for
 Grants  for  1957-58,  of  the  two  items
 mm  question,  namely

 (3)  Purchase  of  financial  interest  of
 Salem  District  Board  in  the
 Suramangal-Salem  Section  of
 Southern  Ralway—Rs  4
 lakhs

 (i)  Purchase  of  financial  interest  of
 Tanjore  District  Board  in
 the  Arantangi-Tiruturaipund-
 Mayavaram  section  with  branch
 line  from  Tiruturaipund:  to
 Agastiyamapalli  (Interrup-
 trons  )

 That  only  shows  how  vast  our  country
 is—

 Railway—Rs  64
 lakhs

 with  a  corresponding  reduction  in  the
 Budget  Estimate  against  Southern
 Razlway,  as  shown  in  the  Addendum
 already  circulated  to  Members  on  the
 5th  July  957

 Shri  T.  B.  Vittal  Rao:  What  is  this
 extraordinary  procedure—something
 being  put  in  at  this  stage?

 Mr.  Deputy-Speaker:  It  has  been
 circulated  to  Members  They  have
 received  copies  of  this  Sanction  of
 the  President  was  required  That  has
 been  received  This  was  only  to  be
 announced  Otherwise,  that  adden-
 dum  has  already  been  intimated  to
 hon  Members

 Shri  7.  8.  Vittal  Rao  But  this  is  a
 very  extraordinary  position

 Shrimati  Renu  Chakravartty  (Basir-
 hat)  We  do  not  oppose  it,  but

 Mr.  Deputy-Speaker:  If  nobody  op-
 Poses  it,  then  there  is  no  jaggada
 about  it

 Shri  T.  B,  Vittal  Rao:  Let  us  have
 some  details

 Mr.  Depnty-Speaker:  I  thought  that
 was  explained  there

 of  Southern
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 Shrimati  Renu  Chakravartty:  We
 want  that  these  lines  should  be  open-
 ed  We  do  not  want  to  oppose  it  on
 principle  But  we  want  to  know  the
 reason  for  this  belated  decision  We
 want  to  know  why  :t  was  necessary
 to  bring  an  addendum  when  already
 we  are  having  the  Demands  commg
 quite  late  in  the  year

 Shri  Jagjivan  Ram:  That  has  been
 explained  therem  This  was  because
 the  negotiations  with  the  district
 boards  and  the  Madras  Government
 were  concluded  very  late  So
 we  could  not  include  these  in  the
 main  budget  The  negotiations  were
 concluded  in  June  So  we  thought  :t
 would  look  rather  strange  if  this  was
 not  brought  in  in  the  main  budget  and
 was  put  in  the  form  of  a  supplemen-
 tary  demand  before  the  House  There-
 fore,  we  thought  it  would  be  better  to
 make  the  payment  earher  to  the
 Madras  Government  and  to  include  :t
 in  the  Budget  itself  as  an  addendum

 Shri  Dasappa  (Bangalore)
 be  welcomed

 Mr.  Deputy-Speaker.  No  doubt,  it
 i8  welcome

 Now  there  are  three  cut  motions—
 Nos  i5,  82  and  84—to  De-
 mand  No  l  which  I  have  to  put  to
 the  vote  of  the  House  separately

 It  must

 Let  the  lobbies  be  cleared

 An  Hon.  Member  What  about  the
 automatic  voting?

 Mr.  Deputy-Speaker.  If  that  neces
 sity  arises,  I  will  explain  it

 Shri  T.  B.  Vittal  Rao:  Is  :t  m  order?
 35  07  hrs

 [Mr  SPEAKER  in  the  Chatr  }
 Mr.  Speaker.  I  shall  now  put  cut

 motion  No  ‘115,  as  amended,  to  the
 vote  of  the  House

 But  before  voting  takes  place,  the
 three  essential  points  to  be  borne  in
 mind  in  connection  with  automatic
 voting  are

 qd)  Members  must  occupy  their  own
 seats—otherwis,  there  will  be
 wrong  indication  of  their  votes
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 (Mr.  Speaker]
 (2)  The  sounding  of  the  gong  will

 be  a  signal  for  Members  for
 casting  their  votes.  Between
 the  sounding  of  the  first  gong
 and  the  second  gong  (an  inter-
 val  of  0  seconds)  which  will
 be  depicted  by  the  rythmic  light-
 ing  of  the  2  red  bulbs  one  after
 the  other  in  the  Time  Indicator
 Board,  Members  are  required  to
 press  the  push  switch  and  the
 appropriate  push  button  sirnul-
 taneously  in  order  that  their
 vote  may  be  recorded.  Unless
 this  is  done,  the  pilot  lamp  will
 not  glow.

 (8)  The  green  button  is  for  ‘Ayes’,
 red  for  ‘Noes’  and  black  for
 ‘Abstain’.  I  shall  now  put  cut
 motion  115,  as  amended.

 The  question  is:

 “That  the  demand  under  the
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 head’  Railway  Board’  be  reduced
 by  Rs,  100."."  Overcrowding  in
 the  trains.”*

 The  Lok  Sabha  divided.

 Shri  M.  M.  Gandhi  (Panchmahals):
 My  push  buttons  are  not  working.

 Mr.  Speaker:  He  did  not  ‘press
 them  simultaneously.

 Shri  M.  M.  Gandhi:  I  have  pressed
 both  simultaneously.

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  The  total  is  wrong;  there  are
 many  more  present,  not  82  only.

 Mr.  Speaker:  Everything  is  all  right.
 The  result  of  the  division  is  as  fol-
 lows:

 Aves  :  54

 Noes  t  128.

 Division  No.  3  }
 Appa,  Shri  K.  0.
 Awasthi,  Shri
 Banerjee,  Shri  S.  M.
 Bharucha,  Shri  Naushir
 Bhogji,  Shri
 Chakravartty,  Shrimati  Renu
 Dange,  Shri  5.  A.
 Dasaratha  Deb,  Shri
 Dasgupta,  Shri
 Deb,  Shri  P.  G.
 Dige,  Sheri
 Dwivedy,  Shri  S.N.
 Ghoaal,  Shri
 Ghose,  Shri  B.  C.
 Goray,  Shri
 Gupta,  Shri  Sadhan
 Imam,  Shri  Mohamed
 Jedhav,  Shri
 Kar,  Shri  Prabhat‘

 Achar,  Shri
 Agrawal,  Shri
 Ambalam,  Shri  Subbiah
 Anjenappa,  Shri
 Arumugam,  Shri  R.  S.
 Arumugam,  Shri  5.  R.
 Ayyakannu,  Shri
 Bakliwal,  Shri
 Balmiki,  Shri

 AYES

 Kodiyan,  Shri
 Kumbhar,  Shri
 Kunhan,  Shri
 Mafida  Ahmed,  Shrimati
 Mahagaonkar,  Shri
 Majhi,  Shri  R.  C.
 Matera,  Shri
 Me  Shri  Naray.  kutiy
 Misra,  Shri  R.  R.
 More,  Shri
 Mukerjec,  Shri  यव,  N.
 Mullick,  Shri  B.C.
 Nayar,  Dr.  Sushila
 Nayar,  Shri  द  ह
 Pande,  ShriK.  N.
 Pande,  Shri  Sarju
 Parmar,  Shri  K.  U.
 Parulckar,  Shri
 Parvathi  Krishnan,  Shrimati

 NOES
 Banerji,  Shei  P.  8.
 Banerjea,  Shri  5.  K.
 Bangshi  Thakur,  Shri
 Basappa,  Shri
 Basumatari,  Shri
 Bhagwan  Din,  Shri
 Bhargava,  Pandit  Thakur  [Das
 Birbal  Singh,  Shri
 Barooah,  Shri  P.  C.

 [  75.  t7.  hrs,
 Patil,  Shri  Bala  Saheb
 Patil,  Shri  Nana
 Patil,  Shri  U.  L.
 Pocker  Sahib,  Shri
 Rai,  Shri  Khushwaqt
 Rao,  Shri  D.  च्,
 Rao,  Shri  T.  ह.  Vittal
 Reddy,  Shri  Nagi
 Siddananjappa,  Shri
 Supakar,  Shri
 Thakore,  Shri  M.  8.
 ‘Tangamani,  Shri
 Vajpayee,  Shri
 Verma,  Shri  Ramji
 Warrior,  Shri

 Chettiar,  Shri  R.  Ramanathan
 Chuni  La},  Shri
 Dasappa,  Shri
 Das,  Shri  K.  K.
 Dasa,  Shri  N.  T.
 Das,  Shri  Ramadhani
 Das,  Shri  Shree  Narayan
 Desai,  Shri  Morarji

 *  Subject  amended  with  the  permission  of  the  Speaker.
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 Deshmukh,  ShriK  5
 Dindod,  Shri
 Dube,  Shr:  Mulchand
 Dwivedi,  ShriM  L
 Gandhi,  Shr:  Feroze
 Ghanshyam  Lal,  Shri
 Ghodaaar,  Shri
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 Gounder,  Shri  Do:
 Hasda,  Shr:  Subodh
 Hukam  Singh,  Sardar
 Jagjivan  Ram,  Shri
 Jaipal  Singh,  Shr
 Jangde,  Shri
 Jedhe  Shri
 Josh:,  Shi  ै  C
 Jyotisha,  Pandit  J  P
 Kale  Shrimati  A
 Kasliwal,  Shri
 Kataki,  Shri  Liladhar
 Kedaria,  ShriC  M
 Keshava,  Shri
 Khan,  Shn  Shahnawaz
 Khedkar,  ShriG  B
 Khim),  Shri
 Krishna  Chandri  Shri
 Kureel,  ShriB  N
 Lahin,  Shr
 Lal,  ShriR  $
 Laxmi  Bai,  Shrimat:
 Maiti,  Shi  N  B
 Mallah  ShnU  ५
 Malvia  Shri  K  B
 Malviya  Shri  Motilal
 Mandal  ShriJ
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 Mantyangedan,  Shri  Ramaswamy,  Shr:  5  V
 Masuriya  Din,  Shri  Ramaswamy,  Shri  K  S
 Mathur,  ShriH  C.  Ramaswamy,  Shr:  P
 Mathur,  ShriM  0  Rameshwar  Rao,  Shri
 Mehds  ShriS  A  Rane,  Shri
 Mehta,  Shri  J  R  Rao,  Shr  E  M
 Menon,  Shri  Krishna  Rao,  ShrniR  J
 Mununata,  Shrimat:
 Mishra,  Shri  Bibhuti
 Mohuuddm,  Shr
 Nadar,  Shri  P  T
 Naik,  Shr:  Mohan
 Narr,  Shri  Kuttakrishnan
 Naldurgkar,  Shri
 Nallakoya,  Shri
 Nanda,  Shr:
 Narasumhan,  Shri
 Narayanasamy,  Shr:
 Nehru,  Shr:  Jawaharlal
 Nehru,  Shrimat:  Uma
 Padalu,  ShriK  \
 Palamyndi,  Shri
 Pande  Shr:C  D
 Panna  Lai,  Shri
 Pate!,  Shrimat:  Maniben
 Patel,  ShriN  N
 Pattabhiraman,  Shri
 Prasad,  Shr:  Mahadco
 Raghutur  Sahai,  Shri
 Raghunath  Singh,  Shr:
 Ra)  Bahadur,  Shri
 Raywh,  Shri
 Ramananda  [rtha,  Swam:

 Reddy,  Shri  Ram:
 Roy,  Shri  Bishwanath
 Rungsung  Suisa,  Shri
 Sahodrabai,  Shrimat:
 Sahu,  Shri  Rameshwar
 Saigal,  Sardar  A  S
 Samant  Sinha,  Dr
 Selku,  Shr:
 Shankariah,  Shri
 Sharma,  Shr  D  C
 Sharma,  Pandit  K  C
 Suddiah,  Shri
 Singh,  ShriB  B
 Singh,  Shri  D  N
 Sinha,  Shri  Satya  Narayan
 Snatak  Shr:  Nardeo
 Sonawane,  Shri
 Sunder  Lal,  Shri
 Sturyanarayanamurthy,  Shri
 Tewari,  Shri  Dwarikenath
 I  hirumal  Rao,  Shri
 homas,  Shr  A  M
 Tiwary,  Pandit  D  N
 Uske,  Shri
 Varma,  Shri  R  B
 Wadiwa,  Shri
 Wodeyar,  Shri

 The  motion  was  negated

 Mr.  Speaker:  I  shall  now  proceed
 to  put  cut  motion  No  782  which
 stands  in  the  name  of  Shri  B  C
 Ghose  The  bell  may  be  rung  Some
 Members  might  have  gone  out  They
 will  come  m  for  this  This  is  a  fresh
 division

 The  question  75

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 to  Rs  l  (Planning  regarding
 expansion  of  Ratlways)”’

 Shri  झ,  P.  Nayar  (Quilon):  The
 lobby  75  closed

 Mr.  Speaker:  It  :s  open  Anybody
 can  come  Hon  Members  will  re-
 member  that  Shr  Feroze  Gandhi
 raised  an  objection  last  time  that  some
 people  had  been  locked  out  I  want
 to  be  careful  now

 The  Lok  Sabha  d:v:ded-

 Ayes  57

 Noes  I5!
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 Divsston  No.  2)
 Appa,  Shr:  K  D
 Awasthi,  Shr;
 Banerjee,  Shri  Pramathsnath
 Banerjee,  ShriS  M
 Beck,  Shri  Ignace
 Bharucha,  Shri  Naushir
 Chakravartty,  Shrimat:  Renu
 Chandraman,  Shri
 Dange,  ShriS  A

 Dasarathe  Deb,  Shri
 Mukerjee,  Shri  ्  क्च
 Mullick,  Shri  B  C
 Nau,  Shri  Vasudevan
 Neyar,  Shri  V  P
 Pande,  Shri  Sarju
 Parmar,  Shri  K  U
 Parulekar,  Shri
 Paravathi,  Krishnan,  Shrimat:
 Patel,  Shn  P  है अ

 Abdul  Lateef,  Shr
 Achar,  Shri
 Achint  Ram,  Lala
 Agrawal,  Shri
 Ambelam,  Shri  Subbiah
 Aojenappe,  Shri
 Arumugam,  Shri  R  $
 Arumugam,  Shri  S  R
 Ayyakannu,  Siri
 Bakliwal,  Sh
 Balmiki,  Shri

 Banern,  ShnP  8
 Banerjea,  Shri  S  AK
 Bangsh:  Thakur,  Shri
 Barman,  Shri
 Basappa,  Shri
 Bsaumatari,  Shri
 Bhagwan  Din,  Shri
 Bhargava,  Pandit  3  hakur  Das
 Bhogy.  Shri
 Bhoh,  Sardar  Shri
 Buel  Singh,  Shri
 Borooah,  Shn  P  ¢
 Chi  Shin  R  Ra  h
 Chum  Lai,  Shri
 Datapps,  Shri
 Das,  Shri  K  K
 Das,  Shri  N  f
 Das,  Shr:  Ramadhan:
 Das,  Shri  Shree  Narayan
 Deen,  Shri  Morarjt
 Deshmukh,  Shr  K  0
 Dindod,  Shr
 Dube,  Shri  Mulchand
 Deiedi,  Shrn  M  L
 Gandtu,  Shr:  Feroze
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 AYES
 Dasgupta,  Shri
 Dage,  Shri
 Drohar,  Shri
 Dwisedy,  Shri  $  N
 Gatkwad,  Shri  B  K.
 Ghoeal,  Shri
 Ghose,  Shri  8  ८
 Goray,  Shri
 Gupta,  Shri  Sadhan
 Imam,  Shr:  Mohamed
 Jadhav,  Shri
 Pat:l,  Shr:  Nana
 Paul,  Shr  ए  L
 Pocker  Sahib,  Shri
 Punnoose,  Shri
 Rat,  Shri  Khushwaqt
 Ramam,  Shri
 Rao,  Shr  0  V
 Rao,  Shri  द  8  Vattal

 eddy,  Shri  Nagi

 NOES

 Gandh,  Shri  M  M
 @Ghanshvam  Lal,  Shri
 gounder,  Shri  Doruiswami
 Hasda  Shri  Subodh
 Hukam  Singh,  Sarda
 Jagjivan  Ram,  Shri
 Jaipal  Singh  Shr
 Jangde,  Shri
 Jedhe  नोधा
 Joshi  Shri  A  (
 Jyotuh:  Pandit  JP
 Kela  Shrimat  4
 Kashwal  Shri
 K  taki,  Shri  Liladher
 Kedar,  Shri  C  M
 Keshava,  Shn
 Kahn,  Shr  Sadath  Ali
 Khan,  Shri  Shahnawas
 Khedkar,  Shri  G  8
 Khimn,  San
 Knahna  C  bandra  Shri
 Krishna,  Shri  M  ह ज
 Kahana,  Rao,  Shri  M  \
 Kurcel,  Shri  BN
 |  abit,  Shri
 Lal,  ShrrR  ५
 Laxm:  Ba,  Shrimat:
 Mafida  Ahmed,  Shnmati
 Mau,  Shi  N  B
 Malhah,  Shin  U  ५
 Malvia,  Shri  K  8
 Malvya,  Shri  Motilal
 Mandal,  Shri,  J
 Mansyangadan,  Shri
 Mavunya  Din,  Shr
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 {18.16  hres,
 Kar,  Shri  Prabhat
 Kodiyan,  Shri
 Kumaran,  Shri
 Kumbher,  Shri
 Kunhan,  Shri
 Mahagaonker,  Shri
 Mayh:  ShriR  C
 Matera,  Shri
 M  Shri  Ni  nk
 More,  Shrs
 Soren,  Shri
 Supakar,  Shri
 Thakore,  ShriM  B
 Tangamani,  Shri
 Vajpayee,  Shri
 Verma,  Shri  Ram
 Warnor,  Shr
 Yaymik  Shri

 Mathur,  Shri  Hi  ¢
 Mathur,  ShriM  D
 Mehd,  ShnS  A
 Mehta,  Shri  J  R
 Menon  Shr  Krishna
 Mainimata,  Shnmau
 Mishra,  Shri  Bibhuti
 Murs,  Shr:  R  D
 Mura  Shn  RR
 Mohiuddin,  Shri
 Murthy,  Shr  BS
 Nidar,  Shri  P  |
 Naik,  Shri  Mohan
 Nar  Shri  Kuttikr:shnan
 Naldurgkar  Shr
 Nallakoya,  Sher
 Nanda,  Shri
 Naraindin,  Shri
 Narasimhan,  Shri
 Narayanasv  amy,  Shri
 Nayar,  Dr  Sushila
 Nehru,  Shri  Jawaharlal
 Nehru,  Shrimat:  Uma
 Padalu,  Shr  K  V
 Pahadia,  Shrr
 Palaniyndt,  Shri
 Palichoudhuri,  Srimat:  [la
 Pande,  Shri  D
 Pande,  ShiiK  N
 Pande,  Shri  Sarju
 Pangarkar,  Shri
 Panigrahi,  Shr:
 Panna  Lal,  Shri
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 Parmar,  Shri  K.  U.  Ramaswamy,  Shr  K  9  s Parmar,  Shri  Deendsndhu  Ramaswamy,  Shri  छ  "ddenanyepos,  Shri
 Parulekar,  Shn  Rameshwar  Rao,  Shri  Stddish,  Shr
 Parvathi  Krishnan,  Shrumati  Ram  Subheg  Singh,  Dr  Singh,  Shri  Be  8
 Patel,  Shrimati  Maniben  Ranbir  Singh,  Ch  Singh,  Shri  ्
 Patel,  Shri  N  N.  Rane,  Shri  binha,  Shr:  Satya  Naravan
 Patel,  ShriP  R  Reo,  Sh  EM  Snatak,  Shri  Nardeo
 Patel,  Shr:  Rayeshwar  Rao,  Shn  R  3  Sonawane,  Shri
 Paul,  Shri  Bala  Sahed  Reddy,  Shr:  Ramr  Subbaroyan,  Shri
 Patil,  Shri  Nana  Roy,  Shr  Bishwanath  Sumat  Prasad,  Shri
 Pati,  580  $  K  Rungsung  ‘Suma,  Shri  Sunder  Lal,  Shr
 pati,  Sh  छ  ६.  Sahodrabar,  Shrimati  Sureyanarnynamethy,  Sti:
 Patnaik,  Shri  U  5  Sehu,  Shri  Rameshw  ar  Fewart,  Shri  Dwarskenath
 Pattabhiraraan,  Shri  Saigal,  Sardar  A.  S  Thomas,  Shri  A  M
 Baila,  Shei  Anthony  Samant  Sinha,  Dr  Tiwary,  Pandit  D)  ह. ड
 Prasad,  Shr:  Mahadev  Sanganna,  Shri  Uike,  Shri

 sth Raghubir  Seba,  Shr  ‘Seiku,  Shei  Upadhyay,  Pandit  M  Due
 Raghunath  Singh,  Shri  Shah,  Shrimats  Jayaben  Varma,  Shui  M,  L.,
 Rey  Bahedur,  Shei  Shankesh,  Shei  Varma,  Shr  RB
 Rayah,  Shr:  Sharma,  Shn  D  C  Wadiwa,  Shri
 Ramananda  Tirtha,  Swams  Sharma,  Pandit  K  C  Wodeyar,  Shn

 Ramaswami,  Shi  5  द  Shukls,  Shr  ¥  C
 The  motion  was  negatwed

 Mr,  Speaker:  I  shall  now  put  cut  dent’s  Specigi  Powers  under motion  No  84  which  stands  in  the  Article  Bil  of  the  Constitution  wu name  of  Shrimati  Parvathi  Krishnan  the  case  of  Railway  Emplo- Is  it  necessary  to  divide  on  this?  ‘Uees )”  !
 Some  Hon.  Members:  Yes  The  Lok  Sabha  dtvided.
 Mr.  Speaker:  The  bell  may  be  :ung  Mr,  Speaker:  The  opposition  seems The  question  ts.  to  he  gaming!  The  result  of  the  divi-

 “That  the  demand  under  the
 au“  ७

 head  ‘Railway  Board’  be  reduced  Ayes  60 by  Rs  00  (Use  of  the  Pres  Noes  :  52
 AYES

 Diveston  No.  3]  (i5.22  fre.
 Appa,  Sh  k  2)  Tadhas,  Shr  Paul,  Shri  Bala  Saheb Awasht,  Shr  Japal  Singh,  Shn  Patt,  Shri  Nene Banerjee,  Shr  Pramathanath  Kar,  Shr  Prabhat  Vocker  Satub,  Shri Baneryee,  587  5  M  Kodsyan,  Shr)  Punnoose,  Shr Beck,  Shri  Ignace  Kumaran,  Shri  Rai  Shr  Khushwaqt Bharucha,  Shri  Naushir  Kumbhar,  Shri  Ramam,  Shri Chakravartty,  Shrimat:  Renu  Kunhan,  Shri  Rao,  Shn  ft)  ६ Chandramam,  Shri  Meh  ageonkar,  Shn  Rao.  Shri  TR  Antal Dange,  Shr:  Mahi  Sin  RC  Reddy,  Shri  N  igt Dasagatha  Ded,  Shr:  Matera  Shn  Soren,  Shri Dasgupta,  Shri  Menon,  Shri  Narayanatkuty  Nupakar,  Shr Deb,  Shr  P  G  More,  Shri  Shakore,  Shri  ह  8 Dage,  Shri  Mukeryec,  Shri  Ef  N  fangamam)  Shri Drohar,  Sbri  Mulik,  Shn  B.C  Vaypayee  Shri Dwivedy,  Shri  ५  N  Nair,  Shr  Vasudevan  Nal,  Shri Gaikwad,  Shn  BK  Nayar,  Sha  VP  Verma,  Shr:  Ramil Ghosal,  Shr:  Pande,  Shri  Serju  Wernor,  Shr: Ghose,  Shr:  8  C  Parmar,  Shri  Deenbandh,  Seni,  Shar Goray,  Shr:  Parulekar,  Shri

 Gupta,  Shr:  Sedhan  Parvath:  Krishnan,  Shrimgy, Imam,  Shri  Mohamed  Patel  Shr  P  R
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 Abdul  Lateef,  Shr:
 Achar,  Shri
 Achint  Ram,  Lala
 Agrawal,  Shri
 Ambalam,  Shri  Subbiah
 Anjanappa,  Shri
 Arumugem,  Shr  R  5
 Arumugam,  505  S  R
 Ayyakannu,  Shr
 Bakhwal,  Shri
 Balmiki,  Shri
 Banerjee,  Shri  ९  8
 Banerjes,  Sh  S  K
 Bangshi,  Thakur  Shri
 Basappa,  Shri
 Bssumatar!,  Shri
 Bhagwan  Dim,  Shn
 Bhargawa,  Pandit  Thakur  Das
 Bhogy,  Shri

 Bhoh,  Sardar,  Shri
 Barba!  Singh
 Borooah,  Shri  P  C
 Ch  ,  Shn  R  R  han
 Chun  Lal,  Shr
 Dasappa,  Shri
 Das,  ShriK  K
 Das,  Shr  ह. द  7
 Das,  Shr:  Ramdham
 Dus,  Shri  Shree  Narayan
 Datar,  Shr
 Desai,  Shr:  Morarn
 Deshmukh,  Shn,  K  6
 Dindod,  Shri
 Dube,  Shr:  Mulchand
 Dwivedi,  ShriM  L
 Gandhi  Shri  I  croze
 Gandhi  ShrM  M
 Ghanshyam  I  al,  Shri
 Gounder,  Shr:  Doraisw  im
 Harvam,  Shri  Ansar
 Hasda,  Shri  Subodh
 Hukam  Singh  Sardar
 Jagiuvan  Ram,  Shri
 Jangde,  Shri
 Jedhe,  Shr
 Joshs,  Shr  A  (
 Jyoush:,  Pandit  J  P
 Kale,  Shrimat:  A
 Karmarkar,  Shri
 Kasliwal,  Shri
 Kata,  Shri  Luiadhar
 Kedaria,  Shri  M

 Mr.  Speaker:  I  will  now  put  the
 Demand  te  the  vote

 The  question  is:

 NOES

 Keshava,  Shri
 Khan,  Shri  Sad  th  Alt
 Khan,  Shri  Shahnawaz
 Khedkar,  ShriG  8
 Khimn,  Shri

 Krishna  Chandra,  Shi:
 Keishna,  Shri
 Kureel,  Shr  B  N
 Lahn,  Shri
 Lal,  ShriR  $
 Laxm:  Bat,  Shrimati
 Mafida  Ahnid,  Shrimati
 Main,  ShriN  8
 Mallah,  Shri  U  $
 Malvia,  Shri  K  8
 Malviya,  Shei  Motilal
 Mandal  Shr  J
 Manuyangadan,  Shri

 Addon  Dip  She
 Mathur,  Shri  H  C
 Mathur,  Shri  M  D
 Mehdi,  Shri  S  4
 Mehta,  Shi  J  R
 Mraimati,  Shrimat:
 Mishra,  Shri  Bibhuts
 Masta,  Shr  R  0
 Mura,  Shri  R  R
 Mohuuddin,  Shri
 Murth,  Shri  B  S
 Nadar,  Shr  P  T
 Naik,  Shri  Mohan
 Naz,  Shr  Kutnkriahnee
 Naldurgkar,  Shri
 Nanda,  Shri
 Naraindin,  Shri
 Narasimhan  Shri
 Naravinaswutny,  Shri
 Noyar,  Dr  Sushil
 Nehru  Shri  Jawahailal
 Nehru  Shrimaeti  Uma
 Padalu  Shunk  ५
 Pahidia  Shri
 Palamiynd,  Shri
 Palthoudhurt  Shrimats  [lu
 Pande,  Shr  (  D
 Pande  Shri  K  N
 Panna  Lal,  Shri
 Patel,  Shrimat:  Mamben
 Patel,  Shr:  N  N
 Pattabhiraman,  Shri
 Prasad,  Shri  Mahadeo

 The  motion  was  negatyed

 “That  a
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 Raghubir  Sahai,  Shri
 Raghunath  Singh,  Shri
 Ray  Bahadur,  Shri
 Rayiah,  Shri
 Ramanands  Tirtha,  Swam
 Ramaswami,  ShrS  ४
 Ramaswamy,  Shri  K  ५
 Ramaswamy,  Shri  P
 Rameshwar  Rao,  Shri
 Ram  Subhag  Singh,  Dr
 Ranbir  Smgh,  Ch
 Rane,  Shr:
 Rao,  Shr!  M
 Rao,  Shi  R  J
 Reddy,  Shri  Ram
 Roy,  Shr:  Bishwanath
 Rungsung  Suisa  Shri
 Sahodrabar,  Shrimati
 Sahu,  Shr:  Rameshwar

 Sasgal,  Sardar  A  S
 Samant  Sinha,  Dr
 Sanganna,  Shri
 Sarhadi,  Shr:  A  S
 Satyabh.  Dewi,  Shri
 Selku,  Shri
 Shankarmh  Shri
 Sharma  Shri  D  C
 Sharma,  PanditK  (
 Siddananjappa  Shri
 Siddiah,  Shri
 Singh,  Shn  B  8
 Singh,  Shri  D  ्य
 Sinha,  Shri  Satya  Niravan
 Snatak,  Shr:  Nardee
 Sonawane  Shri
 Subbaroyan  Dr  P
 Sumat  Prass  a  Shri
 Sunder]  al  Shr
 Sury  maray  mamurthy  Shri
 Tewart  Shr:  Dwarik  inath
 Tmrumal  Rao,  Shri

 Thomas,  Shri  A  M
 Tiwary  Pandit  D  N

 Uake,  Shri
 Upadhyay,  Pandit  Munwhwar Dutt
 अहा.  ShriM  L
 Varma  Shri  R  8
 Wadiwa,  Shri
 Wodeyar  Shri

 sum  not  exceeding Rs  41,706,000  be  granted  to  the
 President  to  complete  the  sum
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 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1958,  mn  respect
 of  Demand  No  i—Ratlway
 Board”

 The  motion  was  adopted
 Mr.  Speaker:  There  are  0  minutes

 more  Shri  Mohiuddm  will  continue
 his  speech

 Shri  Mohiuddin-  The  Ra:lway  Munis-
 try  are  no  doubt  anxious  that  some
 facilities  should  be  provided  and  as
 much  expansion  of  the  railways  should
 take  place  as  possible,  but  they  have
 not  got  funds  It  was  expected  that
 when  the  railways  are  in  urgent  need
 of  funds,  the  obvious  course  was  that
 the  Railway  Munister  should  have
 come  forward  before  Parliament  with
 proposals  for  increasing  the  railway
 fares  for  passengers  and  for  goods  in
 order  to  cover  the  gap  which  is  there
 for  the  construction  and  expansion
 Unfortunately,  the  passenger  fare  has
 been  raised,  not  for  the  purposes  of
 the  Railway  And,  I  think,  this  was
 not  desirable  The  States  may  get
 some  funds,  Rs  50  or  Rs  60  lakhs  or
 even  Rs  70  lakhs  each,  but  that  ts
 only  a  small  amount  as  compared
 with  their  own  requrements  If  the
 Railway  Admunuistration  itself  had
 raised  the  passenger  fare,  they  would
 have  got  at  least  Rs  2  to  Rs  5
 crores  and,  in  about  five  years  time,
 perhaps,  they  would  have  Rs  60  to
 Rs  75  crores  for  purposes  of  adding
 more  wagons,  more  coaches  and  trac-
 tion  power

 The  hon  Munister  said  this  morning
 that  he  has  stopped  prestige  buildings
 That  .  very  good  I  hope  that  un
 necessary  construction  on  the  railways,
 even,  for  example,  raising  of  plat-
 forms  and  similar  things  which  are
 not  essential  at  the  present  moment,
 will  be  dropped  and  the  savings  thus
 effected  will  be  used  for  the  purposes
 of  adding  more  wagons  or  coaches  for
 the  transport  of  goods  and  Passengers

 The  Ministry  has  introduced  in_  the
 last  two  years,  third-class  air-condi-
 tioned  coaches  They  are  running
 between  important  stations  I  do  not
 know  what  :s  the  policy  of  the  Minis-

 Bilis  and  Resolutions
 try  mn  regard  to  extending  these  air-
 conditioned  coaches  Alr-conditioned
 trams  or  De  Luxe  trains,  as  they  are
 called,  do  not  seem  to  be  very  popt-
 lar  They  may  grow  popular  in
 course  of  time,  but,  at  the  present
 moment  they  are  not  popular  From
 the  figures  of  new  units  of  wagons
 and  other  coaches  that  have  been
 given,  I  find  that  for  1957-58,  aur-
 conditioned  coaches  have  not  been
 ordered  This  is  given  on  page  76  of
 the  Rolling-stock  Programme,  Part  I
 Air-conditioned  coaches,  full  or
 partial,  १2५  shown  as  nil  on  page  76
 under  the  head,  ‘Rolling-stock  for
 957-58’  This,  I  hope,  means  that  no
 new  air-conditioned  coaches  will  be
 constructed  or  smported  for  the  time
 being  and  that  the  Minister  will  an-
 nounce  as  a  matter  of  policy  that  the
 programme  for  air-conditioned  coaches
 has  for  the  present,  been  suspended

 The  programme  for  rolling-stock  Is.
 given  in  a  summary  form  on  the  same
 page  It  is  shown  there  that  broad-
 fuage  goods  wagons  for  general  ser-
 vices  have  been  ordered  to  the  extent
 of  ‘14,046  There  is  some  confusion  in
 these  figures  I  am  pointing  this  out
 in  order  to  draw  the  attention  of  the
 Minister  that  the  figures  given  in  the
 budget  Papers  should  be  more  clearly
 given  so  that  for  laymen  like  me  there
 is  no  confusion  In  the  White  Paper
 on  the  Railway  Budget,  the  figure
 given  on  page  34  for  wagons  for  new
 acquisitions  is  17,674  in  terms  of  four-
 wheelers  At  one  place  the  number
 of  wagons  iS  given  as  14,000,  at  an-
 other  it  is  17,000  This  difference  in
 fugures  causes  confusion  in  the  minds
 of  people

 Mr  Speaker  The  hon  Member
 may  continue  the  next  day  We  will
 take  up  the  next  business  now

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 First  Riport
 Sardar  Hukam  Singh  (Bhatinda)

 Sir,  I  beg  to  move
 “That  this  House  agrees  with

 the  First  Report  of  the  Committee
 on  Private  Members’  Bulls  and
 Resolutions  presented  to  the
 House  on  the  I7th  July,  1967”
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 [Sardar  Hukam  Singh]
 In  this  report,  the  Committee  has

 recommended  that  the  first  resolution
 regarding  the  appointment  of  a  Second
 Pay  Commission  he  allowed  2  hours
 and  fifteen  minutes,  the  second  one,
 two  hours  and  the  third  and  fourth
 ones,  l  and  Ww  hours  respectively,
 though  there  is  a  very  small  chance  of
 their  coming  up,  it  35  usual  for  the
 Committee  to  allot  trme  for  these  reso-
 lutions  so  that  they  may  come  up  if
 any  of  the  others  are  not  taken  up

 In  the  morning,  as  you  would  recall,
 an  objection  was  taken  by  an  hon
 Member,  the  hon  Mover  of  the  reso-
 lution  No  1,  that  he  had  no  intima-
 tion  that  the  Committee  would  meet
 at  3-30  and  that  he  was  informed
 that  the  meetmg  of  the  Committee
 would  take  piace  at  4  Pm  and  so  he
 could  not  reach  the  meeting  in  time
 and  so  the  Committee  had  taken  a
 decision  According  to  him,  it  was  a
 very  important  resolution  and  so  a
 longer  time  must  be  allotted  to  it

 The  facts  are  as  follows  In  the
 first  mstance  the  meeting  was  con-
 vened  for  4pm  But  there  was  acon-
 flict  between  the  Business  Advisory
 Committee  and  this  meeting  and  so
 this  meeting  had  to  be  accelerated
 and  taken  up  at  330  The  second

 “notice  was  wsued  But  it  is  correct
 that  two  hon  Members  came  to  me
 subsequently  saying  that  they  did  not
 receive  this  change  in  time

 I  am  sure  the  hon  Member  would
 agree  that  a  conclusion  was  arrived  at
 last  time  for  this  resolution  and  the
 same  allotment  was  made  now—
 namely  2  hours  and  5  minutes  No
 harm  was  done  to  him  and  his
 absence  was  not  responsible  for  this
 time  allotment  We  considered  it  and
 all  the  Members  were  agreed  that
 2  hours  and  १5  minutes  were  suffi
 ecient  for  this  resolution  Therefore,
 even  if  he  did  not  get  this  information
 of  the  change  m  time,  it  was  the  de
 liberate  opinion  of  the  Committee  that
 this  allotment  was  the  proper  one  and
 therefore,  the  Committee  gave  that

 39  JULY  957  on  Private  Members’  है... ड  4350
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 time  I  request  that  this  motion  may
 be  adopted  .

 Shri  Warrior  (Trichur)  Six,  it  was
 true  that  on  the  previous  occasion,
 2  hours  were  allotted  Since  then
 many  things  have  happened  Many
 hon  Members  of  this  House  have
 evinced  keen  interest  in  this  subject
 So,  :t  will  be  advantageous  for  all  of
 them  The  reason  for  postponing  this
 Resolution  last  time  on  July  3]l  was
 that  at  the  fag  end  of  the  session,
 Members  may  not  be  able  to  express
 their  opinion  on  this  vital  subject  So,
 I  crave  the  indulgence  of  the  House
 to  extend  the  time  by  one  hour  more
 and  that  the  House  may  sit  till  7  pM

 Shri  Sadhan  Gupta  (Calcutta—
 East)  This  particular  question  as-
 sumed  a  very  great  impdrtance  im
 view  of  the  insistent  demand  of  large
 sections  of  the  Central  Government
 employees  for  the  appointment  of  a
 Pay  Commission  That  is  one  of  the
 reasons  which  enhances  the  import-
 ance  of  the  Resolution  Secondly,  it
 Is  reported  that,  besides  the  Finance
 Minister,  the  Prime  Minister  or  the
 Home  Minister  may  intervene  in  the
 debate  and  presumably  they  would
 take  some  time  and  so  we  and  other
 Members  must  have  time  they  would
 otherwise  have  had,  if  it  was  a  nor-
 mal  resolution  where  just  one  Munis-
 ter  speaks  That  is  why  I  feel  there  कप
 a  very  strong  case  for  some  extension
 of  time,  be  it  by  one  hour  or  some-
 thing  like  that  We  can  extend  the
 sitting  of  the  House  if  necessary

 Shri  C  P.  Pande  (Naim  Tal)  It
 can  be  taken  up  next  Fmday

 Mr.  Speaker  We  have  commenced
 at  3-30  Normally,  3%  hours  are  there
 if  we  rise  at  6  pm  If  the  House  ts
 willing  to  sit  and  the  hon  Munster  is
 willing  to  reply  at  6  O’Clock  we  can
 sit  till  6-30

 Some  Hon  Members  No

 Shri  B.  §S.  Murthy  (Kakinada—
 Reserved-Sch  Castes)  We  have  other
 work
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 Mr,  Speaker:  What  78  the  other
 work?

 sri  B.  S.  Murthy:  The  Party  meet-
 ing  is  there

 Mr,  Speaker:  The  hon  Members  on
 this  side  of  the  House  can  go  half  an
 hour  later  It  does  not  matter  Will
 the  hon  Munster  start  at  6  o'clock?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  am  completely  in
 the  hands  of  the  Chair

 Mr.  Speaker:  I  would  hke  to  know
 how  much  time  he  would  take

 Shri  T.  T.  Krishnamachari:  It  all
 depends  op  the  fire  and  limestones
 that  come  from  the  Opposition  -

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  For  the  present,

 ~we  may  accept:  that  arrangement
 Mr.  Speaker:  The  hon  Munster

 will  start  at  6  o’Clock  The  discussion
 will  go  on  tl  6  He  can  take  wnat-
 ever  time  he  likes  Therefore,  the
 House  will  sit  till  6-30  Let  us  see
 if  we  have  to  sit  a  few  more  minutes
 Though  a  formal  amendment  has  to
 be  moved  to  the  motion,  I  will  waive
 that  objection  and  put  the  motion  with
 this  amendment

 ‘subject  to  the  modification  that
 the  time  allotted  for  the  discussion
 of  the  resolution  regarding  ap-
 pointment  of  a  Second  Pay  Com-
 mission  be  increased  by  thirty
 minutes  ”

 I  will  now  put  the  motion  as  amend-
 ed  by  this  amendment

 The  question  As.
 “That  this  House  agrees  with  the

 First  Report  of  the  Committee  on
 Private  Members’  Bills  and  Reso
 lutions  presented  to  the  House  on
 the  l7th  July,  1957,  subject  to  the
 modification  that  the  time  allotted
 for  the  discussion  of  the  resolution
 regarding  appointment  of  a  Se-
 cond  Pay  Commussion  be  increased
 by  thirty  minutes”

 The  motion  as  amended  was  adopted

 Shri  Bibhuti  Mishra
 What  about  my  time?
 trons  )

 (Bhagaha)
 (Interrup-

 Second  Pay  Com:
 Sardar  Hukam  Singh:  The  second

 resolution  is  his  resolution.  One
 munute  has  been  taken  on  the  earlier
 day  for  the  first  resolution  So,  after
 spending  this  2  hours  and  48  minutes
 on  the  first  resolution,  fifteen  minutes
 were  left  for  the  second  resolution
 today  Now  that  it  has  been  changed,
 he  wants  at  least  five  minutes  at  the
 end

 Mr,  Speaker:  Very  well  He  wants
 to  have  a  chance  to  move  his  resolu-
 thon?

 Some  Hon.  Members:  Yes

 Mr.  Speaker:
 consider  :t  then

 Very  well  Let  us

 RESOLUTION  RE  APPOINTMENT
 OF  SECOND  PAY  COMMISSION—
 contd

 Shri  Warrior  (Trichur)  Mr
 Speaker,  I  had  moved  this  Resolution
 in  the  first  session  of  the  Second  Par-
 hament  I  did  not  have  an  oppor-
 tunity  to  amplify  all  the  salient  points
 connected  with  this  very  important
 subie-t  which  had  been  hanging  fire
 all  the  time  since  not  only  the  first
 session  of  this  Parliament  but  Since  a
 resolution  moved  by  another  hon
 Member  955  in  the  First  Parliament

 5  40  hrs

 [Mr  Deputy-Speaker  tn  the  Char]

 In  the  first  instance,  I  would  say
 that  this  ought  not  to  have  been  so
 If  the  Government  had  considered  it
 as  a  matter  of  grace  or  at  least  as  4
 matter  of  justice,  this  resolution  for  a
 Second  Pay  Commission  would  have
 been  granted  a  long  time  back  and
 this  thing  would  not  have  happened
 This  Resolution  would  not  have  come
 here  There  is  so  much  discontent  in
 the  absence  of  such  a  graceful  action
 on  the  part  of  the  Government  Now
 things  have  come  to  such  a  pass  that
 even  those  sections  of  the  employees
 which  had  not  been  asking  for  a  se-
 cond  Pay  Commussion  are  doing  so.  I
 know  as  a  matter  of  fact  that  itis  a
 very  difficult  situation  for  the  Gov-
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 {Shri  Warrior)
 ernment  as  well  as  the  organisations
 which  are  leading  the  employees  of
 the  State

 Mr.  Deputy-Speaker:  This  House
 expects  its  Members  to  rise  to  their  full
 stature  when  they  are  speaking

 Shri  Warrior:  I  am  only  tall  enough
 for  this,  I  am  not  taller

 Mr.  Deputy-Speaker:  I  am  not  com-
 plaining  about  his  size  or  height

 Shri  Warrior:  At  any  rate  I  am
 not  lying  down

 I  will  now  resume  my  thread  from
 the  Fifteenth  session  of  the  Indian
 Labour  Conference  which  recently
 held  its  deliberations  and  adopted  cer-
 tain  resolutions  At  the  Fifteenth
 Session  of  the  Indian  Labour  Confer-
 ence  the  fact  that  a  fair  wage  and  a
 hvmg  wage  should  be  fixed  was  ac-
 cepted  by  all  concerned  Considering
 the  situation  prevailing  m  the  country,
 the  increase  in  prices,  the  difficulties
 experienced  by  all  sections  about  the
 necessities  of  life,  the  Indian  Labour
 Conference  after  much  deliberation
 agreed  to  fix  a  fair  wage  and  from  a
 fair  wage  to  a  living  wage  They
 knew  pretty  well  from  facts  and
 figures  available  that  the  cost  of  living
 index  number  had  risen  abnormally

 Apart  from  that  when  the  wages
 question  was  raised  there  was  agree
 ment  from.  all  sections  that  wage
 boards  should  be  set  up  in  all  indus
 tmes  as  far  as  possible  Now  it  has
 become  the  practice  with  the  Govern
 ment  with  the  employers  and  with
 labour  to  institute  wage  boards  in  one
 industry  after  another,  and  although
 fair  wages  have  not  been  fixed,  it  has
 been  accepted  that  at  least  there
 should  be  a  mimimum  wage  through
 out  the  land  It  is  an  admitted  fact
 that  the  Government  are  the  biggest
 employers  in  the  country,  especially
 the  Central  Government  which  em-
 ploys  about  eighteen  to  twenty  lakhs
 of  employees  But  inspite  of  the  fact
 that  private  employers  have  taken  a
 Jead  to  give  far  wage  for  their  own
 employees,  with  the  concurrence  of
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 the  Central  Government,  the  Ceniral
 Government  itself  is  not  willing  to
 accept  that

 What  is  the  ground  for  demanding
 fixation  of  a  fair  wage  The  reason
 is  very  simple  and  very  justifiable
 and  that  is  that  the  cost  of  hving  index
 has  gone  up  above  the  normal  figure.
 I  cannot  help  saying  that  Government
 have  lost  a  good  opportunity  m  settl-
 ing  this  important  dispute  with  its
 employees,  especially  those  who  have
 already  given  notice  of  direct  action,
 for  instance,  the  P  and  T  workers,
 the  dock  workers  and  the  Civil  Avia-
 tion  employees

 Yesterday  the  Minister  of  Transport
 and  Communications  made  a  state-
 ment  We  had  been  very  anxiously
 awaiting  a  statement  from  Govern-
 ment  and  we  had  naturally  and  very
 justifiably  expected  that  a  very  gener-
 ous  gesture  would  be  forthcoming
 from  that  side  But  ]  very  humbly
 put  it  to  you  that  it  had  been  most
 disappointing  Government  know
 pretty  well  that  things  will  not  be  m
 their  hands  after  a  while  Things  have
 gone  to  such  a  stage  that  Government
 itself  and  the  spokesmen  of  Govern-
 ment  have  not  got  anything  to  say
 against  such  a  justifiable  demand
 For  instance  in  private  and  in  certain
 of  their  party  meetings,  the  hon  the
 Prime  Minister  himself  was  kind
 enough  to  refer  to  this  matter  and
 said  that  the  only  fear  of  Government
 in  allowing  the  appointment  of  a
 Pay  Commission  ३5५  that  the  recom-
 mendations  that  would  come  from
 such  a  Commision  is  a  foregone  con-
 clusion  There  is  no  other  argument
 to  be  put  forward  against  the  ap-
 pointment  of  such  a  Commission  The
 Commission  would  go  into,  the  matter
 and  after  scrutinising  all  the  facts  and
 figures  available,  they  would  have  no
 other  go  but  to  accept  the  fair  and
 justifiable  demands,  the  very  natural!
 demands  of  the  workers  and  em-
 ployees  of  the  State  We  are  sorry
 that  a  golden  opportunity  of  showing
 grace  to  their  employees  and  taking
 the  wind  off  the  sales  of  the  oppost-
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 tion  was  lost  Perhaps  they  can  mend
 it

 Now,  Sir,  what  is  the  objection  to
 the  appomtment  of  a  second  Pay  Com-
 mission  The  first  Pay  Commission
 was  appointed  not  by  this  Govern-
 ment,  not  by  the  national  govern-
 ment,  not  by  an  independent  govern-
 ment—it  must  be  remembered  too
 well  The  First  Pay  Commission  was
 appointed  while  the  Britishers  were
 here  Luckily  the,  report  came  after
 we  had  attained  independence,  after
 a  nationa)  government  had  been  insti-
 tuted  in  place  of  an  alien  government
 I  do  not  wish  to  go  into  the  details  of
 the  report  of  the  first  Pay  Commis-
 sion,  nor  do  I  wish  to  refer  to  their
 recommendations  But  two  basic
 facts,  two  basic  considerations,  were
 established  by  that  Caramissian  and
 they  were  accepted  by  Government
 What  were  they?  The  first  is  that  the
 Pay  Commission  having  gone  into  all
 relevant  matters  came  to  the  conclu-
 sion  that  they  were  basing  the  salary
 of  government  employees  on  starva-
 tion  level  If  the  income  goes  below
 that  in  relation  to  the  living.  cost
 index  in  relation  to  the  rising  prices,
 the  employees  are  hkely  to  go  below
 starvation,  that  is  utter  starvation
 The  second  basic  fact  was  that  al
 though  the  employees  had  a  rightful
 claim  for  more  emoluments  more  in-
 come,  still  national  interests  should  be
 taken  into  consideration  Industrial
 and  other  developments  are  there  and
 they  should  not  be  jeopardised  The
 development  of  the  whole  Social  struc-
 ture  of  the  country  35  there  and  that
 should  not  be  endangered  So,  natural-
 ly,  in  consultation  with  financiers,
 economists  and  all  those  who  were
 in  the  know  of  things,  giving  full
 consideration  to  all  those  aspects,  the
 Commission  recommended  that  this
 starvation  level  is  the  only  level  which
 could  be  allowed  at  that  time  Why?
 Not  because  the  employees  had  no
 clams  for  better  wages  and  better
 conditions  of  service,  but  because  the
 larger  interests  of  the  development  of
 the  nation  were  to  be  considered  along
 with  that,  and  only  m  relation  to  the
 interests  of  the  nation  as  a  whole  the
 sectional  demands  of  a  section  of  the
 people  should  be  met
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 Basing  all  their  calculations  on  these
 two  things  they  suggested  that  wages-
 and  Gearness  allowance  should  be
 there  What  was  their  finding?  They
 found,  and  all  people  thought  that.
 was  justifiable,  that  the  lving  cost
 indeX  will  remain  somewhere  near
 60  or  170,  that  everything  will  come
 to  normalcy  Every  economist  hag
 beer  thinking  like  that  There  were
 econumic  prophets  who  had  said_  thas
 normalcy  will  come  after  the  war  and
 that  4n  the  post-war  period  the  cost
 of  living  index  will  come  down  to
 somewhere  near  60  or  770  Sorry,
 they  all  proved  to  be  very  false  pro-
 phetS  and  things  got  out  of  ther
 hands,  out  of  their  calculations  Not
 only  it  did  not  come  down  to  60  or
 i70  at  present  it  nas  shot  up  to  420.

 snr  Frank  Anthony  (Nomunated-
 Anglo-Indians)  439

 shri  Warrior.  If  it  75  439  all  the
 more  better

 Mr  Deputy-Speaker  Members
 should  not  get  nervous  if  the  hon
 Member  chooses  that  figure

 shri  Warrior  It  is  the  first  time
 that  I  am  speaking  in  this  Parliament
 and  I  may  be  allowed,  Sir  to  be  a  bit
 nervous

 At  that  time,  when  the  wage  was
 fixed  on  the  basi,  of  a  cost  of  living
 index  of  60  or  170,  the  Commission
 thovght  and  rightly  so  that  over  and
 above  that  3470  point  whatever  in-
 crease  there  is  m  the  cost  of  living
 index  must  be  met  with  dearness  al-
 lowance  I  understand  Sir,  and  I
 think  I  am  right  in  that,  many  coun-
 tres  who  had  been  actually  physical-
 ly  snvolved  m  war  who  actually  bore
 the  brunt  of  the  war  who  were  actual-
 ly  affected  directly  by  the  war  have
 aij  done  away  with  the  dearness  al-
 fowance  business  Our  country  which
 was  not  directly  affected  in  the  sense
 that  there  was  no  bombing  or  war
 heré  after  twelve  years  of  the  war  is
 stil}  retaining  it  Whereas  many  coun-
 tries  have  healed  the  wounds  of  war,
 we  are  still  retaining  the  dearness  al-
 Jowance  business  Let  it  not  be  so
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 {Shri  Warrior]
 Even  there  the  Pay  Commission

 though  that  the  employees  should  be
 paid  at  least  four  annas  per  pomt
 whenever  there  is  a  mse,  and  for
 every  20  points  they  must  be  given
 Rs  5  That  was  the  conclusion
 arrived  at  by  the  Commission,  so  that
 the  starvation  level  at  least  could  be
 kept  on  and  people  would  not  go
 felow  that  starvation  level

 That  was,  if  I  remember  correctly
 when  the  cost  of  lhving  index  was  at

 326  From  there  it  has  risen  to  420  or
 440,  whatever  it  might  be  I  do  not
 say  that  it  ts  going  to  remain  at  439

 or  440,  it  may  come  down  after  the
 lean  months  Even  then,  it  is  never
 going  to  be  what  the  Commission  had
 foretold,  60  or  70  It  will  not  even
 «ome  to  320,  the  figures  at  the  time  of
 the  recommendations  made  by  the
 ‘Commission

 If  it  was  only  a  question  of  certain
 trade  union  demands  or  economic
 demands  to  be  granted  to  the
 employees  to  have  a  better  living,  we
 would  not  have  come  forward  with
 ‘this  resolution,  atleast  on  my  part  I
 -would  not  have  moved  such  a  resolu-
 tion  The  other  point  also  has  to  be
 accepted,  and  we  accept  :t  in  full
 without  any  reservation  whatever,
 that  the  larger  interests  of  the  nation
 should  also  be  considered  That  as,  in
 fact,  the  main  point  The  workers  and
 employees  in  the  country  had  been
 *hghtening  their  belts  all  through  these
 years  They  were  not  meted  out
 ‘with  any  justice  whatever  on  the
 pomt  of  emoluments  or  economic
 assistance  In  the  budget  debate  and
 -other  discussions  m  this  House  things
 have  come  to  lght  that,  where  the
 profit  has  increased,  production  has
 increased,  Munsters  had  increased,
 States  had  mcreased  and  everything
 else  has  increased,  only  the  employees
 salaries  have  decreased  and  their

 semoluments  have  not  mereased  (In-
 terruptions)

 The  employees  are  not  asking  for  a
 ‘etterment  of  their  lving  conditions
 alone,  they  are  asking  for  a  better
 economic  condition  in  this  country  in
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 the  interests  of  the  nation  as  a  whole
 If  it  2s  only  a  sectional  demand  we
 can  easily  negotiate  with  respect  to
 that  The  Government,  even  at  the
 top,  views  the  thing  as  though  it  is
 only  a  sectional  demand  of  a  few  of
 its  employees  It  78  not  so  A  wider
 interest  45  involved  in  it,  because  we
 know  from  the  budget  speeches  made
 here  not  only  from  this  side  but  also
 from  the  other  side,  that  things  are
 not  going  quite  all  right

 When  profits  have  increased  by  30
 per  cent,  when  production  has  increas-
 ed  by  40  per  cent  or  more,  When  the
 national  income  has  increased  by  20
 per  cent  or  more,  whefi  even  the
 industrial  workers  have  got  a  share
 though  not  a  due  and  _  justifiable
 share,  how  can  the  Government
 employees  alone  be  left  out  without
 being  meted  out  with  justice?  Why
 is  it  that  they  alone  are  not  given  an
 increase?  If  you  want  to  extract  the
 maximum  work  from  your  employees,
 if  you  want  to  get  the  maximum
 loyalty  from  your  employees  for  the
 development  of  the  country,  it  73
 necessary  that  a  Second  Pay  Commis-
 sion  should  be  appointed  to  go  into
 all  these  matters,  and  the  recom-
 mendations  of  that  Commission
 should  be  accepted  by  the  Govern-
 ment,  whatever  be  its  imphcations
 financially

 Financially  it  3s  not  a  very  difficult
 proposition,  especially  when  we  have
 a  very  brave  Finance  Minister  Some
 hon  Members  from.  the  other  side
 suggested  that  crores  and  crores  of
 rupees  could  be  saved  if  the  expendi-
 ture  on  some  of  our  development
 projects  are  checked  properly  It  is  a
 contractors’  paradise  in  India  Wher-
 ever  you  go  in  the  construction  field,
 either  steel  factories  or  cement
 factories  or  hydro-electric  projects,
 simply  7  78  a  paradise  for  constractors
 and  the  contractors  alone—of  course
 a  share  for  other  also,  not  for  the
 employees  This  has  got  to  be  check-
 ed  effectively  Fvery  employee  knows
 where  the  money  goes  Every
 employee  knows  where  corruption  is
 Every  employee  knows  where  Gov-
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 ernment  money  ws  squandered  lke
 water.  If  we  have  respect  for  our
 employees,  if  we  have  confidence  in
 the  allegiance  and  loyalty  of  the
 employees,  why  not  we  depend  upon
 them,  make  them  satisfied  and  con-
 tented  and  take  them  into  confidence
 Every  pie  spent  by  the  Central  Gov-
 ernment  and  the  State  Governments
 also  will  be  saved  for  the  develop-
 ment  of  the  country,  for  the  fulfilment
 of  the  Plan  There  is  so  much  of
 difficulty  The  Plan  is  going  out  It
 is  said  that  the  Plan  must  be  extend-
 ed,  must  be  scrapped  and  what  not
 There  ts  no  necessity  for  anything  like
 that  I  submit  that  the  Finance  Min-
 ister  will  be  on  a  better  footing  even
 in  regard  to  his  foreign  exchange
 business  if  he  had  relied  upon  the
 contentment  and  satisfaction  of  his
 own  employees,  the  Central  Govern-
 ment  employees

 36  hrs.

 Only  one  more  argument  and  I  shall
 finish  If  the  Central  Government
 gives  so)  much  of  rise,—suppose  it
 comes  to  a  rise—it  i5  all  left  to  the
 Commission,  the  Commission  has  to
 decide  it,  we  cannot  come  to  any
 conclusion  all  of  a  sudden—suppose  it
 comes  to  that,  it  is  asked,  what  will
 be  the  state  of  the  State  employees
 They  also  come  to  20  lakhs  The
 State  employees  are  in  a  very  deplor-
 able  condition  As  the  biggest
 employer,  the  Central  Government
 should  be  the  model  employer  nct
 only  to  the  private  employers,  but
 also  to  the  States  The  States  are  in
 a  very  bad  condition  Many  of  the
 States  have  produced  rightly  0
 wrongly  deficit  budgets  That  55  good
 m  away  Whether  they  have  taxed
 to  the  fullest  capacity  or  not,  we  do
 not  know  We  have  not  gone  into
 that  question  That  is  another  sub-
 yect  The  Central,Government  is  now
 meeting  much  of  the  deficit  occurmng
 in  the  States,  m  order  to  meet  and
 satisfy  certain  of  the  demands  of  the
 employees  of  the  States  That  78  a
 good  thing  But,  I  submit  that  only
 when  the  Central  Government  gives
 &  lead,  the  State  Governments  will
 also  scrutinise  their  budgets  and  then
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 revenues,  see  where  corruption  s,
 where  leakage  occurs  and  block  them
 so  that  the  demands  of  ther
 employees  could  also  be  met  Unless
 and  until  the  Central  Government
 give  a  lead  and  move  in  that  direc-
 tion,  the  State  Governments  are  not
 going  to  be  on  their  legs  Always,
 they  will  be  depending  upon  the
 Cential  finances  for  their  employees
 So  long  as  the  Central  Government
 do  not  want  to  meet  the  demands,
 real  and  justifiable  claims  of  their
 employees,  the  State  Governments
 are  not  going  to  move  Once  the
 Central  Government  move  m_  the
 right  direction  naturally  and  logic-
 ally  the  State  Governments  have  to
 move  an  that  direction  0  else,  the
 Centra?  Government  can  pull  then  by
 them  ears  I  submit,  in  that  re_pect
 also  it  i  the  duty  of  the  Ccntral
 Government  Especially  the  Finance
 Minister  must  be  courageous  here  also
 if  he  wants  to  pull  the  whole  people
 together  and  make  our  development
 schemes  fulfilled  in  the  target  t'me
 The  Central  Government  must  come
 forward  graciously  and  meet  the
 dcmands  of  their  own’  employees
 Thc  employecs  cannot  be  said  to  be
 ditloyal  especially  when  there  75  a
 loyalty  test  They  are  all  loyal
 There  are  no  subversives  The  sub-
 versives  are  weeded  out  even  before
 entermg  government  service  So,  I
 submit  and  appeal  that  the  Central
 Government  should  come  forward
 without  making  matters  worse  It  35
 going  to  be  worse  Not  that  I  am
 threatcning  Some  Ministers  used  to
 say  that  we  are  inciting  We  are  not
 inciters  But,  we  are  incited  We  are
 the  victims  of  incitement  from  the
 workers  We  are  not  inciting  the
 workers  The  injustice  is  patent  The
 figures  arc  stubborn  They  don’t  yield
 to  whims  and  fancies  I  appeal  most
 humbly,  that  the  demand  of  the
 employees  should  be  conceded  and
 mplemented

 Mr.  Deputy-Speaker:  The  resolu-
 tion  is  before  the  House

 There  are  some  amendments  Shri-
 mat:  Tla  Palchoudhur:  Does  the  hon
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 {Mr.  Deputy  Speaker.]
 Member  intend  io  move  the  amend-
 ment?

 Shrimati  Ila  Paicheudhuri  (Naba-
 dwip):  I  am  not  moving  the  amend-
 ment.  May  I  speak?

 Mr.  Deruty-Speaker:  That  would  be
 a  different  question.  Shri  Shree
 Narayan  Das  is  not  present.

 Pandit  9.  N.  Tiwary  (Kesaria):  4
 move:

 °

 That  at  the  end  of  the  Resolution,
 the  following  be  added,  namely:—

 “with  special  instructions  to
 find  out  the  practicability  of  fix-
 ing  the  minimum  pay  scale  at
 Rs.  100/-  per  month  and  _  the
 maximum  at  Rs.  2000/-  per
 month  only.”

 Mr.  Deputy-Speaker:  The  amend-
 ment  and  the  original  motion  are  for
 discussion  now.

 Shri  Hem  Barua  (Gauhati):  I  had
 an  amendment,  No.  13.

 Mr,  Deputy-Speaker:  I  have  no
 other  amendment  here.  Perhaps  the
 hon.  Member  is  referring  to  some
 cut  moticn.

 Shri  Hem  Barua:  I  had  given  in
 the  last  session.  I  did  not  know  that
 it  had  lapsed.  I  have  learnt  it  just
 now.  It  may  be  because  it  was
 numbered  13.

 Mr.  Deputy-Speaker:  I  have  got
 about  a  dozen  names  here  of  hon.
 Members  who  have  sent  in  chits.  I
 suppose  there  must  be  as  many  others
 who  have  not  sent  chits  but  who  are
 anxious  to  speak.

 Some  Hon.  Members:  Many  more.

 Mr.  Deputy-Speaker:  A  time  limit
 of  45  minutes  is  the  maximum.  I
 think  the  hon.  Members  will  have  to
 be  content  with  less.

 Shri  Hem  Barua:  Those  Members
 whose  amendments  have  lapsed
 should  also  get  a  chance.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  Sir,  I  shall  be  very
 brief.  I  hope  that  the  discussion  on
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 this  very  important  matter  will  be
 taken  completely  out  of  the  vortex  of
 party  politics.  I  believe  that  this  is
 a  very  crucial  question  which  may
 radically  affect  the  very  basis  of  the
 Second  Plan.  I  also  believe  that  this
 near  universal  demand  from  _  the
 Central  Government  employees  is  the
 direct  result  of  the  inflationary  pres-
 sures  which  have  been  released  by
 the  Second  Pian.  I  am  not  suggest~
 ing  that,  because  these  inflationary
 pressures  have  been  released,  we
 should  immmediately  go  about  seek-
 ing  methods  for  scrapping  or  even  for
 emasculating  the  Plan.  I  am  one  of
 those  who  belicve  that  the  country
 demands  a  Plan  even  if  it  means
 inflation.  We  must  have  a  Plan  and
 a  Plan  necessarily  means  a_  fair
 measure  of  inflation.  But,  I  also
 believe  that  the  Planning  Commission
 did  not  include  the  probability  of  a
 Second  Pay  Commission  in  their
 thinking  on  the  Plan.  They  will  have
 probably  to  re-think  seriously  because
 the  full  financial  commitments  of  the
 appointment  of  a  Second  Pay  Com-
 mission  may  cause  a  readjustment  or
 even  serious  alterations  in  the  Pian.

 In  one  way  I  am  glad  that  this
 demand  has  been  made  because  it
 comes  as  a  salutary  warning  to  the
 planners  that  they  cannot  plan  in  a
 vacuum.  We  cannot  plan  in  a  sort
 of  anti-Procrustean  fashion,  plan  in
 a  vacuum,  unrelated  very  largely  to
 the  financial  and  economic  realities  in
 the  country  and  then  put  the  country
 on  a  financial  rack  and  try  and  make
 the  country  fit  the  Plan.  I  believe
 that  this  is  a  salutary  warning  of  the
 need  for  flexibility  in  the  Plan,  for
 the  Government  retaining  resilience
 in  its  thinking  on  it.

 I  feel  that  we  have  reached  a  posi-
 tion  where  the  Government  will  not
 be  able  to  resist  completely  this  de-
 mand,  and  therefore,  it  is  necessary
 for  us  not  to  make  this  demand  ia
 absolute  terms,  but  to  attempt  to
 clarify  cur  thinking  on  what  the
 significance  of  a  second  pay  commis-
 sion  would  mean  to  the  country  and
 io  the  plan.
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 To  begin  with  I  feel  that  we  cannot
 preach  austerity  to  the  country.  To
 preach  austerity  to  our  people  is,  !
 submit  with  respect,  meaningless
 political  philosophy,  because  the  over-
 whelming  majority  of  our  people  to-
 day  are  not  practising  austerity,  they
 are  practically  living  at  standards
 which  are  little  above  the  starvation
 level.

 Also  I  feel—my  Communist  friends
 do  not  agree  with  me  perhaps—it  is

 «a  way  of  life  when  you  have  commu-
 nity  living,  community  eating,  com-
 munity  feeding  and  other  forms  of
 activity  done  in  a  community  fa-

 ehion,  but  who  is  not  living  to  auste-
 rity  standards  today?  Is  the  average
 Government  official,  a  man  getting
 Rs.  700  to  Rs.  800  wallowing  in
 luxury?  My  Communist  friends  may
 think  he  is.  I  sce  them,  they  strain
 every  anna.  A  man  with  three  child.
 ren  has  to  deny  education  to  onc  of
 his  three  children,  and  that  is  inevit-
 able.  Some  friend  has  pointed  out
 that  this  rise  in  the  cost  of  living  is  a
 four-fold  rise  if  we  take  1939  as  the
 base.  It  means  that  in  terms  of  pur-
 chasing  power  the  rupee  is  barely
 worth  four  annas  of  what  it  was
 worth  in  1939.

 If  we  come  down  to  this  position
 that  some  kind  of  reconstruction  in
 the  seales  of  pay  is  necessary,  then
 what  docs  the  appointment  of  a
 second  pay  commission  or  something
 approximating  to  it  mean?  I  feel  that
 it  is  no  good  blustering  in  this  House.
 It  may  probably  mean  different  things
 to  different  persons  of  different  poli-
 tical  persuasions.  But  if  the  Govern-
 ment  is  forthright  in  this  matter  and
 even  if  they  are  prepared  to  concede
 something  in  the  nature  of  a  second
 pay  commission,  they  are  bound  to
 admit  from  the  very  beginning  that
 the  very  most  that  they  can  give  is
 some  kind  of  marginal  relief.  Gov-
 ernment  cannot  pretend  to  neutralise
 the  tremendous  increase  in  the  cost  of
 living.

 My  friend  who  preceded  me
 mentioned  certain  recommendations
 by  the  first  pay  commission.  I  was
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 a  member  of  that  pay  commission  and
 I  am  quite  prepared  to  concede  that
 many  of  our  economic  estimates  and
 assessments  were  quite  wrong.  The
 Government  today  just  would  not  be
 able  to  find  the  resources  if  it  at-
 tempted  to  implement  the  recommen-
 dations  with  regard  to  dearness
 allowance  which  the  members  of  the
 pay  commission  made.

 What  is  the  general  cost  index
 today?  It  is  439,  almost  40  points
 above  what  I  believe  even  the  Plan-
 ning  Commission  envisaged.  I  bclicve
 that  the  Planning  Commission  envis-
 aged  up  to  this  point  an  increase
 which  may  come  up  to  400,  but  today
 it  is  439.  The  Finance  Minister  may
 be  able  to  tell  us  what  even  marginal
 relief  will  mean  in  terms  of  financial
 commitments  to  the  country.  My
 friend  there  talked  of  five  rupees  for
 every  20  points  increase  in  the  cost
 index.  Even  if  in  the  lower
 wage  brackets  you  give  marginal
 relief  and  it  amounts  to  Rs.  0  to
 Itv.  45  per  employee  in  the  lower
 wage  brackets,  it  would  mean  Rs.  400
 crores,  Rs.  200  crores.  Let  us  come
 down  (०  realities.

 Today  some  people  feel  that  in  our
 attempts  to  try  and  bridge  this  gap  of
 a  few  hundred  crores,  the  financial!
 back  of  the  country  is  breaking.  Even
 if  we  give  marginal  financial  relief,
 will  the  country  be  able  to  bear  it?
 This  is  a  question  which  we  must  ask
 ourse)ves.

 I  feel  that  same  relief  will  have  to
 be  given.  We  have  come  to  a  point
 where  we  will  have  to  give  some
 kind  of  relief  to  our  employees.  If
 the  Government  accepts  that  position
 —and  statements  in  the  press  seem  to
 suggest  that  the  Government  is  going
 to  accept  some  kind  of  consideration
 of  retief—I  am  pleading  only  or  sug-
 gesting  to  the  Government  that  the
 appointment  of  a  pay  commission  and
 its  operation  in  isolation  will  mean
 virtually  nothing.  It  will  heve  to  be
 pegged  to  a  policy  of  prices.

 I  say  this  with  all  respect  that  if
 Government  had—it  is  easy  to  be  wise
 after  the  event—a  clearer  policy  with
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 regard  to  food  prices,  we  may  not
 have  been  faced  with  this  critical
 situation  today

 In  makimg  certain  observations  in
 my  speech  on  the  President’s  Address,
 I  said  this,  that  unless  we  peg  ‘the
 prices  and  food  prices,  we  will  be  in
 danger  of  progressively  increased
 inflation,  if  not  runaway  inflation  =  If
 a  second  pay  commission  Is  appointed
 and  if  prices  are  not  pegged,  by  the
 time  the  pay  commission  makes  its
 recommendations,  its  recommendations
 will  have  been  outstripped  by  this
 tremendous  increase  in  the  cost  of
 living  The  recommendations  will
 have  no  meaning

 Here  I  feel  that  even  if  the  Gov-
 ernment  is  prepared  to  consider  some
 kind  of  pay  commission,  it  will  have
 to  be  related  directly  to  a  policy  of
 pegging  prices  The  Government  5
 m  a  position  to  peg  foodgram  prices
 To  what  extent  it  is  in  a  position  tc
 peg  consumer  goods  prices  :s  a  dif-
 ferent  matter,  but  in  my  speech  on
 the  food  situation  I  had  said  that
 Government  has,  for  one  reason  or
 another,  not  faced  this  question  of
 pegging  foodgrain  prices

 I  do  not  beheve  that  the  workeis
 today  would  have  demanded  a  second
 pay  commission  if  there  had  not  been
 this  200  point  increase  in  foodgrain
 index  In  one  year  it  has  gone  up  by
 00  Some  of  the  workers  may  be
 misled,  omc  of  them  are  misled,  but
 what  they  want  is  food  and  cloth  and
 had  these  foodgrain  prices  been  peg-
 ged,  I  do  not  believe  we  would  have
 been  faced  with  this  demand  That
 is  something  which  we  cannot  undo

 I  had  suggested  that  there  is  oy
 one  way  of  pegging  foodgrain  prices
 I  know  there  is  a  psychological  re-st-
 ance  in  government  circles  to  this
 policy  of  importing  and  releasing
 foodgrains,  but  how  else  are  we  going
 to  peg  prices?  It  is  for  the  Finance
 Minister  to  decide  at  what  level  we
 are  going  to  peg  5  per  cent,  or  १0
 per  cent  below  the  present  level,  but
 how  do  we  do  it?  I  had  suggested
 that  we  release  into  the  market
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 immediately  a  certain  amount  of
 wheat  The  position  with  regard  to
 riee  i8  somewhat  more  difficult  unless
 ‘we  can  induce  our  Burmese  neigh-
 bours  to  repay  in  kind  some  of  the
 loan  we  made  to  them  But  with
 regard  to  wheat,  ४  we  release,  let  us
 say,  Rs  50  crores  worth  of  wheat
 into  the  market,  we  should  be  able
 to  bring  down  the  wheat  prices  But
 how  do  we  do  it?  We  release  that
 amount  into  the  market  for  Rs  २00
 crores  You  may  say  where  do  we
 find  the  difference?  Fortunately,  the
 Finance  Minister  has  not  to  find  the
 Rs  50  crores  because  we  are  getting
 extended  credit,  and  that  Re  50
 crores  we  may  pay  over  a  period  of
 30  years  But  if  that  Is  released,  you
 will  peg  the  prices,  and  the  crucial
 thing  will  be  that  7  you  have  your
 second  pay  commission  and  you  are
 able  to  peg  your  prices  between  now
 and  the  time  they  report,  you  will  be
 able  to  minimise  the  financial  com-
 mitments  of  the  Government

 I  also  feel  this  that  a  full-ficdged
 pay  commission  is  not  necessary  I
 go  further  and  say  it  is  not  desirable
 What  will  happen?  Look  at  the  terms
 of  reference  that  have  been  suggested
 in  the  resolution  Any  _  full-fledged
 pay  commission  working  to  those
 terms  will  take  anything  from  two
 to  four  years  to  report  My  friends  on
 the  right  will  seize  on  it  as  an  excuse
 for  belabouring  the  Government,  and
 they  will  say  you  are  stalling  the
 time  you  are  playing  for  time,  you
 are  not  giving  relief  for  a  period
 of  two  years  I  feel  that  perhaps  it  35
 necessary  today—it  35  necessary  —to
 give  relief  immediately  My  respect-
 ful  submission  to  the  Government  is
 this  I  would  prefer  to  see  an  ad  hoc
 body  appointed,  first  to  deal  with
 anomalies  I  believe  that  most  cat.
 egories  of  workers,  even  those  in  the
 lower  wage  brackets  would  be  catis-
 fied  aft  you  adjusted  the  anomalies

 I  know  to  what  extent  anomalhes
 have  supervened  as  a_  result  of  the
 attempt  to  implement  the  recommen-
 dations  of  the  first  Pay  Commussion.
 We  still  have  them  with  us,  and  the
 workers  are  suffering  hardships  only
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 because  of  these  anomalies.  You  do
 not  need  a  second  Pay  Commission
 to  readjust  those  anomalies.  I  can
 enumerate  a  large  number  of  them.
 I  shall  give  you  one  instance.

 Take  the  station  masters.  What  does
 a  Pay  Commission  do’  It  does  not
 give  scales  ad  hoc  im  respecct  of  each
 category  or  sub-category  of  workers.
 All  that  a  Pay  Commission  does  78
 to  broadly  lay  down  scales,  gradation
 of  scales  for  a  particular  category
 For  instance,  in  the  station  masters’
 category,  we  prescribed  seven  scales,
 and  we  left  it  to  the  Railway  Admu-
 aistration,  in  the  context  of  their
 work  and  their  responsibility  and  so
 forth  to  fit  the  numerous  gradations
 of  station  masters  into  the  different
 pay  scales  The  Railway  Admunis-
 tration  chose,  I  do  not  know  why,  to
 fit  87  per  cent  of  them  into  the  lowest
 seale-slab,  with  the  result  that  there
 has  been  tremendous  unrest  amongst
 those  people  These  are  anomalies.
 People  in  the  supervisory  cadres  have
 been  given  lower  scales  than  people
 who  work  under  them  These  are  all
 anomalies,  and  I  feel—I  am  talking
 particularly  about  the  railway  people,
 that,  by  and  large,  if  you  adjusted
 those  anomalies  which  had  arisen  as
 a  result  of  the  mal-implementation
 of  the  mtention  of  the  first  Pay
 Commission,  the  people  would  be
 largely  satisfied

 Then,  there  are  marginal  adjust-
 ments  that  are  necessary,  m  the  case
 of  allowances  and  things  hike  that.
 I  feel  that  if  this  is  done,  and  if  an
 ad  hoc  body  is  appointed,  it  will  bring
 immediate  relief;  it  will  give  relief
 where  it  is  needed  and  I  would
 also  make  this  request  that  I  saw  a
 Suggestion  in  the  newspaper  today
 that  Government  are  thinking  in
 terms  of  a  committee  consisting  of
 officials  or  Ministers,  but  I  would  sug-
 gest—they  should  associate  non-
 Offimals  also.  Otherwise,  if  it  consists
 entirely  of  officials,  it  is  bound  to  be
 exposed  to  the  charge  that  it  is  work-
 ing  under  Government  direction  and
 that  it  is  out  of  touch  with  the  real
 needs  of  the  workers.
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 Shri  Tangamani  (Madurai):  I  rise
 to  support  the  resolution  moved  by  my
 hon.  frend  and  I  shall  be  as  brief  as
 possible.

 The  first  Pay  Commission  was
 appointed  in  1946,  and  it  dealt  mamly
 with  the  Central  Government  employ-
 ees.  It  will  not  be  out  of  place  if  I
 read  out  the  terms  of  reference,  which
 were  as  follows.

 “the  pay-structure  of  the  pay-
 scales,  standard  of  remunerations
 etc,  the  extent  to  which  the  pre-
 sent  leave  terms  should  be  altered
 the  conditions  of  retirement,
 pensions,  provident  fund  schemes
 etc,  the  machinery  for  negotiating
 and  settling  questions  relating  to
 the  conditions  of  service  etc.”.
 That  was  the  first  tume  when  a

 commission  was  set  up  which  consi-
 dered  the  question  of  all  the  Central
 Government  employees’  Before  this
 commission  was  set  up,  there  was
 widespread  unrest  throughout  the
 country  and  there  was  the  threat  of
 a  strike  by  nearly  800,000  employees
 and  the  commission  more  or
 less  put  an  end  to  this  threat  of
 strike.  An  interim  relief  to  the  extent
 of  nearly  Rs  0  crores  was  given  to
 the  railway  employees

 What  I  would  like  to  point  out  us
 this  In  3946  it  started  with  the
 Central  Government  employees.  After
 the  Pay  Commission  was  set  up,  and
 after  725  report  was  published,  many
 of  the  industrial  workers  raised  simi-
 lar  disputes,  and  their  wages  and
 emoluments  have  increased  since  then.
 During  these  ten  years,  what  we  find
 is  that  the  industrial  workers  have
 gone  ahead.  In  the  State  from  which
 I  come,  namely  the  Madras  State,  the
 textile  workers  have  got  their  own
 wage  awards,  and  their  wages  have
 increased  by  nearly  78  per  cent  The
 same  is  the  case  in  regard  to  the
 plantation  workers  Almost  all  indus
 trial  workers  arc  going  ahead  while
 those  employees  who  gave  a  lead  to
 the  trade  union  movement  in  the
 country  are  lagging  behind  That,  in
 short,  is  the  position

 So,  it  is  but  time  that  we  have  what
 might  be  called  a  Central  Pay  Com-
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 mission,  or  a  second  Pay  Commission,
 or  a  wage  board,  which  will  go  into
 the  question  of  revising  the  wage
 structure,  and  revising  the  working
 conditions.

 l  would  also  like  to  point  out  that
 when  the  Minimum  Wages  Act  was
 passed,  minimum  wages  were  fixed
 for  certain  industries.  In  _  certain
 industies,  the  bargaining  power  ofthe
 workers  is  not  very  high,  but  even  in
 those  industries,  there  is  a  provision
 for  revising  the  minimum  wages.  It
 may  be  argued  that  the  minimum
 wages  of  950  would  continue  to  be
 the  same  in  955  also,  but  there  is  the
 stipulation  that  the  minimum  wages
 also  will  have  to  be  revised  within
 five  years.  So,  all  these  industries
 get  their  minimum  wages  revised.

 Way,  I  am  told,  that  several  count-
 ries,  in  the  recent  past,  have  revised
 the  wages.  The  P  &  T  and  telephone
 employees  got  an  ad  hoc  increment
 last  year  in  U.S.A.  In  U.K.  a  special
 eommission  was  set  up.  And  I  believe,
 in  Ceylon,  there  has  already  been  a
 revision  of  the  wages.  So,  in  all  these
 countries,  whenever  it  is  found  that
 the  cost  of  living  index  is  going  up,
 there  has  been  a  revision  of  wages
 and  pay  scales.  So,  the  case  for  revi-
 sing  the  wages  and  scales  is  very
 much  strong.

 Further,  even  amongst  the  Central
 Government  employees,  who  number
 nearly  2  million,  certain  changes  have
 taken  place.  If  we  take,  for  example,
 the  Civil  Aviation  Department,  we
 shall  find  that  the  Civil  Aviation
 Department  of  947  is  not  the.  Civil
 Aviation  Department  of  today.  In
 those  days,  the  technical  departments
 that  were  formed  were  few  and  far
 between.  But  now,  there  has  been  a
 tremendous  expansion,  and  the  cases
 of  these  people  are  going  by  default.

 Another  point  which  my  hon.  friend
 who  preceded  me  has  pointed  out  is
 the  question  of  anomalies.  There  is
 a  crying  demand  from  the  Central
 Government  employees  that  at  least
 the  Central  Pay  Commission’s  award
 should  be  implemented  in  all  its  force,
 and  the  anomalies  between  the  class
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 IiI  and  class  IV  employees  should  be
 rectified.

 Now,  take  the  case  of  the  port  and
 dock  workers.  They  have  adopted  the
 Central  Pay  Commission’s  recommen-
 dations  in  1953.,  But  we  find  that  the
 Chaudhuri  Committee  is  still  looking
 into  them  with  a  view  to  resolving
 those  anomalies.

 Similarly,  anomalies  are  yet  to  be
 resolved  in  the  case  of  the  railway
 employees  Further,  none  of  the
 Central  Government  employees  is
 getting  the  dearness  allownce  which
 has  been  given  by  the  Pay  Commis-  *
 sion  If  these  anomalies  are  now
 resolved,  and  an  ad  hoc  increment  is
 given,  that  will  be  good  starting  point
 for  the  second  wage  board  or  second
 pay  commission  |

 Further—this  is  an  issue  which  |
 might  come  up  later;  however,  I  might
 mention  it  now—there  are  certain
 employees  who  come  directly  under
 the  ‘Central  Government.  Recently,
 there  has  been  a  wage  revision  in  the
 case  of  the  insurance  employees.  How
 do  their  pay  scales  compare  with  those  :
 of  the  other  employees?

 Surely,  the  employees  under  the
 Reserve  Bank,  I  believe,  are  enjoying
 more  07  less  the  highest  privilege—~
 not  that  they  are  getting  a  living
 wage.  There  the  minimum  is
 Rs.  90  and  the  scale  2806४  up
 to,  Rs  300.  Recently,  when  06  |
 Reserve  Bank  Employees’  Union  and
 the  authorities  negotiated,  several  con-  ¥
 cessions  were  given  to  them.  For  in-  }
 stance,  advances  for  purchase  of
 cycles,  advances  for  construction  of
 houses,  subsidies,  canteen  facilities,
 medical  facilities  and  so  many  other  }
 facilities  are  being  extended  to  the  |
 Reserve  Bank  employees.

 I  know  there  is  the  stock  argument  ]
 that  the  State  Government  employees
 are  being  poorly  paid.  In  the  Madras]
 State,  the  State  Government  employees
 get  another  concession;  the  children
 of  those  employees  get  free  education
 up  to  the  sixth  form.  But  such  faci-
 lities  have  not  been  extended  to  the
 Central  Government  employees.
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 The  employees  in  the  commercial
 firms  are  getting  periodically  bonus
 for  3  months  to  6  months.  A  small
 Bank  like  the  Indian  Overseas  Bank
 has  granted  them  bonus  for  3  months.
 The  Central  Government  employees
 do  not  get  any  bonus.  They  do  not
 get  even  the  concessions  which  are
 extended  to  the  State  Government
 employees.  It  is  always  wrong  to
 compare  the  wages  of  persons  with
 those  living  under  starvation  level.
 This  is  like  the  Tamil  proverb:

 “Thammin  Meliyarayi  nokki
 thamathudamai  amma  perithendru.
 ahamagilka”

 The  poor  must  look  to  the  poor  and
 be  satisfied  with  their  lot.  If  that  is
 going  to  be  the  policy  we  are  to  adopt,
 then  there  is  not  going  to  be  any
 advance.

 I  remember  the  hon.  Prime  Minister
 who  was  inspiring  us  during  our
 younger  days  was  always  saying  that
 the  living  standards  must  increase
 and  that  our  people  must  come  up  to
 the  level  of  the  most  advanced  count-
 ries  of  the  West.  The  Fifteenth  Indian
 Labour  Conference  has  given  a
 quietus  to  this  controversy.  Minimum
 wage  must  be  given  to  any  man
 worth  the  name.  If  there  is  any
 small  unit  which  is  not  able  to  give
 minimum  wage,  then,  it  has  got  to
 close  down.  We  should  not  have
 industries  paying  starvation  wages  to
 their  employees.  If  there  is  an  indus-
 try  which  is  not  able  to  pay  the
 minimum  wage  to  its  employees,  then
 we  have  to  close  down  that  industry
 in  the  largest  interest  of  the  commu-
 nity.  Now,  from  the  minimum  wages
 we  go  a  step  further  and  the  concept
 of  fair  wages  has  to  apply  in  regard
 to  the  employees  with  whom  we  are
 concerned  now.  This  has  been  clear-
 ly  defined  in  the  Fair  Wages  Com-
 mittee’s  report.  If  we  are  going  to
 have  the  Fair  wages  Committee’s
 report  as  the  basis,  then,  the
 Central  Government  employees  will
 certainly  deserve  better  treatment.

 The  case  for  the  Central  Govern-
 ment  employees  is  really  a  case  for

 the.  people  of  this  country.  I  know
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 direction.  We  make  this  question  very
 simple.  So  far  as  dearness  allowance
 is  concerned,  the  slab  of  Rs.  5  for  20
 points  has  been  accepted  in  the  first
 Pay  Commission’s  report  and  _  still
 many  of  the  employees  are  not  getting
 this.  Normally,  a  textile  worker  or  a
 worker  in  the  petroleum  industry  gets
 three  and  a  half  annas  te  a_  point
 above  hundred  in  the  cost  of  living
 index.  If  440  is  accepted  as  the  cost
 of  living  index,  he  will  796  getting
 Rs.  75.  Industrial  concerns  are  paying
 Rs.  75.  So,  the  question  of  fixation  of
 fair  wages  and  dearness  allowance,  or
 the  merger  of  these  two  is  an  impor-
 tant  matter  on  which  we  have  to
 resolve  now.  In  1946,  the  revision  of
 the  pay  structure  started  with  the
 Central  Government  employees  and
 the  same  will  be  done  in  957  also.

 The  Prime  Minister  and  Minister
 for  External  Affairs  (Shri  Jawaharlal
 Nehru):  Mr.  Deputy-Speaker,  Sir,  my
 colleague,  the  Finance  Minister  will
 deal  with  this  Resolution  and  this
 subject  on  behalf  of  Government
 presently  more  adequately.  I  am  not
 dealing  with  this  subject  as  a  whole
 but  I  thought  that  perhaps  it  might
 be  advantageous  if  I  ventured  to  draw
 the  attention  of  the  House  to  certain
 aspects  of  this  question.

 The  proposer  of  the  Resolution  re-
 ferred  to  meas  having  said  something
 to  the  effect  that  there  should  be  no
 Pay  Commission.  I  did  say  that,  but
 there  is  something  more  that  I  said
 too;  not  that  only.  That  was  some
 months  back.  What  I  said  then  and
 would  like  to  repeat  now  is  that  we
 cannot  consider  this  question  in  some
 kind  of  a  vacuum.  All  of  us  desire
 obviously,  higher  standards  for  our
 people,  for  Central  Government  em-
 ployees  as  well  as  for  others.  There
 is  no  difference  of  opinion  on  that.
 In  fact,  the  subject  is  such  that,  nor-
 mally  speaking,  it  should  not  be  con-
 sidered  a  party  issue  but  an  issue  on
 which  all  sections  should  apply  théir
 wisdom  to  find  out  what  we  can  do
 about  it.  Obviously,  as  the  hon.
 Member  Shri  Frank  Anthony  _  said,
 there  aré  limits  beyond  which  one

 cd
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 cannot  go,  whatever  our  desires  may
 be.  It  becomes  either  wishful  think-
 mg  or  a  delibeiate  attempt  to  do
 something  which  might  result  in  the
 breakdown  of  the  economic  structure
 It  38  not  a  question  of  my  arguing  that
 it  ३8  bad  and  some  one  else  arguing
 that  it  is  good
 6.36  hrs.

 {Mr  SpraKerR  wn  the  Chatr]
 We  all  agree  that  this  should  be

 done  to  the  greatest  possible  extent
 so  that  the  standards  of  the  people
 should  rise  In  fact,  the  whole  object
 of  the  economic  policy  of  the  Gov-
 ernment,  the  whole  object  of  the  Five-
 Year  Plan  etc  is  that  That  is  not
 confined  to  the  Central  Government
 employees  but  apphes  to  the  people
 as  a  whole

 I  agree  with  the  proposition  that
 the  Government  as  an  employer
 should  be  a  good  employer—obviously
 So,  there  is  a  large  measure  of  agree-
 ment  and  yet  there  may  be  a  great
 deal  of  lack  of  agreement  in  the  ap-
 Proach  to  this  question

 The  honourable  proposer  said,  I
 think,  that  this  must  be  done,  what-
 ever  may  be  the  financial  implications
 This  is  a  kind  of  statement  which,  if
 I  may  say  so,  not  only  any  Member
 of  the  Gove.:nment,  but  even  any
 Member  of  the  Opposition  cannot
 lightly  make  or  accept  We  have  to
 see  in  whatever  we  do  as  to  what  are
 the  implications  We  cannot  just  for-
 get  the  consequences  and  say,  ‘Do:t!’
 Therefore,  one  has  to  consider  this
 whole  question  in  the  context  of  to-
 day  The  context  of  30  years  or  li
 years  ago  when  the  old  Pay  Com-
 mission  was  appointed  was  completely
 different  That  Government  had  no
 wide  social  outlook,  no  desire  to  mdus-
 ir  alise  the  country  or  to  make  any
 big  revolutionary  or  semi-rcevolution-
 ary  changes  They  had  to  carry  on,
 maybe  doing  good  here  and  there
 Now  conditions  are  entirely  different
 Here  is  this  country  engaged  on  a
 vital  and  tremendous  adventure  ‘You
 may  criticise  that  we  go  too  far  That
 is  a  different  matter.  But  it  is  a  com-
 mon  ground  that  this  Parliament  and
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 our  people  are  engaged  m  this  great
 adventure  of  trying  to  lift  our  people
 from  boot-straps  and  give  them
 higher  standards—to  all  of  them  and
 not  for  a  section.

 Indeed,  aft  I  may  criticise  ths  reso-
 lution,  this  resolution  says  that  some-
 thing  should  be  done.  It  says  that  a
 Pay  Commission  should  be  appointed
 to  bring  the  employees  ‘in  conformity
 with  the  country’s  ideal  of  socialist
 pattern  of  society’,  I  wonder  what
 the  Hon  Member  has  in  mind  about
 the  socialist  pattern,  as  if  socialist  pat-
 terns  are  coming  about  to  India  by  rais-
 ing  the  salanes  of  vanous  sections  It
 has  absolutely  nothing  to  do  with  socia-
 lism  or  socialist  pattern,  may  I  remind
 him?  Therefore,  for  that  purpose,  the
 resolution  is  completely  wrong  It  is
 just  not  understandmg  the  issue.
 Presumably  .he  hon  Member  wants  a
 socialist  pattern  of  society.  But  it
 cannot  come  about  in  this  way.  In
 fact,  you  put  a  bar  to  its  coming  by
 trying  to  proceed  in  this  way  Let  us,
 by  all  means,  have  proper  =  salaries.
 Let  us  raise  the  standards  of  our
 employees  in  the  Central  Government
 and  elsewhere  But  above  all,  let  us
 raise  the  capacity  of  the  country  to
 do  this  because  otherwise  you  stop
 soniewhere

 Therefore,  we  come  back  to  the
 question  of  the  capacity  to  do  these
 things—production,  productive  efforts
 ete  Some  hon  members  talked  about
 salaries  and  wages  going  up  in  other
 countries  It  is  perfectly  true  Recent-
 ly  I  had  been  to  a  number  of  countries
 in  Western  Europe  There  I  noticed,
 with  some  surprise,  how  they  had
 recovered  from  the  effects  of  the  war
 Broken  down  places  which  had  been
 bombed  out  of  existence  are  huge
 flourishing  towns  and  factories  today.
 They  are  paying  higher  salar  e-  and
 higher  wages  because  they  are  produ-
 cing  much  more  than  they  ever  did.
 Whether  you  go  to  Germany  or  even
 France—I  do  not  wish  to  criticise  it
 with  certain  curious  state  of  its  poli-
 tics  it  is  producing  more,
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 (Bashirhat):  We  are  also  producing
 more

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Yes,  certainly  we  are  produ-
 cing  more  and  we  hope  to  produce
 mote  But  the  whole  question,  as  has
 been  often  said  and  I  may  repeat  it,
 ys  this  that  these  countries,  roughly
 speaking,  of  western  Europe  and  the
 Soviet  Union  were  industrialised,  went
 through  an  economic  revolution,  that
 is  to  say,  were  industrialised  largely
 before  the  political  revolution  came
 m  a  big  way  Therefore,  they  were
 strong  enough  to  meet  the  demands
 of  the  political  revolution,  the  econo-
 mic  revolution  having  come  earler
 In  the  Soviet  Union,  of  course,  condi-
 tions  were  different  and  they  brought
 about  the  economic  revolution  in
 certain  ways  and  suffered  a_  great
 deal  of  hardship  to  achieve  certain
 results  Now  we  had  to  face  m  this
 country  a  big  political  revolution
 coming  preceding  the  economic  revo-
 lution  Now  we  are  trying  to  bring
 about  the  economic  revolution  The
 whole  process  has  been  put  7  a  diffe-
 rent  way  here  Not  only  in  India  I
 mean  but  in  all  those  countries,  so
 called  best  developed  countries,  that
 is  the  difficulty  The  political  revo-
 lution  produces  political  consciousness,
 demands,  etc,  legitimate  demands,
 of  course,  without  adequate  means  of
 supplying  those  demands,  unless  there
 38  an  economic  revolution  to  do  it
 And,  it  does  not  matter  whether  it  is
 a  socialistic,  capitalistic,  communistie
 or  any  other  way,  you  have  to  produce
 enough  in  order  to  satisfy  the
 demands  If  not,  you  cannot  go  head
 In  order  to  bring  about  that  system  of
 production,  to  produce  much  more,
 you  have  to  go  through  the  pains  of
 labour,  tremendous  pains,  austerity,
 and  what  not  It  does  not  matter
 whether  it  is  a  communist  way  of
 approach  or  capitalist,  one  has  to  do
 that  till  you  arrive  at  a  stage  when
 production  rather  automatically
 increases

 When  we  are  going  through  these
 transition  periods,  we  have  to  face
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 that  difficulty  Always  we  have  to
 Pick  and  choose  as  to  what  we  can
 give  for  increasing  the  standards  in
 the  immediate  present.  We  want  to
 give  it,  we  must  give  it,  I  agree,  but
 to  what  extent?  Because,  the  moment
 you  go  a  litfle  further,  every  bit  fur-
 ther  that  you  go  means  less  supply  for
 future  advancement  less  supply  fog-
 future  investment  and  so  and
 so  forth  That  is  the  difficult-
 choice  that  Governments  in  every
 country  have  to  make  So,  that
 is  a  basic  question  which  has  to
 be  faced  in  the  context  of  today  and
 not  m  the  context  of  the  British  Gov-
 ernment  in  3946  and  what  they  said
 then,  it  is  completely  different

 Then  agann,  if  that  is  the  basic  ques-
 tion  we  have  to  consider  it  Suppose
 we  do  consider  it  There  can  be  no
 objection  from  my  part  or  the  Gov-
 ernment’s  part  to  any  enquiry,  but
 always  provide  an  enquiry  taking  in-
 to  consideration  every  aspect  of  the
 question  It  will  be  a  totally  irrele-
 vant  and  unrealistic  enquiry  :f  you
 ask  some  people,  as  you  did  in  1946,

 Look  at  this  limited  subject  here  and,
 give  us  your  views”  Anybody  can
 give  his  views,  they  may  be  very
 good  views  for  the  limited  subject,
 but  totally  unrealistic  from  the  larger
 context  of  things  Therefore,  what-
 ever  enquiry  there  1s,  we  must  keep
 in  view  this  larger  context  We  are
 going  through  this  tremendous  ad-
 venture,  call  it  Five  Year  Plan  or
 whatever  you  hke  There  will  be
 many  Five  Year  Plans,  I  do  not  say
 that  the  Five  Year  Plan  328  sacrosanct
 that  it  cannot  be  changed,  varied,
 amended  or  what  not  That  is  a
 different  matter,  but  today,  whether
 it  is  this  Plan  or  a  varied  Plan,  we
 must  go  through  it  Otherwise,  we
 Temain  where  we  were  Hon  Mem-
 bers  remind  me  that  our  production
 is  going  up  I  am  glad  about  it,  but
 I  want  it  to  go  up  even  faster  and  I
 want  to  supply  the  results  of  what  you
 produce,  maybe  the  surplus,  for  fur-
 ther  investment  Whatever  our  diffi-
 culties  are  at  the  present  moment,
 whether  of  internal  finance  or  exter-
 nal  finance,  or  the  difficulties  of  a
 dynamic  progressive  economy,  remem-
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 ber  that  these  are  difficulties  for  the
 country  which  385  moving  forward  and
 not  for  countries  of  static  economy.
 Therefore,  although  they  are  giving  us
 headaches,  m  a  sense  they  are  good
 difficulties,  difficulties  of  progress  and
 not  of  stagnation  and  inaction.  Also
 remember,  we  want  internal  finance,
 foreign  exchange  and  all  that;  what
 for?  Some  people  talk  vaguely  about
 our  spending  spree  What  do  we
 spend  money  on?  On  machinery,
 which  is  an  investment  We  havenot
 spent  it  away,  we  have  got  something
 solid  out  of  it  It  is  in  this  context
 that  we  have  to  consider  this  question
 Otherwise,  you  only  really  get  going
 in  the  sense  of  providing  enough  for
 an  everrising  standard  of  living  for
 our  employees  and  others

 Of  course,  other  matters  have  been
 mentioned  We  cannot  now,  as  the
 Central  Government  might  have  done
 in  the  old  days,  ignore  the  consider-
 able  difference  between  Central  em-
 ployees  and  State  employees,  some-
 times  equally  good  Sometimes  two
 men  work  in  the  same  place  and  do

 “the  same  job  and  yet,  as  I  think  Mr.
 Anthony  said  or  someone  else,  you
 cannot  just  hft  all  these  people,  be-
 cause  we  have  not  got  the  strength
 to  lift  all  of  them  What  are  we
 to  do?  Then,  leaving  out  the  whole
 question  of  Central  and  State  em-
 ployees  what  about  the  hundreds  of
 millions  of  others?  Obviously  we
 cannot  hft  all  of  them  The  process
 of  hfting  them  up  35  the  whole  process
 of  our  planning,  development  and
 everything  This  process,  whether  it
 ts  industrialisation  or  community  deve-
 lopment  schemes  or  whatever  they
 are,  is  one  big  process  To  do  that,
 therefore,  one  has  to  see  these  thmgs
 in  a  proper  perspective  If  you  have
 an  enquiry,  it  must  be  an  enquiry
 keeping  in  view  the  economic  condi-
 tion  of  the  country,  the  Five  Year
 Plan  and  all  that,  because  :f  that  fails,
 then  the  whole  structure  fails  and  the
 very  thing  that  we  want  to  happen
 does  not  happen.  That  is  why  often
 when  such  a  situation  arises  in  a  coun-
 try,  people  have  talked  about  what
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 they  call  wage  freezes  and  profit
 freezes  I  am  not  at  the  moment
 suggesting  that,  although  eminent
 people  have  talked  about  it  in  India
 too  Broadly  speaking,  one  has  to
 realise  that  one  cannot  in  such  cir-
 cumstances  go  on,  much  as  one  might
 want  to  go  on,  in  this  direction.  One
 simply  cannot,  because  apart  from
 other  things,  higher  wages  in  these
 circumst  inces  may  lead  to  more  in-
 flation  and  therefore,  the  capacity  to
 produce  more  becomes  less  and  less.
 In  fact,  you  do  not  get  the  higher
 wages,  only  they  remain  where  they
 were  Only  the  country  suffers;  all
 your  -planning  suffers,  maybe  the
 value  of  your  currency  goes  down  and
 so  on  So  this  complicated  thing
 occurs  It  is  not  a  question  of,  let  us
 say,  a  labour  tribunal  with  a_  very
 eminent  judge  sitting  and  deciding
 whether  this  should  be  paid  or  that.
 The  judge  sees  only  certain  things.
 He  does  not  see,  in  that  limited  mat-
 ter,  the  ultimate  economic  consequen-
 ces  which  a  country  has  to  face,  more
 especially  when  we  are  dealing  with
 mulions  of  people  Therefore,  these
 are  the  important  considerations  that
 have  to  be  borne  in  mnd

 One  thing,  of  course,  I  will  say  and
 there  can  be  no  doubt  at  all  I  think
 M:  Anthony  said  about  anomalies
 Obviously  these  have  to  be  dealt  with
 and  should  be  dealt  with.  And,  not
 only  these  4  felt  personally,  apart
 from  this,  the  real  advance  should  be
 made  much  more  mm  the  way  of  pro-
 viding  amenities  It  is  a  better  way,
 a  more  social  way  and  the  money
 that  is  spent  upon  it  goes  much  fur-
 ther  than  otherwise  Amenities,  bet-
 ter  hving  conditions,  better  health,
 cheaper  or  free  education—these  are
 the  things  which  immediately  lessen
 the  burden  on  an  individual  or  a
 family  and  I  think  it  is  the  duty  of
 the  State  to  provide  them.  It  is  only
 our  incapacity  at  the  present  moment
 to  do  it  that  prevents  us  from  doing
 it  and  ultimately  all  the  kind  of
 things  that  the  State  should  do.  They
 should  be  provided  for  from  birth  to
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 death,  I  am  prepared  to  accept  that~
 maxim,  but  only  I  cannot  give  effect
 to  it  today.

 So  that  it  75  in  this  context  that  I
 should  like  this  question  to  be  looked
 at.  Further—I  hope  I  am  not  un-
 necessarily  censorious—I  do  get  an
 impression  sometimes  that  these
 demands  etc.  for  higher  wages,  this,
 that  and  the  other,  Justified  as  they
 may  be  from  time  to  time,  somehow,
 at  the  present  moment,  are  more  in
 the  nature  of  a  politica]  approach  than
 an  economic  approach  to  these  pro-
 blems  (Interruptions).

 Shrimatl  Renu  Chakravartty:  Do
 prices  not  go  up?  It  is  not  political

 Shri  Sadhan  Gupta  (Calcutta—
 East):  Even  the  INTUC  sponsored  it

 Shri.  Jawaharlal  Nehru:  Never-
 theless,  why  I  say  so  is  this  I  do  not
 say  that  there  is  no  economic  reason
 ful  it  I  admit  that  I  agree  there
 arc  economic  reasons  for  it,  and  let
 us  consider:  what  we  can  do  about  it.
 Nevertheles  111  this  business  of  slow-
 ing  down  .nd  constant  threats  and
 ine  language  used  38  not  economic
 language  It  is  a  very  different
 language  It  i5  extraordinary

 Now,  I  must  say  that  this  mentality
 of  slowing  down  that  is  taking  place
 sometimes  3५  a  most  dangerous  men-
 tality,  dangerous  for  the  country  to-
 day  The  one  big  thing  that  I  find
 when  I  go,  whether  to  Communist
 countries  in  Europe  or  Asia  or  to  non-
 Communist  countries,  the  one  good
 thing  that  I  find  is  hard  work—every-
 body  working  hard  During  the  leis-
 ure  hours,  play  hard,  if  you  like  But
 during  thar  working  hours,  they  work
 hard

 You  go  to  Germany  Once  9  amazed
 at  the  work  of  the  German.  Or  take
 the  Dutchman  or  the  man  of  any  other
 country  But  I  am  simply  amazed
 at  their  recovery  through  sheer  hard
 work  They  went  through  this—hav-
 mg  been  a  defeated  nation;  the  Ger-
 mans-~and  worked  hard.  It  was
 something  amazing.  They  do  not
 mind  9  hours,  0  hours  because  they
 felt  that  they  had  to  bring  themselves
 up.
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 Shri  Sadhan  Gupta:  The  wages  are
 also  amazing  there.

 Shri  Hem  Barua:  When  the  walls
 of  the  stomach  are  burning,  it  is  cruel
 to  ask  them  to  work  harder.

 Shri  Jawaharlal  ‘Nehru:  I  have  not
 quite  heard  that.  However,  it  is  im-
 material

 But  this  business  of  slowing  dawn
 is,  apart  from  the  essential  harm  it
 does,  that  1s,  less  production,  less  of
 everything,  psychologically  and  spuiri-
 tually  a  fatal  thing  to  do  78  this  coun-
 try,  when  we  have  to  make  people
 think—ourselves,  yourselves,  every-
 body—in  terms  of  concentrated,  co-
 operative  hard  work,

 Theicfore,  I  say  it  is  spiritually
 something  which  eats  into  the  vitals
 of  our  being,  of  our  public  life  and
 community  life

 Take  another  instance,  a  very  posi-
 tive  instance  Today  one  of  our  big
 problems  is  the  unloading  of  ships  at
 Calcutta)  and  Bombay  harbours.
 Every  day’s  delay  in  unloading  them
 means  demurrage  We  are  paying,  I
 beheve,  Rs  l  lakh  a  day—may  be
 more—just  because  we  are  not  un-
 loading  ships  in  time,  and  Rs  4  lakh
 in  foreign  currency  which  we  can  ill
 afford  Why?  Because  there  are
 delays  I  am  not  blaming  anybody  in
 this  matter,  and  I  hope  things  will  be
 better

 But  here  it  s\  Here  ss  the  slowing
 down  busmess,  delberate  slowing
 down,  which  creates  trom:  idous  diffi-
 culties  for  us  It  weakens  the  coun-
 try,  2  weakens  our  position  te  m-
 prove  the  lot  of  those  very  persons
 whose  lot  should  be  improved  I
 agree  their  lot  should  be  improved,
 but  we  cannot  improve  it  beyond  our
 (pacity  to  do  so  It  is  obvious  Or
 we  improve  it  at  the  cost  of  somebody
 else  At  whose  cost?  Some  of  our
 friends  may  say  ‘Oh,  stop  the  privy
 purses  and  the  rest’  Well,  I  agree..

 Shrimati  Renu  Chakravartty:  Stop
 the  profiteering  of  the  stevedores  and
 you  will  get  a  lot  more  for  your  plans.

 Shri  Jawaharlal  Nehru:  Stop  the
 profiteering.  Certainly.  I  am  sorry  है
 do  not  know  enough  about  them.  But
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 I  agree  with  the  han  lady  Member
 completely~stop  the  profiteering
 Certainly  stop  profiteermg—I  repeat—
 but  one  must  recognise  that  all  this
 business  of  stopping  profiteering,  the
 privy  purses  etc  which  may  be  desira-
 ble  m  its  due  time,  does  not  really
 affect  the  situation  basically  It  does
 not;  it  may  make  a  slight  difference,
 and  it  should  be  done  (Interrup-
 trons)

 Shri  Hem  Barua:  What  about  the
 psychologich]  effect?

 Shri  Jawaharlal]  Nehru.  I  accept
 that—psychology  ४  certamly  there—
 but  the  realities  are  that  only  by  hard
 work  and  production  we  could  pro-
 duce  the  necessary  stuff  for  advance
 and  for  increasing  standards  of  life
 There  1s  no  other  way,  and  every  pro-
 cess,  whether  it  is  strike  or  go-slow
 movement  or  anything  which  stops
 production  or  delays  or  lessens  pro-
 duction,  ४  harmful  to  the  mterests  of
 the  country  and  to  the  interests  of  the
 very  people  who  are  doing  it,  unless
 they  want  to  profit  at  the  expense  of
 some  other  section  of  the  community

 So  I  do  submit  that  this  constant
 threat  of  strike  and  go-slow  is  a  very
 unhealthy  sign  mm  India  or  anywhere,
 more  especially  here  m  India  today  It
 3s  almost  an  attempt  to  hold  up  the
 community  and  to  make  the  com-
 munity  do  something  which  normally
 the  community  cannot  afford  to  do  or
 may  not  do  or  can  only  do  at  the  ex-
 pense  of  others

 That  ws  not  a  mght  approach  It  35
 a  completely  right  approach  for
 workers,  employees  etc  to  discuss  mn
 an  organised  way  their  demands  and
 ther  anomalies  There  78  no  doubt
 that  many  of  them  suffer  and,  surely,
 whatever  our  faults  may  be,  nobody
 can  say  that  we,  the  Government  or
 any  of  us,  do  not  want  them  to  get
 rid  of  their  anomalies  or  sufferings  or
 that  we  do  not  want  them  to  better
 thefr  condition.

 We  do  want  to  do  as  much  as  pos-
 sible,  but  we  must,  I  think,  realise
 that  the  way  to  do  3६  in  present  con-
 Autions  is  not  by  conflict—-whether  it
 a8  industrial  conflict  or  whether  it  is
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 a  conflict  directly  between  govern-
 ment  employees  and  the  Government.

 Now,  hon  Members  have  often  sug-
 gested  what  38  called  nationalisation
 I  have  no  doubt  that,  as  we  have
 done  already,  important  industries
 ought  to  be  nationalised.  We  have
 made  lists  of  what  should  be  and
 what  should  not  be

 But  I  should  hke  this  House  to
 remember  what  nationalisation
 means  today  I  am  not  talking  m
 terms  of  cost  The  moment  Govern-
 ment  has  to  deal  with  an  industry,
 politics  intervene  and  they  are  incited
 and  there  are  anti-government
 strikes

 Therefore,  af  a  Government  has
 always  to  face  this  kind  of  problem,
 it  becomes  a  bar  or  something  which
 comes  in  the  way  of  nationalisation
 If  nationalisation  means  simply  con-
 flict,  which  otherwise  would  not  occur
 then  nationalisation  loses  much  of  its
 charm  and  beriefit

 Shri  Hem  Barna  Is  it  because  of
 anticipated  strikes  that  Government
 does  not  proceed  in  that  Ine  with
 progressive  measures?

 Mr  Speaker.  Order,  order  The  hon
 Member  should  not  interrupt  like
 this

 Shri  Jawaharlal  Nehru.  I  do  not
 know  what  the  hon  Member  says
 But  in  future,  Government  will  cer-
 tainly  not  g@  in  that  way  if  strikes
 are  going  to  occur  I  can  assure  the
 hon  Member  that  this  will  be  an
 important  consideration  in  future  in
 this  matter  Because  our  object,  at
 present  moment,  Ww  not  some  doctri-
 naire  or  theoretical  object,  it  is  to
 build  up  this  country  There  must  be
 greater  production  and  more  equita-
 ble  distribution.  Greater  production
 is  the  first  absolute  essential.  We
 cannot  move  otherwise  There  must
 be  greater  production  for  greater
 surplus  for  investment  for  greater
 progress,  thereby  lifting  up  standards
 all  round  If  that  cannot  be  achieved
 one  way,  then  some  other  way  has  to
 be  sought



 We  want  to  do  them  good.  At  the
 same  time,  no  Government,  obviously,
 can  be  held  up  in  this  way  to  stand
 up  and  deliver,  nor  can  the  commu-
 nity  be  held  up  to  stand  up  and
 deliver  or  ‘we  shall  strike’

 If  in  spite  of  all  this,  strikes  occur,
 then  any  Government  worth  its  name
 will  face  the  strikes  whatever  hap-
 pens  It  is  quite  an  impossible  situa-
 tion,  with  the  kind  of  language  that
 is  used  and  the  kind  of  threats  that
 are  issued  all  the  time  for  the
 Government  to  submit  to  it

 But  we  have  taken  steps  In  regard
 to  the  posts  and  telegraphs  matter,
 my  hon  colleague,  the  Munster  of
 Transport  and  Communications,  made
 a  statement  yesterday  showmng  how
 far  they  had  gone  to  meet  the  demand,
 showing  that  mm  other  matters  they
 are  discussing  ‘They  want  to  80
 ahead

 These  are  complicated  matters  and
 we  want  to  meet  them,  the  postmen
 and  the  hke  are  the  most  valuable
 members  of  the  community  We  want
 them  to  prosper  But  they  do  not
 help  m  the  solution  of  those  problems
 by  gestures  of  defiance  all  the  time
 and  words  of  defiance  That  38  not
 the  way  a  community  should  function,
 more  especially  when  we  are  engaged
 in  this  big  adventure  of  building  up
 India

 i
 TS

 Shri  S  A  Dange  (Bombay  City—
 Central)  Sir,  the  subject  that  is  be-
 fore  us  ३85  quite  serious,  not  because
 threats  of  strikes  are  held  or  counter-
 threats  of  suppressing  them  are  given,
 because,  threats  on  either  side,  either
 of  carrying  out  strikes  or  suppressing
 stmkes,  do  not  lead  us  anywhere
 After  ali,  there  are  two  partics  to  the
 whole  question  one  is  the  working
 class  which  makes  the  demand,  and
 the  other  is  the  employmg  class—
 either  the  State  or  the  private  sector
 (An  Hon  Member  And  a  third)
 They  want  a  third  party  I  do  not

 I9  JULY  ‘1957  Appointment  of  Second  4384
 Pay  Commission

 know  where  the  party  is  when  these
 things  come  in.  If  they  had  been  a
 little  bit  careful  about  defining  soca-
 lism,  they  would  have  found  that  my
 statements  are  not  mcorrect.  How-
 ever,  what  is  the  positon  we  are
 having?

 It  38  already  admitted  that  produc-
 tion  35  imcreasing,  nobody  denies  it.
 It  78  admitted  we  are  working  hard;
 nobody  denies  that  The  question  is,
 where  should  the  increased  produc-
 tion  go  It  is  admitted  that  part  of  it
 must  go  into  greater  investments  We
 do  not  deny  that  But  it  38  also
 admitted  in  the  Plan  that  the  dispari-
 ties  in  income  should  bc  reduced  as
 the  Plan  proceeds  and  _  production
 grows  This  is  exactly  the  demand
 for  the  Pay  Commission  The  dis-
 parities  in  income,  even  m  the  con-
 text  of  growing  production,  still  re-
 main  They  should  go

 Now,  what  is  socialism  uf  it  38  not
 raising  real  wages?  I  am  not  talking
 of  money  wages,  nor  would  you  per-
 mit  me  to  go  into  discussions  of  how
 wages  are  reflected  in  prices  But
 let  me  submit  that  it  is  a  wrong
 theory  9  economies  to  say  that  higher
 wages  always  lead  to  higher  prices
 This  theory  has  been  blown  up  even
 in  capitalist  economie.,  le.  alone
 socialist  economies  Wages  are  the
 cential  point  around  which  prices  re-
 volve  But  prices  are  not  m  every
 sector  made  by  wages  Otherwise  you
 would  not  have  such  a  category  as  is
 called  monopoly  wages  Monopoly
 wages  run  away  from  the  wage  struc-
 ture  and  have  nothing  to  do  with
 wage  structure  It  75  a  well  known
 phenomenon  m  economics  through-
 out  the  world  that,  for  example,  the
 prices  of  manufactured  goods  and
 prices  of  raw  materials  fluctuate
 differently  and  the  prices  of  manu-
 factured  goods  are  controlled  by
 manufacturers  irrespective  of  the
 wage  claims  This  33  already  admit-
 ted  Therefore,  I  would  not  go  into
 economic  theory  here,  because  it  78  a
 wrong  theory  to  tell  the  working
 class  or  the  community  that  price,  at
 all  times,  in  all  its  quantum,  is  always
 governed  by  the  quantum  of  wages
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 The  quantum  of  wages  has  nothing  to
 do  with  the  quantum  of  prices,  because
 prices  are  a  market  phenomenon
 while  wages  are  a  production  pheno-
 menon  Therefore,  I  should  not  go
 into  it,  and  our  Prime  Minister  would
 not  hke  to  be  hothered  with  the
 theory  of  it  But  I  certainly  would
 like  to  contradict,  7  he  permits,  the
 statement  that  wages  have  nothing  to
 do  with  the  socialist  pattern  What  we
 are  saying  in  the  resolution  35  simply
 this  that  sociali.t  pattern  should  not
 mean  falling  hving  standards  at  least
 If  you  cannot  satisfy  the  demands  for
 some  time  and  if  you  say  ‘Do  not
 ask  for  a  higher  and  rising  standard
 until  I  complete  a  certain  stage  of
 pioduction’,  that  i.  a  reasonable  de-
 mand  I  can  understand  it  But  you
 should  at  least  guarantee  to  me  a
 standard  which  35  not  a  falling  stand-
 ard  of  living

 But  here  what  are  we  getting?
 Prices  are  rising  up,  while  wages  are
 pegged,  salaries  are  pegged  Therefore,
 what  is  happening  As  that  real  wages
 are  falling  Where  annual  bonus  35
 obtainable  m  factories,  there  alone  we
 are  able  to  get  a  certain  level  of  real
 wages  m  proportion  to  certain  levels
 of  productivity  But  with  regard  to
 government  servants  there  is  no  ques-
 tion  of  a  link-up  of  prices  and  dear-
 ness  allowance  Therefore,  our  submis-
 sion  ३38  that  even  in  a  socialist  pattern
 the  question  of  wages  !s  the  most  aim-
 portant,  because  in  a  socialist  pattern
 wages  ts  the  form  of  income  and  is  in
 faci  the  only  income  I  would  there-
 fore  say  that  if  you  accept  socialist
 pattern,  please  remember  that  falling
 standards  at  least  have  to  be  stopped

 If  prices  are  pegged,  I  can  under-
 stand  Stop  prices  from  rising  But
 with  every  taxation  measure,  or  even
 without  taxation,  prices  are  jumping
 up  What  is  the  poor  man  to  do?
 He  45  pegged  up  at  Rs  30  plus  dear-
 ness  allowance  with  a  rising  scale  up
 to  Rs  35  after  ten  years  In  this
 country  let  us  do  away  with  the
 medieval  pay  structure  of  thirty  or
 sometimes  even  twenty-five  rupees  at
 the  lowest  rung  and  higher  pay  scales
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 of  three,  or  five  thousand  rupees  with
 allowances  and  so  on  and  so  forth
 Should  there  not  be  a  Pay  Commis-
 sion  to  yudge  not  only  the  salaries  of
 government  servants  but  including
 the  whole  administrative  structure,
 instead  of  simply  having  good  words
 about  voluntary  cuts?  Voluntary
 cuts  ha  no  meamng_  If  ten  per  cent
 i8  cut  from  two  thousand  rupees,  it
 camcs  to  Rs  200  no  doubt  But  ten
 per  cent  cut  from  thirty  rupees  would
 be  a  bad  blow  for  the  man  who  35
 gcttang  a  low  wage  Therefore,  volun-
 tary  cut  is  no  good  If  people  were
 to  propose  a  ritionalisation  of  the
 whole  cost  tructurc  including  even
 the  MP’,  then  for  persons  getting
 above  a  thu  2nd  rupees  there  should
 be  a  cut  of  thirty  or  forty  per  cent,
 those  getting  between  five  hundred
 and  thousand  rupees  should  get
 something  less,  and  those  who  are
 getting  below  five  hundred  =  should
 have  no  cut  but  they  should  get  a
 risc  If  such  a  system  of  arriving  at
 wages  ॥५  come  to,  then  our  Finance
 Minister  will  surcly  find  that  the
 saving  38  enough  to  meet  at  least  a
 part  of  the  rise  that  is  clarmed  by  the
 government  servants  in  the  lower
 categories

 Therefoie  the  first  point  ts,  let  us
 not  discuss  abstract  economics  But
 abstract  economics  i5  affecting  real
 hfe  There  I  deny  the  theory  that
 Wages  mm  every  place  determine  the
 quantum  of  prices  and  therefore  a
 rise  in  wages  will  always  lead  to  a
 risc  in  piiccs  Even  in  the  history  of
 countries  with  capitalist  economies  we
 have  found  that  a  very  big  rise  in
 wigcs  has  Ied  actually  to  a  fall  im
 piiccs  many  5  timc  This  35  recorded
 in  economic  literature,  and  our
 Finance  Mmuster  certainly  knows
 about  7  There  is  no  such  theory
 which  is  valid  m  capitalist  economy,
 and  certainly  not  in  socialist  economy

 With  regard  to  the  question  of
 politics  being  involved  in  thi,,  I  can
 say  on  behalf  of  my  party  that  we  do
 not  approach  this  question  from  the
 point  of  vicw  of  pohtics  af  all  Be-
 cause  our  main  question  is,  would



 47  Resolution  केहि

 you  hald  the  price  line  for  us?  if  you
 @ve  me  thirty  rupees  and  rice  is
 selling  at  two  rupees,  please  hold  it
 at  two  rupees  But  you  cannot  hold,
 you  have  admittéd  your  inability  to
 hold  it  You  cannot  hold  the  profit
 line

 There  was  a  progressive  manufac-
 ture  who  proposed  in  another  con-
 ference  that  prices  be  frozen,  wages
 be  frozen  and  dividends  be  frozen
 Only,  after  “dividends”  he  added  the
 words  “at  current  level”  The  banks
 are  paying  dividends  at  the  rate  of  30
 per  cent  Plantations  are  paying
 dividends  at  the  rate  of  40  per  cent
 or  50  per  cent  And  he  wants  freez-
 ing  of  dividends  at  the  current  level
 prices  to  be  fioven  at  the  current
 level  and  wages  also  to  be  frozen  at
 the  current  level—very  impartial
 community  thinking!  This  is  an  im-
 partial  thinking  which  leads  to  an
 impartial  starvation  of  the  fixed-wage
 earner'  Suiely,  this  is  not  the  way  of
 thinking  I  am  not  referring  to  any
 Minister  having  said  that  I  am
 speaking  about  some  manufacturer
 who  made  a  plea  hke  that

 Reference  35  made  to  the  Indian
 Labour  Conference  The  Indian
 Labour  Confcrence  certainly  had
 done  some  good  thing  The  first  was
 in  the  speech  of  the  Mhunister  for
 Labour,  that  the  philosophy  if  a  wage
 frecze  3  being  blown  up  He  said  this
 AS.  all  wiong  and  “we  do  not  under-
 stand  for  wage  freeze’—though
 this)  was  the  philosophy  under-
 lying  the  First  Five  Year  Plan  And
 of  course  the  working  class  had  to
 fight  agaist  it  and  secure’  certain
 highel  wages,  because  prices  were
 rising  And  it  is  not  for  a  general
 wage  increase  They  do  not  say,  have
 8  general  wage  increase  irrespective
 of  what  they  need  of  the  industry
 and  the  worker  is  But  we  say  a  ch-
 mate  of  general  wage  increase  exists,
 whether  it  75  25  or  0  or  40  should
 be  judged  in  terms  of  the  industry
 given  Therefore,  the  Labour  Confer-
 ence  did  take  a_  certain  progressive
 standpoint  un  this  question  and  de-
 manded  fair  wage,  demanded  a  mini-
 mum  wage  in  terms  of  reports  which
 are  already  admitted  and  _  reports
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 which  are  not  being  translated  mto
 action

 I  must  congratulate  the  Labour
 Mimister  for  having  asked  that  the
 standards  which  were  defined  are
 given  effect  to  by  the  various  indus-
 tries  But  that  Conference  itself  gave
 a  lead  in  saying  that  a  general  freeze
 ९  out  of  date  A  general  wage
 increase  may  not  be  possible  in  the
 sense  of,  say,  a  flat  25  per  cent  or  so
 The  Labour  Minister  himself  presided
 over  a  meeting  wherein  the  coal-
 miners  were  allowed  40  per  cent
 wage  mcr  :c  Even  my  organisation
 asked  for  2८०  per  cent  increase  If  the
 coal  miners  deserved  40,  I  won't  say,
 give  45  If  some  organisation  §  can
 stand  only  5  per  cent  I  won't  say,  in
 anv  case,  25  per  cent  I  say,  judge  che
 condition  of  the  worker  in  the  given
 industiy,  given  service,  given  em-
 plov’  ut,  see  what  is  the  cost  to  him
 ir  the  present  structure  of  price  and
 give  the  reasonable  rise  My  only  sub-
 mission  is  that  a  rise  mn  wages  «६
 neesssiry  all  round  m  the  economy,
 m  view  of  the  fact  that  production
 345  lisIng  continuously,  m  view  of  the
 fact  that  profits  are  rising  continuous-
 ly  in  view  of  that  that  productovity
 per  head  3९५  rising  continuously,  In  view
 of  the  fact  that  prices  are  rising  con-
 {imuously  Therefore,  the  man  must
 get  a  iise  in  wages  In  view  of  all
 these  conditions,  we  are  making  a
 case  for  increase  in  wages  and  not
 rom  motives  of  politics  or  anything

 I  certainly  stand  for  negofiation
 with  the  Minister  of  Communications
 or  with  the  Minister  of  Finance  or
 with  the  Prime  Mimister  I  say,  do  not
 deny  the  position  We  do  not  denounce
 collective  bargaining  Our  complaint  is
 that  collective  bargaining  383  not  done
 quickly  There  is  ‘go  slow’  on  the  go-
 vernment  side  in  collective  bargain-
 ing  Therefore  the  reaction  is  go  slow
 in  production  For  go  slow  in  produc-
 tion  brings  down  Government  to
 reason  Therefore,  there  should  be
 the  abolition  of  ‘go  slow’  on  every
 side  It  is  not  merely  denouncing  go
 slow,  7  evervthing,  that  will  do  In
 transport,  you  can  produce  by  law
 that  the  speed  should  be  20  miles
 When  you  have  a  lesser  number  of
 buses,  you  ask  the  driver  to  increase
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 the  speed  to  30  and  even  40.  He  meets
 with  an  accident.  He  is  suspended  and
 punished.  The  law  says  20  is  the
 speed.  Therefore,  there  is  such  a
 thing  as  legitimate  ‘go  slow’.  Within
 the  frame  work  of  law  there  is  such
 a  thing  and  a  legitimate  refusal  to  do
 overtime,  is  also  within  the  frame~
 work  of  the  law.  For  example,  in
 spinning,  af  you  suddenly  raise  the
 spindles  to  8,000,  13,000  or  14,000  ir-
 respective  of  the  count  that  is  on  the
 spindle  frame,  9  that  case,  I  think  I
 am  entitled  to  go  slow.  I  cannot  stand
 all  the  strain.  I  therefore  claim  that  I
 cannot  do  :t  Therefore,  let  us  now
 denounce  go  slow  on  the  ground  that
 it  is  go  slow  Let  us  understand  it  as
 an  industrial  phenomenon,  as  a  defen-
 sive  mechanism  of  the  worker  when
 he  cannot  stand  speed  and  conditions.
 I  am  not  m  favour  of  go  slow  just  as
 tactics  for  sabotage  of  the  Plan.  We
 do  not  think  of  sabotaging  the  Plan
 ywen  from  inside  the  Congress  Party,
 let  alone  our  side  Even  amongst
 them  there  are  some  people  who  say,
 why  so  many  steel  plants  We  say:
 No,  steel  plants  must  be  had  I  am
 prepared  to  do  whatever  we  can  for
 setting  up  the  steel  plants  wherever
 they  are,  not  necessarily  Bhilai  or
 some  other  place,  but  everywhere,
 Rourkela,  Durgapur  or  anywhere.
 The  core  of  the  Plan  cannot  be
 challenged  We  are  not  the  people  who
 would  produce  some  political  excuse
 in  order  to  hold  up  the  work  of  pro-
 duction  and  stop  the  Plan  from  attain-
 ing  १७  goal

 Our  only  request  s,  please  look  at
 the  human  side  of  the  whole  thing.
 You  are  thinking  of  building  up  a
 plant;  production  is  going  to  be  plan-
 ned.  I  say  there  is  the  human  side
 also  along  with  that  There  are  en-
 gines  of  iron  and  steel  you  must
 have  them,  but  there  is  also  the
 human  side  in“the  scheme.  That
 means  he  must  get  rice,  house,  cloth-
 ing  etc  You  only  want  to  determine
 the  standards  of  coal  for  the  engine.  In
 “hat  case,  the  engine  may  probably
 start  running;  it  cannot  run  continu-
 ously  if  my  human  engine  fails.  I  only
 request  that  human  values  be  import-
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 ed  into  the  whole  consideration  and
 politics  be  set  aside.  The  human  yalue
 should  be  translated  very  simply  in
 terms  of  a  Pay  Commission.  I  do  not
 think  that  everything  should  be  ad-
 mitted.  But  enquire  with  a  pre-condi-
 tion  that  the  climate  of  higher  pro-
 duction  does  require,  the  climate  of
 higher  prices  does  require  higher
 wages.  That  should  be  the  pre-cond:-
 tion  of  understanding  of  the  work  of
 the  Commission.

 The  relief  should  not  be  merely  in
 some  small  field,  say  education.  But,
 supposing  10,000  employees  have  not
 got  children  to  be  educated,  what  is
 the  use  of  that  benefit?  Fis  rice  will
 cost  as  much  as  before;  m  fact  more.
 The  educational  concession  is  not
 going  to  give  him  any  relief  in  the
 rice,  wheat  or  house.  Therefore,  the
 proposal  to  give  only  small  benefits  is
 not  correct  It  may  give  you  satisfac-
 tion  that  in  any  case  we  have  carried
 our  point  and  we  have  not  given  a  Pay
 Commission  Call  it  a  Pay  Committee,
 call  it  an  Ad  Hoc  Committee,  callita
 non-Ad  Hoc  Committee,  call  it  an  un-
 orthodox  Committee  —I  am  not  wor-
 ned  with  the  name  provided  it
 functions  openly,  enquiries  correctly
 and  judges  properly

 But  I  would  say  some  interim  cash
 rehef  would  be  necessary.  Or  give
 some  rice,  wheat  cloth  at  exact  prices
 which  neutralise  the  rise  m  cost  of
 living  to  a  large  extent  Do  not  give
 me  money  I  do  not  mind  that  Of
 course,  that  would  be  revertmg  back
 to  the  medieval  system  of  wages.
 But,  if  today  under  present  conditions
 it  as  necessary,  let  us  do  it.  In  the
 war  days  when  dearness  allowance
 could  not  be  given  in  money,  it  was
 given  in  terms  of  rice,  wheat  or  cloth.
 Please  give  hke  that.  But  neutralise
 the  rising  cost  of  hving  and  make
 them  live  a  little  better.  At  least
 stop  the  standard  of  living  from  fall-
 ing  We  are  not  even  asking  for  any
 rise  in  standard  of  living  im-
 mediately,  at  least  stop  the
 fall  in  standards.  If  that  is
 not  done,  then  what  can  I  say.  I  am
 not  here  to  give  threats  of  anything
 of  that  sort.  We  have  not  got  the
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 settlement  is  arrived  at.  I  can  assure
 on  behalf  of  our  party  that  we  want
 settlement,  we  want  understanding,
 we  want  the  Plan  to  go  ahead  but  we
 won't  do  it  on  the  basis  of  starving
 the  government  employees,  whether
 high  or  low,  whether  drawing  Rs.
 1,000  or  drawing  Rs.  20.

 When  production  is  increasing  it  is
 my  right  that  a  part  of  i€  must  come
 to  me  in  the  form  of  a  higher  wage,
 a  higher  real  wage.  Therefore,  the
 demand  for  wages  33  not  against  the
 socialist  pattern.  It  is  not  against  the
 rising  needs  of  productivity,  it  is  not
 against  the  economy.  Now,  they  are
 talking  about  inflation.  We  cannot  go
 into  the  whole  theory  now.  In  fact,  I
 should  have  proposed  that  some  of  the
 Ministers  who  are  interested  in  it  and
 the  Opposition  Members  should  once
 for  all  thrash  it—this  whole  question
 as  to  what  is  inflation,  what  is  wages,
 what  determines  prices  etc.  Let  us
 sit  down  and  arrive  at  a  concrete
 understanding  on  this  question

 Then  there  38  the  habit  of  suggest-
 ing  that  Ingher  wages  will  lead  to
 higher  prices  and  there  will  be  in-
 flation,  and  then  again  you  will  lose
 wages.  Somebody  says,  No.  Let  us
 have  some  understanding,  therefore,
 if  possible  by  a  joint  discussion  on  this
 question  also.  I  would  suggest  a  com-
 mittee  to  determine  this  ques-
 tion  so  far  as_  this  House
 is  concerned  to  guide  us  properly  on
 questions  of  economy.  Because  eco-
 mnomy  is  not  such  a  small  thing  like
 the  days  of  old  when  you  can  take
 a  packet  of  wheat  to  the  neighbour
 chamar  and  buy  a  pair  of  shoes  and
 walk  away.  It  is  not  merely  village
 economy.  International  standards  and
 international  prices  and  production
 and  many  other  things  now  enter  into
 the  economy.  Therfore,  economy  has
 berome  a  complicated  thing.  There-
 fore,  let  us  not  be  taken  in  by  slogans.
 I  am  sure  if  the  Finance  Minister
 wants  he  can  find  the  money  without
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 mflation.  The  only  trouble  id  whéthe:
 he  wants  it  or  not.  if  he  wants  it  Ke
 can  find  the  money.  He  can,  I  em
 sure,  find  that  without  even  having
 a  threat  of  inflation.  It  is  not  that
 always  inflation  leads  to  higher  prices,
 I  think  he  knows  it  because  if  he  can
 hold  the  price  line  whatever  the
 amount  of  inflation,  the  prices  will  not
 rise  and  the  cost  of  living  will  come
 down,  Therefore,  :t  is  not  an  auto-
 matic  relation  that  increase  in  money
 quantum  necessarily  leads  to  infla-
 tionary  rise  in  prices.  That  he  him-
 self  knows.  Therefore,  if  on  questions
 of  economics,  we  are  entitled  to  a
 Pay  Commission  and  interim  relief
 and  higher  wages;  2f  it  is  on  questions
 of  production,  we  are  entitled  to  it;
 if  it  is  on  questions  of  future  Plan,
 even  then  we  are  ‘entitled  because
 the  government  servants,  a  machinery
 of  200  million  people  including  the
 Ministers,  whose  wages  should  also
 be  rationalised  very  soon  and  see
 whether  they  should  find  some  sav-
 ings  of  a  quite  large  size—and  not
 only  Munisters,  I  am  saying  the  High
 Court  Judges  and  so  on  and  so  forth
 —do  require  some  attention  through
 this  Pay  Commission.

 So,  in  terms  of  that  and  I  would
 say  lastly  in  terms  of  human  needs
 of  making  the  man  work  cfficiently,
 to  make  him  feel  that  whenever  the
 prices  jump  up,  he  is  looked  after.
 Under  all  these  terms,  I  would  suggest
 and  plead  with  the  Finance  Minister,
 ‘Do  accept  the  need  for  a
 Commission  or  a  Committee  and
 the  need  for  giving  interim  relief.
 not  only  in  terms  of  marriage  presents
 or  education  grants  or  something  like
 that  but  in  terms  of  rea]  wages’.  May-
 be,  it  may  not  be  very  high  to  begin
 with  but  it  should  be  real  wage.  Then,
 I  can  promise  that  the  working  class
 in  this  country,  whether  in  private
 factories  or  in  Government  employ-
 ment,  will  create  such  efficiency  rate
 that  production  will  rise  to  still
 greater  heights.  If  3६  is  not  done—I
 do  not  give  threats—the  working  class
 will  find  itself  incapable  of  fulfilling
 its  task.  Mere  mora!  lecturing  wil)  not
 help  them.  Sympathy  does  not  pro-
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 duce  bread  It  38  really  hard  money
 which  is  required  to  get  bread.
 Therefore,  I  again  plead  for
 a  sympathetic  consideration  of  the
 problem  and  a  sympathetic  approach
 to  the  solution  of  the  problem  through
 collective  bargaining  and  quick  nego-
 tiation  Then  only  we  shall  be  in  a
 position  to  fulfil  our

 Pias/
 Shri  Hem  Barua:  Sir,  I  find  that

 everybody  is  agreed  on  the  demand
 for  a  Second  Pay  Commission  It  is
 not  only  that  the  Central  Government
 employees  demand  it,  others  also
 demand  it  and  we  find  that  the  climate
 today  is  somewhat  intense  with  agita-
 tion  It  is  an  agitation  for  a  better
 standard  of  hving,  for  higher  wages
 The  recommendations  of  the  First  Pay
 Commission  are  not  commensurate
 with  the  present  context,  they  could
 not  take  the  present  prices  into  consi-
 deration  The  prices  are  rising

 There  is  a  demand,  m  these  circums-
 tances,  for  a  Second  Pay  Commission
 to  rationalise  the  pay  structure  in  the
 country  and  it  is  more  than  cruel  to
 say  that  this  agitation  is  by  some
 interested  individuals  or  people  It  is
 @  demand  of  the  entire  working  class
 of  this  country  and  they  feel  that  their
 case  is  neglected  When  we  ask  them
 to  co-operate  in  the  nation-building
 activities,  it  3  good  No  political  party
 ever,  stands  against  it  In  fact  they
 also  want  such  activities  to  pro-
 gress  That  is  what  Shri  Dange  said
 about  the  Second  Plan  He  has  offered
 has  co-operation

 When  it  is  said  that  these  people
 have  political  motives,  I  ask  what
 political  motives  can  we  have?  There
 4s  no  political  motive  whatsoever  It
 4s  an  economic  problem  and  the  poli-
 tical  parties  have  tried  to  judge  this
 problem  from  the  economic  point  of
 view

 The  Prime  Minister  spoke  of  his
 recent  visit  to  communist  and  non-
 communist  countries  He  referred  to
 the  people  there  working  hard  and  all
 that  But  our  people  have  an  empty
 atomach  It  2s  more  than  cruel  to  ask
 our  people  to  work  hard  on  an  empty
 stomach  and  that  is  what  we  are  doing
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 in  our  country.  We  are  giving  them
 extra  burdens  by  taxation  and  at  the
 same  time  we  forget  the  conditions
 prevailing  in  the  countries  which  the
 Prime  Minister  was  privileged  to
 visit  There,  the  workers  get  a  lot  of
 social  benefits  such  as  health  insur-
 ance,  family  allowances  and  children’s
 allowances  and  so  on  Our  people  do
 not  have  these  advantages  but  you
 want  them  to  work  hard  because  we
 have  Plans

 I  do  not  say  that  people  snould  not
 work  hard  But  you  say  so  without
 providing  for  amenities  or  looking
 after  the  living  conditions  Then,  it  5
 revolting

 There  is  a  fundamental  principle  in
 our  Directive  Principles  enjoined  in
 our  Constitution  equal  distribution
 of  wealth  When  it  spcaks  equal  dis-
 tribution  of  wealth,  :t  means  equal
 distribution  of  income  also  What.
 about  our  country?  The  First  Pay
 Commission  which  made  recomuuen-
 dations  had  fixed  the  maximum  at
 Rs  2,000  What  did  our  Government
 do?  The  highest  paid  civilian  in  our
 country  is  a  man  who  draws  Rs  4,500
 At  the  same  time,  a  peon  in  a  parti-
 cular  State  draws  Rs  22-8-0,  that  55
 his  princely  salary  We  want  this
 gap,  this  Chinese  Wall  which  ihe
 Government  has  erected  between
 this  maximum  and  minimum  must
 be  liquidated  The  minimum  must
 not  be  below  Rs  400  a  month  and  the
 maximum,  not  more  than  Rs  2,000  as
 recommended  by  that  Commission
 This  35  what  we  want

 Talking  of  socialist  pattern  of
 society  and  all  that,  these  are  very
 fair  phrases  to  capture  the  imagina-
 tion  of  the  people  While  talking
 about  it,  the  Prime  Minister  said  he
 was  not  concerned  with  the  pay
 structure  I  am  sorry  to  hear  thet
 I  feel  that  equality  of  income  or  eco-
 nomic  circumstances  is  one  of  the
 key  stones  of  such  a  society  If  we
 forget  that,  we  are  simply  reducing
 this  socialist  pattern  into  a  pattern
 only  and  nothing  else  It  becomes
 a  slogan  only  and  nothing  else

 We  have  a  private  sector  and  we
 have  a  public  sector  But,  unless  and



 until  the  State.  becomes  an  ideal  em-
 ployer,  the  other  people  would  net
 get  any.  initiative.  The  State  must
 become  an  ideal  employer.  The  Pay
 Commission  has  said  a  very  beautiful
 sentence  about  it.  There  are  certain
 moral  sanctions  behind  this  demand
 for  being  an  ideal  employer.  The  Pay
 Commission  refers  to  ‘the  application
 of  some  moral  principle’  from  the
 Government  which  happens  to  be  the
 employer.  I  am  sorry  to  say  that
 this  moral  principle  is  badly  neglect-
 ed.

 The  Hon.  Mover  of  the  Resolution
 said  about  the  conditions  when  the
 First  Pay  Commission  was  constituted
 some  ten  years  ago.  The  objective
 factors  and  conditions  that  were  then
 have  changed  a  lot.  It  has  made  the
 recommendations  on  the  assumption
 that  the  prices  may  stabilise  at  a
 level  which  will  be,  giving  the  cost
 of  living  index,  somewhat  between
 ‘160—175,  taking  the  pre-war  index  to
 be  100.  But  that  is  not  the  price
 index  today  as  was  stated.  It  is  round
 about  439.  If  that  is  so,  the  basis  of
 assumption  was  wrong.

 Unless  and  until  our  pay  structure
 is  rationalised,  and  people  are  in-
 spired  to  work  hard,  there  could  be
 no  real  hard  work.  In  other  coun-
 tries  also,  people  should  be  inspired
 to  work  hard.  What  are  we  seeing
 in  this  country  after  freedom.  I  would
 refer  to  social  mobility.  If  we  do  not
 create  a  feeling  of  social  mobility  in
 the  country  things  would  not  improve.
 The  employees  have  been  starving;
 they  find  that  their  children  have  no
 educational  facilities;  they  find  that
 they  have  no  medical  facilities  and
 that  they  have  to  creep  about  in  the
 dark.  It  is  quite  natural  for  human
 psychology  to  be  lost  in  frustration.
 What  is  happening  in  our  country
 today.  I  would  say  that  the  locusts
 of  despair  are  destroying  the  harvest
 of  freedom.  It  is  the  business  of  Gov-
 ernment  to  pay  attention  to  this  as-
 pect  of  the  matter  and  from  that  point
 of  view  we  should  have  a  Second  Pay
 Commission  in  order  to  revise  the  pay
 structure  of  the  country  and  to
 rationalise  it  entirely.

 The  First  Pay  Commission  itself

 "Resolution  ve:  «9  JULY  087A  ppointment  गी  Second  4396
 हि  Commission

 had  ‘foreseen  this.  That  was  why  it
 had  written  a  very  significant  sen-
 tence  in  its  report.  The  First  Pay
 Commission  said:

 “After  all  if  time  should  show
 that  the  assumptions  or  expecta-
 tiéns  on  which  our  recommenda-
 tions  are  based  have  not  been
 justified  or  realised,  it  would  not
 be  very  difficult  to  arrange  for
 a  revision.”
 They  themselves  had  foreseen  this

 revision.  While  on  the  subject  of
 the  Second  Pay  Commission,  I  would
 make  a  humble  suggestion.  On  the
 First  Pay  Commission  there  was  the
 late  Mr.  N.  M.  Joshi  who  was  the  only
 representative  of  the  working  classes
 and  it  was  Mr.  Joshi  who  made  some
 significant  recommendations.  But
 somehow  or  other  those  recommenda-
 tions  were  thrown  out,  because  they
 were  in  the  interest  of  the  employees.
 I  would  request  Government  to  see
 that  while  constituting  the  Second
 Pay  Commission  they  should  see  that
 there  are  true  representatives  of  the
 working  class  population.

 The  country  is  surcharged  like  a
 battery.  However  much  the  Prime
 Minister  might  try  to  condemn  strikes,
 it  has  to  be  remembered  that  strike
 is  the  last  weapon  in  the  armoury
 of  the  working  classes.  Unless  and
 until  they  go  on  strike,  or  threaten  to
 go  on;  strike,  the  skeletons  in  the  Go-
 vernment  would  not  move,  That  is
 why  I  would  like  to  emphasise  that
 while  condemning  strikes  and  non-
 cooperation  on  the  part  of  workers
 they  should  see  the  other  side  of  the
 picture  and  should  not  put  the  blind
 eye  on  the  telescope.  The  Prime  Minis-
 ter  when  he  accused  the  political
 parties  of  fomenting  strikes  and  talk-
 ed  of  hard  work  did  not  understand
 the  condition  of  the  people  and  only
 put  his  blind  eye  on  the  telescope.

 Shri  Dasappa  (Bangalore):  Mr.
 Speaker,  Sir,  we  have  had  a  very  in-
 teresting  debate  on  this  subject  which
 vitally  concerns  not  merely  the  em-
 ployees  of  the  Government,  but  the
 whole  nation.  Let  me  at  once  say  that
 I  do  not  want  to  question  the  good
 intentions  underlying  this  resolution.

 I  do  not  want  to  ascribe  motives.  I
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 have,  However  to  express  my  surprise
 that  whenever  the  question  of  stan-
 dard  of  living  of  the  people  of  the
 country  comes  up  for  consideration,
 it  is  the  factory  labour  and  the  go-
 vernment  employees  that  get  the
 utmost  consideration  at  the  hands  of
 one  of  the  parties  m  the  country  I
 do  not  understand  why  the  same
 amount  of  interest  is  not  evinced  by
 them  towards  those  who  are  worse
 off  than  these  wage  earners

 Let  me  not  be  misunderstood  for
 one  moment  As  I  said  at  the  very
 beginning,  I  am  all  for  the  betterment
 of  the  standard  of  living  of  those  who
 sweat  and  labour  But  if  that  prin-
 ciple  285  to  be  accepted  it  must  apply
 to  all  those  who  are  having  a  sub-
 normal  standard  of  living  whose
 marginal  level  is  very  poor  and  there-
 fore  I  would  hke  hon  Members  who
 are  very  critical  of  the  actions  of
 Government  to  remember  this  one
 thing  and  find  a  solution,  not  merely
 for  a  small  section  of  the  people  of
 India,  but  for  all  the  people  in  India
 who  suffer  from  the  same  disability
 Then  I  would  be  able  to  appreciate
 their  intentions  better  than  I  am  able
 to  do  today

 When  Mr  Dange  and  some  other
 Members  spoke  I  was  hoping  that  they
 would  answer  certain  of  the  points,
 very  significant  points  to  which  the
 hon  the  Prime  Minister  referred  For
 instance,  he  said  we  cannot  act  in
 a@  vacuum,  we  must  be  realistic  When
 we  think  of  effecting  large  scale
 changes  in  the  pay  structure  we  must
 have  regard  to  our  financial  resources
 Now  what  is  the  answer  of  my  hon
 fmend  Mr  -Dange  “Oh,  that  is  an  easy
 matter,  rf  the  hon  Finance  Minister
 only  makes  up  his  mind  he  can  do  it
 How  easily  solved?  Is  that  a  very
 responsible  statement  to  be  made  by
 a  responsible  leader  of  the  Opposition?

 Secondly,  Sir,—I  am  racing  against
 time—is  the  question  of  slowing  down
 on  the  part  of  employees  in  the  var-
 jous  departments  It  may  be  Posts
 and  Telegraphs,  or  dock  labour
 What  was  the  answer  of  my  hon
 friend  Mr  Dange?  He  never  denied
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 the  fact  that  there  was  slowing  down
 He  found  a  justification  for  3६  by  the
 plea  that  Government  is  slow  Now,  I
 ask,  28  that  again  a  very  responsible
 statement  to  make?

 Then,  Sir,  the  other  important  point
 that  was  made  from  the  other  side  was
 that  the  appointment  of  the  Pay  Com-
 mission  35  linked  up  with  the  reah-
 sation  of  our  objective  of  a  socialist
 pattern  of  society  If,  for  mstance,  as
 per  the  resolution  government  em-
 ployees  are  given  higher  salaries,  is  it
 going  to  usher  in  the  sociahst  pattern
 of  society  in  the  country?  They  never
 cho  e  to  answer  this  question  of  the
 Prime  Mnmiuster  So  that  the  mam
 arguments  which  were  adduced  by
 the  hon  the  Prime  Muuster  were
 quietly  evaded  ind  the  whole  discus-
 sion  was  centred  round  the  question  of
 wage  structure  and  its  relation  to  the
 prices  That  I  think  was  8  totally
 wrong  approach  to  the  whole  problem

 In  fact,  Sir,  I  feel  that  the  whole
 cast  Wa»  given  away  by  my  hon
 friend  Shr:  Tangaman:  who  said  that
 af  an  industrial  concern  could  not  pay
 fair  wages  to  its  labour,  let  it  be  closed
 down  At  the  back  of  our  friends  is
 the  idea  that  if  Government  cannot
 find  fair  wages  fo  its  employees,  let
 the  Government  close  down  its  shop
 (Interruptions  )

 Iam  _  not  referring  to  the  hon
 Members  who  interrupted  I  said
 that  Shri  Tangamam  said  that

 Shri  Punnoose  (Ambalapuzha):
 Government  is  not  an  industrial  con-
 cern

 Shri  Dasappa  I  am  not  yielding
 Mr  Speaker  Shri  Tangamam  us

 there  in  flesh  and  blood,  he  will
 answer

 Some  Hon  Members  He  is  _  not
 here

 Mr  Speaker  If  he  is  not  there,  let
 him  not  answer  Any  hon  Member
 who  speaks  ought  to  be  here  to  clear
 up  any  misunderstanding,  others  need
 not  take  up  the  vakalath  forhim  Why
 should  he  not  be  present  here
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 Shri  Dasappa:  I  have  noted  dowk,
 zhere  in  black  and  white  what  he  said:
 “An  industry  which  cannot  pay  fair

 ages  to  its  labour  does  not  deserve
 to  exist  and  it  may  close  down,  there
 is  no  harm,”  On  an  analogical  reason-
 ing  we  have  to  apply  that  beautiful
 theory  to  the  Government  Depart-
 ments  and  it  means  that  if  the  Gov-
 ernment  does  not  give  fair  wages—I
 am  not  against  the  idea  of  giving  fair
 ‘wages,  let  me  not  be  misunderstood—
 to  its  employees  let  it  close  down,
 there  is  no  harm,  I  think  that  again
 is  not  a  responsible  approach  to  a
 very  serious  question  like  this,  which
 is  agitating,  not  necessarily,  the  Mem-
 bers  opposite  only  but  the  whole
 nation,  particularly  the  Government
 which  is  wedded  to  the  socialistic
 objective.

 The  Government  is  striving  hard  to
 realise  it.  The  hon.  Members  opposite
 themselves  profusely  thanked  the
 Finance  Minister  for  bringing  in  the
 wealth  tax  and  expenditure  tax  bills,
 which  aim  at  ushering  in  the  socialis-
 tic  pattern  of  society.  Is  that  not  an
 indication  of  the  fact  that  very  solid
 and  substantial  efforts  are  being
 made  in  that  direction?

 I  can  understand  the  arguments  of
 my  friend  Shri  Frank  Anthony.  He
 made  a  very  responsible  statement,
 Let  us  also  realise  that  Shri  Frank
 Anthony  was  a  member  of  the  first
 Pay  Commission  and,  therefore,  he
 can  speak  with  full  authority.  What
 did  he  say?  He  did  not  say  that  there
 must  be  what  is  known  as  an  unres-
 tricted  universal  attempt  made  to  find
 fair  wages  to  all  the  employees.

 I  do  not  think  it  is  necessary  for
 me  to  answer  the  points  raised  by  my
 friends  opposite.  I  have  got  my  own
 difficulties  and  I  would  be  very  grate-
 ful  to  the  hon.  Finance  Minister  if  he
 can  answer  me  or  help  me  to  under-
 Stand  the  particular  problem  as_  it
 appears  before  us,

 The  resolution  deals  only  with
 Union  Government  employees;  it  does
 not  deal  with  the  State  Government
 employees,  I  would  like  to  know
 what  thé  hon,  friends  who  have
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 brought  this  motion  want  to  do  with
 the  State  Government  employees.
 There  is  the  Kerala  Government,
 there  is  the  Mysore  Government  and
 so  on.  I  have  got  more  _  intimate
 knowledge  of  the  Mysore  Government,
 and  if  there  is  time  |  will  refer  to  it.
 What  prevents  the  local  Government
 from  creating  a  fair  wage  structure  in
 Kerala  for  the  benefit  of  its  em-
 ployees?  Have  they  done  anything?

 Shri  Punnoose:  We  have  made
 beginning.

 Shri  Dasappa:  I  am  glad  that  my
 friend  only  said:  “We  have  made  a
 beginning”.  Not  only  one  beginning
 but  so  many  beginnings  have  been
 made  here,  They  themselves  admit
 it,  It  has  been  done  with  regard  to
 the  Reserve  Bank,  with  regard  to  the
 Life  Insurance  Corporation  and  so  on.
 Where  they  had  a  blank  slate  to
 write  upon  they  have  been  able  to  do
 it.  Once  they  touch  this  question  it
 means  a  reopening  of  the  whole
 structure,  and  a  certain  amount  of
 time  is  required  for  consideration.

 What  I  am  driving  at  is  this.  If  my
 hon,  friends  who  have  made  such  a
 big  grievance  of  these  low-paid  em-
 ployees  really  mean  what  they  say,
 why  is  it  that  their  Government  in
 Kerala  has  not  done  it  already?  Have
 they  at  least  constituted,  if  nothing
 else,  a  Pay  Commission  for  the  Kerala
 State?

 Shri  Narayanankutty  Menon  (Mu-
 kandapuram):  Your  party  men  are
 Picketting  the  secretariat  gates,

 Shri  Dasappa:  !  may  tell  my  hon.
 friends  that  Mysore  Government  even
 during  these  difficult  times  has  been
 able  to  upgrade  so  many  of  the  posts
 where  they  deserved  a  certain  amount
 of  consideration,

 Some  Hon.  Members  rose—

 Shri  Dasappa:  Why  is  it  that  my
 hon,  friends  do  not  have  the  patience
 to  listen  to  me.  Evidently  the  bub-
 ble  is  getting  pricked,

 They  accuse  the  Union  Government
 of  not  being  sympathetic  to  these  em-
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 ployees.  I  ask,  is  there  any  truth  in
 this  statement?  What  has  the  Finance
 Minister  done  when  there  was  inte-
 gration  of  States,  when  there  were
 different  scales  of  pay  of  the  different
 parts  to  be  integrated:  lower  scales
 and  higher  scales,  It  is  never  possible
 to  downgrade  those  who  are  getting
 higher  scales.  It  was  only  possible  to
 upgrade  the  lower  scales,  What  did
 he  do  immediately?  Did  he  consult
 anybody?  Without  consulting  any-
 body,  did  he  not  go  to  the  rescue  of
 the  State  Governments  including  the
 Kerala  Government?  I  ask  my  friends,
 why  don't  you  admit  it?

 Shri  Nagi  Reddy  (Anantapur)  He
 has  not  come  to  the  rescue  of  the
 Andhra  Government  I  know  that,

 Shri  Dasappa:  I  have  no  objcction
 to  their  criticisms  After  all,  ther
 job  is  to  criticise,  right  or  wrong  But,
 let  them  realise  that  the  Central  Gov-
 ernment  is  seriously  attempting  to  do
 something  to  solve  this  problem

 Some  Hon,  Members:  What  is  that?
 Shri  Dasappa:  In  so  far  as  it  lay  in

 their  power,  they  are  doing  it  The
 scales  of  salaries  of  the  State  em-
 Ployees  are  admittedly  low,  They dare  not  deny  it.  They  are  lower than  the  scales  of  the  Union
 Government  employees  I  ask  this If  there  are  two  people,  one  having one  loaf  of  bread  and  the  other not  even  having  half  a  loaf,  what  is the  proper  thing  to  do?  At  least  give this  man  who  has  not  even  half  a  loaf
 something.  I  am  only  comparing As  I  said,  please  don't  mistake  me  J] am  rather  afraid  when  my  hon  fnends get  up,  My  point  is,  by  all  means give  any  scale,  I  have  70  objection T  would  welcome  the  Finance  Mims-
 ter  straightaway  giving  whatever  the employees  ask,  Nobody  would  be
 happier  than  myself.  I  ask,  is  it  not correct  that  he  has  first  gone  to  the rescue  of  those  who  are  infinitely lower  down  in  the  margin  of  living than  others?  What  I  say  is,  he  has
 been  Proceeding  in  the  correct  way,
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 With  regard  to  the  present  question,
 as  the  Resolution  is  worded,  can  any-
 body  accept  it?

 Some  Hon,  Members:  Why-wvt?

 Shri  Dasappa:  Because,  they  have
 themselves  put  forward  all  the
 objections  which  I  wanted  to  put  for-
 ward.  What  is  it  that  they  have  said?
 You  appoint  a  Pay  Commission;  but,
 at  the  same  time,  give  interim  relief.
 Is  that  contained  in  the  Resolution?  I
 venture  to  submit  that  if  ever  this
 Resolution  3४  accepted,  all  chances  of
 getting  interim  relief  will  be  neutra-
 ised

 Some  Hon.  Members:  Why?  4

 Shri  Warrior:  I  am  _  prepared  to
 accept  an  amendment  regarding  in-
 terim  award,

 Shri  Dasappa:  Why  don’t  you  wait?
 The  trouble  is  this,  they  want  a  Pay
 Commission  to  go  into  the  pay  struc-
 ture  of  the  employees  Is  it  mght  on
 the  part  of  the  hon  Minster  to  anti-
 cipate  their  decision  and  interfere
 when  they  are  examining  the  whole
 question  and  coming  to  a  decision?
 There  would  be  an  element  of  :mpro-
 priety  in  his  anticipating  the  decisions
 of  the  Pay  Commission  I  can  very
 well  understand  if  the  Resolution  was
 worded  in  this  manner,  appoint  a  pay
 commission  and  in  the  interim  period,
 Pending  their  submission  of  report,
 give  such  and  such  relief  If  the
 Resolution  had  been  worded  like  that,
 certainly,  that  would  be  better

 Some  Hon,  Members:  We  are  pre-
 pared  to  accept  the  amendment

 Shri  Dasappa:  They  do  not  bring  a
 Resolution  in  the  proper  manner,  but
 they  want  everybody  to  vote  for  the
 Resolution

 Shrimati  Reno  Chakravartty:  You
 but  in  an  amendment;  we  will  accept,

 Shri  Dasappa:  I  think  that  the  Gov-
 ernment  is  absolutely  sympathetic  so
 far  as  the  objective  is  concerned,  and
 would  like  to  do  their  very  best,  I
 was  also  a  Finance  Minister  in  a  State,
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 erm  Oe

 Mr,  Speaker:  The  hon  Member  is
 gapeaking  with  experience,

 ome  Hon,  Members:  Now  the  cat
 is  out  of  the  bag.

 Mr.  Speaker:  There  35  no  cat,  there
 is  no  bag  The  hon  Member  need  not
 put  a  question  to  them  He  may
 merely  say  this  is  so,

 Shri  Dasappa:  They  can  never  fur-
 nish  answers  to  my  questions

 I  wanted  to  give  some  relief  to  those
 people  who  were  drawing  less  than
 Rs  50,  a  paltry  increase  of  Rs  5,  and
 it  did  tax  may  treasury  a  lot  I  was
 at  my  wits’  ends  to  find  the  resources
 for  it  Because  there  is  a  sense  of
 responsibility  on  this  side  I  am  able
 to  realse  that  responsibility,  but  since
 there  is  no  responsibility  on  the  other
 side,  it  does  not  matter  what  they  say

 Shri  Nagi  Reddy.  Responsibility  for
 binding  a  white  elephant  m  Banga-
 lore?

 Mr,  Speaker  I  am  afraid  some  hon
 Members  are  irrepresible,  I  allowed
 three  hon  Members  from  the  Commu-
 nist  group  to  speak  one  after  the
 other  Theie  was  absolute  silence,  no
 interruption  Now,  hon  Members
 want  to  delive:  speeches  by  interrup
 tions,  is  it?

 Shri  Nagi  Reddy  As  he  spoke  of
 responsibility,  we  had  to  remind  him
 of  the  past

 Mr,  Speaker  Let  him  go  on

 Shri  Dasappa  You  Mave  been  pleas
 ed  to  give  mc  a  caution  |  I  shall  not
 put  a  question  to  them  but  I  will  put
 a  question  to  the  House  Take  the
 instance  of  Russia  What  are  the
 scales  of  salaries  there?  How  much
 do  the  highest  paid  get?  How  much
 do  the  lowest  paid  get?  I  agree  with
 my  friends  that  there  must  be  some
 ratio  between  the  lowest  paid  and
 the  highest  I  am  in  entire  agree-
 ment  with  them  on  it,  mm  fact,  that  is
 my  ease  more  than  their  case  In
 Russia  you  do  not  find  that  particular
 ratio  maintained  very  religiously,  It
 is  necessary  that  between  the  lowest
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 and  the  highest  there  must  be  a  ratio,
 and  I  would  beg  of  the  hon  Finance
 Minister  to  think  on  those  hnes

 Then  I  would  ask  the  hon  Finance
 Minister  to  kindly  bear  in  mind  the
 scales  of  salaries  in  the  States  and
 when  formu  at.ng  the  pay  structure
 of  the  Union  employees  do  something
 to  see  that  they  correspond,  that  there
 is  soMe  parity,  though  not  ezact
 parity  between  the  pay  structure  of
 the  poor  employees  in  the  States  and
 that  of  the  Union  employees  Is  that
 not  8  legitimate  claim  on  my  part?

 As  regards  the  resources  at  his
 command  to  meet  this  demand,  he  is
 the  best  judge  All  I  can  say  is  50
 far  as  the  objective  is  concerned,  ४४2  ,
 that  we  must  keep  every  person  satis-
 fied  and  contented  to  the  utmost
 possible  extent,  we  are  all  agreed  Let
 me  hope  that  when  similar  motions
 come  in  the  future,  we  not  only  think
 of  small  sections  of  people  hke  one
 million  or  five  millions,  but  of  the  37
 crores  of  people  who  are  in  such
 distressing  conditions  today  Let  all
 of  us  and  the  Government  bend  our
 energies  to  introduce  a  ray  of  hope
 into  those  hovels  where  there  i8  no
 light  and  only  darkness  That  I  think
 is  the  proper  goal  for  all  of  us

 I  plead  on  behalf  of  the  employees
 of  the  Union  Government  that  the
 Finance  Minister  may  do  his  best  to
 show  the  utmost  sympathy  possible
 for  them  and  do  his  best  for  them

 Mr  Speaker  Still,  there  are  five
 minutes  more  to  call  the  Minster  If
 Shri  8  M  Banerjee  will  finish  m  five
 minutes,  I  shall  call  him  But  does  he
 belong  to  the  Communist  Party?

 Shri  S,  M.  Banerjee  (Kanpur)  I
 am  not  from  the  Communist  Party
 I  am  supported  by  the  Communist
 Party

 Shri  Nagi  Reddy.  He  is  sitting  here
 only  temporarily

 Mr  Speaker’  Then,  I  shall  call  Shri
 Khadilkar



 4405  Resolution  re:

 Shri  8.  M  Banerjee:  I  do  not  belong
 te  the  Communist  Party.

 Mr.  Speaker:  To  which  party  does
 he  belong?

 Shri  S,  M.  Banerjee:  I  am  an  Inde-
 pendent,

 Shri  Khadilkar  (Ahmednagar).  I
 would  like  to  say  a  word  here,  because
 on  this  important  issue  only  one
 section  of  opinion  is  allowed  to  have
 its  say  Do  you  want  to  exclude  me
 so  as  to  create  the  impression  that  a
 party  holding  a_  particular  view  on
 this  issue  should  alone  be  allowed  to
 have  its  say,  and  that  no  other  section
 of  opinion  should  be  allowed  to  have
 its  expression  of  opinion?

 Mr  Speaker:  I  agree  by  all  means
 T  have  noted  down  the  hon  Member's
 name

 That  was  why  I  enquired  from  Shri
 S.  M  Banerjee  whether  he  belonged to  the  Communist  Party,  in  which
 since  I  had  already  allowed  three
 Communist  Members  to  speak,  I
 might  not  call  him

 Shrimati  Tarkeshwari  Sinha  (Bash):
 But  he  is  supported  by  the  Communist
 Party

 Shri  5.  ही,  Banerjee:  When  we  are
 discussing  the  question  of  the  appoint-
 ment  of  a  pay  commission,  I  would
 hke  to  say  that  I  know  the  anomalies
 m  the  various  grades  of  the  Govern-
 ment  employees,  because  I  was  a
 Government  employee  myself  and  a
 permanent  Government  employee  till
 1056,

 In  4948  or  946  when  the  Central
 Pay  Commission  was  appointed,  the
 trade  unions  in  the  various  Central
 Government  undertakings  were  not
 organised.  I  think  most  of  the  unions
 could  not  represent  their  point  well

 Even  today,  if  we  really  consider
 the  wage  structure  in  the  various
 industries  and  the  Central  Govern-
 ment  undertakings,  we  shall  find  that
 there  is  a  huge  differences  in  wages
 A  man  starts  at  Rs,  30,  and  gets  an
 increment  of  As.  8  annually,  and  he
 teaches  up  to  Rs.  35  There  is  only an  increment  of  As.  8  annually  in  this
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 modern  age  when  we  say  that  our
 Government  are  heading  towards
 socialism,  Previously,  before  the  im-
 plementation  of  the  Central  Pay  Com-
 mission’s  recommendations,  the  an-
 nual  increment  was  just  one  anna,
 which  came  to  a  total  of  Rs  1-10-0  in
 the  end  But  now  it  is  As.  8.

 I  have  been  watching  with  keen
 interest  how  these  orderlies  who  are
 here  and  how  the  clerks  who  are
 working  in  this  Parlhament  are  eager
 to  know  the  reaction  of  the  Prime
 Minister  and  the  Finance  Minister
 They  are  asking  us  constantly,  as  to
 what  will  happen  today,  today,  not
 only  these  men,  but  nearly  28  lakhs
 of  people,  of  the  Central  Government
 employees,  are  eagerly  watching  the
 reaction  of  this  House  and  how  this
 resolution  regardmg  the  appointment
 of  a  second  pay  commission  will  be
 received  by  the  Prime  Minister  and
 the  Finance  Minister

 The  wage  differential  between  un-
 skilled,  semi-skilled  and  skilled  work-
 ers  35  also  very  low  An  unskilled
 worker  gets  a  start  of  Rs  30,  and  with
 an  annual  increment  of  As.  8  he  goes
 up  to  Rs  35,  a  semi-skilled  worker
 gets  a  scale  of  Rs  35-50  while  a  skill-
 ed  worker  gets  a  scale  varying  from
 Rs  40  to  Rs  60—there  are  various
 scales—and  he  finishes  with  Rs.  130.
 That  is  the  condition  that  is  there  at
 present

 My  hon  friend  Shri  Warrior  has
 already  pointed  out  that  the  Central
 Pay  Commission  thought  that  prices
 would  stabilise  at  60  But  even  after
 that,  the  prices  did  not  stabilise  Then,
 there  was  the  Gadgil  committee  pre-
 sided  over  by  Shri  Gadgil,  on  which
 our  former  Minister  of  Labour,  Shri
 Khandubha:  Desa:  was  also  a  member.
 That  committee  also  said  that  the
 prices  would  not  stabilise  at  320.
 That  was  the  case

 I  do  not  know  how  the  Minister  will
 react  to  this  resolution  Sir,  there  is
 no  Politics  in  this,  It  is  a  pure  and
 simple  demand  on  the  part  of  the
 Central  Government  employees  on
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 whose  shoulders  depend  the  dignity  of
 this  country,  the  efficiency  of  working
 and  everything  else.  The  Central
 Government  employees  today  deserve
 ‘wage  increase  in  the  larger  interests
 of  the  country.
 38  hrs

 Then,  Sir,  there  is  another  pomt  I
 represent  the  Defence  employees.  I
 represent  the  Posts  and  Telegraphs
 employees.  I  am  quite  willing  to
 hear  you  but  we  should  be  genuine
 about  what  we  mean  about  the  strike.
 Why  is  there  this  threat  to  strike?
 Our  Prime  Minister  said  ‘We  accept
 the  challenge’.  How  you  accept  the
 challenge  has  got  to  be  judged.  With
 tear  gas  and  lathi  charge  you  can  sup-
 press  the  workers.  About  6,000  men
 were  retrenched  am  September,  956
 In  Muradnagar  there  was  a  lath:
 charge  You  know  how  things  can  be
 suppressed  But  may  I  tell  you,  this
 is  not  the  way  of  doing  things  when
 we  are  heading  towards  socialism  and
 when  we  beat  our  own  tiumpets  so
 loudly  about  socialism  This  is  not
 the  way  in  which  our  Prime  Minister
 should  react  to  our  demand  This  is
 my  own  feeling

 Sir,  our  wage  structure  has  no  re-
 lation  with  the  rising  cost  of  hving
 today  and  I  feel  that  this  demand  for
 having  a  Second  Pay  Commission
 should  be  accepted.  (Interruptions)
 I  will  answer  all  your  points  outside
 when  you  come  to  the  lobby.  I  am
 watching  you  with  keen  interest.  I
 know  how  to  answer  questions  because
 I  have  been  answering  many  people.
 But  I  say  that  you  have  no  courage,
 You  can  criticise  here  and  try  to  in-
 terrupt  the  Opposition  Members  but
 have  you  got  the  courage  to  go  to  the
 Pastal  employees  and  face  their  reac-
 tion  ?  I  know  you  have  not  the  cour-
 age  ‘You  can  issue  a  press  statement
 and  take  shelter  under  the  Prime
 Minister.  But  I  can  tell  you  that  when
 the  Central  Government  employees—
 not  only  the  3  lakhs  of  Posts  and  Tele-
 graphs  employees,  but  2  lakhs  of
 Defence  employees  and  8  lakhs  of
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 Railway  employees—have  demanded
 this  Pay  Commission,  they  will  have
 this  Pay  Commission  I  can  tell  you
 honestly,  you  will  have  to  do  some~
 thing  ,

 The  hon  Finance  Minister  talks  of
 resources.  Where  are  the  resources?
 When  we  say  ‘stop  this  privy  purses”
 and  profit  by  foreign  monopolists
 he  says  ‘No,  No.  We  are  wedded  to
 panchsheel;  we  are  wedded  io  non-
 viclence  How  can  we  possibly  stop
 the  privy  purses  and  profits?  They  are
 also  nationalists,  How  can  we  possib-
 ly  do  ज?  You  cannot  stop  the  privy
 purse  You  can  construct  big  hotels
 like  the  Asoka  Hotel.  You  are  going
 to  construct  new  buildings  at  a  cost
 of  Rs  54  crores.  There  is  the  Income-
 tax  evasfon  to  the  tune  of  Rs  50  to
 200  crores,  Yet,  you  have  no  re-
 sources;  this  as  a  wonderful  idea.  I
 can  tell  you,  the  resources  are  already
 there.  You  have  only  to  tap  the  re-
 sources  You  have  got  to  tell  those
 people  just  as  you  tell  the  workers
 boldly  and  frankly  that  you  will  not
 allow  this  income-tax  evasion.  Income-
 tax  evasion  must  come  to  an  end.  I
 can  tell  you  that  it  will  not  satisfy,
 the  workers  if  you  say  ‘Look  here;
 the  Ministers  have  accepted  the  10  per
 cent’.  What  does  it  matter?

 I  can  tell  you  that  the  demand  for
 the  appointment  of  a  Central  Pay
 Commission  must  be  accepted.  Then,
 the  wage  differential  question  should
 be  settled.  There  should  be  job  an-
 alysis  and  job  evaluation  There  is  no
 difference  between  the  salary  of  either
 a  skilled  or  an  unskilled  or  semi-
 skilled  worker.  There  should  be  pro-
 per  job  evaluation  because  this  was
 not  done  previously  If  you  want  to
 pay  rates  for  the  job,  there  should  be
 proper  job  evaluation

 Then,  I  would  like  to  refer  to  an-
 other  point.  Discrimination  must  come
 to  anend  For  instance,  I  can  tell  you
 that  in  the  Defence  establishment
 there  are  two  categories  of  employees,

 ***Expunged  as  ordered  by  the  Chair.
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 non-industrial  and  industrial  In  the
 matter  of  leave  and  holidays,  the  non-
 industrial  people  get  2  holidays  They
 gan  enjoy  23  days,  but  the  industrial

 ple  who  are  the  very  backbone  of
 this  Defence  industry  get  only  4
 gays

 We  have  been  told  by  the  Defence
 Minister  that  there  is  a  committee
 appointed  and  this  discrimination  must
 come  to  an  end

 IT  do  not  want  to  tax  the  House
 fwther,  but  I  can  tell  you  that  there
 is  necessity  for  a  second  pay  com-
 mission  and  it  should  be  appointed  I
 do  not  say  there  will  be  no  strike
 threat  After  all,  they  have  suffered
 for  two  years,  negotiations  after  nego-
 tiations  were  held  and  representations
 after  representations  were  made  by
 the  various  federations  that  this  de-
 mand  must  be  met  I  must  submit  in
 all  humility  that  the  Finance  Minister
 should  not  take  the  attitude  that
 because  they  are  going  on  strike,
 because  they  are  threatening  to  strike,
 this  demand  should  not  be  met  I
 submit  that  I  am  also  @  responsible
 office-bearer  of  this  federation  and
 I  can  assure  him  that  there  will
 be  400  per  cent  co-operation  to  meet
 this  demand  Tf  you  give  this,  we
 will  come  to  you  and  embrace  you

 The  Minister  of  Finance  (Shri  T  T
 Krishnamachar:)  Mr  Speaker,  I  felt
 that  after  the  intervention  by  the
 Prime  Minister,  I  would  not  have
 much  to  say  I  am  very  grateful  to  my
 hon  friend,  Shri  Dangc,  for  having
 Provided  some  material  for  me_  to
 speak  on  He  dealt  with  the  econo-
 mic  phenomena,  that  is  a  word  which
 he  scems  to  be  particularly  partial  to
 I  would  lke  ta  say,  with  the  back-
 ground  for  the  consideration  of  this
 resolution  and  all  that  it  leads  to,  the
 House  had  better  understand  what  the
 Present  economic  situation  is  The
 mover  of  the  resolution  and  ali  those
 who  spoke  in  support  of  it  very  con-
 veniently  forgot  the  fact,  which  was
 Srought  to  light  by  my  hon  fmend,
 Shri  Dasappa,  that  Government  em-
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 #ploydes  in  this  country  do  not  neces-
 sarily  mean  Central  Government  em-
 ployees  There  are  also  the  State
 Government  employees  If  the  Central
 Government  employ  somewhere
 about  l  7  million  people  in  ordinary
 establishments  other  than  those  which
 are  primarily  mdustral,  the  State
 Governments  imcluding  local  bodies
 and  teachers  employ  about  3  5  million
 people  As  the  Prime  Minister  men-
 tioned  very  rightly,  they  are  all  of  the
 same  class  They  are  educated  more
 or  less  in  theysame  way,  but  their
 emoluments  are  totally  different  The
 reason  for  this  is  probably  due  to  the
 fact  that  the  Central  Pay  commission
 which  was  appointed  by  the  British
 Government  did  not  include  within
 its  terms  of  reference  the  survey  of
 the  scales  of  pay  and  service  condi-
 tions  of  the  State  Government  em-
 ployees  cither  deliberately  or  felt  that
 the  Central  Government  was  some-
 thing  absolutely  diffcrent  and  the
 State  Government  employees  did  not
 come  into  the  picture  Today  the
 position  35  different

 My  colleagues  in  the  Cabinet  have
 during  the  last  one  year  applied  their
 minds  almost  intensively  to  this  90-
 blem  of  uplift  of  the  position  of  the
 State  Government  employees  I  do
 not  think  anv  Centra]  Minister  can
 go  out  to  a  State  without  the  non-
 gazetted  officers  attempting  to  see  him,
 on  no  occasion  has  the  Prime  Minister
 been  left  out  I  do  not  blame  them
 We  know  their  conditions  You  can,
 if  necessary,  go  into  the  question  of
 relative  salarics  of  the  State  Govern-
 ment  and  Centra]  Government  emplo-~
 yees,  even  after  certain  variations
 have  been  made  In  Hyderabad  a
 clerk  in  the  State  Government  gets
 Rs  79,  but  a  clerk  m  Hyderabad
 belonging  to  the  Central  Government
 gets  Rs  25

 In  Orissa,  it  will  be  Rs  69  as  against
 Rs  25  The  salaries  are  more  or  less
 of  that  category

 Hon  Members  know  that  the
 Central  Government  had,  not  with-
 standing  the  fact  that  it  ३8  not  a  res-
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 ponaibility  of  the  Central  Government,
 made  certain  offers  to  States  m  order
 to  help  the  State  Government  em-
 ployees.  We  have  offered  to  shoulder
 two-thirds  of  the  burden  in  regard
 to  the  payment  of  additional  dearness
 allowance  or  increase  in  salaries  to
 people  getting  Rs.  60  for  the  first  Rs.  6
 and  one-third  for  the  next  Rs.  6,
 knowing  full  well  that  that  was  not
 in  any  sense  adequate.  But  if  all
 State  Governments  had  taken  advant-
 age  of  our  offer—and  this  offer  in-
 cluded  teachers—the  Central  Govern-
 ment  would  have  to  find  about  Rs.  i5
 erores.  Many  State  Governments  have
 not  yet  taken  advantage  of  that  offer
 because  they  cannot  find  the  match-
 ing  grant.

 An  hon.  Member  mentioned  about
 Hyderabad.  Hyderabad  took  advant-
 age  of  this  offer  only  to  the  extent
 that  the  Central  Government  can  give
 two-thirds  and  they  can  give  one-
 third.  That  is  a  circumstance  that
 we  cannot  altogether  forget  in  any
 context  of  either  appointing  a  Com-
 mission  or  instituting  any  kind  of  in-
 quiry  in  regard  to  the  Central  Gov-
 ernment  servants’  wages.

 Vhere  are  other  factors—vof  the  cost
 of  living.  Undoubtedly,  the  cost  of
 living  has  risen.  Nobody  denies  it.
 But  then  under  the  new  index  figures
 that  we  have,  the  cost  of  living  index
 for  April  is  07  as  compared  to  205
 in  95i,  03  in  1952,  06  in  1953,  30]
 in  954  and  96  in  1955.

 I  am  not  for  a  moment  saying  that
 merely  because  the  increase  has  only
 been  2  points  as  against  95l,  there
 is  no  case  for  consideration.  In  fact,
 the  lowest  that  is  touched  is  a  wel-
 come  sign  and  we  should  undoubted-
 ly  try  to  keep  the  figure  at  that  level.
 TI  appreciate  that  there  has  been  an
 increase.

 Of  course,  the  level  of  wholesale
 prices  has  been  going  up.  It  has
 gone  up  by  about  0  per  cent.  It  may
 come  down  a  bit,  as  one  hon.  Mem-
 ber  said.  But  that  itself  is  not  a
 comforting  factor.

 T  would  like  to  mention  very  briet-
 ly  to  the  House  in  regard  to  the  pre-

 went  situation,  how  inflationary  it  1s,
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 before  I  deal  with  the  particular
 economic  theories—as  he  likes  to  call
 them—propounded  by  my  hon.  friena,
 Shri  S.  A.  Dange.  I  do  not  quarrel
 with  him  or  anybody  else  if  he  says
 that  the  present  is  not  a  situation  of
 inflation.  But  is  certainly  is  a  situa-
 tion  which  is  pregnant  with  infla-
 tionary  potential.  Certain  indicators
 that  we  have  which  may  be  imper-
 fect—but  which  are  the  indicators  un
 which  we  proceed  to  judge  whether
 there  is  inflation  or  not,  show  that
 note  circulation  has  increased  over  a
 period  of  a  year  by  67.5  crores  and
 the  demand  deposits  in  banks  have
 gone  up  by  81.2  crores.

 It  can  be  argued  that  this  increase
 in  money  supply  is  small  adding  up
 the  figures  and  saying  that  it  is  onty
 Rs.  49  crores.  It  is  more,  and  infla-
 tion  cannot  be  attributed.  to  unres-
 tricted  creation  of  money.  On  the
 other  hand,  the  comparatively  small
 increase  in  money  supply  is  due  to  a
 large  deficit  n  the  balance  of  pay-
 ments  which  has  resulted  in  the  ut-
 lisation  of  foreign  exchange  assets,  in-
 cluding  credit  that  we  have  obtainea
 from  the  International  Monetary  Fund
 amounting  to  Rs.  323  crores.  We  have
 mopped  up  from  the  economy  Hs.  323
 crores.  May  be  that  some  portion  of
 it  is  governmental  expense,  but  still  7६
 represents  a  very  considerable  amount
 of  money  that  we  have  taken  up,  and
 we  cannot  go  on  doing  it  for  all  time.

 So  this  strength  of  inflationary
 forces  is  there  and  we  cannot  deny  it.
 In  view  of  that  situation,  for  this  year
 we  had  outlined  a  certain  approach  m
 the  Budget.  Hon.  Members  know,  and
 hon.  members  of  my  Party  also  know,
 the  difficulties  that  we  had  in  making
 this  House  accept  even  the  general
 principles  of  a  budget,  which  has  re-
 sulted  in  the  taxation  of  Rs.  87  crores
 this  year  and  of  Rs.  03  or  04  crores
 for  every  year  following

 Hon.  Members  opposite,  themselves,
 while  they  support  certain  aspects  of
 the  budget,  have  been  going  about,
 doing  propaganda  to  say  that  taxation
 has  increased  and  Government  is  res~
 ponsible  for  it.  And  I  heard,  to  my
 agreeable  surprise,  that  in  one  parti-
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 cular  place  where  they  were  doing
 their  propaganda—it  was  in  a  place
 where  people  of  what  you  might  call
 lower  middle  class  were  living—
 one  of  those  people  said,  “Well,
 Sir,  we  do  not  spend  more
 than  three  naye  paise  for  a  box
 of  match  sticks  and  we  have  ne  money
 to  buy  sugar,  so  what  is  it  that  you
 are  telling  us  about?  In  my  locality
 they  have  attempted  to  do  something
 for  my  slum”.  There  is  that  con-
 sciousness  among  them.  Even  those
 whom  they  try  to  convert  say  that
 Government  are  trying  to  do  their
 very  best  for  them

 We  are  taking  measures  to  restrain
 bank  credit,  and  fairly  effective  mea-
 sures  fo.  Therefore,  in  that  context
 I  must  point  out  to  my  hon  friends
 that  suppose  I  do  agree  that  these
 .7  million  employees  of  the  Central
 Government  should  here  and  now—
 leave  alone  the  question  of  cnquiry  or
 a  Commission—get  Rs  5  more  per
 month;  well,  that  would  mean  Rs.  30
 crores  a  year.  I  cannot  tax,  because  my
 friends  would  not  permit  me  to  tax,
 and  even  my  own  party  people  would
 not  permit  any  morc  taxation  ‘You
 talk  of  hazy  things  lke  foreign  inte-
 rests.  Who  is  to  buy  the  foreign  in-
 terests  when  they  are  liquidated?
 Nobody.  Or  about  the  princes’  privy
 purses,  which  would  not  pay  even  for
 one  day’s  increased  wages  that  you  are
 thinking  of.  So  I  have  necessarily  to
 resort  to  deficit  financing  And  I  do
 point  out  to  the  unfortunate  people
 who  are  being  led  away  that  I  shall
 do  them  far  more  disservice  by  agree-
 ing  to  a  demand  which  could  not  be
 met  out  of  savings,  out  of  taxation,  or
 out  of  sources  which  are  not  inflation-
 ary;  because,  if  I  create  thirty  crores
 of  new  money,  I  shall  be  putting  my
 hand  into  their  pocket  and  taking
 away  their  hard-earned  money

 In  the  glimmerings  of  sense  in  re-
 gard  to  economics  that  appeared  in
 my  hon.  friend’s  speech  there  was
 something  about  pegging  of  prices,  a
 pomt  which  was  heavily  underlined
 by  my  hon.  friend  Mr.  Anthony.  But
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 70  is  undoubtedly  a  fact  that  if  we  can
 possibly  peg  the  prices,  if  my  hon.
 friends  are  prepared  to  offer  me  CO
 operation  in  that  regard,  I  shall  cer-
 tamly  go  and  embrace  them—the
 trouble  is  #  should  not  be  an  Afzal
 Khan’s  embrace  or  a  bear's  hugl

 That  brings  me  to  the  other  point.
 My  hon  friend  Shn  Dange  assured  the
 House  that  their  objective  in  bringing
 forward  a  resolution  of  this  nature~
 which  they  have  not  even  considered
 at  length;  have  hon  Members  read
 that  resolution?—is  that  it  is  purely
 economic  and  not  political  Well,  if  I
 can  believe  my  hon.  friend,  nobody
 would  be  more  happy  than  myself,
 because  I  do  believe  that  if  they  are
 really  for  the  well  being  of  the  people,
 on  the  economic  plane  we  could  come
 neare.  At  any  rate  l  feel  I  could  I
 have  nothing  to  do  with  the  tycoons,
 I  have  nothing  to  do  with  those  peo-
 ple  who  circulate  bcautiful  booklets
 here  which  can  be  given  away  for  the
 purpose  of  mid-day  fecding  in  some
 poor  home  On  the  economic  plane,
 politics  divested,  your  cards  taken  out
 and  put  on  the  table,  I  could  co-ope-
 rate  with  you  I  do  not  mind  if  at
 the  end  of  four  and  a  half  years  they
 say,  “Oh,  I  put  sense  into  the  mind  of
 the  Finance  Minister,  the  Congress
 Finance  Minister”  and  claim  the  cre-
 dit  for  all  that  we  have  done  Yes,
 you  are  at  perfect  liberty  to  go  and
 tell  the  people  But  can  you  really
 put  your  hand  on  your  heart  and  say
 that  this  35  not  a  political  move?

 ome  Hon,  Members:  Oh,  yes.

 Shri  T.  T.  Krishnamachari;  I  am
 very  sorry  I  am  unable  to  believe  it.
 The  fact  really  is  this.  Where  does
 this  move  originate?  The  move  orgi-
 nates  with  the  World  Federation  of
 Trade  Unions—with  which  the  Com-
 munist  Party  of  India  has  nothing  to
 do  The  World  Federation  of  Trade
 Unions  say  that  there  should  be  an
 International  Commumst  Front  or-
 ganisation  in  every  country  where
 men  belonging  to  the  public  services
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 must  be  brought  together.  I  do  not
 think  the  CP.I.  has  anything  to  do
 with  it  (Interruption)  I  am  _  not
 accusing  them.  The  CPI  _  has
 nothing  to  do  with  it

 Shri  S.  A.  Dange:  Let  him  quote
 the  word  ‘Communist’  from  that  cir-
 cular  or  in  the  original  file  Let  him
 point  out

 Shri  T.  'T.  Krishnamachari:  I  am  not
 accusing  him

 Shri  Sadhan  Gupta:  On  a  point  of
 order,  Sir  We  are  entitled  to  pro-
 per  quotations  from  documents  It
 ws  not  proper  to  mislead  us  on  any
 point  and  misquote  us

 Shri  T.  T.  Krishnamachari:  As  a
 matter  of  fact,  my  hon  friond  could
 not  lead,  I  know,  but  he  always  muis-
 leads  (Interrupttons)

 Shri  Sadhan  Gupta:  You  are  mus-
 leading

 Shri  T.  T.  Krishnamachari.  Within
 the  third  day  a  confederation  was
 formed  m  India

 Shri  Sadhan  Gupta:  Sir,  what  is
 your  ruling  on  the  point  of  order

 Mr.  Speaker:  I  do  not  know  whether
 Tam  led  or  misled  (Interruption)  I
 understood  the  hon  Minister  to  say
 ‘I  am  not  saying  that  word  commu-
 nist  is  there’  He  definitely  said  so
 I  heard  it  [I  do  not  possibly  think  I
 am  mistaken  He  said  that  the  word
 “communist’  is  not  there

 Shri  T.  ण्  Krishnamachari:  The
 CPI

 Mr.  Speaker:  CPI  he  said  “CPI
 is  not  there”,  he  said  If  the  cap  fits
 anybody  he  will  take  it

 hri  T.  T.  Krishnamachari:  A  con-
 federation  was  set  up  The  confedera-
 tion  started  its  work  It  had  a  de-
 mand  day  on  the  25th  August,  986
 ‘Countrywide  pay  strikes  were  staged
 Later,  the  Second  Pay  Commission
 Day  was  observed  in  956—  May  i6th
 Demonstrations  were  staged  and  so
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 on  And,  unfortunately,  the  Commu-
 nist  party  having  nothing  to  do  with
 it,  individual  members  of  the  Com-
 munist  party  in  their  individual  capa-
 city  are  office-bearers  of  these  confe-
 derations,  of  these  bodies  I  am
 sure  they  are  )ust  individuals,  they
 are  not  acting  as  members  of  the
 Party  (Interruption)  Therefore,  I
 beg  to  submit  in  all  humility  that  my
 hon  friend  Shri  Dange  (Interrujitiwon)
 need  not  disclaim  what  looks  to  out-
 siders  to  be  an  obvious  fact  that  the
 Communist  party  itself  sympathises
 with  it  very  actively  (Interruptions)
 The  Communist  party  in  its  present
 set-up  has  no  other  objective  than  to
 overthrow  the  present  government
 and  the  Constitution  under  which  it
 functions  I  leave  it  at  that

 I  now  come  to  the  economic  points
 of  my  hon  friend  I  learned  many
 facts  I  have  been  a  student  all  my
 hfe  and  even  when  the  days  of  my
 end  are  approaching  I  will  continue
 to  learn  Here  I  have  a  new  teacher
 from  whom  I  shall  learn  economics
 Shi:  Dange  mentioned  something  of
 prices  being  a  market  phenomenon
 and  wages  being  a  production  pheno-
 menon  He  may  be  right  But,  they
 are  inter-related  because  they  are  not
 ‘solated  There  35  no  wall  between
 them  because  :f  wages  rise,  prices  will
 rise  He  says,  they  will  not,  m  some
 country  which  he  knows—maybe  Ice-
 jJand  (Interruptions)  I  am  _  not
 saying  they  have  not  I  shall  come
 to  this  main  question  in  the  end
 But,  it  is  undoubtedly  a  fact  that  the
 only  method  by  which  I  can  bear
 the  increased  demand  will  be  by  an
 act  which  is  per  se  inflation  and  77  I
 accept  the  demand  m  that  particular
 form,  I  shall  be  doing  injustice  to  a
 body  of  people  for  the  upliftment  of
 which  the  entire  Cabinet  has  been
 working  for  the  last  12  months,
 namely,  the  States  Government
 employees

 My  fnend,  Shri  Tangaman  is_  the
 hustorian  of  the  party  apparently  He
 told  us  something  about  the  agitation
 in  19421  think  he  did  not  mention
 1942,  did  he?
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 दाता,  Hon.  Members:  i946.

 Shri  T.  T.  Krishnamachari:  He  said
 ‘1946;  he  did  not  say  1942,  I  thought
 he  said  1942.  In  i946,  what  happen-
 ed  to  the  Railways?  SBenefited  the
 industrial  employees?  That  is  the
 trouble.  Unfortunately,  Shri  Tanga-
 mani’s  economics  is  deficient.  I  sug-
 gest  he  learns  it  from  Shri  Dange.  It
 has  affected  all  the  other  sectors.  I
 am  perfectly  sure  that  anything  that
 should  be  done  for  the  Central  Gov-
 ernment  servants  should  be  done  in
 such  a  manner—it  should  be  done,  I
 have  no  doubt  about  it—that  the
 wages  should  be  real  wages  The
 increase  that  we  give  should  be  in
 terms  of  real  wages  and  not  some-
 thing  that  is  given  by  one  hand  and
 taken  away  by  the  other.

 The  economics  of  Shr:  Dange,  ex-
 tremely  plausible,  is  extremely  de-
 fective  He  says  that  productivity  is
 rising  continuously  That  is  the
 trouble.  He  38  dealing  with  a  parti-
 cular  set  of  individuals  about  whom
 he  knows  nothing  but  who  are  to  him
 political  pawns  in  a  game  where  he
 wants  to  embarrass  the  Government.
 He  5  all  the  time  conscious  of  the
 industrial  worker  and  his  productivity
 and  lack  of  productivity  because  he
 says  productivity  35  rismg  Where  is
 it  rising?  What  are  the  facts  that
 my  hon.  friend  can  put  forward  to
 show  that  productivity  is  rising  in  the
 Government  sector  Merely  because
 there  is  a  confusion  of  ideas,  he  can-
 not  erase  from  his  mind  the  fact  that
 he  is  a  man  who  was  all  along  work-
 ing  in  the  industrial  field

 He  was  talking  about  productivity
 and  go  slow  movement  He  was  talk-
 ing  about  one  side  of  the  ring  frame
 and  how  one  man  looks  after  it  or
 does  not  look  after  it  and  so  on  The
 governmental  apparatus  is  something
 which  Shri  Dange  is  yet  to  know
 Therefore,  there  is  no  question  af  pro-
 ductivity  here  We  are  not  even
 talking  in  terms  of  job  evaluation.
 As  a  matter  of  fact,  maybe,  from
 that  point  of  view  we  are  over-staff-
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 ed—over-staifed  not  only  at  the
 IV  and  class  III  level  but  also  in  class:
 II  and  class  I  level  too.  {  am  pre-
 pared  to  admit  that  but  there  fs  ne
 question  of  productivity  here  It  is
 a  mixed  metaphor,  and  as  all  mixed
 metaphors  are,  extremely  wrong.
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 He  justifies  go-slow  7  Government
 servants  He  says  that  it  is  a  defen-
 sive  phenomenon  again  My  God!
 These  phenomena  that  appear  in  such
 a  torrential  way!  It  is—the  go-slow
 —a  defensive  phenomenon.  The  clock
 watcher  who  gets  away  at  4°55  is
 impelled  by,  what  you  call,  his  defen-
 sive  phenomenon.  Therefore,  you
 should  not  complain  about  it!  Yes,
 we  cannot  complain  about  it  There
 is  nothing  that  we  can  do  about  it.

 That  brings  me  to  the  end  of  what-
 ever  I  have  to  say  The  question,  just
 as  the  Prime  Minister  mentioned  be-
 fore,  38  this  Maybe,  my  hon.  frends
 opposite  want  to  use  these  people  as
 a  political  weapon  and  want  to  have
 concerted  strikes  ain  one,  two,  or  three
 or  four  dovetails  so  that  the  machi-
 nery  of  the  Government  will  =  get
 paralysed  Maybe,  that  is  their  inten-
 tion  Maybe,  that  these  people  are
 misled  and  the  leaders  might  belong
 to  the  Communist  Party  But,  the
 rank  and  file  do  not  The  position  is
 that  we  cannot  divest  altogether  our-
 selves  of  our  responsibilities  to  these
 people  Whether  rightly  or  wrongly,
 if  they  feel  that  they  havea  grievance,
 it  must  be  attended  to  In  this
 particular  case,  I  am  prepared  to
 admit  that  the  level  of  prices  is  such,
 the  cost  of  hving  35  such  that  it  is
 undoubtedly  a  case  for  setting  right
 many  of  the  grievances

 The  whole  trouble  about  it  is  this.
 I  said  about  it  in  my  Budget  speech
 and  I  elaborated  it  merely  because  I
 had  this  in  mind  I  do  not  want  the
 Central  Government  employees  to  be
 chagrinned  with  us.  I  have  said  that
 even  in  the  matter  of  looking  into
 the  case  of  these  unfortunate  people,
 we  must  have  a  sense  of  priorities.
 As  Shri  Dasappa  Mentioned,  the  case
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 of  the  provincial  Government  ser-
 vants  cannot  be  altogether  ignored  I
 am  not  fighting  these  people  xf  I  say
 ‘No’,  if  I  say  that  we  have  set  our
 mind  against  any  kind  of  enquiry  or
 that  I  am  not  going  to  give  a  pie  to
 these  people,  I  am  not  fighting  them.
 They  may  perhaps  stage  a  strike,
 that  may  fizzle  out  and  then  evapo-
 rate  for  the  time  being  because  once
 a  strike  fizzles  out  my  frends  evapo-
 rate  If  a  strike  succeeds  partially,
 they  compromise  very  quick  No-
 body  can  get  on  better  except  with
 a  communist  negotiator

 He  speaks  of  collective  bargaining
 Where  does  collective  bargaining
 come  .  in  the  case  of  a  Pay  Com-
 mission?  Does  my  hon  friend  think
 that  he  is  going  to  do  collective
 bargaining  with  them  and  that  we
 should  divorce  ourselves  of  our  autho-
 rity  to  the  Pay  Commission?  No,  Sir,
 it  75  not  a  case  of  collective  bargain-
 Ing,  It  75  not  a  case  of  hurting  these
 poor  people  merely  because  for  the
 time  being  a  few  people  have  been
 misled  They  sent  a  demand  to  my
 hon  colleague,  the  Minister  of  Trans-
 port  and  Communications  They  do
 something  else  to  us

 My  hon  friends  were  angry  when
 I  said  that  my  heart  bleeds  for  them.
 It  38  true  we  do  know  that  they  are
 m_  difficulties  But  we  also  know
 that  if  we  do  something  to  them
 without  doing  something  to  somebody
 else  and  without  safeguarding  the
 situation  with  regard  to  prices  about
 which  I  am  afraid,  then  what  will
 ensue  will  be  inflation  and  the  Plan
 which  they  want  to  support  and
 which  they  say  they  are  supporting —and  I  believe  it—will  certainly  be
 in  Jeopardy

 Sir,  Government  have  considered
 this  particular  matter  very  carefully
 They  have  spent  many  days  thinking about  it  But  a  Resolution  of  this
 nature  cannot  be  accepted  May  I
 read,  for  the  benefit  of  this  House, the  resolution  in  my  own  way?  It
 Teads:
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 “The  House  is  of  opinion  that’
 a  Second  Pay  Commuasion  should
 be  appointed  to  go  mto  the  ques-
 tion  of  the  pay  structure  and
 service  conditions  of  the  Union
 Government  employees  so  as  to
 bring  them  in  conformity  with
 the  country’s  ideal  of  socialist
 pattern  of  society”

 I  do  not  know  what  has  this  to  do
 with  the  socialist  pattern  of  society,
 as  the  Prime  Minister  mentioned  It
 has  nothing  to  do  with  it  So  a
 resolution  of  this  nature  cannot  be
 accepted  and  I  should  have  to  ask
 the  House  to  reject  it  But  m  domg
 so  I  would  hke  to  tell  the  House
 that  we  shall  continue  to  discuss  this
 matter  at  our  level  with  a  view  to
 seeing  what  could  be  done  Maybe,
 Sir,  as  Mr  Dange  said,  It  does  not
 matter  two  hoots  to  him  “All  that  I
 want  is  that  you  should  yield,  you
 say  an  ad  hoc  committee,  you  say  a
 committee  of  enquiry,  you  say  a  Pay
 Commission,  the  pomt  that  I  want  is
 that  you  must  yield  ‘You  say  I  have
 ytelded  to  Mr  Dange,  for  the  time
 being  I  am  satisfied,  I  will  start  the
 trouble  later  on”

 No  Sir  I  am  not  yielding  We  are
 seized  of  this  particular  matter  and
 we  shall,  other  things  being  equal,
 probably  be  able  to  set  up  a_  body,
 but  a  body  which  will  have  not  mere-
 ly  to  think  of  the  Central  Govern-
 ment  employees  and  their  pay  scales
 to  be  brought  in  conformity  with  the
 socialist  pattern  of  society  which  we
 have  set  and  which  they  derive  every
 time  They  say  we  are  not  socialists
 Socialism  comes  from  them  We  beg
 to  say  that  we  are  slightly  diffeient
 What  we  propose  to  do  is  to  consider
 this  matter,  Maybe  we  shall  const-
 tute  a  body  to  go  into  this  question
 but  a  body  cannot  go  into  this  ques-
 tion  in  an  isolated  manner  There
 are  a  number  of  integrated  problems
 The  problems  that  suggest  themselves
 to  me  at  the  moment  are  not  many,
 but  they  are  sufficiently  weighty.
 Any  body  that  enquires  into  this  mat-



 442  Resolution  re:

 (Shri  द  T.  Krishnamachar:]
 ter  of  pay  structure,  standards  of
 remuneration  and  conditions  of  ser-
 vice,  has  to  enquire  into  amenities,
 which  is  very  important  from  our
 point  of  view  It  may  not  be  from
 the  point  of  view  of  the  communists
 at  all,  but  amenities  are  extremely
 ampartant  things  so  far  as  we  are
 concerned  They  should  keep  in  view
 the  general  economic  situation  m  the
 country  and  the  inflationary  potential
 in  the  country,  and  the  effect  of  any
 ‘cash  increase  on  the  inflationary
 situation  in  the  country  and  the  needs
 of  the  Five  Year  Plan  which  I  am
 sure  they  would  agree  are  important
 and  the  standards  prevailing  general-
 ly  in  governmental  administration  in
 the  States  sphere  We  cannot  alto-
 gether  ignore  it  I  am_  not  say-
 ing  that  the  States  will  cooperate
 with  us  in  the  institution  of  an
 enquiry  of  that  nature,  but  any  body
 which  enquires  into  the  matter  can-
 not  forget  the  repercussions  of  the  re-
 commendations  they  may  make  on  the
 existing  structure  of  the  States  admi-
 nistration  Maybe,  Sir,  as  we  go  on
 ‘examining  the  matter  further  new
 points  will  develop  Maybe  that
 ‘when  we  come  to  a_  conclusion  we
 shall  be  able  to  tell  the  House  what
 we  are  doing

 May  I  before  concluding  tell  my
 hon  friends  here  well  he  says  there
 is  no  politics  in  it,  I  accept  his  word
 ‘we  as  a  Government  accept  his  word

 An  Hon.  Member:  Do  not  accept
 Shri  T.  T.  Krishnamachari:  Some-

 body  says,  do  not  accept  Evidently,
 he  35  not  a  Member  of  the  Communist
 Party  I  am  only  speaking  to  the
 <‘ommunist  Party  We  accept  his
 words  But  let  us  not  talk  m  terms
 of  agitation,  go  slow,  let  him  not  en-
 courage  go  slow,  leave  alone  this
 question  of  various  phenomena  ap-
 pearing  and  disappearing,  these  trans-
 ient  phenomena  Phenomena  have
 absolutely  no  bearing  here  We  ask
 for  your  co-opergtion,  because  I  do
 think  there  is  a  possibility  Assuming
 that  you  feel  the  same  way  as  we  do
 in  regard  to  the  Five  Year  Plan,  there
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 is  a  possibilty  of  co-operation  on  the
 economic  plane  If  that  co-operation.
 ४  forth  coming,  all  these  threats  and
 other  things  must  stop  But,  if  it  does
 not  stop,  well,  we  must  necessarily
 conclude  that  politics  domunates  the
 8९  ation,  economics  is  a  handmazd.
 I  have  to  ask  the  House  to  reject  the
 resolution

 Shri  Sadhan  Gupta:  Politics  domi-
 nates  on  your  side

 Shri  Warrior:  Sir,  7  will  take  only
 a  few  minutes  to  give  my  reply  Even
 though  the  Government  has  not  yet
 realised  the  importance  of  meeting
 the  situation  which  has  arisen,  not
 out  of  this  resolution  particularly  but
 out  of  the  circumstances  all  round,  I
 would  only  say  that  if  this  opportu-
 mty  is  lost  by  the  Government,  and
 if  the  Government  78  only  standing  on
 its  own  prestige,  the  situation  may
 yet  worsen  and  it  will  go  out  of  our
 hands  Therefore,  even  at  this  ast
 moment  I  would  appeal  to  the  Gov-
 ernment,  in  spite  of  the  defects  in  the
 language  of  the  resolution  as  it  is
 framed  to  accept  in  some  way  or  the
 other  to  set  up  a  body  to  conduct  an
 enquiry  which  will  have  the  effect  of
 a  Pay  Commission  whereby  the
 grievances  of  the  employees  will  be
 redressed

 Mr.  Speaker:  There  is  only  one
 amendment  which  has  been  moved

 Pandit  D  N  Tiwary.  Sir  I  would
 beg  leave  of  the  House  to  withdraw
 it

 Mr  Speaker.  Has  the  hon  Member
 leave  of  the  House  to  withdraw  his
 amendment?

 Shri  Sadhan  Gupta.  No
 Mr.  Speaker:  All  right,  I  shall  put

 the  amendment  to  the  vote  of  the
 House  The  question  78

 “That  at  the  end  of  the  Resolution,
 the  following  may  be  added,  namely:

 “with  special  instructions  to
 find  out  the  practicabihty  of  fixe
 ing  the  minimum  छ  scale  at
 Rs  100!  per  month  and  fhe
 maximum  at  Rs  2000|-  per
 month  only.”’
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 The  motion  was

 Resolution  x:  49  JULY  967

 negatived,

 t  the Mr,  Speaker:  (  hall  now  pu
 main  Resolution  to  the  vote  of  the
 House.

 Me  queston  Us

 “This  House  78  of  Opinion  that

 Appointment  of  Second  4424
 Pay  Commission

 service  conditions  of  the  Union
 Government  employees  s0  as
 ‘ring  “hem  in  conformity
 the  country’s  ideal  of  s
 pattern  of  society.”

 The  Lok  Sabha  divided:

 a  Second  Pay  Commission  should  Ayes  48
 to  the  ques- be  appointed  to  go  in

 tion  a  the  pay  ‘Stfucture  and  Noes  373
 48.42

 Division  No.  4]  AYES
 ६

 Banerjec,  Shr:  Pramathanath  Goray,  Shri  Narr,  Shri  Vasudevan
 Banerjee,  Shr:  S.  M  Gupta,  Shu  Sadhan  Parmar,  Shri  K  U.
 ‘Bharucha,  Shr  Noahs  Imam,  Shri  Mohammed  Raxalekar,  5७६५
 Bhogn,  Shri  Jadhav,  Shrt  Parvath  Krishnan,  Shrimati
 Chakravartty,  Shrimat:  Renu  Kumble,  Shr  BC  Patt,  Shr  Bala  Saheb
 Chandramant,  Shft  Kar,  Shri  Prabhat  Pocker  Satub,  Sher
 Dange,  Shr  5  A
 Dasaratha  Deb,  Shr:
 Dasgupta,  Shei
 Dige,  Shri
 Dora,  Shn
 Dwivedy,  ShriS  N
 Ehas,  Shes  Muhammed
 Gatkwad,  Shri  B  K
 Ghosal,  Shr
 Ghose,  S$hn  8  ८

 Abdul  Lateef,  Shri
 Achal  Singh,  Seth
 Achar,  Shri
 Achint  Ram,  Lala
 Agrawal,  Shri
 Alva,  Shn  Joacbun
 Ambalam,  Shri  Subbiah
 Anjanappa,  Shr:
 Arumugam,  Shri  R  S
 Arumugam,  Shr  S  R.
 Bahadur  Singh,  Shri
 Bakiwal,  Shr:
 Balmiki,  Shr:
 Baneryea,  Shri  $  K.
 Bangsh:  Thakur,  Shri
 Basumatar:,  Shri
 Bhagwen  Din,  Shn
 Bhargava,  Pandit  Thakur  Das
 Paden,  Shr
 Birbal  Singh,  Shn
 Boroosh,  Shri  P.  C.
 Bose,  Shri  P.  C.
 Chanda,  Shri  Avil  K.
 Chemnar,  Shr  R-  Ramanathan
 Chun  Lal,  She:

 Kodiyan,  Shn
 Kumaran,  Shrs
 Kumbhar,  Shr:
 Kunhan,  Shri
 Mati,  Sha  है.  Cc
 Menon,  Dr  K  ह
 Menon,  Shri  Narayanankutty
 More,  Shri
 Mukeryce,  Shn  कुई  ह. ि
 Mulhck,  Sha  BOC

 NOES

 Damam,  Shri
 Dasappa,  Shn
 Das,  Shri  N  द
 Nas,  Shri  Ramdhani
 Das,  Shr:  Shree  Narayan
 Datar,  Shri
 Desai,  Shri  Morarya
 Dindod,  Shri
 Dube,  Shr:  Mulchand
 Gaekwad,  Shri  Fatesinghrso
 Gandhi,  Shri  Feroze
 Gandhi,  ShriM  M
 Ghanshyam  Lal,  Shri
 Ghosh,  Shr.  M  K
 Harvam,  Shri  Ansar
 Hasda,  Shri  Subodh
 Hath,  Shri
 Hazartka,  Shn  J  ह. ड
 Hukam  Singh,  Sardar
 Jagyivan  Ram,  Shri
 Jain,  Shri  M.  ८.
 Jangde,  Shri
 Jedhe,  Shn
 ‘Yyouin,  Pandit},  दि
 Kale,  Shrenati  A

 Punnoose  Shri
 Ramam,  Shr
 Rao,  Shri  D  V
 Rao,  Shri  ह  B  Vittal
 Reddy,  Shr:  Nag:
 Sampat,  Shr
 Sonule,  Shri
 Taengaman  Shr)
 Vaivi,  Shr
 Warror,  hr

 astwal,
 aan,  Shr.  dudher
 edarta,  Shri  M

 shave,  Shri
 Khan,  Shr:  Sadat  Al:
 Khedkar,  Shn  0.  Be.
 Khimn,  She:
 Khwaja,  Shri  Jamal
 Krishna,  ShriM  R
 Krishnasah,  Shr.
 Krishnamachart,  Shri  TT.
 Krishan  Rao,  Shri  M  द
 Kureel,  Shn  BN.
 T  ahuri,  Shri
 Laxmi  Ba,  Shrimat:
 Mafida  Ahmed,  Shrumati
 Mau,  Shr  N  B
 Majihah,  Shn  U  5
 Malexwya,  Pande  Gacund
 Malvia,  Shu  KB.
 Malviya,  Shri  Motilel
 Mandal,  Shri  J

 Aamyangadan,  Shri
 Mathur,  Shri  मे,  a
 Mathur,  Shri  M.  D,
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 Mehdi,  ShriS  A  Pattabhuraman,  Shri
 Melkote,  Dr  Raghunath  Singh,  Shr
 Mishra,  Shri  Biohuts  Ra;  Bahadur,  Shri
 Mishra,  Shri  L  ्य  Rapah,  Shr
 Mishra,  ShriM  P  Raju,  Sh  0  S
 Mura,  Shri  R  0  Ramaswami,  Shr  5  दि
 Misra,  550  R  R  Ramaswamy,  ShriK  S
 Mohbniddin,  Shri  Ramaswamy,  Shri  P
 Morarka,  Shn  Rameshwar  Rao,  Shr:
 Musafir,  Gam  G  S  Ram  Krishan,  Shri
 Nader,  Shn  P  द  Rampure,  Shi  M  दि
 Naldurgkar,  Shri  Ram  Saran,  Shri
 Nallekoya,  Shri  Ram  Subhag  Singh  Ir
 Nanda,  Shr  Ranbir  Singh,  Ch
 Nanyappan  Shri  Rane,  Shri
 Neranmhan,  Shr  Ranga,’Shri
 Narayanasamy,  Shri  Rao,  Shri  Rajagopala
 Nathavani,  Shri  Reo,  Shr  E  M
 Naskar,  Shr:  P  S  Rao,  Shn  Hanumanth
 Nayer,  Dr  Sushila  Rao,  Shr  है उ  J
 Abiiru,  Sin  jkwahrih"  Ray,  Sthumm  Kerr
 Nehru,  Shrmat:  Uma  Reddy,  Shin  K  ८
 Onkar  Lal,  Shri  Reddy,  Shri  Narapa
 Pedalu,  Shr:  K  दि  Reddy,  Shr:  Ram:
 Padam  Dev,  Shr  Reddy,  Shr:  Ramakrishna
 Pabadu,  Shri  Reddy,  Shri  Viswanaths
 Palaniyand:,  Shri  Roy,  Shr:  Bishwanath
 Palchoudhuri,  Shrimat:  Ha  Rungsung  Suisa,  Shri
 Pande,  ShriK  N  Saigal,  Sardar  A  S
 Panna  Lai,  Shri  Samant  Sinhar,  Dr
 Patel,  Shrimat:  Maniben  Sanganna,  Shri
 Paul,  ShriS  K  Selku,  Shri

 Shah,  Shrimati  Jayaben

 BUSINESS  ADVISORY  COMMITTEE
 Fourth  Report

 Sardar  Hukam  Singh  (Bhatinda):
 Sir,  I  beg  to  present  the  Fourth  Re-
 port  of  the  Business  Advisory  Com-
 mittee

 RESOLUTION  RE  DISCONTINU-
 ANCE  OF  THE  GRANT  OF
 SCHOLARSHIPS  TO  STUDENTS
 ON  COMMUNITY  BASIS
 Mir.  Speaker:  I  have  said  that  I  will

 give  an  opportunity  to  the  other  hon.

 Discontinuance  of  the  Grant  of  4426
 Scholarships  to  Students  on

 Community  Basis
 Shankariah,  Shri
 Sharma,  Shr:  0  ८
 Sharma,  Pandit  K  C
 Shastri,  Shr:  Lal  Bahadur
 Shukla,  Shri  VC
 Siddananjappa,  Shn
 Siddiah,  Shn
 Singh,  Shn  8  8
 Singh,  Shri  D  N
 Sinha,  Shr:  Gayendra  Prasad
 Sinha,  Shn  K  P
 Smha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Tarkeshwar:
 Snatak,  Shri  Nardeo
 Sonawane  Shri
 Subbaroyan  Dr  P
 Sumat  Prasid,  Shri
 Suryanarayanamurty,  Shri
 Swaran  Singh  Sardar
 Tahir,  Shri  Mohammed
 Tewarr,  She:  Owarikanacth

 Thimmauah,  Shri
 Thirumal  Rao,  Shri
 Thomas,  Shn  A  M
 Tiwary,  and  D  ्
 Uike,  Shn
 Upadhyay  Pandit  Munishwar  Dutt
 Varma,  Shri  BB
 Varma  Shr  M  L
 Varma,  Shr  े  B
 Venkatusubhaiah,  Shr
 Wadiwa,  Shri
 Wodeyar,  Shri

 The  Resolution  was  negatiyeg

 खान  जात  या  जातियो  के
 लागो  का  ही  नहीं  दी  जानी
 *  हर  अपितु  वे  सब  जानियो
 के  गरोब  आर  याग्य  विद्या-
 थिया  का  मलने  चाहिये  ओर
 इस  उदर  के  लिए  सरकार
 का,  यदि  आवश्यक  हो  तो,
 मविवान  का  उद्यान  करने
 के  हेनु  उपबुकत  कानून  पेश
 जरल  चाहिय

 ”
 Member.  Shri  Bibhuti  Mishra.

 श्री  विभूति  मि  (बगहा)  पभ्रध्यक्ष

 महोदय,  में  आप  की  शाजा  से  निम्नलिखित
 सकल्प  पेश  करना  चाहता  हू

 “इस  सभा  की  यह  राय  है  कि  केन्द्रीय
 सरकार  की  छात्रवृत्तिया  किसी

 Mr.  Speaker:  The  hon  Member  may
 continue  on  the  next  day

 8  44  hrs
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Monday  the
 22nd  July,  957
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 Shri  Bibhuts  Misra  moved resolution  re  discontinuance of  Grant  of  scholarship  to students  on  Community basis.  The  discussion  was not  concluded
 AGENDA  FOR  MONDA 22nd  JULY,  7957

 क

 Further  discussion  on  De- mands  for  Grants  relating to  Raslways  and  elso  con-
 sideration  of  the  motion  for reference  of  the  Navy  Bull  to
 a  ‘Jort  Committee.


